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LOK SABHA

Friday, July 26, lm;s'ravana 4,
1890 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. SpEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Ashoka Hotel Annexe and Revolving
Tewer

4-
SHRI CHENGALRAYA
NAIDU:
SHRI ANBUCHEZHIAN:
SHRI N, R. LASKAR:
SHRI BENI SHANKER
SHARMA ;

Will the
AND CIVIL
to state:

*121.

Minister of TOURISM
AVIATION be pleased

(a) whether it ig a fact that Gov-
ernment have appointed an Enquiry
Committee to inquire into the irre-
gularities committed in the construc-
tion of the Ashoka Hotel Annexe in-
cluding the Revolving Tower;

(b) if so, whether they have sub-
mitted the report;

(c) the
thereof; and

main recommendations

(d) how far they have been imple-
mented?

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRIMATI JA-
HANARA JATPAL SINGH): (a) Yes,
Sir,

(b) No. Sir.

(¢) and (d). Do not arise.

1670

AN HON, MEMBER: Nobody has
put the question.

it fow arerg ¢ e g,
qL FE G T qed & faw
T AR QAT E, A wre w
AT & AAT AEM

MR, SPEAKER: Mr, Naidu is
there. Is he not competent to put
the question?

SHRI CHENGALRAYA NAIDU: Is
it not a fact that already 50 per cent
of the work is over? After complet-
ing half the work they have appoint-
ed a committee to find out the de-
fects. By appointing this committee
they are not able to complete the
work. May I know from the Govern-
ment whether they are going to com-
plete the wlk or not? After apend-
ing half the money, can they stop the
work and appoint a committee?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): It is true that the
work hag been stopped. The reason
for that is that the Public Undertak-
ings Committee made certain re-
marks, perhaps in the nature of slric-
tures, about this whole matter, and
ag a result the Government in the
Ministry of WHS set up a committee
to look into all the points that were
raised by the Committee. Pending
the report of that committee, the
work for the time being is at =
standstill. I am sorry to say that. In
fact, it would have been very desir-
able if the revolving tower had been

completed, but it is stuck on the third
storey, and we will have to wait for
a while before the work can be re-
sumed, for various reasons. Firstly,
the estimate of the tower's height has
varied several times. Originally they
proposed 130°, then it went up to 200
ang then to 350. I am advising the
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managemen|; of Ashoka to get a
fresh professional view as to how
high the tower should actually be,
and on that basis the work will be
later taken up.

SHRI CHENGALRAYA NAIDU:
All these things should have been
examined before. After completing
50 per cent of the work, it is not wise
on the part of the Government to
stop the work. If the Committee has
made some remarks, it is only for rec-
tification, not to stop the work.

DR. KARAN SINGH: I am as an-
xious as everybody else that this
work should be completed. As soon
as possible we would like to finish
this work. It is not correct that 50
per cent of the amount has been

spent, The amount spent is about
Rs. 6 lakhs

SHRI N. R. LASKAR: When is
this Committee likely to complete its
report and why are they taking so
much time? Secondly, while I am
not personally against this tower
because it is going to earn foreign
exchange, I would like to know whe-
ther there are any priorities, because
I know that in Assam the whole of
my district is under water and there
is only one project to be taken up
which will save the whole district
from floods. So I would like to know
whether before taking up such luxu-
rious projects they would determine
priorities and take up first things
first. '

DR. KARAN SINGH: As far as
the Committee is concerned, it was
set up on 11th June and it has to
report within three months.

st toft siwc ot : fow w7
faafer- zlax w7 wmF gEw
o & ffor s arT g4, 57 wag
o w27 ar fe wesere & sfafafadt
¥ frmw Wit wARR & o e
frrarter vy o wgr 1 wewETe =T wiy-
dw gur, wfaffe oy dowr F
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m, #fer fonfem oA oWt
HE | TN AR A AAARTE T
w41 5 7 @@} ) oW T
I WATHI § AT HT-Hgst  Fiw
¥ faq gare o wiw AR E, gER
=El #§ I o) aF 69 A T@m
# ot § 3 ®C g ¥ far aem
e §, aw oEr feufy §  foafem
TAT AR AW WA # 1 F T,
N7 g Wt O @9 ¥ alw & fag,
@ T 3w 1Y AT F 77 w2 aw
sfaag?

o woi fag AW @T W AT
¥z ¢ fr wg fonfean ez famea
FWF q9TT 4 FO @ LA G
gz 7§, tafaq a7 1T TE T a6 )
&ur v #7 fraga fFaT d, Ao ae
arm f faar wve & &%, ag w14
AT Y | AHT AT AT AL ¥
wrrRefeEi  wft & g
ag i g fegare qm F fdaar 31
afea & wgm =mgan g e fon-
fear zrET @n e F W g
i giwmag g fFsq TR AW
g Igea g fr ofeas awRTHEE)
mgaigfrgm amins s for oF
faferr S a7 <@ 2, wfewn gar<r <A
g & f& afsas 9 § gai s glee
£ 7 o 377§ wfeeaa el farfr
NTEEZ 92T H £ 1 I gr2eT | AT-
wdo wie # agra & fag frew TFe
W S gArE e ¢ 2w Y I
e g grm, &t 7@

SHRI NARENDRA SINGH MAHI-
DA: How much foreign exchange
is involved in the construction of
this tower and what will be the in-
come that will accrue from the con-
struction of the tower?

DR KARAN SINGH: I do not
have the figures with me just now
as to how much foreign exchange is
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involved on this pérticular ect, T
AsmehomMmlberswﬂlmdi;’r:ime i ﬂ!?l‘il’ﬂ’fmlﬂ
profit will have to be worked out on ma.ﬂ‘&mw&—wﬁswﬁw
geE TR e e fira g, e v gw

the entire hotel. It is difficult to say
how much foreign exchange would
9 Jor | ag gt fafrel & @ w1

come only from the revolving tower

because it will be open to our own
people as well ag foreigners. a¥ Y e e g S w3 o 6 e
SHRI TENNETI VISWANATHAM: ¥ #1 =< 33, Wi & faware famman
The Minister was pleased to say that F fr w@r aw wafed g G
the revolving tower pot stuck up at 4 - ® i' - W
the third storey. How many storeys 1 @ T # wifw w5 wife
are there in all? mﬁnagaﬂmgw ﬁfl
_‘pn KARAN sm;;n-. The |:lan ;; fFaR @A dgu et ¢ e o
it i now envisaged goes up to .
storeys and the restaurant. But as & faforeee Tt 4 LIS Fﬁ ¥ & 7%
1 submitted I should personally like to mmw“&wwﬁ

have a fresh opinion with regard to

the height of the tower.

=) WA W HEE WG,
g e Ay a1 6 7 greew wra fafaedh
wT% 2fen & seadia w1 T4 § 1 WA
WTAZ 39 %Y $B CREAHT a@7T | T
greest ¥ JoiT, off feratag, a@e
¥ w9-wris s § | 3 feew feamm
FORWT & F979T & Ao mrfo #Ye
F T § AT A1 & AWE gIees
F 90 & 1 78 ¥ & Ry g €
HY & S{-ATET AT & | XH FT AAT
oz & 5 w9 5 ag gew gy
wE X g1, w9 fHE g1 w3 ag
FRAER TSR & g g ¥
ag ST Angar § 5 wwrer gew s
&5 pes #@ & fon Hat wgRy
FEIEEIBC, AIBAMTRE
T Tt wERT W ST #) aEe
arwRE’

wro < o g : gt e it fgerarfag
o T giwl 7 wvi §, ¥ gATH AR
wrt @ &, 5t 8 &1 & o
fir o wgr w=amg @ e o ¥ wrOw
W grew w1 @< fire mr | ot 37§
WY wraw @ o U Tfi g Rt

g R W 7% qw & ¥ gzl awy
et o 9T ag fawr ¢ | xwfay
qgY Wt AR B §W § a fewaedy o |
A TF F1 YA A qga o ¥ g7 <
BRI @I g s g &
A v g qga faer d 0 g A
7z # fa sww a1 wwiwr Qe & @t
o wA dawie g o e g fe
7 T THaar fear o anfs wad gw
FAfT AR | AT AN ET H W F®
wifegd §, a% wifead a1 =1 W gw
ot T @ § fw 9 &1 aman ang, ek
grew #1971 a1 gae ofew formm
Fadm, wdraw @ § e
ST qFETETS gE fas ) st
w A gy | B fedr B
& | wfwn S wew=ET W fiaw &,
wqT {, FaeadlT &, wifgar & o
9 %1 oY g7 7 w1 @ § WRogwrd
wifew ag ot fe ag ovrer gew
warT W3 # QF W f1ITe g 98 AT
ws g or W g |
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Hanger Strike by Cesitral Gevera-
ment employoes

*122. SHRI MOHAMMAD
MAIL:-
SHRI P. RAMAMURTI:
SHRI SATYA NARAIN
SINGH: )
SHRI K. M. ABRAHAM:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Central Govern-
ment employees recently went on a
hunger strike in the Capital to press
their demands;

(b) if so, their demands; and

IS-

(c) the steps taken by Governmeal
to meet their demands?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) to (¢). A few re-
presentatives of the Centiral Govern-
ment Clerks' Union went on a hunger
strike for 3 days with effect from
#th Junc, 1968 to press the following
‘{emands: —

(i) Re-centralisation of Central
Secretariat Clerical Service;

(ii) Introduction of Selection
Grade for L.D.Cg in the pay
scale of Rs. 150—240;

‘ili) Stoppage of direct recruit-

ment of Assistants;
(iv) Automatic confirmation o
temporary staff after they
have served 5 years in 8

grade, and

Pustponement of CSCS Upper
Division Grade limited De-
pamtmental Examination till
all L.D.Cs with 10 years ser-
vice have been promoted as
U.DCs.

(v)

The demands were carefully con-
sldered by Government but could not
be accepted, as they stand. However,
the possibility of making certain
modifications to the present de-cen-
tralivad administrative of the Central

JULY 26, 1068
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Secretariat  establishments from

LD. Clerk to S.0. is under axamina-
tion,

MR. SPEAKER: Will you kindly
answer Question No. 148 also? It is
almost the same thing,

SHRI VIDYA CHARAN SHUKLA:
Yes, Sir.

Joint Consultative Machinery of
Government employees

*148. SHRI S. K. TAPURIA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the question of mini-
mum wage, reducing the age of re-
tirement {o 55 years, full neulralisa-
tion of the increased cost of living
and the merger of Dearness Allow-
ance with puy in respect of Central
Government employees  have been
under consideration of the Joint Con-
sultative Machinery set up under the
Ministry of Home Affairs; and

(b) the decisions, if any, taken on
cach of these issues?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) The question of minimum wage
and that of merger of dearness al-
lowance with pay in respert of Cen-
tral Government employees was dis-
cussed in the meeting of National
Council set up under the Joint Con-
sultative Machinery. There is no pro-
posal under consideration for reduc-
ing the age of retirement of Central
Government employees to 55 years,
and the question of its being discussed
in the National Council does not
arise. The question regarding full
neutralisation of the increased cost
of living was included in the Agenda
for the meeting of the National Coun-
cil held on the 12th July 19688. The
matter, however, did not come up for
discussion as the meeting of the
National Council was adjourned.
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(b) No final decision has been
taken on the issues raised in the
National Council.

ot WEewy TEew : N udt
waY wEvew ¥ xarar 39 N & fawd
e frare ey & fom agdare ff &
o wgaT gz & i 20 ardw wY
AR e FAAE afa & A0 ¥ ST
ey frr s oY TR AR A Y
frd & o IR s ar fe doa 7
w21, W qearl femiee &) A1dT wife
™ ¥ wrAfuas amfefad g
wfe 7Y arar & 159 ¥ @ I W
fs o @Yo owe ¥ for faat whx
w oA I8 A T Argw Aaw
¥ g ag 1971 & fr 19 arlla &
w g fafaez & s famr ar fw
¥ & F )Tag oAt grefa
¥ | At 37 o7 waer g fwar g ?

ot frerao qET g8 qe ¥
s aga farae & 71 @ fafaegy &
feuddew  s¥aw & 39 o7 fa=re
fFar mar w17 FTHT TH A T qeA
frar mar fx A smmdt & ad
or W &) a1 & fx fft ag o
Y awYar 34 7 Ag) gY arar oY e
fr & w9 g7 9T 7 wE g A
™ AT & a w7 @ F et g
¥ 7Y€ ont weaT fva ok e faa &
A g7 =t fewe & Frdzammaa ¥ v
I9 & FIC W §F GAT FT T ag fx
oY I 7 af W & foe, o &
¥ & wzr, frdzanee =i & w=
2 e i @7 7 1 g vellss
gt 7 SR Y & fafew daray &
W §8 g v a% wiife gz aw
*i X\ fr fafew 2amo foret
fabmftwor 1962 7 fear oy v 34
& foe & o s faar amr &
SIAR & wATY EETA FTET QY wwar g |
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wafae aamy 3w w1 fee & ¥aaeor
FCH A7 T FEA & 7 4wy &
fis ot faddreor frar mar & 99 Y
T} gu IW ¥ A gy wferd
=% ot gt & 3w & 2 ven fred
sr Ak fargr sar sT R &

ot GEWT [T 2 W &7
fer ag 9t famiv o fag o fe
ag 7 9 9 o av gt g fafaey
¥ 3 ¥ amaar fwar qr, IEY £ AwT
ag fRe gl o & I A & Ay qa
et e fs ag A 60 T FRTwA
w1 arwe & foor & wYE dar af st 2
YT Er aF WY & ATHAT & Ay ury A
a1 & fx g7 wfasy #40, @ awiw
Tt & A w2 aer & g A
fafeze 39 & 9z famsr e A &
g avA & fam darc & or A Wi
2 qrer 71 A FRe 7€ wear o3 ow
#Y 711 fareerdy @ fafees qv anir

oft faererew g : Tr HAT A A
frredr Y wE farwy 3% & v gaw ¥ oz
FIEY AT WY F3 1 FW AT 5T AT 7
framav @ & fx foem 748 7 A1
IAATREAELFL | ggaAAd A fr
g1 avE wErafa ad & ar v &Y oras
W T AG ATAT ATRA | 7 T
FCEA A g aw A ww fvogw
AFAR 37 A1 W7 AW AWNTG
@ oI g oW W wfrmem
dar Y o | Aty & g fs Y ewrd
TH oo’ o AT ¥% g & wta A
IV W T8 71 o7 Tw iy e e
w1 wdag 7 &% foad i feafr Y
stfewar Wi a3 Wi fedt ag & ot
g‘“ﬁ!ﬂ{ﬁf'@ﬁ w T %

I

oft eeTeraw iy : wsw A,

£ sty e & v g ¢ f dzw
etz & qare wwhafet & A sy
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dw W WR W ¥ IR § wwg w9y
qT ara WY gE A T A N AT § T
99 T Agrafag  wwwdr ¢ ar T@Y 7
HATIAFY HiF sqrqifaa § Y 99 8
AR ¥ A 3@ AEA F W FA A
T E graA T feawa 7

oft faramerow ¥4 : gg At uF agw
wE WO § WK qg a1 g ;e
A § IAY qFT AT AT 09 §, AT
faferra fram g | g@HFa A
madm #gq &) AAA § fF g ag
¥ JATEE Feaeeied qwH aA gf
W F IS wifad § 9 99 q 79
s F IR w g
|EE ¥ A1 AR wfwfmae aww &
w1 fae &7 ot w2 <@ & 7 gw |l
w1 a7 3¢ & fo g| & s9C A1 qan
T g3 a4 fom & fe ga & wrf wwman
B 7% 8% T3 &7 FqeA A )

SHRI K. M. ABRAHAM: May I

know from the hon. Minister whether

the defence employees from all over
the country went on a hunger strike
before the residences of the Prime
Minister and the Defence Minister?
Did the Prime Minister receive the
representatives of the defence c¢m-
ployees and promise them that Lheir
grievances may be redressed? I came
to understand that not only defence
employees but all government em-
ployees are going on a strike on the
19th September and there may be a
Bharat Bandh. Will the Government
not consider this a serious matter,
commence negotiations with the re-
presentatives of the union and settle
the matter instead of precipitating it?

SHRI VIDYA CHARAN SHUKLA:
As I said earlier, this is a larger ques-
tion. We are making efforts to tackle
this question and arrive at a settle-
ment at different levels,

SHRI S. K. TAPURIAH: Whep an
.émplryee joins government service,

JULY 26, 1688
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he joins with certain expectations. It
is a sort of contract between the <m-
ployee and the government. He
knows in advance what are his con-
ditions of service and what emolu-
ments and other benefits he will get.
So, at a later stage to go in for this
sorl of hunger strike is not proper.
Those proposals which are before the
JCM, if they are implemented, what
would be the additional financial
burden on the exchequer and how do
the government propose to meet the
burden? Secondly, will they provide
the same sort of facilities for other
workers in the country, the other
wage-earners in the country who do
not have the protection or security
of government service?

SHRI VIDYA CHARAN SHUKLA:
This is an important aspect of the
question. But, unfortunately, 1 do
not have the figures. If a separate
question is asked, I will supply the
figures,

SHRI S. K. TAPURIAH: What about
the second part? Will the same faci-
lities be provided to the working
rlass in the private sector?

SHRI VIDYA CHARAN SHUKLA:
That question is not before the Zov-
ernment at present.

o g0 Ao forardt : T AT H
Fo ity A § ot agd Fgaw I FQ
# o s A qF ¥ Y Iw I FQ
3o ofas TmesmaQ § ARES
w7 & 7 w7 AR | §E W §
fREs AT E | W AERF WA
#r§ g faare ¥ s g7 wbnfat &
T %1 FEdT €Y s 3 a1 & FE
§ ok a3 & dfger o 37 w1 A faaw
arr wfgs W §@ a w1 wfew
& 9 9 A wTH H AT A &Y
o ?

ot frerwow e crEd AR A
T GO qORTC & I8 Wi § W
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% gowar § fs O wwmafre gam
/YT 2, 36 & amA a5 o fawre-
Y7 3 1 wa ¥ 7w A 1 adwd
F 3 woAr Fd & aq gw Wi a1
Fehre § fa 3 ga & A & ® w7 W
a7 g g8 ¥ art ¥ ;v fawr faqr
AT

SHRI S. M. BANERJEE: The
question was whether the Central
Government employees recently went
on a hunger strike in the capital to
press their demands. I am surprised
that the Home Minister of this coun-
try does not know that there was an-
other hunger strike by the leaders of
the defence employees' union ., .

MR. SPEAKER: Evidently, there

are so many such strikes in the coun-
iry.

SHRI S, M. BANERIJEE: . . . before
the residences of the Prime Minister,
Home Minister, Defence Minister and
the Labour Minister of this country
to meet their demands and the Prime
Minister promiseq the delegation that
she would speak to the Defence Min-
ister about it. No mention has been
made about it and I am not surprised.
1 want to know whether the Home
Minister js aware, now that the JCM
is dead and buried, because the
Central Government have betrayed
the employees by denying arbitration
that the Central Government em-
ployees have decided yesterday to go
on a token strike on the 19th Sept-
ember to be followed by a general
strike if the government's attitude
does not change. What steps have
been taken to call a meeting at the
naional level—not the JCM, which is
dead—to discuss the entire issue and
fulfil the promises?

THE MINISTER OF HOME AF.
FAIRS (SHRI Y. B. CHAVAN):
While the hon. Member may wish so,
the position is that the JCM is not

yet dead. It is very much alive and
Xicking.

SHRI S, M. BANERJEE: It is dead.
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SHRI MADHU LIMAYE: It Is
at the moment kicking the employees.

SHRI Y. B. CHAVAN: You may
wigh it to be dead but . ..

SHR] S. M. BANERJEE: Everyone
in this country, including the INTUC
has Jost hope . . .

SHRI Y, B, CHAVAN: You sre
absolutely wrong. INTUC man is

coming here. You may not know
about it.

SHRI S. M, BANERJEE: There is
a deadlock in the JCM, It has ad-
journed sine die and here is the Home
Minister, making a statement mis-
leading the House and confusing the
country.

SHRI Y. B. CHAVAN: Here are
persong who want to lead the coun-
try this way and ruin it. Unfortu-
nately, you are misleading the Gov-
ernment employees glso, I hope, they
realise it. You are completely mis-
leading them and are trying to use
them for your political purposes
which is absolutely wrong ... (In-
terruption).

oft a S : TY TGS
® § €71 F1 ¥ wew amw A wifed
... (wwwarw) ... ot qewe &
fad grh wHfal @1 w6
T §— 8T B Ter §—2 g Avw
€ arfed | weaw wEiTE, WY TR
wqeft #) afid fr & ¥ s A F

SHRI S. M. BANERJEE: Sir, I
want your guidance. The fact of the
case is that in the JCM they promis-
ed that there will be arbitration on
this issue,

ot 9o wo wi: weus wEIRT.

MR. SPEAKER: | am glad, you
have come. I thought, only Shri
Sheo Narain was there, But now
will you kindly sit down? I am on
my legs and both of us cannot stand
at one and the same time, If you
want to ask a question, T will call
you also.
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s g0 wo wh: /@ q=med, sAwT
Ay Hfad, e ga A & T
arfed

MR. SPEAKER: I will not allow
this. You cannot start like this, I
will give you a chance to ask a ques-
tion and then you can say whatever
you want to say now. I will give
you a chance. I am glag that you
have come and now it will be much
more effective.

SHRI S. M. BANERJEE: Sir, my
question was based on information
which is a fact. At the Joint Con-
sultative Machinery meeting the Gov-
ernment team headed by the Cabinet
Secretary agreed that the queslion of
minimum wage and of merger of
dearness allowance were, according
to the constitution of the JCM, arbi-
trable issues, A joint letter of intent
was signed. In spite of that when
a negotiated settlement could not be
reached and the employees’ represen-
tatives said unanimously, including
the INTUC, that thig should be re-
ferred "to arbitration, they said that
it was not arbitrable.

MR. SPEAKER: It is a debatable
point,

SOME HON. MEMBERS rose—

sfyag famd : g @ et AT
aare ¥ A N frapmar ®E

MR. SPEAKER: Why do you
-want to get up when he is speaking?

ot oy fod : FgA R gz FA
& fod 52 I AW WI GAA igeraedy

F
2l

MR. SPEAKER: Is it parliamen-
tay procedure?’ Does he need your
Relp? He is capable of taking care

of himself.

SHRI S. M. BANERJEE: I am only
saying for the information of the
MWouse that my question was based on
facts. The Home Minister, who is
Bugy with other things, might not
have gone through the papers and
might not have read it; so, he says
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that it is alive, It was adjourned
sine die and all the representatives
of the employees, including Shri A.
P. Sharma, came out and said that
strike was the only solution because
the Government has gone back on it.
Since there is a deadlock in the JCM
and Government have not called a
meeting of the JCM, the employees
have refused to meet the Minister. I
would like to know whether they are
going to call a meeting at the nation-
al level. There is no politics; it is
simply an economic demand of the
Government employees.

SHRI Y. B. CHAVAN: The hon.
Member is giving his argument. I do
not want to give any argument. It
is not the occasion for that.

SHRI 5. M. JOSHI:
call it politics?

Why do vou
It is not politics.

. SHRI Y, B. CHAVAN: The way
you are trying to put it ang interprel
things, certainly I smell politics in
it. Is Shri S. M. Joshi prepared to
repeat what he said, namely, that the
JCM ig dead now? Is he prepared
to say that?

oY W FRWW W9 gF ST R
faferg 27 &

oft W fowd - W X ST A
Cnck i i

ot qHo oo Wit : WT (@ TR
2 & uod g A7 wara X A
g WY s gl

SHRI Y. B, CHAVAN: I do not
want politice to be brought into it.

MR. SPEAKER: Between you two
you cannot arrange it. There is
somebody else in the House to do 1."
Will you kindly sit down, Shri Joshi?
Shri Vajpayee.

SHRI S. M. BANERJEE: Sir, the
Home Minister was replying to my
question.
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MR. SPEAKER: I am not preveni-
ing him from answering the question.
I do not mind hearing it if he has
something to say.

SHRI Y. B, CHAVAN: I am pre-
Pared to give all the information.

MR. SPEAKER: You have said
that the committee is still alive.

SHRI Y. B. CHAVAN: Yes.

~ MR. SPEAKER: So, the enly point
is whether it is going to meet at some
time.

SHRI Y. B. CHAVAN: Whether
one certain meeting took place or not
is not ultimately the test of the life
of an wurganisation, There may be
deadlock. But a deadlock does not
mean that the body is complctely
dead. There may be difficulties aiso.
1 do not refute that. 7 would like
to explain it. On this question, whe-
ther these two issues are arbitrable
or not, there was disagreement about
it. The Government felt that these
issues, according to the constitution
of the J.CM., appeared to be mnon-
arbitrable, This is the position. Now,
the point iy that they have taken a
final position that they are arbitrable,
We have made an offer through the
Chairman of the National Council
that three Ministers, the Deputy
Prime Minister, the Home Minister
and the Labour Minister, are pre-
pared to meet their representatives
to discuss these matters including
whether this is arbitrable or mot.
(Interruption). That meang they
have made up their mind. (Inter-
ruption).

MR. SPEAKER: Onder, order.
You asked a question and he is re-
plying. You must hear that.

SHRI Y. B. CHAVAN: The Gov-
ernment's mind is open on this ques-
tion as to whether this is arbitrable
or not, First it appeared to us, from
the interpretation of the constitution
of the J.C.M., that they are non-arbi-
irable. We are prepared to discuss
this matfer with them. We have in-
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vited them for talks.
to accept or not.

It is for them

oft wew fagr®t st - e
T, T g § fr ww ann
T ¥ g ¥ wwfa ¥ aw
¥ faarz g Y maT @ & v g Iw
faaz #Y g v & fog woar fewmr
o @ A ! ow feafa geer
€ waeft § srafa: snow § awwlar gy she
faamel %1 gm a7 ¥ 9% 99 Fa¥ 71
et g€ #< fear 9@ & fe amA
& st @ TERY  SaEeqr § oA
a4t dfaar WY g8 T1a 3t yifaura
F7ar ¢ fo s faare dar §r s Jr
TY G ¥ TAET g a7 far wmd
¥ sgm fr ¥ sty & A
O q@ T T A w37
7 Ff wore At # AF auatar T
AT & A1 W7 FIHIT FIE A H (G
dwe 71 Jig ¥ fag dare gt ?

* SHRI ¥, B. CHAVAN: I do not
want to.give answers.on hypothetical
positions. I hope he gives them ihat
advice and they accept that advice.
If we reach that stage, certainly, you
can ask those questions here and [
am prepared to answer them. This is
our approach. The J.C.M. also re-
presents certain agreement between
the Government and the staff side.

"SHRI S. M. BANERJEE: It has
been violated by the Government.

SHRI Y. B. CHAVAN: Whenever
I try to explain to them, they do not
want to understand. The J.C.M. ag-
reement is also the result of certain
negotiations between the Government
and the staff side. Now, whenever
there is dispute about the interpre-
tation of that agreement, the only
other course is to negotiate. Even
the sovereign countries do not refuse
to negotiate and meet. Here is an
attitude of even refusing to meet. I_s
it reasonable?
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off wew fgrdy Wl ;. wemw
T, AT FATH T AT T WA )
oA arasa i W IaH € gEwtar
Y g9 a= FAU ATHT I WAy FY
aren dffyf 7 e wifedww ¥
WM F g A o gargar g ?

SHRI Y. B. CHAVAN: Why do
you presume things? Let us argue
this point also in the discussions.
Why don’t you discuss this issue also?

SHRI S. M. BANERJEE: We are
prepared to discuss at national level

ot werola arew : HTEATE WETE
TgEA, T Th qga IFHC FTA E
fawd 21 ant & gl Am F werd Fd-
<rll, M T oSy wTA FE a1 ¥
TR & Ff, 5A%Y gAaw @
g foreed A wmRT FITTH SN dar
e m o @EEEdar & 1 o
foafy o dar § 7€ & 7@ AW & for
AT oF T 4 ¥
st ot g w1 feaf ot dar
gE e =7 qurw ofcfeaferdy 1 sare
¥y qu it aga g fF o fel aw
faligaTsaAE 1 SEINERM
q® F F1 AT A A7 W@ F qIL
gdarfal & gzae #r  fadmdt
W 1 fa SH @A KT FAX F wqaw
¥, I SAFT WETC T4y W A@h0 ¥
TR AT R ggeTa F@ A7 A
TAFT AXEE A ¥ @ A €
gaey AFD & forem war W IEET
it Bf g A faaem ¥ AT
ag g § fa w0 ot ot area ¥ wr
awelt ¥ e wr v aw W ofe
fogftt dar Qi S wegre, weArPaEy
T QAT WA W WK 5AT 2 N
wft Frren amder &Y WA A Am &
caprgsEA @ 1 X frafy ) s
% Tt g S AT g Sl o ¥ N
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e foar  f5 &, 9 wam 7d ok
a7 fafaeet g a1a o ara-fa 7
¥ fag darc &, arfv gl setarfay
w1 arfom 7T § g o gl A o
% AR AT & A FfEaear §
SART WY SqT ¥ T&T AT 9%, 71U §
T I WTAT &€ fF Ay ¥ A
ot T | 1 s ¥ @y gu g
IR w7489 ?

SHRI Y, B. CHAVAN:
for me to answer now.

It is not

SHRI RANGA.: We are ralier
shocked to learn that the Cenitral
Government employees have refused
to meet the Home Minister . . .

SHRI Y. B. CHAVAN: Not even
the Deputy Prime Minister.

SHRI RANGA: It makes it worse.
It speaks of a very deplorable stale
of demoralisation of the Government
a8 it is now manned by one party.
Some time ago we had a strike by
the policemen also. This morning my
hon. friend, Mr Vajpayee, raised a
point and afterwards he has given it
up fortunately. My hon. friend, the
Home Minister, wag attributing poli-
tical motives to our friends. How
is it that they have allowed the situa-
tion to reach such a state that politi-
cians should exploit the Central Gov-
ernment employees as against the
Government themselves, not only
Government, but also the Home Min-
ister, the Deputy Prime Minister and
the Prime Minister. Does it speak
well of the status and the prestige of
this Government?

May I now put this question to the
hon. Home Minister. He said they
are prepared to discuss all questions.
including whether this particular
question is arbitrable or not—about
J.CM. Why not submit it to a judge
of the Supreme Court to give his opi-
nion whether it is arbitrable or not
instead of themselves trying to scratch
their heads and then ask them to
come to a conference thereby gividg
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them an opportunity to defy the Jov-
ernment, insult the government and
the whole country. They are not
prepared to meet the Home Minister!

SHI Y. B. CHAVAN: It is not a
question of personal prestige . ..
(Interruptions).

SHRI RANGA: The Upper Divi-
sion Clerks and Lower Division
Clerks do not have anything to do
with him! What sort of Home Min-
ister have we?

SHRI Y. B. CHAVAN: [ have ros-
pect for an elderly person like ...
(Interruptions) .

SHRI RANGA: The whole House,
the whole country, feels insulted.

SHRI Y. B. CHAVAN: It is not a
question of insult as such coming
from any particular individual, They
are speaking on behalf of government
employees; they are a clags; they are
speaking as representatives in the
JCM. It is not a question of an
Under Secretary refusing to come
and meet the Home Minister. He has
to understand the difference between
these two different propositions. It
is not a question of that level. When
a matter is raised whether we ac-
cept the principle that whenever
there is a disagreement about inler-
pretation of the agreement, every
time we have to go for arbitration, it
is a difficult position to accept.

‘SHRI K. N. PANDEY: May I know
whether the dispute lies about the
principle whether certain cases are
arbitrable or not or some negotiations
have been dane on the merits of the
case, and if that hag been done, what
is the difficulty of the Government

to meet the demands of the em-
ployeas?
SHRI Y. B. CHAVAN: I do rot

know why he is now speaking of
Defence A3 far as the
JCM staff side is concerned, we have
sald that we are willing to meet them.
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o Wy fond: weuw AT, TAff
HTe® a7 g3 E 5 ot Fo o oy e
#7 fagrT § W I FUT ) T § s
WA T A A G F gk G
wifgr &faw g7er Wy w & qw
Ju fag aredf & ¥ AT §T-
*TT X wqe frar o1 fa Qar g vear §
e ww arg F @@ AT AT FAT
73 ¥ fe Wt & gftw ®1 & T e
T e AT AR AMAT T F WA
2 A% A 7T 4 Ty Wi
7g wfagfes & ar | wwre X 3@
mmimEfe & sw o wifedwy
& owar g ar fet wif auer T
FJOXAT WIT AT 36 TT KT 7w
FET Aife@ | TH AR ¥ aw ¥ a7
BT &7 G T T & A
gafag & oar ardar ghe war avere
T X T ndE ST W UY Aiy——
Ffr mas fmT s & et -
fis ag wiiadfaa & ar adf ?

SHRI Y, B. CHAVAN:
swered this question.

I have an-

SHRI SURENDRANATH DWI-
VEDY: It is obvioug that the re-
presentatives of the Government Em-
ployees are not satisfled with the
offer made by the Home Minister to
the representatives to come and meet
a sub-committee. There is already &
deadlock and they have already fixed
a time to go on a general strike. In
principle Government accept that
matters of dispute like this should go
for arbitration, if there is any con-
stitutional dificulty in this particular
matter, is it not proper to refer it to
somebody who would advise on the
constitutional aspects of it? [ think
that the matter is of such a scrious
nature that they should review the
whole positipn and make it possible
for the representatives to meet them
so that the dispute could be referred
to same authority who can take an
impartial view of the whole matter
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SHRI Y. B. CHAVAN: We are
willing to meet them. I have not re-
fused to meet them  They are re-

fusing to meet as representatives of
‘the staff side.

SHRI S, M. BANERJEE: It is
they who are refusing to meet the
‘employees. We have already given
the letters. 1 suggest Sir, that you
may allow a discussion, and we shall
produce the documents.

SHRI Y. B. CHAVAN: They have
roised two demands, namely the
merger on dearness allowance and
the need-based minimum wage.

AN HON. MEMBER: Let the con-
stitution of the JCM be placed on the
Table of the House.

SHRI Y, B. CHAVAN: According
:o the constitution of the JCM and
the interpretation of the constitution
of the JCM, Government feel that
they appear to be non-arbitrable.
This has been conveyed to them.

SHRI RANGA: Leave i{ to g Sup-
reme Court judge.

SHRI Y. B. CHAVAN: But, at the
same time, there is a convention that
when things come to a difficult situa-
tion in the JCM, matters can be dis-
russed with the Ministers because
they are the representatives of Gov-
ernment as such, So, an offer was
made that they could certainly come
and discuss this matter, and it was
also conveyed to them that even this
question whether these are arbitra-
ble or not could also be discussed
and after discussion, all those sugges-
tions including the suggestion made
by some hon. Members including
Shri Ranga can also be considered.
#nd they can certainly put forward
those arguments. This is Govern-
ment's position and I think that it is
= reasonable position.

i

- ‘SHRI S. M. BANERJEE: You may
ask the hin. Minister to lay it on
‘he Table ! the House.
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SHRI P. VENKATASUBBAIAH:
No doubt, the Central Government
employees have got the constitutionul
right to strike and to go on proces-
sions. But apart from this strike,
may I know whether the Home Min-
istry is aware of the fact that when
demonstrations of the Central Gov-
ernment employees are taken out,
political slogang are raised and some
of the slogans have denounced the
Government of the day? May I know
whether any paolitical elements have
been introduced into this, and whe-
ther this will not have a demoralising
effect on the administration of the
country? May I know whether this
aspect of the matter has been gone
jnto, and if so, what effective steps
the Home Minister has taken so that
these strikes and demonstrations may
not take a political turn?

SHRI Y. B. CHAVAN: Naturally,
any talk of strike of Government
employees does have a rather demo-
ri‘isring effect on the administration.
ang it certainly affects adversely the
interests of the countrcy also in the
last analyss, iBut as regards the exact
llogans that were raised and by whom
1 have no confirmed information. I do
not want to go into that matter at
this stage.

SHRI S. M. BANERJEE: He has not
hearq them, How could he hear them
from Parliament House?

.ﬁwqmﬁm: qrfasdr F1
& & gfaa faed & ar'¥ gred
fegearr 1 fgfa W s & w
Foga 7w & fag @y w2 wIw T
fadht wr wat &1 FTHAT ¥ AW
qHRWEl F T, T’ ATETT AN ¥ WE
MR At gt @
g wre wTwrd W gEy e
S g R IR wTHEM@ F1
arava w<b gewm ¥ fag J fr s
¥ wg fwm 2ina s¥fem ww <@
g W W gy MR aTRA Fardd
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foa¥ fr wiwa, soefma s <
& e wrom # faw ¢ W qae
QAT FF ATHS T GO § WX TE
A9 WA FW § W QF YEA AT
# fag geadt sw § arfs ¥m qaoe
T T F T O FT qwTa
T a¥ ?

Al Jamn o ey o JxaSl ]
Bt eadE R T P 1
logpde y Lo Wil F gkl S
PRI N A T TR T
dilin sple £ ploot K oyl o
P gae A e WS - L S
AWy g gyl et paa o)
B i I S
S s Iay Sy el gaeile
diple &) e ol of wlilas
Sy il S e DS
B el alkCan IS ST
e o Y
W il € LmRE S e e
o S o il i S
Yple o dolae S Jui Wil
Sl S orle e oyl Y
I ot N L6 @
wm e K A S e
s g agle § K
[-&
SHRI Y. B. CHAVAN: At the pre-

sent moment, there is no such pro-
posal about this matter,

ot firw ameraw : " @ w R fF
AW AT e 77 F o A
1150 (Ai) LSD—a,

Oral Answers SRAVANA 4, 1890 (SAKA) Oral Answers

1694

AT AN FH T AR T Ow
@} Ttz {37 Faradia v W
T W6 forar § 9@ A=A § 7 N
wes § 7 W 9T F AW Aww
AT AT ALRT FINA FY 97 FL ?

SHRI Y. B. CHAVAN:
information.

I have ne

SHRI NAMBIAR: At the time of
the negotiations which brought Into
existence the JCM, was it not made
clear that certain items were (o be
sent for arbitration, and particularly
the wages as well as dearness allow=
ance which were the main points of
dispute between the Central Govern-
ment employees and the Government
were matters for reference to arbi-
tration if there wag no agreement
between the two parties? This was
one of the major decisions which was
taken at the time of the setting up
of the JCM between the representa-
tives of the Government and the re-
presentatives of the employees, and,
therefore, the question of interpreta-
tion does not arise, and there is no
necessity for a discussion on that
point which was already agreed upon.

SHRI Y. B, CHAVAN: The hon
Member is giving his interpretation,
but I do not agree with it.

iy qrere & e o
Qfvere furfirafer

*123. «ff wtere fag :
oft oot A
sft areTaw wreq wi
oft grw fagrdt wroddy :

w1 qy-wnd F=1 08 qqTH BN
&t fw

(7) w1 9g aw § fr goerc &
g W w7 fF fF @7 goerh -
wifcdt w1, O 21 aF ¥ FO & A
etwar ¥ ¥ frger €M7 A 3, B
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¥ g oY Arx A qFAT
26[80 FuT & wq F fear smdpm iz
TET JAT FTA 26 T THRT FTA;

(&) afz e, @ s & €7 AR
% wT a5 ¥ A A 8

(7) &1 78 ¥t A & 5 w@
WY & Feerey §I aAIA A
Vo ¥ ¥ar fagw g & fad sdaw
far a1, AR

(w) afz gf, af s7a g9 e
fraer & W1 oH ¥ frad @ A
¥ fra s fmr 7

nz-vrd WAt | we wet

(»it faramre ) ¢ (7)) S
e

(&) & (). se7 7df w=am

oft wiwTe fog : w7 wAY WERT a7
QTN KT T T4 o et femde
¥ fore goFTX 7 A1 T4 T97E oF gAH
werhaar w1 g ?

off feurew g 7 el
femdz 7t &m & a1 § 19 faar
gamA 9T #1 foné & arz gav qr
TAF AT H OF W AL 47 | I 48
&1 do dlo a¥o FAMA TE & FTF
TE argE FHRT A g6 st &7 )
IR 92T 5 ga =W § 59 dae
foqr 919 | WA 9T GWEAT & FX
fRR § @1 3 W 9w A w7 7T 9o
7 & A9 A @ 9 a¥ aF §Q @
® A T BRI AG

«ft witere fag : 3 §09T 5% as
ErFX SR & TR W1 wng ?

off frare gow . ot W@ F
# #r¢ ffiay ®7 & sy waewa §
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oft mroay wwy : AT wEET Yoy
ger argar § 5 sha 3-4wd
BT 1964 ¥ ¥IY TR WIUN €A qroT
& I ¥ ToumET 97 aT ot sy
offeafoar ot fomy & aom
¥ 7@ 9 wmEwaE aweHr T 9
w1 73 f5 o ag ofcfeafagt & &
ot gf & T S go ofcadw wr v
2?7

oft fromecoroew : 7 = Fer
fF g ¥ 7t uF FoE 9 semT
AW T HFg ¥ | T T A Y
famrfar 7 oY f Gt 1€ Fremr awm
a1 faa¥ fr 50 are = 577 & wwardy
wfwsrfa 1 a7 ¥ & fage &2
8% o & 70F ¥ awrd wigwrfa
1 WY ¥ a1 #7 "< 2 faam o
fr ag ag A s0 arw F 97 F awTd
g ad | sim TR Y W
q1 f5 safga # 2@ #mw fomm oma
TREF IR F CF T s 1 W7 A
i g @i 1 FTaeT § e A @
€ a3 qone o mar o) IR
TaH TG AT TFNG TAE | S
wrafaar g wR gafae 57 wafaat
WA fAm R ar I waEw
) wgfirr @ ¥

sft sreay A9 : Weuw TRed, &

weTw v : Y A e fagd
AT FY LA AT |

oft sz fagrdt aragdt : o f
Fro Ho Forarardt faw w=hHr T A
IR AT H A # 47 fF gow
T ¥@ AW Y ToAT F1 BAER FT
forar v @ fe ot wiard 21 @9 a%
A0 FA@ & 7% Fem §or g,
g g amm Al 5 § a8 s
faar s W SE% R O
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gfeeg @ wift q@  sral @
TOAE §T FT X6 AGT IST 4T WL A
sHafEl & feft e« wafea
gfafa &t 4F @1 & s TRaT g 8
87 1964 FTH frrofa o 9uE wgar
feaa afard fems fe @, fradi
%! gfaud &F € a1 aw & g fiw
grfHagrgm g ?

Cidtiacrohic FEE ccivl:co]
frtgEifir N am AR 1w
g feaamee® Jua ww & O ¥
qr fo® fie ot fo Ho Forarardr
fora a1 | A% F{A ag a1 fF 30 am
1 wareIeET Afaw ¥ T 9w @
Fa¥ T F7& Anti 1 Fer fear o
aFaT § WX a8 W o S §
AT ¥36 7 A1 78 o1 § fo 99
&M & el frad s femt
2 T § W Fri w1 gl &
§ 1 g 47 A 99 Saere g § W
W AT 95 98 fag s @

T 1 A1 § g G QI FF Ig

I

SHRI INDRAJIT GUPTA: The
Minister said just now that because
the employees had some objection to
this voluntary retirement scheme and
wanted some amendments and modi-
fications to be made, it was brought
to the JCM. There is another scheme
whereby any employee who has
reached the age 50 or has completed
25 years of service can alsp be forced
to rctire—not voluntarily. When all
sections of government employees
have expressed their firm opposition
to that scheme, why has it not been
brought to the JCM for discussion and
why is it being sought to be imple-
mented without getting the consent of
the employees?

SHRI VIDYA CHARAN SHUKLA:
There are certain schemes already in
operation, As far as these are con-
cerned, there is no consideration given
to them. We are at present consider-
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ing the matter regarding a new
scheme. This was drawn up by Gov-
ernment in pursuance of the San-
thanam Committee's recommenda-
tions. 'When that scheme was sought
to be implemented, this objection
was raised.

The hon. Member is referring to a
previoug scheme that was drawn up
and accepted and is under implemen-
tation already, Some employees take
advantage of that when they want to
do so gnd sometimes it i3 necessary
for Government to take action under
that scheme; then they also take
action under that.

SHRI INDRAJIT GUPTA: My
question hag not been replied to. He
said that the previous schemes have
been accepted and therefore are now
in operation, When were they ac-
cepted and by whom? I am refer-
ring to one particular scheme, that
is, in the name of efficlency or inefli-
ciency, employees can be compulso-
rily retired once they have sttained
the age of 50 or have completed 23
years of service. Was that discussed
and agreed upon?

SHRI VIDYA CHARAN SHUKLA:
There are three schemes in oOpera-
tion. I do not know to which the
hon, Member is referring. They might
have been approved and put into
operation before the JCM came into
existence,

MR. SPEAKER: Shri Kachwal.
SHRI MADHU LIMAYE: He s
asking: accepted whom; WIT %t Wr
@i’
it wrk oW 78 e AgA
fr dwrer foar § ) famr & dwire fiemr
g7
SHRI INDRAJIT GUPTA: Thou-
sands of employees have objected to
that scheme. That is why he i3 try-
ing to avold giving a reply.
ot gow ww v - f A
worT ¥ o wrgar g fe ww oy
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€T ¥ T WAy Fr 9 ¥ o afe
ot wamg w1 o war g oA
g1 mar § o w1 el el 26
o ¥ 7 F g wot Jar ¥ @A
Fagar 7 ot w=t AR ¥ g
2 gq wer fF ¥ vd ggiy wra ot §
YT oy FT & 1 & s wgar g v
@ 71T & 0T & o qrp 7 0f &, W
a1 37 9T 9A faar wav § 7 o fea
;-rrzaﬁﬁva%mvﬁ?rmﬂmﬁm
?

oft farerraTer e @ A5 @
T 1 WA ¥ W Ao wena
P ad a i A @
dw farad & 1 @ @ A
fovam v § 5 g9 wror rp 3 far
QW §9 qn 7 far aar ) | TG aF
qf a1 garer § AT T gAY gAT
TE § | W AT FIET HAN ¥ A
93 1 & Sara T awaAr g |

oft g% W wopETy ¢ (R FAWOA
amr § fr g A Y W) ¥ AW
wATqT ®1 qfera oy fear AT g0
#oma g § fs afma @
FEANIATAII W TN T

shfgaorges: 39 71 f5
ndA ¥ a1 &Y § g qA ATLA AL & |
W AT aaew Aitea &7 a1 F gaa
gaTA LA |

SHRI LOBO PRABHU: Are Gov-
ernment aware that the expectation
of life has risen from 27 to 41 and
consistently with that there is no
justification for reducing the working
life of any government servant? Se-
condly, are they aware that by retir-
ing an official after 21 years of ser-
vice or by allowing him to retire
after that period, we are losing valu-
able experience, losing a man when
he reaches maturity?
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MR. SPEAKER: We are discuss-
ing the merits.

SHRI LOBO PRABHU: I am put-
ting in the form of a question, not
giving a lecture.

Thirdly, have Government ecxamin-
ed the financial implications of retir-
ing people with liberal pensions after
2] years of service and recruiting
younger people on full pay?

SHRI VIDYA CHARAN SHUKLA:
We are aware of all these things.
Here, in this case, the retirement is
not done to get rid of people at a
particular age. 'The Gouvernment
would retire a person under these
schemes only if it is considered neces-
sary in the public interest to do so,
not otherwise, and the Government
servants have also been given the
reciprocal right to retire at that age
it they so wish. That is why this
scheme is called voluntary retire-
ment.

st aTS FEAREN ¢ WEIE HEIed,
% 3ot stv 0 79 <@ g P o gl
T & 98T 47 | AU 7T HGIRT ¥ A
tframeEFm s 3@ =W
t o 9 @ AR frmd 25 @@ F
I ¥ % WGAT 50 A F IH
£ & are et ot aeard FEArd
%1 @ @A ¥ 5 ag #7 FH 99T
T8l & wgar gaefefadz § farer o
GHAT & 7 I T A {9 T FI WA
# oy w1 daen frar q@ g fedt
& @wg TATA FF A FoHoTHo &
o ¥ ST Qar faar ar wodr
FfFar ? & =t wdew & oA
wgar § 5 ©F @ § O F amR
o otffoTH o WgAT AIFTH FAANAT &
afafrfadt ¥ ag Iada s & o2
o ?

oft fearere g ¢ dar § o

g1, WAT WAAG §T€ ST 9N

‘wfera465(7) wH i sfraem ¥
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3, o1 fr qftwdae ¢ o7 AT FH-
Jfeat ax At 1938 F TEw W Ry
TX ¥ | 25 g FY AW 7T €A ¥
gt M qxam g M fF 1938
¥ omy wr ey T ¥ o
oF AT WA § 7@ W IW qaW A0
FT T 1 5T Fo o Qo AL FT 1 K@
fAr T o Hro THo F1 47572 FN FT A
adfar 49 & qar am §m fF w0
12 & WY 3@ET gWAT § g2 2@ W

™ AT |
‘Cut-prise’ Business in Alrlines
Tickety
+

*124. SHRI SITARAM KESRI:
SHRI RAM SEWAK
YADAV.

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether it is a fact that the
Reserve Bank of India has been losing
several crores of rupees annually on
account of a “cut-price” business in
airlines tickets;

(b) if so, the estimated loss in the
last two years; and

(c) the steps taken or proposed to
be taken to check the loss?

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRIMATI JA-
HANARA JATPAL SINGH): (a) to
(e). I lay a statement on the Table
of the Sabha giving the requisite in-
formation.

Statement

(a) There are reasons to believe
that certain airlines undercut the
official air fares on certaln interna-
tional routes, particularly in regard
to the emigrant traffic between India
and the UK. This leads to diver-
sion of traffic to such airlines to ‘the
detriment of Air India, and conse-
quently to loss of foreign exchange.

(b) The precise extent of such mal-
practice cannot be determined unless
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specific cases are proved, It is, there-
fore, not possible to estimate the loss
of foreign exchange on this account.

(c) Several steps have been and
are being taken to check the loss of
foreign exchange on this account.
They are:

(i) The International Air Trans-
port Association has an ea-
forcement agency in India, as
in other member countries,
which watches such mal-
practices, and where evidence
is available takes penal ac-
tion against the offenders in
accordance with the rules of
the Association.

(ii)) Where such mal-practices in-
volve offences against the
Foreign Exchange Regulation
Act the Directorate of En-
forcement takes preventive
and punitive action, A case
against one of the foreign
airlines is under invstigation
of the Enforcement Directo-
rate,

(ili) As the mal-practice ls large-
ly prevalent in emigrant
traffic, a concessional fare
for emigrants has been estab-
lished between India and the
UK. Only the national car-
riers of these two countries,
namely, Air-India and British
Overseas Airways Corporation
are entitled to offer this re-
duced fare. This has the
effect of attracting emigrant
trafic to these two airlines,
thus preventing loss in
foreign exchange.

sft eftmrore a1 w7 A=A TR
w1 s 29 97 ¥ 2nem wrw fer’ ¥
sY gurarc Y W7 ™7 ¥ fr wRe
Ty’ % gawrf § e Que ffem
& 7 $UT To FT THATT guT § WA
wrEa F1 S W e i agt
¥a off 9 8 7wl waeT @ o Redfe
fear § 34 % wgr § fir v w8 gor TEAT
fos g @fd @] =T ovy §
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AR IR W &9 g § 1 wEa ¥
W frseT § SwE TaT wwar § fe o
@7 gz € IR T TOF ¥ fewe
® FT FA TEIA & 7 FAF To
&1« femmar § 1 97 9T qaear I«
REIAI d=7T & AR @& 9T
fgrgea & | § o Wgen g e
g & qre THT WA} § o W 1)
oy a8 fee<fuT FT uwd @ fiF wosr
foqar &ra gan & 7 & S wman §
fr g *1 & w9 ¢ fom o ey
JWMRR?

i ew wafrs  seeaA w9
(w10 w fag) : AT HEE & we
ger w1 f& TR €fwd F1 dew q@
faa gur & | €A% AR ¥ € FO
FgT wer &fea & wifs @ frew
wafaat o At § T @I § =y
qX {1t | 37 AT T T Ear g,
# ww weed w1 faware feaman g
fir ot A€ WY 9TET 9% AT @ TR
awraET {1 99 9T @A QI | WK T
% F Sy TP 2T 2m 3 e e
Tg Wi WX TR H W FE T AT
FTa § A I faag gw FTaTd 7|

oft ererem el ;T 2o §
sy Fg § fr W QET A T
{miﬁrﬁtglﬁmi@ﬂﬁr
wg HI%F TIC 9T F1 ¢ A fow 7
F1 TEAT W TN QUL | FOSHA
T ¥ @9 WA qEENd & Qi i
TR F Y

wto W Fag : 1 T FRA TR
wrees Ot & forr X giEn | @
afiw & wawar g B8 57 & AW W
w o sf W @m wifs 5
Ay WY T R E |

s Wi we A fer a
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Mo wvf Ty : 71 g9 W ¥ W T
¥ % WY AT FTT A& G Wi
WX a8 qoed 1% T frew a s
fadelt QWX AT & gt W far
AT W @ T g g |

SHRI D. N. PATODIA: The hon.
Minister stateq that the International
Air Transport Association (IATA)
had a machinery in India to look
after these malpractices. It is a use-
less organisation go far as India is
concerned, May 1 know whether it
hag only one representutive in India
located in Bombay? Tn that case,
hc,, many cases of malpractices have
been icported by this association in
the course of ro many years? Are
any fees paid if so, how much by the
Air Indin to TIATA? What benefit
does India get in return for that fec?
In view of the ineffectiveness of that
machinery, do Government contem-
plate setting up their own machinery
so that such malpractices could be
detected?

DR. KARAN SINGH: As the hon
Member stated, the IATA has got a
representative—or two—in India. But
they are not really effective in check-
ing these things. The Enforcement
Directorate of the Ministry of Fin-
ance is particularly invelved in this
because it involves a great deal of
loss of valuable foreign exchange. I
agree with the hon. Member that the
IATA by itself ig not perhaps as
effective as it should be. But it does -
not mean that we can break our as-
sociation with it because they are
the international authority to look
after these things. But gs I said, in
addition to them, the Ministry of Fin-
ance, Enforcement Directorate is
locking into this, We had also work-
ed out a special immigrant fares bet-
ween India and London because that
is the route on which these take place
on a large scale. With the BOAC
we have worked out an immigrant
fare and we hope thereby to check
{hese malpractices. In addition to
that we shall do whatever we can
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do to see that this money does not
go into the wrong channels.

WRITTEN ANSWERS TO
QUESTIONS

Report of the Adminisirative Reforms
Commission on Tariff Cemmission

*128, SHRI SHIVA CHANDRA
JHA:
SHR]1 RAGHUVIR SINGH
SHASTRI:

‘Will the Minister of HOME AFFA-
IRS be pleased to state:

(a) whether it is a fact that the
Working Group of the Administrative
Reformy Commission has in a repord
on the Tariff Commission suggested
ity abolition;

(b) it so, the details thereof; and

(e) the reaction of Government
theretoy

THE MINISTER OF STATR IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (c). The working group of
Developmental, Control and Regula-
tory Organisations appointed by the
Administrative Reforms Commission
submitted to the Commission a sup-
plementary report on the Tariff Com-
mission, copies of which have been
placed in the Parliament Library. The
recommendations contained in the
report were intended to assist the
Administrative Reforms Commission
in arriving at ite own conclusions in
the matter. The Commission has
since submitted to Government its
report on economic administration
which inter alia deals with the Tariff
Commission, The report of the Com-
mission is under examination of the

Government,

Landing of Pan American Boeing at
Barrackpore Airfleld
*128, SHRI YASHPAL SINGH: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:
(a) whether an east-bound Boeing
of the Pan American Airways landed
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at Barrackpore airfleld jn Calcutta on

' the 29th June, 1968;

(b) if so, the reasons therefor; and

(c) action which has been taken
against the company and whether all
the security loopholes were plugged
:efc;re the plane was allowed to fiy

ack?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). A Pan Ameri-
can Airways Boeing aircraft, whils
on a scheduled flight from Beirut to
Bangkok vie Karachi and Calcutta on
the 29th June 1968, was given land-
ing instruction by the ATC Dum Dum
to make an instrument landing at
Dum Dum Airport due o poor visi-
bility, as it was drizzling at that timé
and the gky wag overcast, While car-
rying out the approach, the aircraft
broke cloud and one of the crew
members shouted “runaway in sight”,
which made the pilot continue the
approach visually in the belief that
the runway sighted was at Dum Dum,
Actually, however, the runway sight-
ed was the runway at Barrackpore
and thus the pilot landed there in-
stead of at Dum Dum.

(c) The aircraft was permitted by
the Air Force authorities 10 fly from
Barrackpore airfield tp Dum Dum
after observance of requisite formali-
ties, It is not proposed to take any
action against the company.

Bheikh’s Views on Kathw

*127. SHRI YAJNA DATT
SHARMA:
SHRI HARDAYAL DEVGUN:

SHRI PRAKASH VIR
SHASTRI:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government’s aitention
haz been drawn to the anti-national
statements made by Sheikh Abdullah
recently and particularly the gtate-
ment wherein he questioned the Ind-
fan Parliament’'s right to pass laws
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for the administration of the State of
Jammu and Kashmir; and

“(b) if 5o, the reaction of Govern-
ment thereto and the steps taken in
the matter?

. THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B, CHAVAN): (a)
Yes, Sir. Ay regards the authority
of Parliament in respect of the State
of Jammu and Kashmir, Sheikh Ab-
dullah ig reported to have sald that
he could not accept the verdict of
Parliament on the finality of the
State's accession to India.

. (b) The Government conslder some
of his statements very wrong and
objectionable, but they have not con-
sidered that the public interest would
be served by taking action.

wifem ® o I qaw wfafafe-
wegw ¥ faemei ofery ® sfa-
faferat wr s =t feea s

*128. sft wWTY T o :
= Ho wOY :

w0 foven w=0 ag war 1 FO
w3 :

() ®m 7@ ax g f§ =@fea
QA o gas wed (79 HEE)
# wrn ¥ ar g wlafafeaes F
ferardf aftez & sfafafadi 1 arfas
gt e o

(=) waag oY v  fw farwi
sy aver Q¥ sefirffe woeatt & fad g9
fardry deqrait & sfafafaat #1 § I
wrar &;

() war qTwTe o7 A ga e
gfwar Fraifca v o7 fawre @ s
Rk il gnsal 1 sfafafacr fsr;
T
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(7) afe gt at swwr st e §
#T afz 7Y, @ JEd wqrETITr § 7

Ferer sioft (w1 Formrdin ) ¢ ()
A (@), o, wif oW fraar &
fad ag=i A fayifaay & +F faex
g A AU qara afafy
¥aw T Farr @fafa 923, %
e, 50w am, af feedl-5 #1 &
qaré/aET 1968 7 ®ifeAT (F@-
faar) & g@ a8 yaw sw g ¥ fo
gfafafa avew w95 & fow smf=
ferat a7 1 T dord afa, A% feeet
I 857 100 I9 Hfzaal & awrig
# Wi A F o sreara foom ar 1 FhF
frmraa  Faer g1 Q€47 Fi WAT TGT
gr gafae sifex & {5 o gt avan
AT ATHOE sufFd §i aWrdg 7 W X
RS 7 AR AR I q Ere
fraffgar 2 4 =% 91 ) i A
afufa gru famdl ofisz § mad &1
sfafafa qwe 4 miaa & fFar
TFT AT |

(1) &= (). sEFERET 9=
frreaw s=&™ F7 ww AT & aw
siafafa avew & 737 & art 7 U9
arr faviy fwar snar § 1 feeg afa
sfafafa qoza et Teammd qmeT
I 9 AMWT § AT G607 Fa9 99
syfedi # gsgqr w1 frafor v &
It &F §F ardr  famet gav, gueeq
gfrmg sfz w1 sum A T g Ay
FAI T aRd 8 )

CIA. Sples

*129. SHRI P. GOPALAN:
SHRI UMANATH:
SHRI K. ANTRUDHAN:
SHRI VISWANATHA

MENON:
SHRI K. RAMANI:
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SHRIMATI SUSEELA
GOPALAN:

Will the Minister of HOME AF-
FAIRS be pieased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news
item published in the Patriot dated
the 4th June, 1068 that Dr, Maldar,
Editor ot “CIA who's Who" stated
that Mr., C. G. Cogan, E.A. Marelius
and P. R. Peterson had been identi-
fled ag C.ILA. spies in New Delhi;

(b) whether Government have in-
vestigated the matter;

(e) if so, the findings thereof; and
(d) the action taken thereonp

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
Yes, Sir,

(b) to(d). The matter has been
looked into carefully, The three indi-
viduals named in the news item pub-
lished ir. the ‘Patriot' dated June 4,
1968 did pot come to any adverse
notice while they were serving in
India, between 1957 and 1962.

Appointment Lo High Posts of Persema
Defeated in 1967 Gemeral Electioms

*130, SHR1 ABDUL GHANI DAR:

Will the Minister of HOME APF-
FAIRS be pleased to state:

(a) whether it is a fact that Gov-
ernment have appointed some Con-
gressmen, who were defeated in the
General Elections, 1867, as Gover-
nors, Ambassadors and Chairman of
Government undertakings;

(b) it so, the names of such Con-
gressmen and the offices to which
they have been appointed;

(¢) the criterion for such appoint-
ment; and

(d) whether any leading personali-
tleg belonging to the mnon-Congress
political parties who were defeated in
the General Elections, have been ap-
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pointed to similar offices and is DR,
the reasons therefor?

THE DEPUTY MINISTER IN THR
MINISTRY OF HOME AFFAIRS
(SHRI K, S. RAMASWAMY): (a) to
(d) The main consideration in mak-
ing an appointment to any office or
post under the Government is the
suitability of the individual for parti-
cular post or office and defeat in the
elections ig not regarded ag a disqua-
lification for appointment. No.candi-
date defeated in the 1867 General
Elections hag been appointed as Gov-
ernor. The following persons defeat-
ed at these elections have been ap-
pointed as Ambassador|High Com-
missioner:—

1. Shri Raj Bahadur,
Ambassador, Khatmandu,

2, Shri A. M, Thomas,
High Commissioner, Canberra

3. Shri O, V. Alagesan,
Ambassador (designate),
Addis Ababa,

Information In respect of appoint-
ments made to the posts of Chairmen
of Government undertaking, {s being
collected and will be laid on the
Table of the House,

National Integratiom Ceuncil

*131. SHR] S. R. DAMANI:
SHRI RABI RAY:
SHRI HEM RAJ:
SHRI INDRAJIT GUPTA:
SHR] R. K, SINHA:
SHRI YOGENDRA SHARMA:
SHR] S. M. BANERJEE:
SHRI SHRI CHAND GOYAL:
SHRI RAM AVTAR

SHARMA:

SHRI ANANTRAQ PATIL:
SHRI K. LAKKAPPA:
SHRIMATI SUSHILA ROH-
ATGI:
SHRI B. K. DASCHOWDHURY
SHR] SARJOO PANDEY:
SHRI G. S. MISHRA:
SHRI G. 5. REDDY:
SHRI M. N. NAGHNOOR:
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Will the Minister of Home AFFA-
IRS be pleased to state:
(a) the decisions taken at the re-
cent National Integration Council
‘meetings held at Srinagar;

(b) the steps being taken to im-
‘plement the decisions; and

(c) whether it is proposed to ban
communal organisations or to extend
the scope of the Unlawful Activities
.Act to restrict the activities of eom-
munal organirations in the interests
of the society?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):

(a) The Declaration of Objectives
issueq by the Council and the recom-
mendations of its three Committees
ag adopted by the Council are laid
on the Table of the House,

[Flaced in Library. See No, LT-1463|
66.]

(b) A statement is
‘Table of the House.

(¢) No, Sir.

laid on the

Mizes on way te Chima

*132. SHRI HIMATSINGKA:
SHRI A, SREEDHARAN:
SHR] MRITUNJAY PRASAD:

Will the Minister of HOME AF-
‘FAIRS be pleased to state:

(a) whether Government’s attention
has been drawn to the report that
about 200 Kuki and Mizo hostiles cros-
ged into Upper Burma in the last week
of June, 1968 on their way to Com-
munist China;

(b) whether another batch of 150
Kuki and Mizo hostiles had also cros-
sed over to Upper Burma on its way
to China in the same week;

(¢) if 30, the circumstances in which
they crossed over; and

(d) the steps taken to the continued
to and fro movement of the Mizo

hostiles across the borders?

JULY 26, 1968
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THE MINISTER OF HOME AF-
FATRS (SHRI Y. B. CHAVAN): (a)
and (b) A gang of Mizo-Kuki hostiles
managed to enter the Burmese terri-
tory in two separate batches in the
last week of June, There is no defl-
nite information regarding the desti-
nation of these gangs.

(¢) The gangs should have crossed
over in small batches taking advan-
tage of thick jungles and the terrain
on Indo-Burma border.

(d) The existing security arrange-
ments to intercept such mevements
across the borders have been review-
ed and the security forces have taken
steps to strengthen and intensify their
vigilance on the borders, Legal res-
trictions have also been imposed vjde
notification GSR 1265 in the Gazette
Extraordinary dated 28th June, 1968
to prevent clandestine movement ge-
ross the borders,

1953 UN, Plan on Kashmir

*133. SHRI RAMAVATAR
SHASTRI:
SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government's attention
has been drawn to the reported in
terview of Sheikh Abdullah with the
Daily Telegraph correspondent in
Srinigar in which he had advocated a
five year U.N. rule in the valley under
the 1953 U.N. plan drawn up by Sir
Owen Dixon; and
reaction

(b) it so, Government's

thereao?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)

Yes, Sir.

(b) The idea is totally unrelated w
reality or reasom,
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Pay Revision Demand by Delhi
School Teachers

*134, SHRI M. L. SONDHI: Will the
Minister of EDUCATION be pleased
to state:

(a) whether Government gave an
assurance to the deputation of Joint
Council of Delhi School Teachers re-
garding their demand for Pay revi-
slon;

(b) if so, the detailg thereof; and

(c) the decisions taken in the mat-
ter?

THE MINISTER OF STATE IN THR
MINISTRY OF EDUCATION (SHRI
BHAGWA JHA AZAD): (a) No, Sir.

(b) and (c). Do not arise,

Reorganisation of Assam

*135. SHRI SRADHAKAR
SUPAKAR:
SHRI R. R. SINGH DEO:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the proposal for re-
organisation of Assam has made any
progress after the end of the last ses-
seion of Lok Sabha;

(b) if so, the final shape of the re-
organisation plan; and

(c) whether any Central Legislation
will be necessary?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
to (c). Further discussions have been
held with the representatives of the
Assam Government and the APHLC
after the end of the last gession, but
ng agreed solution has yet emerged.
Efforts to evolve an agreed solution
are continuing,

e S EAT & W
136 ot VR AT TTEATR -
71 G- AA A IATT A FA
w1
(%) waTag 7= ¢ fx qF wg-
q1fer arada # F@ TogeAT T 1965
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¥ wra-gifewm @9s # g fored-
T W 9X Q9T @ 9T I Sgr
¢ s oifesar ® 49 &8 STXW ®TT
T WifE T ST AR AT agn
et o yagd (e wh s
THAATOATT T 7 qrai & T4 <
T v far & Wi gt a9 w3
wg1 i arfieem #) wieer 7 o v
qF WTOW FAT {0 W)

(w) afz et & dw wgeT W
gwfis w7 ¥ Q¥ TEAew AX WY
wafa W ¥ wTERU § ?

e Wt (ot e
™)  (F) 7 Famr omar ¢ fE
W& segeeT 3T wEfae s &
§9 AT #1 0% Aifer § g w2
a1 ff wifeeara gads w3 w1 qgra A
ran afg Frea aeFT F Al y e
F QWY TTATH T=% 7 T f2¥ &iff

(&) @ wegear &1 TWaw™
quiaaT aedt ¥ fg & W wfasEs
e & faare § ggamw F a1
FIIATEY FTT Fa-fga & 7@ g

Resignation of a Calcutia High Court
Judge

*131. SHRI KANWAR LAL GUPTA:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that Justice
Arun Kumar Dutt of Calcuita High
Court has resigned on grounds of
status, emolumenty etc.; and

(b) if go, whether Government pro-
pose to increase the pay and status of
the High Court and Supreme Court
judgesp

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B, CHAVAN): (a)
Justice Arun Kumar Dutt resigned as
he was of the view that as his appoint-
ment wag not against any regular
vacancy in the Calcutta High Court
but only to function as the presiding



1718 Written. Answers JULY 28, 1968 Written Answers 1716
otfaadt & far P & o dan
7@ ¥ fad gveer ww@m oara g,
1058 # (awrfon e 7 §9 IO
#UWT ZrT AW 7 & st

foa ™ 1 3 gTEl #7 g faa

officer of the First Industrial Tribunal
he felt that he should not continue to
hold the office of a Judge of the High
Court any longer. In his letter of
resignation he had also referred to
the salary and other conditions of
service of High Court Judges which

he considered to be inadequate.

(b) No such proposals are under

eonsideration.

RQwrTTT Tt

*138 =il ¥ACH WETE :

5t o o WA :
Y o W

=it g0 ®WTo wYfame :
ot gl A

FAT Mg -MTA AT T7 S0 -0 g
0 %

(%) @1 7217 7 4 ™M A0
fra<i &1 e g7 7 fAE /1 e
g &

(=) afz &, & 3a%r =17 710
L8

() #a1 ag W1 79 g [F WA
T & T IEfae Y & feh

YSITE F SqAT I 2T TR G
Y UF FAFT 97T 2
(w) afegt Frzawrsfowre,

(%) 7av [ gafifag ¥ o=y
& YT & 3YOA O wAT 3 &1 RS
Froar amg & 2,

(7) 71 {Afmafer wai |
N1 ¥ # A7 qlET F9 77 FaqEn
fag o7 &; &+

(%) afeer digwgrad -y ?

ag-wvd wwew § I (sh
& qwo Twenft ) : (%) ¥ (%)

AT & AW -.FF 4T TAT WTET § |
FEw A § AqQd far man
fF T Fid AFT FL F4T AARFAT
qgy o7 faw qavaw § TURT &L )
T qAIE & o wAad faan @
f& gamewe = adi F sEiEga 97
faa17 &2 |
(%) oft =&, =

(%) Tar (w) forem darem &
Teq gEFRI Bt gana faar ¢ -
fratar wdi 4t g wiva @1 gem-
S {61 oTa qqT IfEE B Ty &<
qT #ifi X T 9@ WY Sueew
giqardi & et & oifs < s
W oar w1 oTE qferm Tge
1968—69 7 sqtfafsr woet o
aif@. & ga fame 8,800 §E=T M
T g9 FT W )

foraem

qreaT mmanr gra R &
& wat e §F fay
freafafaa camt &t famfar
Y 7T e § ST §ORIC
o wgEEa fear T g -

(1) srca mEAi & wpm ar
fedr 1% mai & wE 9GS AT AR A
AT § wfas g aret i et
& fay aiffoas a0d 7y 7T 1 a9r
¥ qawg] g Aod fa a1 )
ag freta frqi sma 2 e faar s
fs Fa res ¥ e FY w7 -
arsi w1 =q9 g 7 i feae
ST |
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(2) I# ga o7 q&7 9fT Yoarat
1 aerer e afces goifract &

frfraor & Agre 7t it
(3) wfgaq 5,000 gvafuat
& forr vy ooy 7 - H-seferepor

FITRA T qqTae0 Arevar ¥ fawqre
fwar sra | wq T A= dareT wT
ag gama ¢ fv dffra—=mast a
fecammeanf ¥ &1 wifre v & fa
frg wfafram doga fear sma
@ gAY (e Harew F quawt ¥
YT wftrs 9 Yer Fy smw

(4) amo-faaa =1 F afcwrew
79T -GS & Y 1,500 TEF q9T
fecarararfai & sfmeyr & gow f@y
1¢ |

(&) frFa o3i =1 Wy a0 917 |
w7t et qar fraa sgamt §, wwt
o1 7eqq g1, dmaT fear 9 1 fom
g 931 F W 9 A ameg
% At ger faar w7 o

(6) @&fF Fawtet o=t & fa¥
wré-afqw CHFE  §HwT F1 AT
F &1 faorg wrer fawar 53

(7) e agar @At (-
I FeAESHT ATTATKANT) FT TeT-
ez frar wma | sl & FEAT W@
atefm g, faaara garge ¥ Al
Y FEAATT &TAT HIT FAAAT F £qT ¥
A gq, et wredg seresT §0sT
a1 wrawaF favwrar & fel soerd
|13 ¥ FHAIET TFAT A4 sqvAET AT,
¥ wam-q@, @@ e
fadwit-sgar afedwrard @ar g4y afe-
v fom faa aoere gra s
faeftg g4t & faeig wgraar &y ahr
# oy g, wred wr F fAR wmwg
fear 9mw

ms

(8) @ W ¥ fornfor & fid
N #t faelle wgraar oF fade
QFAT FATHT A AT | qdAT W&
& w6 FT AT I9F 5T aw ¥
T #Y 3@ ge e I

(9) whgr 3T (qqe
FRRA) ® dfarens wal ¥ wqa<
Frgar st Rt ) fgee v Q@
% fo¥ amsg far g

(10) Shfrai w famfor erd
v & forlt a1 qoftor &) & sfe-geat
¥ oY wowg ok awrd wifs
gfreg gewew & & fod agwrQr
dmsT ey &0 & far Sreafn
far amg

(11) ardafas e & fawa-
EFT W qTFEHT 757 9T Snfaga
% fadiorT & waae @ ag

(12) Radfas serarm o)< fawre
¥ g ag-fawgar-gfeea o gwmar amg

(13) fa3wi & gwr¥ gamaral &
af fagrfe faa-2wmi & sa%
fawmw wri-wa} ¥ mgrgar 2 & fad
e faiew ooy & fade quew
faEd 9 |

(14) == 91T faraa sarem w1
gwra  fr 97 dezfat #1 fawil g%
fafeas deat ¥ wfgs FTOTT w14 v
@ & W1 9 faqy wisg 1 wam w7
wr &, argan sra gffaa<t wy fagwr
w3 & ol avex fapar amg | o@ g
&7 % Jifer fasr awr wreefy aTAET &
s Ta F quaw ¥ v ufas faw g
frar g |
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Wt were # worgdt v Wt e

*139 o gd Te A :
st farw g e

1 g qAT qg T4 D FN
G fy .

(F) w1 38 awg o5y Ay T
# orgRl q Y 79t AR ARY A F
arae FY iy w7 & fodr g el
T raTaFor ¥ woAT sfadeT v
w3 faar §;

(@) afz 7@, av 5% w1 w100

?

(m) sfrdzw w2 o vegg #
faar s ?

%14 SArn (W e (s
fmmgm ) :  (F) wOx 2w
FT g fagar o smaEr & i
% w91 SfadeT geqT T8 frar &

(&) &Y%< (7). smam & qdeor
T w1 ®1AT § AT @ Foawy smam
HITHA TOAT FL W & | s
sfad @@ 1 wEw, 1968 F
W % Wed (6l 5@ #y s

National Poliey on Educatlon

*140. SHRI MEETHA LAL MEENA:-
SHRI H. AJMAL KHAN:
SHRI R. K. AMIN:

SHRI SHRI GOPAL SABOO:
SHRI LILADHAR KOTOKI:

Will the Minister of EDUCATION
be pleased to state:

(a) whether any decision has been
taken by Government on the National
Policy on Education formulated by
his Ministry; and

(b) if not, the reasons for postponing
the decision?

JULY 26, 1088
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THE MINISTER OF EDUCATION
(DR. TRIGUNA. SEN): (a) The Na-
tiona] Policy on BEducation has been
approved by Government and has been
placed on the Table of both Houses
of Parliament,

(b) Does not arise.

Use of Regiomal Languages in U.P.S.C.
Examinations

*141. SHRI D. C, SHARMA:
SHRI D. N. DEB:
SHRI R. R. SINGH DEO:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Union Public Ser-
vice Commissioin hag made any pro-
gress towards the use of regional
languages at its competitive examina-
tions;

(b) if go, the progress made in this
regard; and

(c¢) when the scheme ig likely to be
introduced?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) to (c). The Comrmis-
sion have made some progress in the
preparatory work necessary for the
introduction of all the languages men-
tioned in the Eighth Schedule as alter-
native media, at the option of the
candidates, for the combined compe-
titive examinations. Some additional
staff has been appointed and equip-
ment like typewriters having key
boards in gome of the regional lang-
uages ete. has also been secured.
Qualified examiners, preferably hav-
ing knowledge of more than one lang-
uage, are being located.

Both the Government and the Com-
mission are anxious to implement this
decision as early as possible. Look-
ing to the progress so far made, it
is expected that a start could be
made with the introduction of these
lanuages as optional media for some
subjects at the combined competitive
examinations to be held in 1969,
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Bihar Engineers

*142. SHRI BHOGENDRA JHA:
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given
to Starred Question No. 1098 on the
§th April, 1968 regarding investiga-
lion against some Bihar engineers and
state:

(a) whether the special audit and
store checking has since been
completed;

(b).if so, the result thereof;
(c) if not, the reasons therefor; and

(d) whether, in view of the delay
being caused, Government consider it
expedient to get the matter investi-
gated by the C.BI.?

THE MINISTER OF HOME AF.
FAIRS (SHRI Y. B. CHAVAN): (a)
td (d). The Government of Bihar
have recently reported that speiial
audit has been completd, but that
reports about four subordinate divi-
sions are still awaited. ‘The matter
will be referreq to the C.BI on
receipt of all the reports. The State
Government are taking steps to get
these reports expedited.

Senas

*143, SHRI D. N. PATODIA:
SHRI B. N. SHASTRI:
SHRI BEDABRATA BARUA:
SHRI Y. A. PRASAD:
SHRI N. K. SANGHI:
SHRI NIITRAJ SINGH
CHAUDHARY:

Will the Minister of HOME APF-
FAIRS be pleased to state:

(a) whether it is a fact that a
plethora of “Senas” have made their
appearances in the country;

(b) whether Government have
satisfled themselves that these organi-
sations will not promote the cause of
communalisym and regionalism in the
country;

(c) whether Government are also
satisfleq that these oranisationg are
®ot being financed by foreign agents;
and
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(d) if so, the findings thereof and
their reaction to the activities of
these “Senas”?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
to (d). A numbey of volunteer organi-
sations, some of which are called
‘Senas’ have come into being durisg
the last three years. Government
keep a close watch on their activities
and appropriate action under the law
is taken as and when necessary. Gov-
ernment have no information about
foreign financia]l assistance to any
these organisations.

wrovreh wepa favafeaTem sw &
e gra ghafrdm

*) ¢4 oft Frgree Feg ;w1 foren
welt 7 7ary # pur w3 fv

(%) wan arqordt R TAFC CH-
fw & 9fwde ¥ arowEl GO
farvaferarrera e ¥ f3ore vt gfafra
& ar #§ go-gadfa & e A1 ;

(@) v @g ¥ &9 fs =
EEgt & oF W A 15 797, 1968
Y 57 AR Y T A A, W

(1) ofx @, @ v@ AT & ¥
frerg ey W1 99 9T THTC A w4
wrdaTdy #1 & waar a@ w fawrc g ?

farery st (w0 farw dw ) :
(%) ¥ (7). g EEA A @
ot Tqrewa  EWm-ed 9 @ &
Eeiid

LA.C.

+145. SHRI MANIBHAI J. PATEL:
Wil] the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether it 1s a fact that in l.
travel book entitled ‘Eastern Quest
written by a British author, the Indlan
Airlines Corporation has been des-
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cribed as ‘Incorporated Aic Chaos’ and
‘has sppported his arguments with *he
practical difficulties which he had 1o
face;

(b) whether the author's experi-
ences of air travel while in India
regarding the Indian Airlines Corpo-
Tation are based on facts;

(c) if not, the action proposed to be
‘taken against the author for this wide-
spread defamation; and

(d) if so, the action proposed to be
taken to make amends and to improve
the services of the Indian Airlines
Corporation?

THE MINISTER OF TOURISM &

CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir.

(b) to (d). Indian Airlines are being
asked to investigate the specific
instances quoted where sufficient
details regarding dates etc. have been
mentioned in the book, Some of the
statements are, however, obviously
based on prejudices, but Government
do not consider it worth-while to tuke
any action against the author of the
book.

Abolition of Privy Purses

*146,/SHRI MADHU LIMAYE:
SHRI E. K. NAYANAR:
DR. RANEN SEN:
SHRI VASUDEVAN NAIR:
SHRI DHIRESWAR KALITA:
SHRI S. A. AGADI:
SHRI RANE:
SHRI MANGLATHUMADOM:
SHRI S. C. SAMANTA:
SHRI JUGAL MONDAL:
SHRI HEM BARUA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether any fina] decision has
{mplemented?
purses of the former rulers;
‘been taken on the abolition of privy

(b) if so, the details thereof; and
{(c) when the scheme is likely to be

JULY 26, 1968
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THE MINISTER OF HOME A¥F-
FAIRS (SHRI Y. B. CHAVAN): (a)
to (¢). Government have taken a
decision in principle to abolish privy
purses and privileges of the Rulers
of former Indian States. Some vro-
posals for transitional arrangements
are being examined. It is, however, not
possible to indicate the precise time
for implementation of the decision.

Amendment of Constitution of Jamma
ang Kashmir
*147. SHRI MAHANT DIGVIJAL

NATH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that Gov-
ernment have asked the Government
of Jammu and Kashmir to bring for-
ward a legislation for an amendment
to the Constitution of Jammu and
Kashmir for the removal of special
status of the State of Jammu and
Kashmir;

(b) it so, the detils thereof;

(¢) whether Government propose
to bring forward a legislation in the
near future for the removal of the
special status of Jammu and Kashmir
State keeping in view the non-recog-
nition of the President of India as &
citizen of Jammu and Kashmir by the
Sub-Registrar of Udhampur; and

(d) it so, the details thereof and
when such a legislation is likely to be
brought before Parliament?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
No, Sir.

(b) Does not arise.
(e¢) No, Sir.
(d) Does not arise.

Demonostration in Front of USILS,
Office, Lucknow

*149, SHRI K. HALDER: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether a demonstration held
in front of the U.SILS. Office at
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Lucknow opn the 23rd June, 1868 ..
protest against the American aggres-
sion in Vielnam, was lathi-charged
by the polier:;

(b) if ®c the number
itjiured in tre lathi-chare;

nf peop's

{c) the number of demonstrators
arrested by the police:

(d} whether any case hag bven r
fistered against the arrested person::
if 8o, their particulars; and

(e) whether the demand for the
releaye of arresed persons and
withdrawal of cases against them har
been cons'dered. by Government; snd
if so, the decision taken thercon?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
to (e). Information is being collected
froom the State Government.

Nationay Integration Council

“130. SHR1 SAMAR GUHA:
SHR1 DEVEN SEN:
SHR1 TENNETI VISWA-
NATHAM:
SHRI K. SURYANARAYANA:

Will the Minister ol HOME AF-
FAINS he pleased to state:

(a) the basis for the selection of
invitees for the National Integration
Council mceting held at  Srinagar
reeently ang the total number of the
invitees: and

figures ol ine2
that (i) Govern-

(13} the break-up
invitees in regard
ment representatives,
of Purliament ather than the Min-
ister:  of Centra] Government, (i
Official beneficiaries other than th:
Central or State Ministers, (iv) Edu-
cationists. and (v) other non-Officiale”

THE 'MINISTER OF STATE" !N
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). The compn
sition of the Council was orginally
fixed by the National Integration
Conference (1881) While reconstitut-
ing the Council, the same pattern was

1150 (Ai) LSD-—3.

(1) Members

broadly followed. Howcever, the
changes that have occurred since 1961,
were taken into account, sy lhat
without being unwieldly, the Council
wae  large cuough 1y accommodate
adequately  all  the inferests that
needed to be brought in. The present
number of members (s 55 and while
they were all invited the S.S.P. and
the Swantantra Party did not agree to
scnd their representatives to the
Council. A statement giving the ror-
position, under different categorics, of
the Counecil and the names; of mem-
bers is 1a'd,on the Table of the House.
|Placed in Library., See No, LT-14684
r37

Absence of Governors from States

1005. SHRI BABURAO PATEL:
Will the Minister of HOME AF-
FAIRS be pleased tn state:

(a) whethey  the Presideat's orior
permission in writing is required to oe
nbtained by a Governor to be absent
from the State:

(ht whether reeords are maintamed
of such applications  for poermissien:
el

fed if so. the nature gf such records?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
A Governor is required to oblain the
prior permistion of the Presid nt
when he intends to be absent from his
State uvxceplt on occasions when the
absence does npp invelve spending a
night outside the State. Request for
the President's sanction is usually
made by the Governor's Secretary to
the Secretary to the President by
letter or by telegram. In cases of
urgency permission may be obtained
nn telephone,

(b) and (c). Annual files are main-
tained of such requests for permissinn
from each Governor.

Expenditure on Sheikh Abdulizh
1006. SHRI BABURAO PATEL:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the amount of money spent by
way of board lodging, maintenance
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and travel by Government on Sheikh
Abduulah and his family since his
release on the 2nd January, 1868; °

(b) the heads under which this
money has been spent and the grounds
on which it is provided; -

(¢) how long will these facilities
continue to be given to him and the
reasons therefor;

(d) wheth:r similar financia] facili-
ties are beirg given to other political
leaders; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). No expenditure has been
incurred on board, lodging and main-
tenance of Sheikh Abdullah and famiy
after the remova] of restrictions on
hint. Government hag agreed tp re-
imburse to him the «cost of
journey by his own car to Srinagar,
which he has not availed of. Govern-
ment are meeting the cost of trans-
porting his personal belongings
amounting to Rs. 730.

(c) to (e). Do not arise.

Centra] Police Force in Kerala

1007. SHRI MANGALATHUMA-
DOM: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the strength of the Central Re-
serve Police Force at present in
Kerala;

(b) whether any further increase
in its strength has been considered;
and

(¢) whether these battalions
taken from all the States?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) A smal] contingent of the Certral
Reserve Police Force is stationed in
Kerala;

(b) No, Sir,
(c) Yes, Sir.

are

JULY 28, 1968
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Wheeler's Revieyw Committee on
Archaeological Survey

1009. SHRI K. M. KOUSHIK: Will
the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that Gov-
ernment had constituted the Wheeler's
Review Committee concerning the
working of the Archaeological Sur-
vey of India;

(b) whether the said Committee had
submitted its report;

fc) if so, whether the recommenda-
tions of the said Committee hawve
been accepted and implemented; nd

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH): (a) Yes, Sir.

(b) Yes, Sir.
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(c) and (d). Certain decisions had

been taken on the Committee's recom--

mendations, but except for a few, it

has not been possible to implement
them so far, due to financial
limitations.

Tourist Resoris in Madhya Pradesh

1011, SHRI G. S. MISHRA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the important centres selected
by the Department of Tourism for
developing them as tourist resorts in
Madhya Pradesh:

(b) the important features of the
schemes for development, if any;

(e} whether it is a fact that every
yecar many foreigners visit the jungles
of Madhya Pradesy for ‘Hunting' and
photography of the landscapes and
this vear one of the shikar companies
of Madhya Pradesh arranged for
photography of landscapes and tribal
life in the State;

(d) the average number of the
foreigners who visit Madhya Pradesh
for Shikar and Photography every
yvear; and

(e) the average number of
foreigners who visit other States in
India. State-wise?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b): Places of tourist
interest where facilities have already
been provided by the Government of
India are Mandu, Khajuraho, Sanchi
and Gwalior. The facilities provided
so far are accommodation and tourist
information service.

(c¢) and (d). According to the infor-

mation received from the State Gov-
ernment approximately 125 foreign
tourists visit Madhya Pradesh every
vear for Shikar. Most of these tourist
take photographs also.

(e) Only a limited number of States
provide good shikar conditions, and to
them the average visitors for shikar
would be of the same order.

1730

Bombay Port

1012. SHRI G. S. MISHRA: Will the
Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether there is a proposal to
convert Bombay Port into a Satellite
port;

(b) if so, the broad details thereof
and whether such a port is existing in
other countries also;

(c) the benefits that would thereby
become available for the export of
Indian goods abroad; and

(d) the tota] cost of the proposed
scheme and the sources from where
it would be met?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAD): (a) There is no proposal to
convert Bombay Port into a Satellite
Port. On the other hand, the ques-
'tion of constructing a satellite port to
Bombay at Nhava-Sheva on the
castern side of the existing harbour is
being studieq by the Consulting
Engineers of the Bombay Port Trust
as part of their study for the prepa-
ration of 5 Master Plap for the future
development of Bombay Port.

(b) The project envisages the
construction of two berths for bulk
cargo and one berth for container
ships in the first phase.

It is understood that satellite ports
exist in other countries such as the
Tilbury Docks at the Port of London
and Port Elizabeth at New York.

(c) Apart from providing subs-
tantial relief to the Dock systems in
the existing port of Bombay, the
proposed satellite port is designed to
provide facilities for handling deep
drafteq bulk carriers and modern
mechanics facilities for handling cargo
which would result in economies in
ocean freight and Increase in foreign
exchange sarnings.

(d) According fto present indica-
tions, the construction of the first
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phase of the project is estimated to
cost about Rs. 13 crores but a clearer
plcture will be available only after
the Master Plan Report has been
received from the Port Trust's Cuu-
sulting Engineers and the exact
details of the facilities to be pro-
vided at the satellite port have been
worked out. The expenditure in res-
pect of the first phase is expected to
be met by Bombay Port Trus{ from
their own resources.

Demonstration Multipurpose Schools

1013. SHRI SIDDAYA: Will the
Minister of EDUCATION be pleased
to stae:

(a) the number of students who
appeared for the XI standard exami-
nation from each of the Demonstration
Multipurpose Schools, Mysore, Bhopal
Ajmer and Bhuvaneswar in the years
1966-67 and 1967-68;

(b) the percentage of successful
candidates in each of the schools;

{c) whether the results are satis:

tactory; and

(d) if not, the steps which have
been taken to improve them?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) to (d).
The information is be'ng collected
and will be laid on the Table of the
House.

. Demonstratio, Multipurpose School,
Mysore

1014. SHRI SIDDAYYA: Will the
Minister of EDUCATION be pleased
to state:

(a) the number of students who
were admitted to each standard in
the Demonstration Mult’purpose
School, Mysore from, 1964-85 1o 1968-
69, year-wise;

(b) the number of teachers working
in the above school at present; and

(¢) the amount sanctioned to the
schoo] and the amount spent in each
years sinnme its inception?

JULY 26, 1968
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (a}
tn (e). The information is being
"+ txd ad will be laid on the Table
of the House.

Three-Language Formula

1015. SHRI G. S. REDDI: Wii] the
Minister of EDUCATION be peaseg to
state:

(a) the progres: made sp  far in
adoptin_ three-lanzuame formula by al;
the States in India: and

(b) if not, the sleps wheh are
under contemplation 4y remove the tie
up betwees the different States?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI!
SHER SINGH): ra) A statement is
placed on the Table of the House.
[Placed in Library. Sve No. LT-
1466!68.)

(b) It is for the State Governmenis
to imp!ement the Formula,

Shifting of Safdarjang Ailrport

1016. SHR1 K. HALDER: Wil] the
M nister of TOURISM AND CIVIL
AVIATION b- pleased to state:

(a) whether there is any propnsa’
to shift the Safilarjang Airport fo a
new place and convert the present
airport area i:lg a housing colony;

(b) if so, the details thereof;

(c) whetlicy the proposal has bec:
accepted by tue Civil Aviaton (do-
partment: and

(d) if so. when the airport wiil o
shifted 1, the new place?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) A proposal to shift the
Safdarjung aerodrome from its
present site is under examination. In
accordance with the provisions or
the Master Plan for Delhi, the area is
to be used for recreational purposes
i.e. parks, play grounds and open
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spaces. afler the aerodrome is shilted
tn another site.

(b) and (c). A Sitting Board has
<samined a few alternative sites and

it reccmmendat ons wh'eh have been

reccived by Government recently are
under consideration.,

(d) After a final decision has been
taken jt  w'll take 5 few years to
develop the new site and shift the
cperations there.

“Ashoka Hotcl, New Delhi”

1017. SHIII § K. TAPURIAH:
SHR! S. P. RAMA-
MOOKTHY:

SHRT P. N. SOLANKI:
SHRI S. M. BANERJEE:

Wil] the Minister of TOURISM
AND CIVIL AVIATION be pleused i
state:

(a) wheiaer the Hote] Review and
Survev Committee have recommendeil
i Jowngrwling of the Ashoka Hetel

trone e ULovqur.ous™ status;

(o) e partivular  services in
which the standard of the hotel has
sillien: and

fer the steps taken by the manage-
ment to improve those services?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) to (c). The
Hote! Review and Survey Committee
has not yet completed its task and
submitted its report to Government.
It is, therefore, not possible at this
stage to state what recommendations
the Committer will make in respect of
thn Ashoka Hotel.

Customs Duty on Goods Importeg by

Governors
1516, SIIRI JYOTIRMOY BASU:
Will  the Minister of HOME AF-

FAIRS be pleased to state:

ta) whether it is a fact that in Gov-
ernment Houses, Governors’ (includ-
ing  their families) requiremetns
fincluding personal ones) could be
imported from abroad free of duty;
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(b) if so, the reason for this dis-
crimination;

(c) the tota] value of such imports
during the last ten years; and

(d) the total amount of duly thus
cxempted?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir. This privilege is availa-
ble to the Governors in accordance
with the provisions of paragraphs of
the Governme.it of India (Governors'
Allowances and  Privileges) Order,
18950 (which was made befor the com-
mencement of the Constitution and
has continued by virtue of para 3 of
the Second Schedule of the Constitu-
tion) ang paragraph 10 of the States
Reorganisation (Governors' Allowancs
and privileges) Order, 1957, the
Governor of Gujarat (Allowances
and privileges) Order 1960 and ‘he
Governor  of Haryana (Allowances
ang] Privileges) Order, 1967,

(b) Even though this privilege 18
available under the law, instructiors
have been issued that the Governors’
should not resort to the import or
purchase out of bond, consumer goods
and other articles, the import of which
is banned or for which local substi-
tutes are available. They may,
however, import or purchase out of
bond limited quantities of foreign
liquor and manufactured tobacco (i.e.
cigars and cigarettes) requireq for the
use of foreign VIP's, who happen to
be guests of the Governor.

(¢) and (d). The information i3 not
readily available, However, efforts
will be made to colleet as much
information as possible and to lay it
on the table of the House,

Sinking of Taj Mahal

1019. SHRI ONKAR LAL BERWA:
Will the Minister of EDUCATION b~
pleased t, state: )

(a) whether iy is a fact that “Taj
Mahal” is sinking; and
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(b) if so, the steps which are being
taken to protect this monument?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) No, Sir.

(b) Does not arise.

1970 ¥ gfuri &=
1020. ot siw s @i
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Unoccupancy in Govermment hotels
in Delhi

1021, SHRI RANE: Will the Minis-
ter of TOURISM AND CIVIL AVIA-
TION be pleased tp state:

w1 fown At ag sam & O 770 (a) whether it is a fact that the
f - rooms in Government-run hotels like
Ashoka Hotel and other Hotels are

(%) ®m aweTT a1 fa=re 1970
H e § & 11 sgaeqr 74 F1 E;

(@) afgg,AggatdgEq
T FHEATE T g; W
() afe 4, a1 ga& w1 FTO90
g
fivem s & crow st (it W

lying unoccupied for months;
(b) if so, the rcusons therefor; and

(c) the amount of losses on  that
account from April to June, 19687

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) The average occupancy
in the four Government Hotels dur-
ing the quarter ending June, 1968 was

B W ) ¢ (%) ot as under:i—
Ashoka Junpath Ranjut Lodhi
Average % on Average % on  Average ®,on  Average  9,on
beds 798 beds 280 beds :‘:;2 beas j; L{s]
per day beds per day beds per day beds per da y bed s
271°23 3398 214 77 75 31 90 36

(b) The period from April to June
is generally a lean period in Delhi
from the tcurist point of view.

(¢) Financial results are assessed
annually. It is, therefore, not possible
to determine the profit or loss for the
particular gquarter ending June, 1968.

Chinese books recovered in Allahabad

1022. SHRI YAJNA DATT
SHARMA: Will the Minister of HOME
AFFAIRS pe pleased to state:

(a) whether a large number of Chi-
nese books containing the speeches and
writings of the Chinese Communist
Party Chairman, Mao were recovered

with some prjnting and book binding
companies in Allahabad in June,

(b) whether these books are in
Urdu, English and Hindi and have
been printed in India;

(¢) whether Govermment have con-

ducted any investigations into the
matter; and
(d) if so, the results thereof and

the action taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a) to
(d). Facts gre being gscertained from
the State Government,
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Sarkar Committee on CS.LE.

1023. SHRI YAJNA DATT SHARMA.
Will be Minister of EDUCATION be

pleased to state:

(a) whether Government have ap-
pointed a Committee under the chair-
manship of Shri Sarkar to go into the
over-al] fynctioning of the Council of
Scientific and Industrial Research and
suggest ways ang means of improve-
ment;

(b) if so, the constitution of the
Committee, its terms of reference and
scope of work; and

(¢) when it is likely to submit its
report?

THIE MINIS'I:ER_OF EDUCATION
(DR. TRIGUNA SEN): (a) Yes, Sir.

(b) A Statement is placed on the
Table of the House. [Placed in Lib-
rary. See No. LT-1467/68].

(e) It is too early to give a definite
date by which the Committee is likely
to submit its report. At the time of
constitution of the Comsmittee, it was
expected that the Committee would
make every endeavour to complete its
work within three months of the
commencement of its deliberations.

Repression on Harijans in Amndhra
State

1024, SHRI SATYA NARAIN
SINGH:
SHRI P. P. ESTHOSE:
SHRI K. RAMANT:

Will - the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Prime Minister had
received any report from the General
Secretary, Andhra State Branch of
the Harijan Sewak Sangh gbout the
repression on  Harijans of  village
Tinnapuram during April 1968;

(b) if so, the details thereof; and
(c) the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
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FAIRS: (SHRI VIDYA CHARAN
SHUKLA): (a) to (c). The Prime Mi-
nister received a telegram dated 10th
May, 1968 from the General Secretary
of the Provincial Harijan Scwak
Sangh, Andhra Pradesh, regarding an
incident that took place at village
Thirmapuram in Anantpur District
on 20th April, 1968. It was alleged that
two Harijans were heavily beaten by
“the village heads and sarpanch” on
the plea of theft, and that they were
paraded through the st-eets on don-
keys. According to information fur-
nished by the State Government the
investigation into the case shows that
the two Harijans had committed theft
of paddy on the night of 20j21st
April, 1968 and were caught while
selling stolen paddy. They were chid-
ed and warned. They were not parad-
ed on donkeys.

Meeting of Retireg Indian Brigadier
with CIA Agent Mr. Smith

1025, SHRI C. K. CHAKRAPANI:
SHRI GANESH GHOSH:
SHRI UMANATH:

SHRI K. ANIRUDHAN:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that Shrl
E. T. Sen, retired Brigadier of Indian
Army admitted in the Court recently
that he met CIA Agent Mr. . John
Smith severa] times; .

(b) if so, whether Government have
made any investigations into the na-
ture of Shri Sen's relationship with
Mr. Smith,

(¢) if the reply to part (b) above
be in the affirmative, the findings
thereot;

(d) if not, whether Government
propose to conduct the investigation;
and

(e) if so, when and if not, the rea-
song therefor?

THE MINISTER OF STATE IN

THE MINISTRY OF HOME AY-
FAIRS: (SHRI VIDYA CHARAN
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SHUKLA): (a) The matter concern-
iug which information is sought is
under adjudication in a court of law.

{b) w (e). No further action is
considered necessary by Government
in the light of enqui ies ulready
made intu the articles of John Smith.

Bomb Explosion in Aaljal Staden of
A.LR.
1027. SHRI C. K. BHATIACHA-
RYYA:
SHRI VISWANATHA
MENON:

Will the Minister of HOME  AF-
FAIRS b: pleased to state:

(i) whether 2 bomb exploded in the
cunpound of the Aidjal Station of the
All India Radio on the 16th June,
1968,

(b) ‘whether 4 member of the Cen-
tral Armed Reserve Force was killed
und some other persons injured; and

(¢} whether the  Mizos had re-
peatedly threatened thig Radio  Sta-
lion which is sitwaled in the heart of
the Headquarters of the Mizo  Dis-
trict?

THE MINISTER
THE MINISTRY

OF STATE IN
OF HOME AF-
FAIRS: (SHRI VIDYA CHARAN
SHUKLA): (u) ang (b). An  uncx-
ploded shell lying buried in the com-
poung of the Aijal Station of All India
Radlo exploded on the 15th of June
1968 when a Constable of the Central
Reserve Police hit it accidentally with
his shovel while he was digging, The
Constable was injured and died on
way to hospital. From an examina-
tion of the material. it is  believed
that the shell was fired by our Secu-
rity Forces in March 1988. Another
similar unexploded shell was also
recovered from the gite on a2 gubse.
quent secarch.

(c) Mo, Sir.
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Attack by Miso Rebels on B.D.Os
Office and Residence near Agartala

1028. SHRI D, C. SHARMA: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whuther 3 gang of 30 rebels
Miz, and Shangry tribesmen ransack-
ed and bu nt down the office and
residential quarters of the Block De-
velopment Offlcer at Thailangta in
Kailasa sub-Division near Agartala
reeently;

ihy if so,

the detai s thereof; and

(¢) the action taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. 5. RAMASWAMY): (a)
On the night of 21st May, 1968 about
25 persons belonging to Reang tribe
und suspect2d to be membe s of Tri-
purp Tribal Singrak Union raided and
set fire to Chaitengta Tribal Develop-
ment Block Office building.

tb) The miscreants, who were
equipped with fire-irms, took away a
type-write - ‘machine from the office
and some personal belongingy of the
Block staff. 43 temporary construc-
tions including quarters in the Block
oflice compound and an unserviceable
Government jeep wert also gutted.

(e) Patrolling by a med ang civil
solice throughout the area has been
int:nsified. Cases have been registered
hy the Police and investigation is
proceeding vigorously .

Charges against Orissa Chief Minister

1029, SHRI SRADHAKAR SUPA-
KAR: Will the Minister of HOME
AFFAIRS be pleased to state:

(4} whethe - the charges levelled
against the present Chief Minister of
Orissa and some of hig colleagues have
heen referred to a patired judge of the
Supreme Court to find out if there i.n
a prima facte case; and

(b) if s0, the date by which a re-
port by the retireg judge is likely te
ba submitted?
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Tile MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS: (SHRI VIDYA CHARAN
SHUKLA): (a) It is understood that
the Orissa Guvernment have appoint-
ed a rcured judge of the Supreme
Court Lo ve ify the allegations.

() Not yet known,

Chinege Assessment of counditions ia
s India
1030." SHRI MADHU LIMAYE: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Govermment's attention
nas been drawn to the Chinese ussess-
ment of the prospects of the Chinese
inspired revolution in the world;

(b) whether its attention has beep
drawn to the fact that in this assess-
ment the Indian sub-Continent has
been desc ibed as ripe for revolution
but that in India the revolutionaries
possessod no real leadership, that the
Indian Communist Party (Marxist)
had tuken a revisionist direction;

(c) whether Government’s attention
has also been drawn to g recent state-
ment jssued py the extremist group
which has been expelled from the
C.P.1. (M) about their decision to
break away from the official leader-
ship organisationally and create a
third Communist Pa -ty through Arm-
od struggle of the Naxalbari type: and

(d) whether Govermment have made
any assessment of these developments
in the CPI(M), and, if so, the con-
clusions reached?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS: (SHRI VIDYA CHARAN
SHUKLA) (a) and (e¢), Yes, Sir

(b) Developments are being closely
watched.

Committees/Commissions
1031. DR. RANEN SEN: Will the
Minister of HOME AFFAIRS be
pleased to state:
(a) whether it is a fact that during
the last flye yea-s, the Central Gov-
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ernment have gset up a number ol
Conanittees and Comunissions for va-
rious purposes, and

(b) 1t 0, what are they and hLow
muny ol ihem have completed  thieu
work within the scheduled dates?

THE MINISTER OF STATE iN
WHE MINISTRY OF HOME A¥r-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). Yes, 419 such
CommussionsComnmittees were st up
during the last five yeurs. Usually
Connunissions;Committeeg complete
thei - work within the specified or ex-
tended time limit.

Representaiions from Politieal Pn-
soners of Andamans

1032. SHR SAMAR GUHA: Wil the
Minister of HOME AFFAIRS be pleas-
2d- to state: :

(a) whether the Prime Minister had
received two representations f'om the
ex-Andaman political prisoners sent
to her on the 8th April, 1968 from
Calcutta,

(b) whether one of the representa-
tims deals with suggestiong regard-
ing the preservation of Andaman
cellular jail as a befitting memorial in
honour of the frecdom fighters who
were exiled tp that Island by  the
Britishers und the other dealing with
*mpo tant problems regarding ex-
Andaman politieal prisoners: and

(c) if so, whether Government will
invite the representatives of the ex-
Andaman prisoners and discuss with
them the issues raised in their rep e-
suntations with a view to give effect
tu their suggestions?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). Yes, Sir.

(c) The ex-Andaman politica] pri-
soners scattered in the country are not
treateq as a special catego-y distinet
from the rest of the political sufferers,
who participated in the Freedom Mo-
vement. The facilitiss and ¢onoessioms



1743 Written Answers
admissible in general to the political
sufferers who took part in the Free-
dom Movement, can also be availed of
by the ex-Andaman political prison-

ers to the extent admissible. It is,

therefore, not considered necessary tv
invite them for discussing their sug-
gestions,

Ag regards the suggestion for set-
ting up a memorial to the freedomn
fighters who were incarcerated in the
Port Blair Cellular Jail, it hag already
been decided to preserve the Central
Tower of the Jail gs a memorial and
to put plaques there to comrmemorate
the sufferings of Indian patriots who
were incarcerated there.
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Strike by West Bengal Government
Employees

1035. SHRI MOHAMMAD
ISMAIL:
SHRI BHAGABAN DAS:
SHRI GANESH GHOSH:
SHRI S. M. BANERJEE:
‘DR. RANEN SEN:

Will the Minister of HOME AF-
FAIRS pe pleased to state:

(a) whether the Government em-
ployees of West Bengal went on. one-
day strike on the 16th May, 1968;

(b) if so, the nature of their de-
mands; and

(c) the steps taken by  Govern-
ment to settle the dispute?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) to (c). A statement
is placed in the Table of the House.
[Placed in Library. See No. LT-
1468-88) . -
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Renewa] of licences of Commercial
Pilots

1036. SHRI MEETHA LAL
MEENA.:
SHRI H. AJMAL KHAN:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) the conditions prescribed for
the renewal of licences of chhmmercial
pilots of Indian Airlines Corporation;

(b) the qualifications anq other
conditions which were in vogue three
or four years back and the reasons
for revising these conditions; and

(c) the average expenditure during
the flying exercises on various types
of planes in the fleet of I.LA.C. at
present and as in March 1983, 1964,
1965, 1966 and 18677

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). There are
three categories of Commercial Pi-
lots, namely holders of (i) Commer-
cial Pilot’s Licence, (ii) Senior Com-
'mercial Pilot's Licence, and (iii) Air-
line Transport Pilot's Licence. The
requirements for the issue and rene-
wal of these licences are laid down in
Sections D, E ang F respectively of
Schedule II to Aircraft Rules, 1937.
These Rules were introduced in Sep-
tember, 1962, in order to bring them
in line with the minimum standards
prescribed in Annex I (Personnel
Licensing) to the Convention on In-
ternational Civil Aviation. Since then,
no change in the renewal require-
‘ments has been effected.

According to these rules, a commer-
cia] Pilot’s Licence may be renewed
on receipt of satisfactory evidence of
the applicant—

(1) having undergone maedical exa-
mination in acco~dance with
the reqquirements notifileg by
the Director General from
time to time,

(i) having satisfactorily completed
not less than 10 hours’ flight
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time within a period of six
months ifmmediately preceding
the date of application for re-
newal, or, in lieu thereof, hav-
ing satisfactorily completed the
general flying tests by day and
night within the same period,
and

(iii) having a current Certificate of

Competency for operation of
Radio Telephony apparatus on
board an aircraft.

(¢) Indian Airlines have furnished
following figures of expenditure in-
curred on training of flying crew dur-
ing the years 1962-63 to 1088-69:—

1962-63 Rs. 1310 lakhs
1963-64 Rs, 1385 lakhs
1964-85 Rs. 2383 lakhs
1965-66 Rs. 3047 lakhs
1966-67 Rs, 29803 lakhs
1967-68 Rs. 3400 lakhs
1968-69 Rs. 3500 lakhs

The average cost of flying the dif-
ferent types of aircraft for training
flights only, is not readily available.

Communal Riots

1037. SHRI D. C, SHARMA.:

SHRI INDRAJIT GUPTA:

SHRI P. P. ESTHOSE:

SHRI ANBUCEHZHIYAN:

SHR] NAMBIAR:

SHRI YOGENDRA SHARMA:

SHRI E. K. NAYANAR:

SHRI N, R, LASKAR:

SHRI CHENGALRAYA
NAIDU:

SHRI SHRI CHAND GOYAL:

SHRI HEM RAJ:

SHRI DEORAD PATIL:

SHRI RAMAVATAR SHAS-
TRI:

SHRI K. P. SINGH DEO:

SHRI RAM SEWAK YADAV:

SHRI RAGHUVIR SINGH:

SHRI RAGHUVIR SINGH
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SHRI SHIVA CHANDRA
JHA:

SHRII A. SREEDHARAI::

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that Aum-
ber of serious communal riots had
taken place at Nagpur, Aurangabad,
Ghazipur and some other places in
the country during the months ol
May and June, 1968;

(b) if so, whether the causcs of dis-
turbances in each of these cases have
been investigated and if so, the re-
sult thereof;

(c) the extent of loss of life and
property in.such disturbanves; and

(d) the steps Guvernment propose
to take to oot out the evil of comn-
munalism in the country and to pre-
vent recurrence of such incidents in
future?

THE MINISIER OF STATE I
THE -MNISTRY OF HOME. AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Communal disturban-
ces touk place at Nagpur, Auranga-
bad and Hyderabad during May
and June, 1968. There was no com-
munal disturbane: in the States of
Assum, Gujarat, Madhya Pradesh,
Mysore, Nagaland, Haryana, Orissa,
Punjab ‘and West Bengal. Informa-
lion from the remainihg states s
heing collected.

(b) According to info mation re-
ceived from  the conc:rned  State
Government, the communal distur-
bances at Aurangabad on June 8,
1968 took place following an  inci-
dent involving an injury to a cow.
The disturbances in Nagpur followed
@ gquarrel between p Muslim ba ber
and a1 neo-Budhist customer over
non-payment of hair-cut charges. The
disturbances in Hyderabad city on
218t may and 1st June, 1063 were
sparked of on 3lst -May 1968 by a
fatal stabbing incident.

te} Tn the communal
at Au-angabad three persons

disturbances
ware
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kill:d. The loss of property is esti-
‘nated at Hs. 892,125.70. in Nagpur
26 persons were killeg during  the
commurial disturbances from  9th
June, tu 13th June, 1968. Intormatiun
regarding the loss of p operty s
bving ascertained from the State Gue
criement. One person was killed dur-
g the communal disturbances at
llyderabad on 3lst May, 1966. The
loss of properly is cstimated to  be
s, 1.37,000.00.

“(d) Aitention is invited to answe s

given Lo Unstarred Question  No.
10472 dated 10-5-588.
A meeting of the Chief Ministers

was held at New Dzlhi on 19th May,
1963 to review the communal situa-
tion. The National Integration Coun-
cil which mot at Srinagar from June
20th to 22ng also has made certain
recominendation; rega ding the steps
ts be taken to deal with the commu-
nal situation. A copy of the recom-
me>ndations is laid on the Table of
the House. [Placed in Library. See
No. LT-1469|G8.]

Iy is proposed to introduce a Bill
in the current sessi. n of Parliament
to empower the Gove nment to deal
‘more effectively with those who pro-
mote or attempt to promote dishar-
mony or feelings of illwil] between
different communities on the grounds
of religion, race language, caste o~
community or place of birth or resi-
dence or any other ground whatso-
ever. '

Jumbo Jets

1038. SHRI D. C. SHARMA:
SHRI MAHARAJ SINGH
BHARATI:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state: ’ ’

(a) whethe the Air India. has
made arrangements for acquiring two
Boeing 747 Jumbo jets;

(b) if so. the details of the arram-
gements mmade. ‘mnd -
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(c) when the jets are likely to be
delivered?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) to (c). Yes, Sir. Air-
India have placed orders for the pur-
chase of two Boeing 747  aircraft
(Jumbo Jets) together with related
spares ang cquipment at a total cost
of Rs. 48.20 crores. The foreign ex-
change content of the total cost of
the project will br ‘'met with the help
of loans to the extent of 60.00 mil-
lion (Rs. 45.00 cro es), negotiated by
the Corporation with a consortium of
U.S. Cummercial Banks and the Ex-
port-Import Bank, with a small parti-
cipation by the Boeing Company. The
loans hear interest at 8 per cent p.a.
and 6 pe cent p.a. respectively, and
are repavable in 7 years in 14 semi-
annual inctalments, commencing six
months after delivery of the secon-!
~ireraft. The two aircrafts are expect
rd to be delivered in the fi st quarter
nf 1971.

Hindi Mediom in Central Schonls

1035. SHRI D. C. SHARMA:
SHRI K. SURYANARA-
YANA:
SHRT ESWARA REDDY:

Will the Minister of EDUCATION
be pleased to state:

(a) whether there has been some
appasition tg the Central Schnols Qr-
ranisation’s decision to introduce
Hindi as the medivm  of instruction
for the humanities:

(b) whether any 'ecnnsideration hag
been made of the circular asking
~om« Central Government Schools to
teach Socia] Studies upto class VI in
the Hindi medium vis-a-vis the Cabi-
net's decision in 1962 in this regard;
and

() #f so the outcome thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (a)
to (c). The medium of instruction in
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the Central Schools is composite
Hindi and English. The recent cii-
cular issued by the Kendriya Viaya-
laya Sangathan was to direct all the
Central School authorities to unifor-
mally implement this policy in their
schools. A few representations have
been received based on a misunde*-
standing of the Sangathan's policy in
this regard?
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Under-Trial Prisoners

1041, SHRI BHOGENDRA JHA:
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given
to Unstarred Question No. 7722
on the 19th April, 1968 regarding
under trial prisoners ang state:

(a) whether the requisite informa-
tion has since been collected;

(b) if so, the details thereof; and

(c) if not, the reasons for the delay
and the timc likely to be “aken ir
collecting the information?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (¢). Yes Sir. A statement con-
taining the required information is
laid on the Table of the House.
[Placed in Library. See No. LT-1470/
63.]

Abolition of National Fitness Corps

1042. SHRI D. N. PATODIA:
SHRI K. LAKKAPPA:
SHRI K. HALDER:

Will the Minister of EDUCATION

be pleased to state:

(a) whether it is a fact thai nearly
7,000 Nationa] Fitness Corps personnel
are likely to be retrenched short'y;

(b) whether it is alsp a fact that
Government have already spent nearly
Rs. 15 crores on the Corps;

(e) whether the retrenched persons
have been assureq of alternative em-
ployment; and

(d) if not. the manner in which
Government  propose to compensate
them?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a), (¢) and
(d). No, Sir. The Government had de-
c¢ided only to decentralise the adminis-
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trative control over the National
Fitness Corps personnel.

The Government is engaged in
arranging for the placement of NFC
Instructors in schools under the State
Governments, Local Bodies and even
private managements. The Govern-
ment has also decideq to give terminal
benefits, permissible under rules, to
those who do not get employed under
State Governments  etc., either
circumstantially or by their own will
or to pay, for five years, the differ-
ence between the pay presently
drawn and that fixed under new
employment.

(b) The Government have spent an
amount of about Rs. 10.20 crores on
the Corps.

Misbehaviour by D.T.U. Private Bus
Conductors

1043. SHRI D. N. PATODIA: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether it is a fact that during
the month of June, 1988 i Delhi, two
cases have occurred where due to the
refusa] of a Bus Conductor of » DTU
private bus the ladies were separated
from their families and one was lost
and the other was killed in suspicious
circumstances;

(b) whether it is also fact that the
authoritics take z perfunctory attitude
towards the complaints that are made
by the DTU passengers against the
misbehaviour of the bus conductors:
and

(¢) if so, the steps taken to im-
prove the professiona] conduct of bus
conductors ang tp provide the travel-
ling public a safe travel by DTU?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPNIG (SHRI BHAKT
DARSHAN). (a) Yeg Sir. According
to a report received from D.T.U.
authoritivs. on the 9th and 23rd June,
19688, respectively, two ladies were
separated from thelr families, due to
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heavy rush, whijle they boarded
D.T.U. buses. In the former case, the
body of the deceased was found lying
on New Mehraulj Road on the 10th
June. The matter is being investi-
gated by the Police. In the latter case.
the Jady with her child safely reached
her. parents' house,

(b) No, Sir.

(c) In addition to the suspension cf
the private bus involved in the first
case from operation under L.T.U,

some others steps have also been
taken by the DJT.U. authori-
ties. In order to prevent re-

currence of such incidents, the Delhi
Transport Undertaking has issued
instructions to their conductors t¢; see
that no members of families or groups
of passengers travelling together are
separated. The Undertaking has initia-
ted. with effect from 1-7-88, a revised
scheme regarding operation of orivate
buses opn DTU routes under which,
among other matters, the conductors
will be provided by the Undertaking
itself. The Undertaking is also now
accepting only such drivers whaose
character ang antecedents have been
verified by the police.

Purchase of Aircraff from UK.
U.S.A. and USSR,

1044. SHRI D. N. PATODIA:
SHRI INDRAJIT GUPTA:
SHRI RAM AVTAR

SHARMA:
SHRI N. K. SOMANI:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased ‘o state:

(d) whether it is a fact that Gov-
ernment are now considering prooosals
from UK., US.A., and US.S.R. for
the purchase of aircraft by India;

“(b) if so. the details of the offers
so far received from these countries:

fe) whether Government have made
comparative studies of all the offers
and taken any decision in ‘his regard:
and

(d) if so, the dctails ‘thereof and
basis for taking the decision?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Certain types of awcraft.
manufactured in U.S, the UK. and
the U.S.S.R. are being considered for
purchase by the Indian Airlines.

(b) The details of the offer are
being discussed by the Indian Airlites
with the parties concerned.

(c) and (d). Comparative studies
are being made by the Indian Airlines
whose recommendations are awaited
by Government.
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1A.C. Flights (¢) and (d). It is a fact that the

delayed departures are announced -

1049. SHRI MANIBHAI J. PATEL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether it is a fact that very
frequently the flights of the Indian
Airlineg Corporation are delayed;

(b) if so, the reasons therefor;

(c¢) whether it is also a fact that
the delayed departures are announced
fifteen minutes or half-an-hour for
four or five times, each time telling
the passengers that the flight has been
further delayed;

(d) the reasons for not making
correct assessment of time by which
a particular flight is delayed and the
passengers informed accordingly; and

(e) the number of flights of 1LAC.
which could not keep to their sche-
duled departures since January, 1968
upto date giving reasons in each case?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a), (b) and {c).
Out of 10.492 services operated by
Indian Airlines during the period
January-March, 1068, 1,600 services
were delayed by more than 30

minutes, due to the {following
Teasons:
1. Weather 384
2. Engineering 213
3. Crew 1
4. Operationa] 28

1150 (Ai) LSD—4.

four or five times, at an interva] of
15 to 20 minutes, for the information
of passengers. Every effort is made io
make g correct assessment of the
time of departure of g delayed flight.
However, in case of flights delayed
due to bad weather, engineering snags
and similar reasons, the exact time of
departure cannot be determined
accurately and in such cases, there is
an element of uncertainty i the time
of departure of 5 delayed service.
However announcements are made
about further delays as soon as
possible.

Looting by Mizo Hostiles

1050. SHRI MANIBHAI J. PATEL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether attention of Govern-
ment has been drawn to a news-item
regarding looting of Mortbung village
near Imphal] by the Kuki-Mize
hostiles;

(b) whether it is a fact that the
security forces reached quite late;

(c) if so, the reasons therefor; and

(d) the estimated loss of lifs and
property involved?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a) On
17-6-68 about 150 Mizo|/Kuki hostiles
raided village Modbung, which is 12
miles North of Imphal.
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(b) and (c). No, Sir, Police rushed
to the spot and made all efforts to
intercept the gang.

(d) Two villagers were killeq and
Ra. 300/- was extorteq from the, other
villagers.

Cremation of Wrong Body by Delhi
Police

1051. SHRI S. P. RAMAMOORTHY:
SHRI D. N. DEB:
SHRI K. M. KOUSHIK:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether attention of Govern-
ment has been invited to a press
report which appeared in the Hindu-
stan Times dated the 4th June, 1968
that the officials of the Delhi Police
cremated a wrong body on the 28th
May, 1988 much before an autopsy
was performed and body identified;

(b) if so, whether an investigation
into the circumstances leading to such
an act on the part of the Delhi Police
has been conducted; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] VIDYA CHARAN SHUKLA):

(a) Yes, Sir.

(b) Yes, Sir.

(e) It is reported that on 29-5-68 an
unidentified dead body was deposit-
ed in the mortuary by the Police Staff
from Police Station Civil Lines after
getting mnecessary inquest report
prepared.

~

In the mortuary there were also
kept two other deaq bodies. One of
them was another unidentified dead
body of a person brought from Police
Station Lahori Gate. This dead body
was not identified and post-mortem
had been conducted in the case, The
Constables of Lahori Gate who came
40 dispose off thig dead body, instead
sollecteg the dead body brought from
Civil Lines, Police Station. The dead
wody wog cremated on the same day.

JULY 26, 1968
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The persons responsible have been

placed under suspension and are
being proceeded against
departmentally.

Demonstration in Delhi

1052. SHRI S. P. RAMAMOORTHY:
SHRI D. N. DEB:
SHRI ESWARA REDDY:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether a crowd of aboug 1500
people, mostly of the Communist
Party, demonstrateq outside the U.S.
Information Office in New Delhi on
the 1st June, 1968;

(b) whether Police had to resort tn
lathi charge and tear gas shells;

(e) if so, the circumstances leading
to this action by the Police:

(d) whether any representations
have been received from the persons
who were arrcsted by the Police and
other interested parties regarding
the alleged excesses by the Police;
and

(e) if
thereto?

50, Government's reaction

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) A crowd of about 1500 to 2000
persons demonstrated outside the U.S.
Information Office, New Delhi, on the
1st June, 1968.

(b) and (c). The Police had to use
tear gas in order to control the crowd
which had become unruly and was
stoning the police inspite of warning
of Sub-Divisional Magistrate that the
assembly was unlawful and should
immediately disperse. No lathi charge
was made by the Police,

(d) A letter was received fm
Shri Bhupesh Gupta, M.P. regarding
the incident.
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(e) Government have looked into
the matter. In the circumstances,
there was no alternative to the use of
teargas for dispersing the crowd.

_ Firing on Tribals

1053, SHRI S. P. RAMAMOORTHY:
SHRI D. N. DEB:
SHRI K. M. KOUSHIK:

Wil] the Minister of HOME AF-
FAIRS be pleaseq to state:

(a) whether six adivasis were killed
recently when the Police opened fire
on an armed mob of tribals in Chiri
village under Kuru police jurisdiction
near Ranchi, Bihar; and

(b) if so, whether any enquiry has
been conducted into the circumstances
leading to police opening fire and the
details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a) and
(b). Facts arc being ascertained from
the State Government. '

Nationa] Highway No. 12

1054, SHRI NITIRAJ SINGH
CHAUDHARY:; Will the Minister of
TRANSPORT AND SHIPPING be
pleased to state:

(a) whether the examination of
earth work Forest Clearing and Teak
Sales on National Highway No. 12
referred in his letter No. 1680-MPS|67
dated the 27th October, 1967 has since
been completed;

(b} if so, with what result; and

(¢) if not, when this examination is
likely to be over?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT
DARSHAN): (a) to (c). Examination
of the expenditure incurred on earth
work and forest clearance hag been
completed by the Madhya Pradesh
State Government and it has been
foung that there has been no infruc-

tuous expenditure. As regards teak
sales, the trees cut down are taken
over by the State Forest Départment
for disposal.

Indian Forest Servico

1055. SHRI NITIRAJ SINGH
CHAUDHARY: Will the Minister of
HOME AFFAIRS be pleased 1o state:

(a) whether the State Forest Ser-
vice officers who obtained their
diploma after 1964 would be
considered for promotion to the Indian
Forest Service after they have com-
pleted over four years of Gazetted
Service; angd

(b) if not, whether this would not
put them to disadvantage jn compari-
son to those who passed their diploma
prior to 19647

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No, Sir. The Indian Forest Service
(Appointment by Promotion) Regula-
tion, 1966 provide inter alia that a
State Forest Service Officer will be
cligible for promotion tp the Indian
Foresy Scrvice after he has completed
8 years of continuous service in g post
not lower in rank than that of
Assistant Congervator of Forests or an
equivalent post.

(b) No, Sir. The -conditions of
eligibility mentioned at (a) above
apply equally to al] officers of the

State Forest Service irrespective of
the fact whether they have obtained
their diploma prior to, or after, 1964.

Centra] Quota of LA.S. Officery

1056. SHRI NITIRAJ SINGH
CHAUDHARY: Will the Minister of
HOME AFFAIRS be pleased tp state:

(a) whether any of the States have
refuseq to give requisite number of
I1.A.S. Officers for the Central quota;

(b) if so, the names of the States
which have refused; and
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(¢) whether this refusal has not
adversely affected the future promo-
tiong of officers?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No, Sir.

(b) and (e). Does not arise,
Promotee Quota for LA.S. ang LP.S,

1057. SHRI NITIRAJ SINGH
CHAUDHARY: Wil] the Minister of
HOME AFFAIRS be pleased to refer
to the reply given to Unstarred Ques-
tion No. 9569 on the 3rd May, 19688 and
state:

(a) whether a decision has since
been taken on the Madhya Pradesh
Government proposal to increase - the
State Service promotee quota to
LAS. and LP.S,; ang

(b) if so, the detailg thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). The proposal of Madhya
Pradesh Government to increase the
promotion quota in the I.A.S. and the
IP.S. is still under consideration.
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National Fitness Corps Instructors

1061. SHRI INDRAJIT GUPTA:
Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that
majority of State Governmenis have
expressed their inability to take over
the services of the National Fitness
Corps Instructors;

(b) whether in spite of this it, has
been decided to go ahead with the
disbandment of the National Fitness
Corps Instructors; and

(c) if so, reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) to (¢).
A statement is placed on the Table of
the House, [Placed in Library. See
No. LT/1469-88].

Release of Political Detenus in West
Bengal

1062. SHRI INDRAJIT GUPTA:
Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether he has given due cun-
gideration, to the demand voiced by
several members of the Consultative
Committee for West Benga] for the
release of the remaining political de-
tenues in order to restore a normal
atmosphere before the mid-term
elections in that State; and

(b) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). The cases of remaining
detenus have becn carefully reviewed
and only those persons are being kept
under detertion against whom there
are charges of subversive activilies
One more detenus has been rcleased
under the ordery of Government since
the meeting of the Consultative Com-
mittee on June 17-18, 1868, Two
detenus have been released by the
High Court. There are at present
only 32 persons under detention under
the Preventive Detention Act

Written Answers
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Hindi Medium in Social Science and
Natoral and Physica] Sciences

1063. SHRI P. C, ADICHAN:
SHRI KIRIT BIKRAM DEB:

Will the Minister of EDUCATION
be pleased to state:

(a) whether it is a fact that a cir-
cular had been issued recently, at the
instance of the Minister of State in
the Ministry of Education ordering
the Central Schools to adopt Hindi
medium in social sciences entirely
and in natural and physical sciences
as far as possible to the exclusion of
English; :

(b) if so, the circumstances in
which such a circular was issued in
contravention of the Official Langu-
ages Act, which assured that English
and Hindi will continue to remain as
the official languages till such time as
the non-Hindi States desired to
switch over to Hindi;

(c) whether any protests have been
received from the non-Hindi States
on officia] or un-official level; and

(d) if so, the decision of the Gov-
ernment in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHR1I BHAGWAT JHA AZAD): (a)
to (d). The Scheme of Kendriya
Vidyalayas (Central Schools) was
formulated with a special purpose viz.
to cater primarily to the needs of
transferable Centra] Government
employees, especially the Defence
personnel. The mediwmn of instruc-
tion in these schools is Hindi as well

as English.

The instructions issued recently by
the Kendriya Vidyalaya Sangathan
envisage that the subject of Social
Studies in classeg I to VI shall be
taught in Hindi mediwm; the rest of
the subjects in these classes, and all
subjects in classes VII to XI shall
continue to be taught in Hindi and
English. A few representations have
been received, Since the instructions
contained in the circular do not make
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a departure- from the original Schenie,
the question of any further decision
does not arise.

Penalty for Defaulting Parents

1064. SHRI P. C. ADICHAN: Wil
the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that in a
number of States and Union Territor-
ies particularly in Delhi the law pro-
vides for free and compulsory educa-
tion to children between the ages of
6 and 14 years or other such age
limits;

(b) whether penal Pprovisions
against defaulting parents are not
operative or have not been enforced
at all; and

(c) if so, in which State/Union
Territories such law for free com-
pulsory education ig in force and in
which of them the penal provisions
against defaulters are not enforced
and the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (a)
to (c). Compulsory Education Acts
exist in almost all States, including
the Union Territory of Delhi. But
in the existing social and economic
conditions, enforcement of compulsion
has not been found practicable. Penal
provisions are, therefore, enforced
sparingly. Instead, efforts are made
to ensure attendance by provision of
suitable incentives and other persu-
asive measures.

Repression of Harijans

1085. SHRI P, C. ADICHAN: Wil
the Minister of HOME AFFAIRS be

pleased to state:

(a) whether any fresh reports of
atrocities committed on Harijans have
been received by Government from
any part of the country;

(b) if so, the particulars thereof;
and
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(c).what further steps have been
taken by Government to protect the
Harijans from such atrocities?

THE MINISTER OF STATE IN
‘THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b), No reports of atrocities
committed on Harijans have been re-
ceived in the States of Madhya Pra-
desh, Nagaland, Assam, Haryana,
Punjab and West Bengal and the
Union Territories of Manipur, Tripura,
Andaman and Nicobar Islands, Goa,
Daman and Diu, Dadra and Nagar
Haveli, Pondicherry and Chandigarh.
In NEFA also there was no such re-
port. Reports from the remaining
$tates and Union b Territories are
awaited,

(e) A Conference uvf Chief Ministers
was held on 18th May, 1968, at New
Delhi to discuss, among other im-
portant subjects, the condition of
Harijans. The Home Minister em-
phasised the need for the Adminis-
tration to put its entire weight on
the side of the weaker sections of the
society. The State Governments
were requested to ensure prompt and
effective investigation of offences
committed against the  Harijans.
Their attention was also drawn to the
need for setting up special investiga-
tion teams so that the prosecution of
offences did not suffer on account of
inadequate investigatiom. It was
also suggested that special arrange-
ments to review continuing the rec-
ruitment of Harijans in the police
needed to be made.

‘Second Ship-Building Yard at Cochin

1066. SHRI P. C. ADICHAN:
SHRI A. SREEDHARAN:
SHRI P. VISHWAMBHARAN:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to :ltl-te:

(a) the further progress made to-
wards the setting up of the second
ship-building yard at Cochin;

(b) the total expenditure so far in-
ourred in this respect; and
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(¢) when the actual work om the
construction of the shipyard is ex-
pected to commence?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R V.
RAO): (a) A Negotiating Team has
been deputed by the Government of
India to Japan to negotiate and con-
clude an agreement with M/s. Mitu-
sbishi Heavy Industrieg Ltd., for the
revision of the Project Report and to
discuss the guiding principles for
technical assistance for the construc-
tion of the Shipyard.

(b) An expenditure of about Rs. 96
lakhs has been incurred on the Pro-
ject upto the end of 1967-68.

(c) Work on the construction of the
shipyard will commence after receipt
of the revised Project Report, its ac-
ceptance by the Government and com-
pletion of the usual pre-construction
formalities. Preparatory workg like
Dredging ang reclamation. essential
road, electrical and water supply
services will be tuken up for execu-
tion immediately after the approval
of the Revised Project Report. Work
on the Building Dock and quay, how-
ever, will commence when tender
formalities are completed and con-
tracts are awarded.

TA.S, Officers of Keraly

1067, SHRI MANGALATHU-
MADAM: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether it is a fact that some
senior I.A.S, Officers of the Kerala
Cadre are in the service of the Cen-
tral Government;

(b) the mode of selection for such
appointments; and
(¢) whether it is being done on

the recommendations of or after con-
State Govern-

ment?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):

(a) Yes, Bir.
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(b) and (c). Appointments of 1IAS
Officers to posts under the Central
Government are made, having regard
to their suitability and seniority,
from among names suggested by
State Governments for deputation to
the Centre,

‘Central Schools in Kerala

1068, SHRI MANGALATHUMA-
DAM: Wil) the Minister of EDUCA-
TION be pleased to state:

(a) whether it ig a fact that Gov-
ernment propose to open more Cen-
tral Schools in Kerala; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (a)
There is no such proposal at the
moment,

(b) Does not arise.

Police Excesses in Minicoy Islands

1069. SHRI A. K, GOPALAN:
SHRI P. RAMAMOORTHY:
SHRI VASUDEVAN NAIR:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether sgerious chargeg of
Police suppression have been levelled
against the local administration by
the residents of the Minicoy Islands;
and

(b) it so, whether Government
have investigated into these charges
and taken any action against the err-
ing officials?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). Some complaints were
received of harassment and assault by
police in the course of investigation
of a suspected case of arson in April,
19688. A senior officer from the Cen-
tral Bureau of Investigation is being
deputed to enquire into the matter,
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Satya Sal Baba Cult

1070. SHRI A. K. GOPALAN:
SHRI K. ANIRUDHAN:
SHRIMATI SUSEELA

GOPALAN:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government have re-
ceived any complaints from people
about the despatch of letters threaten:
ing people of dire consequences from
Satya Sai Baba if they do not pro-
pagate his cult; and

(b) if so, the steps taken
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
'(a) The Central Government have not
received any such complaint.

(b) Does not arise,

in the

Increase in Crime in West Bengal

1071. SHRI A. K. GOPALAN:
SHRI MOHAMMAD ISMAIL:
SHRI GANESH GHOSH:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the state-
ment made by the Home Secretary,
West Bengal in the recent meeting of
the West Bengal Consultative Com-
mittee of Members of Parliament that
the increase in crime is due to increase
in prices of essential commodities
and unemployment; and

(b) if so,
thereto?

Government's reaction

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). In the course of discus-
sion in the meeting of the Consulta-
tive Committee held at Calcutta on
18th June, it was explained on be-
half of the Government of West
Bengal that as compared to 1864 there
was an increase in the incidence of
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crime during the years 1866 and 1967.
It was also stated that recession In
industrial activities and consequent
unemployment situation was an im-
portant factor in explaining the rise
in incidence of crime, Other factors,
such as, rise in prices of essential
commodities, rise in  population,
police pre-occupation with disturb-
ances, etc., inadequacy of police
strength and transport in the Stute
will also be relevant in explaining the
causes of the rise in incidence of
erime. , ut
Alleged jllegal Malpractices by
Airlines

1072. SHRI A. K. GOPALAN:
SHRI P. RAMAMURTI:
SHRI E. K. NAYANAR:
SHRI GANESH GHOSH:
SHRI K. N. PANDEY:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleascd
to state:

(a) whether Government's attention
has been drawn to ithe reports which
have appeared in the Fress to the
effect that the country is losing T
croreg of rupees a year due to the
illegal malpractices resorted to by
some Airlines; and

(b) if so, the steps taken to remedy
the situation?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir. Government
have seen Press reports alleging mal-
practices to airlines.

(b) Undercutting of IATA fares by
any member airline is a breach of
IATA Retolution. Enforcement of
this resolution ijs done by an enforce-
ment agency of IATA. It is under-
stood that IATA is taking steps to
strengthen this organisation and deal
with breaches severely. In a few
cases JATA has already imposed
heavy fines on the erring airlines,
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In addition, Government have taken
the following steps to deal with the
malpractices:

(i) Necessary enquiries under the
Foreign Exchange Regulation
Act have been started against
the persons/airlines suspect-
ed to be engaged in this
business, If as a result of
enquiries, contraventions
under the said Act are notic-
ed, the persong concerned
will be proceeded against as
provided in the said Act.

(ii) As the malpractices are com-
monly resorted to in respect
of the emigrant traffic, a con-
cessional fare for emigrants
has been established from
India to the United Kingdom,
applicable only on the ser-
vices of the national carriers
of the originating and destina-
tion countries viz, Air India
and British Overseag Airways
Corporation,

Tribals' Land in Tripura

1073. SHRI P. P. ESTHOSE:
SHRI BHAGABAN DAS:
SHRI E. K. NAYANAR:
SHRI B. K. MODAK:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that lands
belonging to tribals in Tripura have
been taken away by the refugees
from East Pakistan settled in Tripura
and there is a great discontentment
amongst the tribalg on this account;

(b) if so, the stepg taken by Gov-
ernment to give back the land to the
tribals; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Cases of surreptitious transfer of
land by tribals to mon-tribals against
the provisions of Section 187 of the
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Tripura Land Revenue and Land Re-
forms Act, 1960 have come to notice.
Representstions in this respect have

been received as tribals are not
happy about the situation.

(b) and (c).
«<onsideration.

The matter is under

Imperial Hotel, New Delhi

1074. SHRI P. F. ESTHOSE:
SHRI NAMBIAR:
SHRI SATYA NARAIN

5INGH:

Wil] the Minister of TOURISM AND
CIVIL AVIATION be ©pleased 1o
slate:

(a) whether it is a fact that the Im-
perial Hotel in New Delhi has been
closed; '

(b) if sc, the total number of em-
ployees aftected by the closure;

(¢) whether it is alse a fact that
the Depariment of Tourism are giv-
ing necessery help to the new owner
to reopen the Hotel;

(d) if 8o, the total amount sanc-
tioned,

(e) whether all the old employees
will be re-employed on old service
conditions; and

(#) if not, the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): \a) Yes, Sir.

(b) The total number of employees
affected by the closure were 293.

(c) All necessary  assistance is
being extended by the Department of
Tourism to the new ownerg in secur-
ing import licences for equipment,
machinery #te, in accordance with the
rules laid Jdown by the Government.

(d) Nil, ss no financial assistance
#rom the Qtwvernment has been asked
for by the new management of the
‘totel
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(e) and (f). With the closure of
lhe Imperial Hotel, the services of all
the employees were terminated as per
the agreement between the manage-
ment and the employees. It is under-
stood that since the hotel is stil!
undergoing extensive repairs and
renovations, the new management of
the hotel has not employed any regu-
lar staff for the hote] as yet.

Khosla Commission Report

1075. SHRI P. P. ESTHOSE:
SHRI MOHAMMAD ISMAIL:
SHRI SATYA NARAIN
SINGH:
SHRI UMANATH:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government have exa-
mined the Khosla Commission Report
on Delhi Police;

(b) if so, the detailg thereof and
the decision taken thereon; and

(¢) if no decision has been taken
in the matter when its examination
is likely to be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a) to
(e). The final report of the Khosla
Commission is being examined by
Government. The examination 1is
likely to be completed shortly.

Facilities for Tourists to Kedarnath

1076. SHRI BENI SHANKER
SHARMA: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether he is aware that Kedar-
nath ig a very beautiful place abound.
ing in scenic beauty and attracts
tourists from India as well as abroad;

(b) whether it is a fact that on way
the facilities at places of night halts
are old and lack hygienic conditions;
and

(¢) if so, the steps proposed to be
taken to improve the facilities and
develop the place 80 as to attract
more tourists?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes Sir, except that the
entry of foreigners to the arca i§
restricted. .

(b) and (c). The Gowvernment is
aware that facilities for pilgrims on
this route leave much to be desired.
A separate fund exists for the deve-
lopment of the Uttarkhand Diviaion,
and it is understood from the State
Government that it is proposed to
construct accommodation for pilgrims
at Rudraprayag, Gaurikund ang Kedar
nath. A jeepable road from Phatel
to Gaurikund is already under cons-
truction and its extension to Kedar-
nath will be taken up when this por-
tion is completed.

Demand for Jharkhand State

1077. SHRI BENI SHANKER
SHARMA:
SHRI H. N. MUKERJEE:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Adivasis have again
raised the demand for a separate
Jharkhand State;

(b) whether it is a fact that the
Christian missionaries and some other
forces are behind the move; and

(c) if so, the steps taken in the
matter?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) According to information receiv-
ed from the State Government cer-

tain section of the Adivasis affiliated

with “Birsa Seva Dal" Chhota Nagpur
plateau Praja Parishad and the
newly formed Jharkhand party have
raised the demand for a separate

Jharkhand State,

(b) The State Government have
intimated that some Christian mis-
sionaries, the CPM, and some ele-
ments among the Muslims are sup-
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porting the demand for Jharkhand
State.

(c) The situation is being closely
watched ang appropriate action would
be taken to deal with any breaches of
the law. The State Government are
also looking into the grievances of the
Adivasis and are taking necessary
action to redress them at far as prac-
ticable,

Facilities for Tourisis to Badrinath

1078. SHRI BENL SHANKER
SHARMA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether it is a fact that the
road to Badrinath and Kedarnath is
in a very bad condition;

(b) whether it is also a fact that
the shed at bus termina] at Devprayag
is very small and insufficient for
tourists who have to halt there for
hours in tiring weather conditions;
and

(c) if so, the steps taken to improve
the road and provide more space in
the shed at the Bug terminal at Des-
prayag?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) It is reported that the road up
to Guptakashi on the Kedarnath route
is in good condition. The road beyond
Guptakashi is under construction, As
regards the road to Badrinath, it is
reported to be in a fairly good condi-
tion and has been wused by a large
number of pilgrims during the cur-
rent ‘Yatra’' season. There were some
occasions when the road had to be
closed to traffic for ghort durations on
account of landslides, etc., ag a result
of heavy rains.

(b) and (c). It is reported that at
Devprayag buses stop only for a very
short duration. The U.P. Government
propose to put up a pilgrim shed at
Devprayag.
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Bomb Explosion in Ranchi

1079. SHRI BENI  SHANKER
SHARMA:  Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether there was a bomb ex-
plosion in Ranchi on the 10th May,
1968 resulting in injuries to 'nine
persons;

(b) whether any enquiries have
been made into the incident; and

(c) if so, the outcome thereof and
the action taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) and (¢). A case under Sections
4 5 and 6 of the Explosive Subs-

tances Act has been registered
against nine persons angd is under
investigation.

Calcutta Port

1080. SHRI BHAGABAN DAS:
SHRI MOHAMMAD ISMAIL:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether it is a fact that the
Calcutta Port had incurred a loss in
1866-67;

(b) if so, the total amount of loss
incurred;

(¢) whether Government have
enquired into the causes of the loss;

(d) if so, the findings thereof; and
(e) the action taken thereon?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V, K. R. V.
RAO): (a) Yes, Sir.

(b) Rs. 3.12 crores.

(c) to (e). The Government of India
appointed a one-man Committee con-
gisting of Shri P. C, Bhattacharyya,
Ex-Governor of the Reserve Bank of
India to enqguire into the financial
position of the Commissioners for the
Port of Calcutta. The report of the
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Committee was received only a few
days ago and is being examined.

Delhi General Merchants Assoclation.

1081. SHRI BHAGABAN DAS:
SHR] K. RAMANI:
SHRI B. K. MODAK:

Will the Minister of HOME AF-
FAIRS be pleased to refer to the re-
Ply given to the Unsiarred Question
No. 7831 on the 19th April, 1868 and
state:

(a) whether the Delhi Admiristra-
tion have examined the memorandum
submitted by the Delhi General Mer-
chants Association, Delhi;

(b) if so, the nature of decision tak-
en thereon; and

(e) if no decision hag so far been
taken, the progress made in the
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) to (c¢). The Associa-
tion had suggested the shifting of in-
cidence of gales tax in Delhi to the
first point of sale. Under Section 5A
of the Bengal Finance (Saies-tax) Act,
1841, ag extended to Union Territory
of Delhi, the Lt. Governor is em-
powered to specify the point at which
the sale of goods may be subjected
to sales tax, The Delhi Administra-
tion have reported that they are mak-
ing a detailed study of the impact of
shifting sales tax to the first point,
on the revenue receipts of the Union
Territory.
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Correspondence In Hindl

1085. SHRI K. SURYANARAYR-
NA: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it i3 a fact that his
Ministry has issued instructiong to all
Departmentg to ensure that communi-
cations received in Hindi or any cther
language mentioned in the Eighth
Schedule to the Constitution should
be replied to in the same language
in which such communications are
received; and

_ (b) if so, the arrangements made
in this regard and the progress made
in the matter so far?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). Instructions have been
issued to ensure that Hindi communi-
cations received in various Minjstries
and. Departments of the Central Gov-
ernment either from State Govern-
ments or individuals are replied to in
Hindi. Almost all the Minijstries|
Departments have nccessary staff for
this - purpose. ~ When necessary it
would also be supplemented,

Mithila Vishwavidayala in Bihar

1086. SHRI MADHU LIMAYE:
SHRI SHIVA CHANDRA
JHA:

Will the Minister of EDUCATION
be pleased to state:

(a) whether the non-Congress Edu-
cation Minister of Bihar made any
representation to Government about
the getting up of the Mithila Vishwa-
vidyalaya in North Bihar;

(b) whether the University Grants
Commission has examined the matter;

(c) if so, the recommendation made
by the Commission; and
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(d) the difficulties in or reasons for
not getting up the said Vishwavidya-
laya?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) to (d).
The former Deputy Chief Minister
and Education Minister of Bihar (Shri
Karpoori Thakur) sent a proposal to
the Chairman, University Grants Com-
mission for the establishment of
Mithila University by reorganising the

existing K.S. Darbhanga Sanskrit
Vishwavidyalaya in the State.
The  University Grants Com-

mission appointed a Committee to
consider the proposal and the report of
the Committee wag considered by the
Unjversity Granls Commission at its
meeting held on 1st May, 1968, The
Commission decided that in the first
instance the comments of the State
Government on the report of ihe
Committee may be invited. The views
of the State Government are still
awaited. The matter will be consi-
dered again by the Commission after
the State Government have conveyed
their views.

Gandak Bridge Project

o
1087, SHRT MADHU LIMAYE: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether the Gandak Bridge Pro-
ject has been abandoned;

(b) if so, the reasons therefor;

(c) if the porject hag not been drop-
ped, when will it be completed; and

(d) the lotal outlay so far made
and the estimated outlay in the next
two years?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIFPING (SHRI BHAKT DAR-
SHAN): (a) No, Sir.

(b) Does not arise.

(¢) Both the guide bunds of the
bridge have been completed and about
50 per cent of the well foundation
work for the bridge has been carried
out. In view of the slow progreass with
the sinking of wells, due to the hard
strata met with, the State P.W.D. does
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not anticipate the completion of the
bridge before the end of 1870. 'The
actual date will depend upon the rate
of f:rther progress of the foundation
WOTK.

(d) The total outlay upto 3lst
March, 1968 is Rs, 317.69 lakhs, Sub-
ject to the actual physical progress at
site, the outlay during the next two
years i sestimated at Rs. 86 lakhs.

Recovery of Explosive from Mr.
Ferrer's Shetkari ‘Sangh, Nasik

1088, SHRI MADHU LIMAYE:
SHRI ANBUCHEZHIAN:
SHRI N. R. LASKAR:
SHRI CHENGALRAYA
NAIDU:

SHRI ARJUN SINGH
BHADORIA:

SHRI OM PRAKASH TYAGI:

SHRI RAGHUVIR SINGH
SHASTRI:

SHRIMATI TARA SAPRE:

SHRI R, K., AMIN:

SHRI SRADHAKAR:
SUPAKAR:

SHRI S. M, JOSHI:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that some
explosives were seized from an
office-bearer or employee of Father
Ferrer's Shetkari Sangh in Nasik Dis-
trict jn Maharashtra in the last week
of May|beginning of June, 1968;

(b) if so, the nature of this mate-
rial;

(c) whether the person from whom
this material was seized possessed a
valid licence|permit, etc.;

(d) if not, the purpose for storingl
collecting this material;

(e) if the person concerned poSses-
sed a valid licence, why was the mate-
rial seized and the seizure publicised;
and

11) whether Government arg think-
ing in terms of not extending|cancel-
ling the Father's visa in view of this
seizure? :
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). 285 kilo-
grams of gelatine ang 981 detonators
were seized from the godown of
Maharashtra Shetkari Sewa Mandal,
Manmad, District Nasig and from the
residence of Mining Engineer of the-
Mandal on May 31, 1968,

(e) and (d). The Mining Engineer
of the Mandal had a valid licence to
store 10 1bs. of gelatine, 100 detonators
and 100 lbs. of blasting powder only
in the godown ¢f the Mandal. The
explosives were intended to be utilis-
ed for blasting operations,

(e) The explosives were seized as
these were in excess of the guantity
permitted under the licence and also
because the Mining Engijneer did not
possess a licence to store the explosives
at his residence. &

(f) The information so far available
with Government does not show that
Fr., Ferrer was personally implicated
in any infringement of the Indian Ex-
plosives Act. In any case, Fr. Ferrer
has since left India and the question
of extending|cancelling his visa does
not arise for the time being.

Foreign Funds for Missionaries and
Charitable Organisations

1089. SHRI JYOTIRMOY BASU:
SHRI K. RAMANI:
SHRI P. RAMAMURTI:
SHRIMATI SUSEELA
GOPALAN:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the total amount of funds rece-
ived by individual Missionaries and
Charitable Organisations in India from
abroad in 1966, quarterly;

(b) the nameg of the countries and
amount given by each couniry, quar-
terly; and .

(c) the reason for increase in the
last quarter of 10667
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (c¢). The information is being
collected and will be laid on the Table
of the House,

Calcutta Tramway Company Inguiry
Commission

1080, SHRI JYOTIRMOY BASU:
SHRI B. K. MODAK:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether the 'West Bengal
Government have examined the
Calcutta Tramway Inquiry Commis-
sion Report;

(b) if so, the
thereon;

(c) if not, when the examination is
likely to be completed; and

(d) the reasons for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT
DARSHAN): (a) to (d), The required
information is being collected from
the Government of West Bengal and
will be laid on the Table of the
House, when received.

decision taken

Case study on Communal Riots

1091. SHRI JYOTIRMOY BASU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether some time ago two
Research Scholars made a cage study
on the communal riots in Meerut;

(b) if so, what are the main find-
ings of that case study;

(c) whether one of the geholars
lost his job with the Institute in
which he had been working after the
publication of the case study in
Indian ag well as forelgn newspapers;
and

(d) if so, whether the said scholar
lost his job because of intervention
by the Government of India?

THE MINISTER OF STATE IN
*‘THE MINISTRY OF HOME AF-

JULY 26, 1968
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FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) to (d), The LINK

dated February 25, 1968, publigshed a
study under the title “MEERUT
RIOTS X-RAYED" by an individual
who was at that time working as a
teaching assistant in the Indian Insti-
tute of Public Administration, New
Delhi, jointly with another person
belonging to the Indian Council of
World Affairs. This study was not
undertaken by him as part of his
work for the Institute nor was any
report submitted to the Institute. No
official information is, therefore,
available about the study itself or its
conclusions, This study was done by
the individualg on their own and in
their personal capacity.

2. The teaching Assistant was
appeointed to a temporary post in the
Indian Institute of Public Administ-
ration created for a specified period
of five months up to 31-3-1968 on
which date his appointment stood
terminated. The publication of the
report case gtudy has therefore,
nothing whatsoever to do with the
termination of his gerviceg and the
question of any intervention by the
Government of India in this matter
does not also arise.

House Collapse in Delhi

1093. SHRI BAL RAJ MADHOK:

SHRI NARAIN SWARUP
SHARMA:

DR. SURYA PRAKASH
PURI:

SHRI PRAKASH VIR
SHASTRI:

SHRI SHARDA NAND:

SHRI RAM SEWAK
YADAV:

SHRI RAM AVTAR
SHARMA:

SHRI SHIV KUMAR
SHASTRI:

SHRI JAGANNATH RAO
JOSHI:

SHRI RAM GOPAL
SHALWALE:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Delhi Administra-
tion and Delhi Municipal Corporatiom
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have communicated their comments
to his Ministry on the report of the
Commission, appointed to look Into
the incident of a house collapse on the
15th  August, 1866 in Mohalla
Dharampura of Delhi, which was
submitted on the 31st May, 1967;

(b) if so, the details thereof;

(c) whether Government propose
to pay some compensation to the
families affected in the house collapse
on the basis of remarks made by the
Delhi Administration and Delhi
Municipal Corporation;

(d) if so, when and if not, the

reasons therefor; and

(e) whether the Delhi Administra-
tion and Delhi Municipal Corporation
have also taken any strongz action
against the officers guilty therefor
and the landlord; and if so, the details
thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) The Delhi Administ-
ration has sent a letter to the
Ministry of Home Affairs regarding
the action on the report of the said
Commission of Inquiry.

(b) A copy of the letter No.
2(68)|67-LSG, dated the 10th June,
1968 received from the Chief
Secretary, Delhi Administration is
placed on the Table of the House,
[Placed in Library. See No. LT-
1472/68.]

(c) and (d). Neither the Commis-

gion of Inquiry nor the Delhi
Municipal Corporation has made any

recommendation for giving any
monetary relief to the families
affected in the incident. The Delhi

radministration also does not have any
proposal to grant any such relief. The
question of the Government of India
paying any compensation does not
arise,

(e) No action has been recom-

mended by the Commission of
Inquiry against the landlord. De-

1150 (Ai) LSD—S&.
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partmental  action against  the
defaulting officials is being taken by
the Delhi Municipal Corporation. The
Corporation has reported that charge
sheets are under preparation and wili
be served uypon the individuals con-
cerned after the approval of the
competent authority,

Burglaries in Ramakrishnapuram,
New Delhi

1084, SHRI BAL RAJ MADHOK:

SHRI SHASHI RANJAN®

Will the Minister of HOME AF-
FAIRS be pleased to state: .

(a) the number of burglary cases
that took place in Ramakrishna-
puram, New  Delhi during the
monthg of May and June, 1968;

(b) the number of cases in which
the police succeeded in arresting the
culprits;

(¢) if no culprit has been appre-
hended, the reasons therefor; and

(d) the steps which Government
have taken to trace out and to liqui-.
date the gang of burglars that has
been operative in this area?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA, CHARAN
SHUKLA): (a) 22 cases of burglaries
were reporied at Ramakrishnapuram
Police Station during May—June,
19868.

(b) and (c). One person has been
arrested in connection with these
cases. Recently a gang of 4 persons
alleged to be inter-state burglars was
traced which led to recovery of stolen
property worth Rs  10,000/., These
persons are also being interrogated
about the burglary cases at
Ramakrishnapuram.

(d) Patrolling in these areas has
been intensified and the Police
Control Room Van has also been
detailed for duty,
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(w) afe g, @1 swwr =&Y
qar &7

T RAAA R e AN (s
for arm mw) - (%) W (%)
AW TG & JA957 ST TIT W
AEHR & fammie’s 72T 31 19F @9
£ WO IA-qE qa 7 AT el
F41 HY WS @Al @1 LT qAv
famm w1 giafeaq 77 § 9l 07
agfaa faare FT @ 21

New Delhi Municipal Committes

1097. SHR1 HARDAYAL

DEVGUN:

SHRI ONKAR SINGH:

SHRI ATAL BIHARI
VAJPAYEE:

SHRI NARAIN SWARUP
SHARMA.:

SHRI JAGANNATH RAO
JOSHI:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that nomi-
nution of members to the New
Delhi Municipal Committee has been

made a reserved subject under ithe
exclusive charge of Lt  Governor,
Delhi; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and(b)., The proviso
to section 27(1) of the Delhi Adminis-
ration Act, which has been enacted
by Parliament, states that “every
decigion taken by a member of the
Executive Council] or by the Exe-
cutive Council in relation to any
matter concerning New Delhi ghall
be subject to the concurrence of the
Administrator, and nothing in this
sub-section shall be construed as pre-
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venting the Administrator in case of
any difference of opinion between
him and the members of the Exe-
cutive Council from taking any action
in respect of the administration of
New Delhi as he, in hig discretion
considers necessary.” This proviso
implies that full control in respect of
matters concerning New Delhi lies
with the Administrator i.e. the Lt.
Governor of Delhi. To make this
matter explicit in the public interest,
it was decided that in exercise of the
powers conferred by Sub-Section (8)
of Section 27, all matters relating to
the appointment of members and
President, fixation of the.number ot
members, their term of office and
matters incidental, supplemental and
consequential thereto, concerning the
New Delhi Municipal Committee,
shall be exercised by the Adminit-
rator in his discretion.

Communal Riots

1098. SHRI HARDAYAL
DEVGUN:
SHRI NATHU RAM
AHIRWAR:
SHR] NARENDRA KUMAR
SALVE:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that a
meeting of the Chief Ministers was
held recently in Delhi to discuss
the increasing communal disturbances
in the country and measures that
could be adopted to fight
communalism;

(b) if so, the broad features there-
of and reaction of Government
thereto; :

(c) whether it ig also a fact that a
high powered Committee to go into
the details of communal parties is
meeting at Srinagar in the near
future; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHR] VIDYA CHARAN
SHUKLA): (a) The communal
situation in the country was discussed
in the Chiet Ministers’ Conference
held on 18th May, 1968 at New Delhi.

(b) The Chief Ministers’ Confernce
after discussing the situation took the
following decisions:—

(i) Full use of the provisions of
the law particularly of Sec-
tions 153A and 295A IPC
should be made for dealing
with writings of communal
nature, It was pgenerally
felt that delegation of the
power of sanction of prose-
cution under section 196 Cr.
P.C . to the District Magis-
trates would lead to prompt

" prosecutions against persons
promoting hatred and enmity
between different sections of

- the people.

(ii) It was agreed that prosecu-
tion of papers indulging in
inflamatory writings was not
enough. It was necessary
for Governments 1o take
powers to prevent such
writings. In this connection
the provisions of Punjab
Special Powers (Press) Act,
1956 found general
acceptance,

(iii) All possible efforts should
be made to step up recruit-
ment of the members of the
minority community in ser-
vices subject to the obser-
bance of the relevant
constitutional provisions.

(iv) More extensive u-: should
be made of the Pross Couneil
for dealing with irresponsible
writings in the press.

(c) No, Sir.

(d) Does not arise,

JULY 26, 1968
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Looting of Explosives and Ammuni-
tion by Nagas

1099. SHRI HARDAYAL
DEVGUN:
SHRI C. K. BHATTA.
CHARYYA:

Will the Minister of HOME AF-
FAIRS be pleased to gtate:

(a) whether it is a fact that a
number of bod4xes containing high
explosives and other ammunition
were recently looted by the Naga
hostiles frcm the godown of a Gov-
ernment contractor in Kekru in
Temenglong Sub-Division of
Manipur;

(b) if s¢, the details thereof; and
(¢c) the steps taken by Govern-

ment in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS

(SHRI K. S. RAMASWAMY): (a)
and (b). According to a complaint
lodged with the police, a Naga

hostile was reported to have entred
the labour camp at Kekru-kuki
village in Tamenglong Sub-Division,
Manipur and taken away ten dcto-
nators, five fuse coils and two boxes
of gelatins, besides some clothing and
money. A police case was started but
the accused has not been traced.

(c) Security precautions to pre-
vent such material falling into
undesirable hands have been re-

viewed and strengthened.

Attack by Mizo Hostiles

1100, SHRI HARDAYAL DEVGUN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the Mizo
hostiles infiltrated into their Sulthliah,
a protected village on the Aijal-Lun-
gleh Road, and attacked the security
forces recently;

(b) if so, the number of casualties
reported on both the sides;
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(c) the number of arrests made; and

(d) the steps taken by Government
to strengthen the Securityy arrange-
ments in the area?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) There has been no such incident
involving infiltration into Thingsul-
thliah recently.

(b) and (¢). Do not arise.

(d) Regular and intensive patrolling
is being carried out in the area.

Tax Collection by Naga Hostiles

1101. SHRI MAHANT DIGVIJAI
NATH:
SHRI SARJOO PANDEY:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that Anal
Naga hostiles of Tengnoupal sub-divi-
sion of Manipur are forcibly collecting
house tax and other taxes from the
iribal villages there;

(b) whether it is also a fact that such
collection of tax is being used by the
hostiles to raise an army to be sent to
China for training in the near future;
and

(c) if so, the steps Government are
taking to safeguard these villages and
to check the sending of such battalions
to China?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SIHRI VIDYA CHARAN SHUKLA):
(a) and (b). Government have received
reports that hostile Ana] Nagas for-
cibly collected money from some
houses in Tangnoupal Sub-Division of
Manipur where the Anal Nagas live.
The exact purpose for which they
collected this money is not known.
However, some villagers of this area
have been told by the hos't'e Anals to
be ready to go to Chiua.

(¢) Patrolling has been e sified and
security measures tightenea to inter-
cept any likely movement of those
hostiles to China.
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Map Published in ‘Readers Digest’

1103. SHRI SURENDRANATH
DWIVEDY: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whethr attention of Government
has been drawn to the map of Asia
published in May, 1968 issue of the
'Readers Digest’ showing Kashmir as
separate; and

(b) if so, the steps taken to stop cir-
culation of such wrong maps in the
country?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). Government of India’s
attention has been drawn to the map
published in the May, 1968 issue of the
Reader’s Digest. The local publishers
have been advised to avoid publication
of such maps which create erroneous
impressions about the status of Kash-
mir. Publication of any map which
questions the territorial integrity of
India in a manner prejudicial to the
interests of safety or security of India
is already an offence under law. Edi-
tors and publishers in India have also
been informed of facilities available
for obtaining correct maps of the
country brought out by he Survey of
India.

Tu-134 Russian Aircraft for LA.C.

1104. SHRI S. K. TAPURIAH:
SHRI BHARAT SINGH
CHAUHAN:

SHRI R. K. AMIN:

SHRI R. R, SINGH DEO;

SHRI KANWAR LAL GUPTA:

SHRI TENNETI VISWA-
NATHAM:

SHRI M. N. REDDY:

SHRI KAMESHWAR SINGH :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have recei-
ved any offer from the USS.R. for
the supply of TU-134 planes for Indlan
Airlines Corporation;
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(b) whether the I.A.C. Officials and
experts have examined this offer; and

(c) the total number of TU-134
manufactured to date and the number
of International airlines using these
planes and the total number of hours
and miles flown so far by these planes?

THE MINISTER OF TOURISM AND
CIVIL AVIATION: (DR. KARAN
SINGH): (a) and (b). Yes, Sir. The
Soviet Union have offered aircraft as
an item for import into this country to
lealance the articles to be exported by
India to the US.S.R. The Indian Air-
lines are examining the suitability of
Soviet aircraft, alongwith other air-
craft, in connection with the augmen-
tation of their fleet.

(c) The information is pnot available.

Withdrawa)] of Air Services from Dum
Dum (Calcutta)

1105. SHRI S. K. TAPURIAH:
DR. RANEN SEN:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have re-
ceived any communication from the
International Airlines expressing their
intention to withdraw their services
from Dum Dum, Calcutta;

(b) if so, the reasong therefor;

(c) the alternate routes demanded
by those Airlines; and

(d) the reaction of
thereto?

Government

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH): (a) and (b). No, Sir. Gov-
ernment has not received any commu-
nication from the International Airlines
expressing their intention to withdraw
their services from Dum Dum, Calcutt
However, two or three international
operators had recently called on the
Director Genera]l of Civil Aviation and
complained about the non-availablity
of required length of runway at Dum
Dum for operation of Boeing 707 air-
craft with full capacity. A temporary

JULY 26, 1968
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solution to the problem has been
found and airlines are satisfied with
the increased length of runway now
available at Dum Dum,

(c) and (d). Do not arise,

Gauhati Riots

1106. SHRI YAJNA DATT SHARMA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the one-man Commis-
sion of Inquiry appointed by Govern-
ment to enquire into the Republic Day
disturbances in Gauhati has submitted
its report;

(b) if so, the findings thereof; and

(e) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) The time for submission of the
report by the Commission has been
extended upto September 12, 1968.

(b) and (c), Do not arise,

Raids of Offices of Middle East Airlines

1107, SHRI S. K. TAPURIAH: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether several incriminating
documents disclosing alleged irregula-
rities in charging air fares had been
seized from the Middle East Airlines'
Officers at New Delhi and Bombay in
simultaneous raids by the Enforcement
Directorate in the fourth week of
April, 1968;

(b) if so, the nature and details of
the documens seized;

(c) what were the precise allegations
against the said Airlines and what was
the prima-facie case against them; and

(d) the result of the inquiry, if any,
conducted in the matter?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH): (a) Incriminating docu-
ments disclosing irregularities in char-
ging air fares were seized as a
result of searches carried out by the
Enforcement Directorate on 16th
April, 1968, at the premises of Middle
East Airlines and their travel agents
at Delhi and Bombay.

(b) The seized documents consist of
correspondence files cash receipts
books, exchange order books and
statements submitted to the Reserve
Bank ete.

(c) The allegations against the air-
lines and their agents were that they
were remitting funds abroad in ex-
cess of the actual collections being
made by them, on account of sale of
tickets.

(d) The Enforcement Directorate js
conudcting investigations which are
still in progress.

Ajreas of Dehra Dun Declareq out of
Bounds for Foreigners

1108. SHRI VISHWA NATH
PANDEY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that Govern-
ment have recently declared Clement
Town and Rajpur in Dehra Dun as
prohibited areas for foreign nationals;
and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SUKLA: (a)
An Order has been issued on the
30th May, 1968, under the Foreigners
Act, 1946, to provide that no foreigner
shall remain in Clement town and Raj-
pur in Dehra Dun District for a period
of more than seven days, unless he has
obtained permission in Kﬁting from

the local authorities,
(b) On grounds of security.
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Extension of Cease-fire Agreement in

Manipur

1109. SHRI H. AJMAL KHAN:
SHRI R. K. AMIN:
SHRI R. R. SINGH DEO:
SHRI N. K, SANGHI;

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Manipur Territorial
Committee has rcquested the Central
Government not to extend cease-fire
agreement with the underground
Nagas at a least in three sub- dwmons
of Manipur; and

(b) if so, reaction of
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) The President of the Manipur Ter-
ritorial Congress Committee had for-
warded a resolution adopted in this
behalf by the Manipur Political Con-
ference organised by the Manipur
Territorial Congress Committee,

Go vernment

(b) The question of extension of the
agreement on suspension of operations
is considered in the light of assessment
of the overall situaion in the affected
areas from time to time.

Coastal Shipping

1110, SHRI ANBUCHEZHIYAN:
SHRI N. R”"LASKAR:
SHRI SHRI CHENGALRAYA
NAIDU:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:
(a) whether it is a fact that the

Study Group on coastal shipping set up
by the National Shipping Board has

proposed in their survey report a
Rs. 70 crores plan to replace old
vessels;

(b) the other points made by the

Stduy Group; and

(c) the steps taken tp implement the
proposals?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO): (a) sand (b), The more im-
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portant recommendations made by the

Study Group on Coasta] Shipping set

up by the Nationa) Shipping Board are
as follows:—

(1) The total tonnage requirement
for dry cargo traffic for the
coast and adjacent {rades
works out to 31 vessels with
a GRT of 3.5 lakhs. Adding
to this the requirements of
tanker tonnage, tonnge needed
for the island services and the
existing passenger vessels on
the West Coast, the total
strength of the coartal fleel
comes to 45 lakhs GRT.

e
(5]
—

By 1971 about 44 per cent of
the dry cargo tonnage existng
on 31st December, 1967 would
have become more than 20
years old and would be due
for replacement. Therefore
prompt and definite decisions
are called for for the rehabili-
tation of the coastal fleet
before it is reduced to a size
and cond tion where the eco-
nomic and oher interests of
the country could be imperill-
ed.

{3

Taking into ionsideration port
conditions in India, and parti-
cularly the draft available in
the Hoogli, the vessels for
coastal fleet should be as
shallow a draft as possible and
with beams wider than the
normal,

{4) Assuming thal a'l the over-20
years vessels are replaced by
1971, the [further acquisition
required would be 23 vessels
eacth of about 14000 DWT
(i.e, 9,600 GRT), totalling 2.21
lakhs GRT i.e. 10 of 0.96 lakhg
GRT in replacement of 33
old vessels of 1.01 lakhs GRT
and 13 of 1.25 lakhs GRT as

additional vesscls. This
would raise the total dry
cargo coastal fleet to 3.52
lakhs GRT.

(5) Coal provides the most im-
portant eargo for coastal

JULY 26, 1968
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shipping and a minimum of
7.5 lakh tonnes of coal hag to
be shipped from Calcutta in
order to balance the general
cargo traffic coming to Cal-
cutta. This minimum must be
assured for coastal shipping
irrespective of Auctuations in
the carrying capacity of the
Railways or other considera-
tions; in the past the coal

offered for coastal shipping
has shown very erratic fluctu-
ations.

(6) A decision about the quantity
of coal to be allotted to coastal
shipping on a long-term basis
is needed immediately at the
highest level so that uncer-
tainties which have clouded
the development of coastal
fleet in the past can be dispell-
ed. )

(7) It is cstimaled that a ship of
14,000 DWT of the type re-
quired may cost Rs, 2.7 crores.
Based on the Yugoslav
pattern of payment, purchase
of 23 vessels for delivery by
1971, would need a total in-

. vestment of Rs, 69.62 crores
in-lusive of interest paywment
amounting to Rs. 7.52 crores,
spread over a period of 12
years commencing 1968-6% and
ending 1979-80.

(¢) The Nationa] Shipping Board
has not yet considered the Report. The
question of implementing the recom-
mendations will arise only after the
Board has adopj.ed it with modifica-
tions, if any, and forwarded the same
to Government for acceptance.

Crime in Delhi

1111. SHRI ANBUCHEZHIAN:
SHRI CHENGALRAYA
NAIDU:
SHRI DEVEN SEN:

Wil] the Mnister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that during
the months of May and June 1968,
some families were burnt alive during
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the night and some women were
kidnapped and killed in Delhi;

(b) if so, whether the Delhi Police
have failed to arrest the culprits in
all the cases;

(c) whether serious allegations have
‘been made against the Police; and

(d) if so, the steps being taken to
check such incidents and negligence on
the part of the Police?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) During May and June 1968, three
children of a family were reported to
‘have been burnt while sleeping out-
side their residence. All  the tree
succumbed 1o the injuries subsequent-
ly. Another case was reported during
the above period in which a woman
was allegedly kidnapped and was sub-
sequently found dead,

(b) In the first case two persons
have been arrested on suspicion and
the case registered in this connection
is under investigation. In the other
case, three persons have been arrested
and the case js under investigation,

(¢) and (d). Whenever allegations
are made against the Police, the facts
are enguired into and if necessary
action departmental or otherwise
is taken as may be required under the
sircumslances of each case.

Magistrates in Delhi
1112. SHRI OM PRAKASH TYAGI:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of S. D. Ms, and
Magisirates working in Delhi;

(b} the number among them who
are Law-graduates;

(c) whether it ig not considered de-
sirable to have law graduates for
these posts;

(d1 il not, the reasons therefor; and
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l(e) if so, the steps the Delhj Ad-
ministration are taking to appoint law
graduates to these posts?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):

(a) Sub-Divisional Magistrates 15
Magistrates . 35

(b) 14.

(c) to (e). Magistrates in Delhi are
generally officers belonging to I.A.S.|
DHANI Civil Servicelor officers of
State Services brought on deputation.
It is not necessary that officers who are
members of these services should
necessarily be law graduates. How-
ever officers appointed as Magistrates
are given good grounding of theoreti-
cal and practical law.
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Indo-West German Air Talks

1115, SHRI HIMATSINGKA: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether talks were held between
the officials of the Indian and West
German Governments on West Ger-
many's request for allowing its Air-
lines Luthansa to operate from Bom-
bay;

(b) if so, the grounds adduced by
the German team in support of their
request;

(e) the results of the talks and whe-
ther the German request was turned
down; and

(d) if so, on what '.grm.mds'.5

SINGH): (a) Yes, Sir.

(b) It was pointed out by the dele-
gation of the Federal Republic of
Germany that with the decline of
Rourkela German traffic at Calcutta,
and having regard to the fact that the
great bulk of industries in which
Germans are collaborating had sprung
up in and around Bombay, the German
airline should be allowed to serve
Bombay in addition to Delhi.

(e) and (d). The German request
could ot be agreed to, and the talks
were inconclusive. It was agreed that
the talks should be resumed about
October, 1968.

Air Crash of Indonesian Garuda Air-
lines Jet Plane

1116. SHRI HIMATSINGKA: Will
the minister of TOURISUM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that an
Indonesian Garuda Airlines Jet Plane
crashed near Bombay on the 28th
May, 1968;

(b) if so, the number of lives lost in
the air crash and how many of them
were Indians and how many  were
women and children;

(c) whether any enquiry has been
instituted into the cause of the air
crash; and

(d) if so, with what result?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). Yes, Sir. A
Garuda Indonesian Airways Convair
990-A aircraft PK-GJA, while on a
scheduled flight from Bombay to
Karachi on 28th May, 1968, crashed
near Bombay, resulting in the death
of all the 14 members of the crew and
15 passengers on board the aircraft.
The plane was totallyr destroyed. Of
the 29 persons on board, one man was
Indian; there were 8 women, 3 air
hostesses and 5 passengers all foreign-
ers, No child fatality was involved.



1809  Written Answers SRAVANA 4, 1890 (SAKA)

Additionally, the burning debris and
possibly the spraying, fue] set some
huts on fire, injuring a number of
villagers of whom three were hospita-
lized. One of these, a woman, died
later, )

(c) and (d). A Court of Inquiry,
headed by a retired Chief Justice, has
been appointed to hold formal investi-
gation into the accident.

Indo-Iranian Air Agreement

1117. SHRI HIMATSINGKA: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleaseg 1o state:

(a) whether an Indo-Iranian  Air
Agreement has been signed recently;

(b) if so, the main terms thereof;

() the aspects in which this agree-
ment is an improvement on the pre-
vious one; and

(d) how far the air traffic between
the two countries will increase and
how far the earnings of the Air-India
and Iran-Air are likely to go up as a
result of this agreement?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) to (d). The Air Ser-
vices Agreement between the Gov-
ernment of India and the Government
of Iran which was signed on 10th
August, 1960 js still in force. During
the discussions recently  held in
New Delhi between Air Delegations of
the Government of Iran and Govern-
of India, the operations of Air-India
through Tehran and those of Iran
National Airlines Corporation to
Bombay were reviewed. The discus-
sions were, however, inconclusive and
are likely to be resumed sometime in
August, 1968.

Disparity in pay scales of Primary
Teachers

1118. SHR1 MOLAHU PRASAD:
Wil] the Minister of EDUCATION be
pleased to refer to the reply given to
Starred Question No. 1628 on the 3rd
May, 1968 and state:

(a) the reasons for the disparity in
the pay scales of primary teachers
throughout the country;
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(b) the main recommendations of
the Education Commission forwarded
to the State Governments in this
regard; and

(c) the reaction of State Govern-
mcents thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) The
main reasons for the disparity are:—

(i) differcnt authorities sanction-
ing scales of pay;

(ii) differences in cost of living;

(iii) diffcrences in the -economic
capacity of the States.

(b) All the recommendations of the
Education Commission were forward-
ed to them.

(c) The States are all sympathetic
towards improving the remuneration.
of teachers. The problem is, however,
mainly one of finding adequate funds.

TAT T3 & WO

1119. st #Wiwg W@ : ¥
nEwtd A T AGA F1oFIT w4 £

(%) 397 93M &FT & wuw
I=9 RO W7 ATATA FOT FT AT agy
garaEt ®Y {3 @ wear @ §

(@) = saas AW F FTOMA
¥ wega: g & frad fosd sf=al #
@A FY EeAr § AT Ay § feaq
feea a=Y 15 7, 196857 7, 1968
T YEAE AT W YA W 4

(W) =7 g A # F9 7R
are FHutfeat agqr wfgrifay Y sf-
a7 faw @ ww: gfaq, wqgfaa
o s gfan arfew arfadt & arq, =
g 3ad W Ag7 A7 gfaam) 31 =
e o Ar

(9) a8 1966-67 ¥ IILET
adt 3 #1 T s
Zrram 2 ?



1811 Written Answers
‘!E'FT& e § ITHA (ﬁ ®c
Q®o THTERTHY): (F) ¥ (¥).'gwT AWM
[T § g grfaq #v 9 @ @
s 9T Y & T 9 T ¥ awrted
@ ™ fagr smar o

AT TIT ATET & FHATA

1120. 57 WEg SO0 : ¥ T~
wd ®Hf 77 FAH F FAO FaO fF
AL 92N G & waata gfan
gArEfAF 4T A Arfas FaU F 91
gfaa sfadi, sqgfea srfar srfaq
aqr w7 Frfagi & Faarfai £ faamr-
L, AWATT agqr fa=qrT Fq7 geqr 2
g fFr adi qt & 7

TEeT WAWT W IqEAT (= Fo
qdo m) s mafEm ﬁiﬂT
STR FT A7 WY & AT 92T F 47 92 A
qT @ & A |

gu< wam # ghaat o sfaes

1121. &t Wreg SO : AT qE-
<™ wat 7 F@ATH B IO A fF

(%) ¥ I ¥3M G A
W, 1968 ¥ & fga § nea wfafwaa,
1959 F1 G (4) F AATT ITTHIN
& 19 foell ®1 10-17 &7 A ¥
wfgs w1 efqard, 48 o=, A€,
g, WTAT, Foetd, FERrEl, FLCA, FeT,
A, #@fa "t W | Iw
qmd % fag mgm oy far € W)

(=) afzer, 7t fea fasi & wRw
I frr i § A g fowl ® ag am2m
s s amawg 7

qg-w@ NG # @ A (s
fromaca g ) - (F) w1 (F).

faaTx, 1967 ¥ ST ¥2M 9T F

JULY 26, 1968

Written Answers 1812

AVATL, {FATCARY, WrAT, FHegwdT,
qONH, FTT, FIAT, AL, FEI, YA
1T, 10. 16 = et ¥ wigs avr
T AT A0F (ITA SIF 7T A o
widifrs, s agr a3 940 F fag
T T §) TETHT (ITHT BT FT A
qAGAFH HT AT HAU-ATFRETHT T 97
aig A, T, R,
MIEATLY, FeTTAE, TG, a9T IHT
TR, aTUEA, a9, BAGYL 4T
wegnag faet #1 sqfafadenfeat #1
HATH § A AR F AW AR )
& T@H qT Sfaaeg awmar q1 | g §
A, 168 ¥ F|WUA, JAER,
T, @, TG, gAY, faiy,
oI, ®arge, ®arare,  afaar,
gAY, WA, A<M, g,
afaagy, wtage, dIedla, fadrage
#1 ¥qfafage @l § agr 59 (faar
HOSER) & AT §F § agqr aneaw
(ferr  &agR) &  =fugfas
ga ¥+ gug#r gfaad & w@d qv
wfaaea o faar war | god+ Sfqawa
IRET @41 # qra wfgefar #
fagrfanr 9T |m@ T4 ¥ | EWHEE
wfg st § 8 0F 577 & § s
<t & ar¢ # Argda v Sfaay
| & Feard U0 G F faaradia
g1

Antl-Nationa] Activitles in Assam

1122. SHRI YAJNA DATT SHAR-
MA: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government's atten-
tion has been drawn to the recent
mnti-national activities of a section of
the people of Assam; '

(b) whether Government have ask- -
ed for a complete report from the
State Government in this connection
and, if so, the details thereof;
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(c) whether there is some foreign
hand in these activities; and

(d) the steps being taken by Gov-
ernment to curb such activities?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a)
to (d). Central Government keep
in constant touch with the Govern-
ment of Assam in regard to all im-
portant developments in that  State,
Information is also obtained on speci-
fic incidents. Appropriate action
under law is  being taken where
necessary and Security Forces are
continuing their operations against
Mizo hostiles and maintaining utmost
vigilance,

Objectionable portions in “Ancient
India" History

1123. SHRI K. HALDER: Wil] the
‘Mlinister of EDUCATION be pleased
to state:

(a) whether some of the State
Governments and the Delhi Adminis-
tration have taken objection to cer-
tain portions of the model history
text book “Ancient India" prepared
by the National Counci] of Educa-
tional Research and Training;

(b) if so, what are the portions to
which objections have been taken;

(¢) whether the National Council
of Educational Research and Train-
Ing have considered these objections;

(d) if so, the decisions taken by

the Council thereon; and

(e) Government’s views thereon?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) and (b).
Yes, Sir. The objections|criticisms
relate primarily to the content of
the chapter “Life in the Vedic Age”.

(c) and (d). The objections|critic-
isms have been considered by the
History Editorial Board, and the
Board has expressed the view that
the textbook has been written as a
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model textbook for middle school

classes in the true spirit of a historian

without any bias or prejudice or aP-

peal to  sentiments. On the recom-

mendations of the Editorial Board, the

National Council has decided not to-
change the content of the concerned

chapter. :

(e) Since the textbook has been
written by a Board of eminent his-
toriansg to serve as a model textbook
for adoption or adaptation, Govern-
ment has not taken any other view
in the matter.

Fire Services in States -

1124, SHRI D. R. PARMAR: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that TFire
Services in different States are under
different control and have no uniform
standards of service rules

{b) if sn, whether Government have
ever proposed or intend pm:’x}sing to
bring the fire services under  one
control, i.e., civil defence or munici-
pal corporations and to introduce uni-
form standards of  service rules
throughout the country; and

{e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a)
Yes, Sir.

{b) and (c). Fire Services and
fire fighting are State subjects and
the role of the Government of India
in this respect is only advisory. How-
ever, on the recommendations of an-
Expert Committee set up in 1850 and
the Standing Fire Advisory Commit-
tee, the Government of India drafted
a Model Fire Bill and sent it to the
State Governments with u rcecom-
mendation that with a view to bring-
ing about uniformity in Fire Services,
they might enact legislation on  the
lines of the Bill with such amend-
ments as might be locally necessary.
The Standing Fire Advisory Commit-
tee has also been making recommen-
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-dations from time to time for uni-
formity in service rules and stand-
ardisation of equipment. These re-
commendations have been forwarded
to the State Governments for their
consideration.

Nationa] Fire Service College, Nagpur

1125. SHR] D. R. PARMAR; Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
students are being very highly charg-
ed for lodging at the hostel of the
National Fire Service College at Nag-
pur as compared to the prevailing
lodging charges in the city and other
hostels of the city colleges;

(b) if not, the details of lodging
charges;

(c) whether it is a fact that the
food being supplied to the students is
of low quality; and

(d) if so, the action taken in the
‘matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a)
No, Sir. The lodging charges at the
College Hostel are lower as compared
to those in some other institutions,

(b) Rs. 20 per mensem for a single
furnished room and Rs. 16 p.m. per
trainees when the room is shared by
two trainees.
clectricity and water.

(¢) and (d). The Director of the
Lollege reported in June, 1968, that
the quality of food served at the Col-
lege Hostel had  deteriorated and
there were frequent changes in the
prescribed menu. The Caterer was
given a warning that if he failed to
improve the quality of food and ser-
vice his contract would be terminat-
ed. As a result the quality of food
has improved. The food served is
inspected and tasted daily by  the
Hostel Warden and a gazetted officer
of the college.
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Central Fire Advisory Committee

1126. SHRI D. R. PARMAR: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that there
is a Central Fire Advisory Committee
under his Ministry;

(b) if so, the number of members
of the Committee and the remunera-
tion paid to each member;

(c) the functions of this Commit-
tee; and

(d) the standards and rules pres-
cribed for the appointment of these
membcers to the Committee?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a)
Yes, Sir.

(b) Thirty. No
paid to any member.

remuneration is

(¢) The functions of the Commit-
tee are to examine technical problems
relating to Fire Services, to advise
the Government on matters relating
to fire fighting and fire prevention,
and to standardise fire fighting equip-
ment.

(d) No rules as such have been pre-
scribed. Nominations are made from
among those having knowledge and
experience of fire prevention and fire
fighting and the equipment for it or
are connected with the administra-
tion of fire fighting services,

National Fire Service College, Nagpur

1127. SHR] D. R- PARMAR: Wil
the Minister of HOME AFFAIRS be
pleased to state:

-(a) the details of courses being
conducted at the Nationa] Fire Ser-
vice College, Nagpur;

(b) the minimum qualifications re-
quired for admission to such courses;

(¢) whether the trainees are being
admitted directly or are sponsored by
fire departments; and
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(d) whether there is any other col-
lege in the country for giving fire
service training?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a)
and (b). A statement containing the
requisite information is placed on the
Table of the House. [Placed in Lib-
rary. See No. LT-1473|68].

(c) In the Sub-Officer's Course 10
per cent of the seats are open to pri-
vate candidates; the rest are for spon-
sored candidates. In the other cour-
ses all the seats are meant for spon-
sored candidates.

(d) This is the only College of its
kind in India.

National Fire Service College, Nagpur

1128. SHRI D. R. PARMAR: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) the percentage prescribed and
being maintained for reserved seats
for the Scheduled Castes and Sche-
duled Tribes students for getting ad-
mission to the National Fire Service
College at Nagpur;

(b) if no reservation is made the
reasons therefor;
(c) the total number of students

being trained at this college and the
number belonging to the Scheduled
Castes and Scheduled Tribes;

(d) whether freeship, scholarship
and other monetary help and facili-
ties are being given to the Scheduled
Castes and Scheduled Tribes students;
and

(e) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY <OF HOME AFFAIES
(SHRI K. S. RAMASWAMY): (a)
and (b). There are 40 seats for the
Sub-Officers Course which alone is
open to private candidates also. 10
per cent. of these seats are earmark-
ed for private candidates and of these
two have been reserved for candi-
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dates belonging to Scheduled Castes
and Scheduled Tribes. A proposal to
liberalise the quota of seats for Sche-
duled Castes|Scheduled Tribes is under
consideration. No reservation  has,
however, been made for Scheduled
Castes|Scheduled Tribes on other
courses to which only departmental
candidates with the prescribed techni-
cal qualifications and experience in
fire fighting and fire prevention are
eligible for admission.

(¢) Currently 74 students are under
training at the College of whom four
belong to Scheduled Castes|Seheduled
Tribes. .

(d) and (e). There is no such pro-
vision in this College. The Depart-
ment of Socia] Welfare has, how-
ever, included the Sub-Officer’s Course
in their post-Matric Scholarship
Scheme,

Loan by Government of Denmark for
purchase of Ship

1129, SHRI K. ANIRUDHAN:
SHRI VISWANATHA
MENON:
SHRI B. K. MODAK:
SHRIMATI SUSEELA
GOPALAN:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether a loan of Rs. 2.12 crores
offered by the Government of Den-
mark for the purchase of a ship could
not be utilised; and

(b) if so, the reasons for the failure
to utilise the loan?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO): (a) No credit of Rs. 2.12 crores
was offered by the Government of
Denmark for the purchuse of a ship,

(b) Does n'ot arise.
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Demands of Central Government
Employees "

1130. SHRI P. RAMAMURTI:
SHRI UMANATH:
SHRI K. M. ABRAHAM:;

Will the Minister of HOME AF-
FAIRS be pleased to state: -

(a) whether the attention of Gov-
ernment has been drawn to the re-
solution passed by the National Exe-
cutive of the Confederation of Cen-
tral Government employees and wor-
kers on the long standing demands of
the employees;

(b) if so, the details of the resolu-
tion; and

(c) the steps taken by Government
to settle the dispute?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a)
No, Sir.

(b) and (c). Do not arise,

Temporary Occupation of Mizo Areas
by Chinese Troops

1131. SHRIMATI TARKESHWARI
SINHA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it has come to the
notice of Government that a pamph-
let circulated by the Mizo National
Front asks the Mizos to be ready for
the temporary occupation of their
areas by the Chinese troops in the
national interest;

(b) whether Government are aware
that it is an open invitation to Peking
to meddle in Mizo affairs; and

(c) if so, the action Government
propose to take in the matter so that
such a threat to our borders is eli-
minated?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
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Mizo
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(a) No such pamphlet of the
National Front has come to
notice of the Government.

(b) and (c). Government are
aware of the efforts of MNF to obtain
foreign  assistance, The  Security
Forces are vigilant and are  taking
all possible steps to deal with such
threats.

Pro-Mao Books

1132. SHRI S. KUNDU: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that a large
number of books containing writings
of Mao-Tse Tung have been recover-
ed by the Police from the premises
of Hindi-Sahitya Sammelan in UP,;

(b) if so, the details thereof; and

(c) the steps Government are tak-
ing to punish the culprits?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a) to
(¢). Facts are being ascertained from
the State Government.

Aid to Orissa State for cheaper Text
Books in Regional Languages

1133. SHRI S. KUNDU: Will the
Minister of EDUCATION be pleased
to state:

(a) whether Government have any
scheme to print cheaper text books in
the regional languages;

(b) if so, the details thereof; -

(¢) whether the Centre has given
Rs. 1 crore to the Orissa Govern-
ment for this purpose; ‘and

(dy if not, the amount actually
given and the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH): (a) and (b).
There is no specific scheme as such
for printing cheaper text books i_n
the regional languages at the uni-
versity stage. However there is a
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programme to assist States for the
production of books in regional langu-
ages in the 4th Plan. One of the
guiding principles for this programme
would be to bring out university level
books at reasonable prices.

(c) The State Government has been
agsked to submit their proposal for
the production of university level
books in Oriya. But the reply of the
Btate Government is still awaited,

(d) Does not arise,

Help to Sheikh Abdullah by
rious Sources”

1135. SHRI BABURAQO PATEL:
SHRI T. P. SHAH:
SHR] KANWAR LAL
GUPTA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government are aware
of a statement made by Shri V. C.
Shukla, the Union Minister of State
in the Ministry of Home Affairs, at
Indore, on the 29th May, 1968 that
Sheikh Abdullah has been receiving
huge sums of money from some “my-
sterious sources” and that action
would be taken against him at the
“appropriate time”;

“Myste-

(b) how “huge" are the sums and
what are these “mysterious sources”
and to what extent Government have
&n inkling of these sources; and

(c) the precise steps taken by the
Government to check these “myste-
rious sources”?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) When asked whether we had
received reports that Sheikh Abdullah
was receiving large sums of money
from sources inimical to India, I did
not confirm or deny having received
such reports.

(b) and (¢). The Government keep
on receiving intelligence about ant-
national activities and appropriate
sction is taken. Intelligence reports
1150 (Al) LSD—&.
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are not for public disclosure, and it
would not be in the public interest
{o disclose steps taken on certain In-
telligence reports.

Hotel charges for L.A.C. Crew

1136. SHRI BABURAO PATEL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the
Indian  Airlines Corporation pays
Rs. 61.05 per single room with bread
and breakfast to the Grand Hotel, Cal-
cutta for its crew, whereas the Air
India pays to the same hotel only Rs. 50
per single room  with bread and
breakfast and with wdditional morn-
ing and afternoon teas; and

(b) if so, the reasons as to why the
Indian Axrlmes Corporation is paying
Rs. 11.05 more ‘per head per room
considering the fact that this extra
charge causes an annual loss to it to
the tune of Rs. 35,650 on 31,000 mem-
bers of the crew who are annually ac-
commodated at the Grand Hotel in
Calcutta?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). The rates
charged by the Hotel are the same
for both the Corporations, namely
Is. 50 per single room plus 10 per cent
service charge, i.c. a total of Rs, 55.
This does not include breakfast for
which the charge is Rs. 5.50 plus 10
per cent service change i.e. a total of
Rs. 6.05.

While the practice with the Indian
Airlines is to book for bed and break-
fast on a total payment of Rs, 61.05,
Ajr-India pays for the breakfast of
the crew separately as and when re-
quired.

Coal Gasification Project at Regional
Research Laboratory, Hyderabad

1137 SHRI BABURAO PATEL:
Will the Minister of EDUCATION be
pleased to state:

(a) the remson for undertaking the
Coal Gasification project of the Regio-
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1sl Research Laboratory in Hydera-
bad; '

(b) whether it is a fact that no
mention was even made of the exis-
tence of the Dhanbad plant while the
proposal for a pilot plant project was
wrongly being pursued in the other
lxboratory;

(c) the actual amount of money
spent so far on the Hyderabad project
and the cost of commitments still to
be honoured in regard to imports;

(d) whether it is a fact that the
Kane Committee has described the
entire project as wasteful and has
advised handing it over to some ferti-
lizer unit; and

(e) if so, what practical steps are
being taken to carry out this advice?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) The
reasons for setting up a Coal Gasifica-
tion plant at the Regional Research
Laboratory, Hyderabad are;

(1) to gather technica] informa-
tion on the quality and yield
of gas from various Andhra
Pradesh coals;

(2) to improve and modify the
pressure gasification process
to work on a slagging bed;

and

at a later stage to convert the
raw gas (i) into synthesis
goes; (ii) into town gas; and
to carry out a trial distribu-
tion of town gas on a semi-
commercial scale.

@)

(b) No mention of the existence
of the gasification plant at Central
Fuel Research Institute, Dhanbad
was made in the Agenda note that
was considered by the Board of
Scientific and Industrial Research and
the Governing Body of the C.S.ILR.
at their meetings held on 2-11-62 and
8.11.1962 respectively;

(¢) The expenditure already incur.
red Rs. 26.09 lakhs. .
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ommitments to be ho-
noured on  imports
(including bank Com-
mission). Rs. 45.40 lakhs

(based on the ¢x-
charge rate of 64.4
Fretich Franc-
. Rs. 100/-).
Estimated Expenditure

for cleari1 g the cor-

signments, trarsport-

irg to Hyderabad ard

storing the cases. Rs. 0.30 lakh.

(d) The Kane Committee has come
to the conclusion that it would not
be advisable to establish and operate
the plant in a manner proposed by the
Regional Research Laboratory,
Hyderabad. The Committee has
suggested that;

(1) Possibilities may be explored
to find out whether any ferti-
lizer producing Company in
the public or the private
sector would be prepared to
take over the plant as a whole
for use as an experimental
unit for developmental work
on the production of synthesis
gas from low-grade coal

(2) If the transfer of this plant
to a fertilizer factory is not
possible, then the only alter-
native is to erect the plant in
the campus of the Regional
Research Laboratory, Hydera-
bad for operation as a testing
unit for developmental work
for the gasification of coals to

' the extent funds are available
for the purpose.

(e) The recommendationsjsugges-
tions made in the Kane Report are
under consideration.

By-Election in Eokrajhar (Assam)

1138. SHRI DEVAN SEN: Will the
Minister of HOME AFFAIRS be
Pleased to state:

(a) the number of tribals in deten-
tion following the boycott of the re-
cent by-election to Parliament from
Kokrajhar Constituency in Goalpara
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District of Assam on the 19th May,
1068;

(b) whether it is a fact that follow-
ing the police firing on the 23rd May,
1968 at Kokrajhar and arrest of leaders
of the Plains Tribal Council, the
movement for autonomy has now
gone underground with designs of
sabotage activities in the rural areas;
and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY) (a) to
(c). Facts are being collected and will
be pleased on the table of the house
in due course.

Second Bridge over Hooghly

1139, SHRI DEVEN SEN:
DR. RANEN SEN:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether a decision has been
taken on the suggestion of the Gov-
ernment of West Bengal, to construct
a second bridge over the river Hough-
1y;

(b) if so, the estimated cost of such
a bridge;

(¢) whether the cost will be borne
by the Centre;

(d) when the construction is likely
to start; and

(e) whether the Rallways will be
entrusted with the responsibility 1o
construct the Bridge?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) and (e¢). The proposed
second bridge over the Hooghly is
primarily a State project and the State
Govt. are, thereof, concerned witL it.
However, in order to consider a Cen-
tra] loan for this project within the
pattern of assistance, which may be
finalished for it under the new Fourth,
Plen, the State Government are being
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requested to supply some essential
data and the matter will be exrmi-
ned further on its receipt. Mean-
while, it is proposed to give, during
1968-69, loan assistance for advance
action which the State Government
may undertake on this project, and
they are being requested to intimate
their requirements, together with an
estimate of the expenditure involved.

(b) According to the information
given by the State Government some
time back, the project covering both
the bridge and the connccting link
roads is estimated to cost Rs. 2201
crores as under: k

Ra. crozes

(i) Bridge proper 16.02
(ii) Road connection to NH No.

6 2.75

(iiiy Road connection to Central

Howrah 3.24

2201

(d) It is not possible at present {0
give any indication when the construe-
ction of this bridge is likely to com-
mence as the programme has to be
decided upon by the State Govern-
ment who are primarily concerned
with this project.

(e) There is no such proposa; at
present.

Establishment of University for Study
of Anclent Culture and Sanskrit
at Ayodhya

1140. SHRI R. K. SINHA: Will the
Minister of EDUCATION be pleased
to state:

(a) whether Government have con-
sidered any proposal for establishing
a University for the study of anclent
culture and Sanskrit literature at
Ayodhya with a view to developing
it as a centre of nationa] integration;
and

(b) if s0, the details thereof?
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THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) No, Sir.

(b) Does not arise.

Crime in Delhi

1141. SHRI R. K. SINHA: Wil| the
Minister of HOME AFFAIRS be
pleased ty state:

(a) the number of murders, stab-
bing cases and dacoities reported in
the Union Territory of Delhi during
t1hc period from January to June,

968,

(b) whether the above figures are
not quite high as compared to the
figures for the corresponding period
in the previous year; and

(c) if so the steps taken to check
the crime and make the people feel
secure?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). The figures of crime are
as under:

Cases reported during

the period
Head of crime [ A ——
I1-1-67 I-1-1968
to to
30-6-67 30-6-1968
Dacoity 3
Murder 33 42
Stabbing 79 63

(¢) The crime situation in Delhi is
reviewed from time to time and
necessary preventive and other mea-
sures are taken by the Administra-
tion in accordance with law. Known
bad characters are kept under sur-
veillance and patrolling is intensified
in affecteq areas.
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Manhandling of Satyagrahis in New
Dethi

1142, SHRI A. SREEDHARAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have re-
ceived any complaintg that Kutch
Satyagrahis were man-handled and
ill-treated by the Police at the Patel
Chowk, New Delhi on the 13th May,
1968;

(b) if so, whether Government

have investigated into the complaint;
and

(c) the steps taken on the basig of
the investigation?

THE MINISTER OF,STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (¢). A complaint was made to
the Delhi Administration that the
police had misbehaved with a woman
demonstrator. A magisterial inquiry
was ordered and the complaint was
not found true,

Committee of defections

1143. SHRI A. SREEDHARAN:
SHRI ARJUN SINGH
BHADORIA:
SHRI BIBHUTI MISHRA:

Will the Minister- of HOME AF-
FAIRS be pleased to state:

(a) whether the Committee on po-
litical defectiong has submitted its
report; and

(b) if so, the major recommenda-
tions of the Committee?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No, Sir.

(b) The Committee has not yet
finalised its reocommendations.-
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Liberian Ship

1144, SHRI SITARAM KESRI: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether it is a fact that a
Liberian ship had run aground on
the 11th June, 1968, off the Okha
Coast involving a loss'of Rs. 1 crore;

(b) whether an inquiry was held
into the matter; and

(¢) if so, the findings thereof?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. X R V.
RAO): (a) A Liberian ship 5. S.
“MOUNT OTHRYS" ran aground
near Port Okha on the llth June,
1968. The value of the ship, being
foreign, is not known. The FOB value
of the cargo lost was Rs. 9.06 lakhs.

(b) and (c). A preliminary inquiry
under section 359 of the Merchant
Shipping Act, 1958, has been held by
the Surveyor-in-Charge of the Mer-
cantile Marine Department, Jamnagar
ang hig report is awaited.

Regiona] Conference for the
Development of Tourlsm

1145, SHRI SITARAM KESRI: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether a regiona)l conference
has been convened to explore the
scope for joint action to promote
tourism in this part of the world;

(b) if so, the probable venue and
date of the conference and the coun-
tries that are expected to participate
in the same; and

(c) whether India ig sending g dele-
gation to the proposed conference?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) to (¢), On the
initiative of the Indian Government
a proposal for a regional conference
on joint promotion of tourism has
been circulated among the member-
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countries of the South Asig Travel
Commission of the International
Union of Official Trave] Organisa-
tions. The countries member of the
Commission are Afghanistan, Ceylon,
Nepal, Iran, the Peoples Republic of
Mangolia, Pakistan ang India, The
venue and the date of the conference
which will be held some time next
year is being finalised.

Operation of night air
LA.C.

services by

1146, SHRI SITARAM KESRI:
Wil the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether it is a fact that the
Indian Airlines have to gZive up its
plans for running night services as the
Pilots refused to fly in the nights:

(b) whether any alternative plan
has been evolved to give inducement
to the pilots; and

(¢) whether the Indian Airlines
has any plans to recruit pilots for the
purpose?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) to (¢). The proposal
to operate night airmai] service with
passengers has not been abandoned,
but has been delayed due to a set back
in the crew training schedule. Night
passenger service on the sector Delhi-
Nagpur-Delhi is being operated with
effect from the 15th July, 1968. In
the ensuing winter schedule effective
November 1968, the Indian Airlines
are planning to introduce Night Air-
mail service, with passengers be-
tween Calcutta-Nagpur, Madras-Nag-
pur and Bombay-Nagpur,

The Indian Airlines have plang for
recruitment of pilots to augment their
strength. These pilots wil] operate
both day and night services.
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Recommendations of Staff Inspection SHRI VISWANATHA
Committee MENON:
SHRI HEM RAJ:

1147. SHRI R. K. SINHA: Will the
ini of TRANSPORT AND

SHIPPING be pleased to state:

(a) whether the recommendations
of the Staff Inspection Committee
have been implemented;

(b) it mot, the reasons therefor;
and

(c) it the reply to part (a) be in
the affirmative, the number of per-
sons affected and whether alternative
jobs have been provided to those
who were retrenched?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) to (¢) The recommenda-
tions of the Staff Inspection Unit in
respect of the Secretariat Staff at the
headquarters of the Roads Wing have
been implemented and the surplus
staff absorbed elsewhere. The sur-
plus technical staff have been partial-
1y adjusted against vacant posts, and
the question of the adjustment of the
remaining staff is under considera-
tion. The question of the continu-
ance of the staff sanctoined for the
execution of road works undertaken
under the Internationa] Development
Association Credit Programme, but
now engaged in comnection with the
execution of Lateral and Strategic
Road works and liaison work be-
tween the Centre and the States, is
under consideration. For the time
being( the temporary posts have been
continued til] the end of August,
1988. No staff has, so far, been re-
trenched.

Olearance of arrears of cases In
High Courts
1148, SHR!I YOGENDRA
SHARMA:

SHRI BHAGABAN DAS:
SHRI K. ANIRUDHAN:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is 5 fact that a large
number of cases are pending before
the High Courts;

(b) if so, the actuaj number of
pending cases at prescnt;

(c) whether there is enormous de-
lay ‘n disposing of th> cases that
come up before the High Courts:

(d) if so, the factcrs that delay
t>~ip disposal; and

(e) ("n step; tu\en by Covernment
to ensure specdy disposal of cages
pending before the High Courts?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA:
(a) to (e). A statement showing the
number of cases pending in each
High Court as on 31-12-19g7 wag laid
on the Table of the House on 1-3-
1968 in reply tp Unstarred Question
No. 2349 by Dr. Ranen Sen and Shn
S. R. Rane. Information about the
steps taken by the Government to
ensure the speedy disposa] was also
given. The information in respect of
number of caseg pending as on 1-7-
1968 is being collected and will be
laiq on the Table of the House along
with a statement of the further steps
proposed to be taken to ensure
speedy disposal of pending cases.

Central Institute of English,
Hyderabad

1149, SHRI YOGENDRA SHARMA:
Will the Minister of EDUCATION be
nleased to state:

(8) how many research fellows are
selected every year for research work
at the Central Institute of English,
Hyderabad;

(b) stnce when this system is in
vogue;
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(¢) how many research fellows have
worked at the Institute since then and
how many of them have completed
the project;

(d) the purpos: of these research
projects; and

(e) the action which Government
propose to take against the research
fellows who do not complete their
work on the expiry of their terms?

THE MINISTER OF STATE IN THS
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) and
th). Tho scheme beman i, 1960 with
two research fellowships. Provision
was increased to five in 1961 and eight
in 1967,

(c) Twenty-nine have worked at the
Institute and all but six, admitted in
September, 1967, have completed the
project.

(d) Linguistic and pedagogical in-
vestigations are desined to improve
stundards of Euglish language teach-
ing in India.

(e} A carefu] check is already kept
on research progress. In addition, a
Researcyy Diploma Examination has
been instituted this year to ensure the
satisfactory completion of projects.

Strictures against Rajasthan Chief
Minister

1150. SHRI YOGENDRA SHARMA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Rajasthan High
Court had passed strictures against
Shri M. L. Sukhadia, the Chief Minis-
ter of Rajasthan that he was guilty of
political corruption; and

(b) whether the Government of
India have received representations to
initiate appropriate steps arising out
of these strictures?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA. CHARAN SHUKLA):
(a) and (b). Government have receiv-
ed a representation alleging that the
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Rajasthan High Court in dismicaing
the election petition filed by Shri
Bhanu Kumar Shastri against the elec-
tion of Shri M. L. Sukhadia to the
State Assembly, has passed certain
strictures against Shri Sukhadia. The
representation is under examination.
It is learnt that Shri Bhanu Kumar
Shastri has filled ap appeal in the
Supreme Court against the decision of
the High Court.

Alr crash of Pan American Plame at
Dum Dum in June, 1668

1151, SHRI S. M. BANERJEE: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the causes leading to
the crash of the Pan American Plan at
Dum Dum Airport in June, 1868 have
been investigated; and

(b) ‘i)‘. s0, whether Government pro-
pose to lay a copy of the report on
the Table?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) A Court of Inquiry,
headed by a retired High Court Judge,
has been appointed to hold formal
investigation into the accident, The
preliminary meeting of the Court is
scheduled to take place on Monday the
29th July, 1988.

(b) Does not arise at present.
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Charges against ‘Anand Marg’

1153. SHRI ESWARA REDDY:
SHRI B. K. MODAK:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether an 18-man deputation
from Purulia District in West Bengal
recently met the State Governor and
submitted 3 memorandum containing
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charges against Anand Marg operating
in the District;

(b) if so0, the main charge listed in
the memorandum;

(c) whether the deputatiomists had
demanded a thorough enquiry by Gov-
ernment into the financial sources of
the Anand Marg;

(d) whether they had also demand-
ed a ban on the activities of this or-
ganisation; and

(e) if so, the action takep in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a) to
(e). Facts are being ascertained from
the State Government.

1971 Census

1154. SHRI ESWARA REDDY:. Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the preparations for the
1971 census have started; and

(b) if so, the guidelines laid down
for the 1971 census?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a)
Yes, Sir.

(b) The first drafts of the Schedules
for the 1971 Census which have been
evolved (but are subject to pre-tests
before they are finally adopted), will
largely follow the pattern of 1981
Census. The comparability of data
and concepts with the last Census, the
present needs for basic data and the
practicability of collection of data will
be kept in mind in developing the final
questionnaire for the 1871 Census, A
distinguishing feature of the procedure
at the 1971 Census wil] be the proces-
sing of ecnsus data, on electronic com-
puter. which wilt facilitate undertak-
ing more sophisticated tabulation of
data.
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Conduct of a Delhi SDM.

1156. SHRI RAM SWARUP VIDY-
ARTHI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that com-
plaints have been reecived that one
S.D.M. of Delhi took a Police Officer
with him while visiting the jail for
identification of a certain accused;

(b) whether it is also a fact that
the S.D.M.|Magistrate gave the identi-
fication of that Police Officer as his
Reader; and

(c) if so, the action taken or pro-
posed to be taken against that official?

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
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(a) to (¢). The matter is under in-
vestigation.

faeeht 7 ofwdwfe deamt &
faofadt wt greafeat
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‘Wrong demand of House Rent by a i r :
Delhi Magistrate - ;Tm (wtoforgm & ) : (%)
1158. SHRI RAM SWARUP
VIDYARTHI: Will the Minister of (&) sor 74 g3ar |

"HOME AFFAIRS be pleased to state:

(a) whether complaints have been
received to the effect that a Magistrate
of Delhi had been drawing the House
Rent Allowance illegally;

(b) whether it is also a fact that
he was residing with another Govern-
.ment employee in Government accom-
modation;

(c) it so, the amount drawn by him
as House rent; and

(d) the action taken by Government

for the recovery of the amount and
also for the suppression of true facts?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (d). House rent allowance by
a Delhi Magistrate was overdrawn for
two months because of misunderstand-
ing caused by late receipt of revised
orders of Government by the Deputy
Commissioner of Delhi. Question of
recovering the amount is under con-
gideration.

Titfarex awert v i 5w wveran,
a§ faeeelt & wifrafoaa
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(@) afz Gi, ar 37% a1 7
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Robbery im Calcutta

1163. SHRI C. K. BHATTA-
CHARYYA:
SHRI B. P. MANDAL:
SHRI SHIVA CHANDRA
JHA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that a dar-
ing daylight robbery took place at
Park Street Post Office, Calcutta in
which Rs. 3,97,950 worth of postal
money was looted by the bandits,
guards wounded and their rifles snat-

<heq away;

(b) whether any investigations
have been made in the case;

(e) if so, the results thereof;

g

(d) whether the culprits have been
traced; and

(e) whether there are reasons , to
believe that this robbery has been
organised by some politica] party for
co'lecting funds for fighting mid-term
elections in West Bengal?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFPF-
FAIRS (SHRI VIDYA CHARAN

SHUKLA): (a) Yes, Sir.

(b) to (e). A case has been re-
gistered by the Calcutta Police uls

SRAVANA 4, 1890 (SAKA)
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15(1) (A) 27T Arms
Act/3 ana 5 Explosives Substances
Act and is under investigation. So
far one person has been taken into
custody.

White Paper by Maharashiry, = Gov-
erament on Education for Introduc-

tion of English

1164 SHRI C. K. BHATTA-
CHARYYA: Will the DMinister of
EDUCATION be pleased to state:

(a) whether a White Paper on edu-
cation issued by the Maharashtra
Goverrment had suggested the in-
troduction of English from the cighth

standard;.

(b) whether a Conference of Edu-
cationa]l Officials of the State after
considering the White Paper has re-
commendeq the compulsory teaching
of English from the fifth standard;

(¢) whether, accoraing to the Comn-
ference, this has been done “so that
students in the State could effec-
tively takc part in all-India Com-
petitions”; and

(d) whether his Ministry was con-
sulted at any stage in arriving at
these decisiona?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH): (a) The
draft White Paper on  Education
issued by Govermment of Maharash-
tra which has now been published
for eliciting public opinion, suggests
that the teaching of English should
be introduced from Class V on an
optional basis and that it should be
compulsory from Class VIII.

(b) and (c). For several reasons
there has been a general demand in
the State that the teaching of Eng-
lish should be compulsory from Class
V.

(d) No, Sir.
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Conditions of Service of Judges

1165. SHRIMATI TARA SAPRE:
SHR] SHRADHAKAR
SUPAKAR:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether recently the-e was a
consultation with the Chief Justice of
the Supreme Court regarding the
conditions of service and  emolu-
ments of the Judges of the High
Courts and the Supreme Court; and

(b) if so, whether any decision to
revise their emoluments and condi-
tions of service has been taken?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) The suggestion of the
Chief Justice of India that the age
of retirement of High Court Judges
should be raised to 65 years was dis-
cussed at the meeting. No other spe-
cific suggestion was made by the
Chief Justice of India.

(b) No. Sir.
Clash with Kukis

1166. SHRI N. R. LASKAR: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that a gang
of 250 Kuki and Mizo hostiles was
led by a Pak Army Officer and had
crosscg the upper Burma;

(b) whether it is also g fact that
this gang before crossing the border
looted the border tribal village; and

(c) it so, the action taken by the
Security forces to prevent them from
crossing the border?

THE DEPUTY MINISTER IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI K. S. RAMASWAMY):
(a) and (b). There is no such infor-
'mation available with Government.

(c) The Security Forces have taken
all possible precautionary measures to
check movement of hostila elements
across our borders.

JULY 26, 1968
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Attack on Young msn by FPro-
Maoisty

1167. SHRI SRADHAKAR SUPA-
KAR: Wil] the Minister of HOME
AFIAIRS be pleased to refer to the
reply given to Unstarred Question
No. 7789 on the 18th April, 1968 re-
garding attack on a young man by
pro-Maoists and state the progress of
investigation since ‘made into the mat-
ter and the steps taken so far to
bring the offenders to book?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): A statement is attached.

Statement

According to information received
from the State Government, the com-
plainant Shri Dilip Bhattacharjee re-
siled from his original statement
made before the police and gave a
written statement on 27th May, 1968
that he did not know the name of
the assailants and that his previous
statement dated February 17, 1968
which wag treated as F.LR. was given
at the dictation of one of his friends.
In view of the contradictory state-
ments of the complainant as also the
lack of other evidence, it was not
possible to submit a charge-sheet. All
the arrested persons including Shri
Pradip Dhar, who had been named by
the complainant, were accordingly
discharged and the investigation of
the case was closed.

Arrests during land agitation in U.P.

1168. SHRI VISHWA NATH
PANDEY:
SHRI SARJOO PANDEY:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the number of volunteers of
the Samyukta Socialist Party|Com-
munist Party arrested in Uttar Pra-
desh recently when they launched a
satyagrah in order to seize farm land
and forest land;

(b) the number out of them re-
leased and the number of them stilk
in Jails: and
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(c) the steps taken to meet their
demands?

THE DEPUTY MINISTER IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI K. S. RAMASWAMY):
(a) to (c). Facts are being ascer-
taineg from the State Government.

Nainita] State Observatory at Manora
Peak (U.P.)

1169, SHRI VISHWA NATH PAN-
DEY: Will the Minister of EDU-
CATION be pleased to state:

(a) whether it is a fact that the
Nainital State Observatory at Manora
Peak, Uttar Pradesh is going to be
supplied with the reflector which will
help astro-physicists by its study and
determination of stellor matters;

(b) it so, when; and

(c) the total cost thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (a)
to (c). It is reported by he Nainital
State Observatory, U.P. that the Ob-
servatory has ordered one 40 inch
aperture reflector from Zeiss Jens,
Past Germany, at rupee cost equi-
valent to 99,200 Pounds Sterling. The
reflector is likely to be delivered and
installed in the second half of 1969. A
further expenditure of rupees seven
lakhs is likely to be incurred on the
telescope house accessories and in-
stallation.

Bridges over Chotl Gandak and
Ghaghra

1170. SHR1 VISHWA NATH PAN-
DEY: Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state:

(a) whether Government are con-
sidering to construct bridges over
Choti Gandak river at Bhatni and
Nadawar and over Ghaghara river at
Bhagalpur, District Deorea, Uttar
Pradesh as recommended , by the
Pate] Commission;

—.
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(b) if so, the total cost of cons-
truction; and

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) to (c). The proposed
bridges over the river Choti Gandak
at Bhatni and Nadawar and over
the Ghaghara river at Bhagalpur in
the district of Deorea of Uttar Pra-
desh would, when constructed, fall on
State Roads. Their construction 1is,
therefore, primarily the responsibi-
lity of the Government of Uttar Pra=-
desh. They have accordingly been
requested to supply the required in-
formation, which will be laid on the
Table of the Sabha in due course.

Recommendstion of Education Com-
mission

1171. SHRI VISHWA NATH PAN-
DEY: Will the Minister of EDU-
CATION be pleased to state:

(a) whether it is a fact that Gov-
ernment have taken decision on the
main recommendations of the Edu-
cation Comrmission;

(b) if so, what are the main fea-
tures of the decision; and

(¢) if not, when Government s
likely to take a final decision?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) and (b).
Yes Sir. The decicions of Government
on the main recommendations of the
Education Commission have been in-
corporated in the Nationa]l Policy on
Education which has been laid on the
Table of the House on the 24th inst-
ant.

(c) Does not arise.

Threats from self-styled Mizoram
Army
1172. SHRI SRINTBAS MISRA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it 1s a fact that the
self-styled Mizoram army has threa-
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tened the Nagas on the Imphal- By-election in Kokrajhar Lok Sabha
Tamenglong road to quit their vil- Constituency

lages; ang

(b) if so, the steps taken to safe-
guard the villagers on the said road
against the use of force by Mizo hos-
tiles?

THE DEPUTY MINISTER IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI K. S. RAMASWAMY):
(a) There is no such jinformation
available with Government.

(b) Security posts have been es-
tablished.

Regrouping of Mizos

1173. SHRI SRINIBAS MISRA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it ig a fact that 12,000
mizos have been shifted to safer areas
in the Mizo Hills;

(b) if so, whether they are pro-
vided with the same facilities as they
were enjoying at their original habi-
tation; and

(e) to what use have the original
sites of their habitation been put?

THE DEPUTY MINISTER IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI K. S. RAMASWAMY):
(a) Inhabitants of 40 villages num-
bering about 13780 have voluntarily
shifted to bigger villages and secu-
rity post locations with the assist-
ance of the Security Forces in the
Mizo Hills District.

(b) The villagers were given assis-
tance to remove useful construction
material and their paddy stocks of
ete. to new sites. There is  also
greater security in these villages.

(e) Government have not put these
sites to any use, It has, however, been
ensured that the old abandoned sites
cannot be used by the hostiles ei-
ther.

1174. SHRI SRINIBAS MISRA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
tribal people of Assam boycotted the
by-election in the Kokrajhar Lok
Sabha Constituency in Assam;

(b) whether it is also g fact that
they picketed polling booths and set
up barricades to obstruct voters going
to the booths;

(c) whether Government have been
informed of the causes of this atti-
tude of the tribals; and

(d) if so, the causes thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (b), The Plains
Tribal Council of Assam gave a call
for the boycott the bye-election in the
Kikrajhar Lok Sabha Constituency in
Assam. Volunteers of the Council also
picketed polling booths and created
other obstructions in the conduct of
the poll.

(¢) and (d). The Plains Tribal
Council of Assam adopted the above
attitude to press its demands for re-
delimitation of constituencies reserv-
ed for plaing tribals fo- elections both
to Parliament and the Assam  State
Assembly and for g separate autono-
mous unit.

faeolt Aoz wrat qT AT wE O
T fear wran

1175 st OW Tare qrEeE
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Technical Education In Orlssa

1177, SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of EDU-
CATION be pleased to state:

(a) whether Government have
agreed to continue their assistance to
the Rourkela Regional Engineering
College in Orissa;

(b) if so, the details and amount of
assistance together with the period of
extension;

(c) the decisions that have been
taken for expansion and consolida-
tion of technical education in Orlssa
in 1968-69 and coming years; and

(d) whether any assessment has
been made about the backwardness
of the State in the field of technical
education?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Yes, Sir.

(b) The Central Government will
provide the entire non-recurring ex-
penditure on buildings and equip-
ment till the project is completeq ac-
cording to the original scheme. The
Central assistance of 50 per cent for
recurring expenditure will also be
given for 1968-69.



aBs1 Written Answers
The following sums have been pro-
vided so far.—

Recurring Rs. 48,690,000
Non-recurring Rs. 1,08,72,000

(¢) No expansion of technica) edu-
«cation in the State has been provided
for in the State annual plan for
1968-69.

As for the coming years, the mat-
ter will be considered on the basis of
the revised Fourth Five-Year Plan of
the State.

The State Government has made &
provision of Rs. 22 lakhs in its annual
plan for 1968-69 for consolidating the
existing institutions.

(d) An assessment of the needs of
the State for technical education will
be 'made while formulating the re-
vised Fourth Five-Year Plan.

Triple Benefit Scheme im Orlssa

1178. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of EDU-
CATION be pleased to state:

(a) whether the Triple Benefit
Scheme for the Primary School tea-
chers is being implemented in Orissa;
and

(b) if so, the details thercof?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHR1 BHAGWAT JHA AZAD): (a)
The Government of Orissa have
issued orders for introduction of the
Triple Benefit Scheme for teachers of
all non-Government Primary Schools
including basic schools with effect
from 1-4-64.

(b) The details are given in Gov-
ernment of Orissa resolution No.
19434-11-E.B.-34/66 dated the 22nd
July, 1966, which wag duly published
in the Orissa Gazette.

Allocation of funds to Orissa in
1968-89

1179. SHRI CHINTAMANI PANI-
GRAHI: Will the lf!inister of TRANS-
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PORT AND SHIPPING be pleased to
state:

(a) the amount of money allocated
to Orissa in 1968-69 from the Central
and State outlays respectively; and

(b) the schemes which are being
undertaken therewith?

THE DEPUTY MINISTER IN
THE MINISTRY OF TRANSPORT
AND SHIPPING (SHRI BHAKT
DARSHAN): (a) It is presumed that
the Honourable Member has in mind
the allocation of funds for roads in
Orissa. Under the Central sector, a
sum of Rs. 15 lakhs has been allocat-
eq to the State Government for the
development of National Highways
during 1968-69 and a provision of Rs.
3.96 lakhs exists in the budget esti-
mate for that year for giving grants-
in-aid to the State Government for
approved works on State roads of
inter-State or economic fmportance.
Under the State sector, a provision
of Rs. 2.50 crores has been approved
for State roads in the State's Annual
Plan for 1968-69.

(b) A statement which indicates
the MNational Highway (original)
wo ks and State roads of inter-State
or economic importance, for which
funds have been provided by the
Government of India in the budget
for 1968-69 is placed on the Table of
the House. [Placed in Library. See
No. LT-1474/68]. As regards schemes
under the State sector, the informa-
tion is being collected from the State
Government and will be laid on the
Table of the Sabha in due course.

Escape of Shri Satya Narain Siagh to
China

1180. SHRI HIMATSINGKA: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that Shri
Satya Narain Singh, formerly Pilot
Bureay member of the Marxist Com-
munist Party in Bihar who led the
prolonged strike at the Sindri Fertl-
lizer Factory sometime back, who
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was later expelled from the party and
who joined the Naxalite group, had
-escaped to China via Nepal in the
middle of the current year;

(b) if so, whether any foreign tra-
“vel documents were issued in his fa-
vour and if not, in what, circums-
tances he had gone to Peking; and

(¢} whether Government's attention
has been drawn to the reports that
re had been summoned by Peking
soyme time back for urgent consulta-
tions in connection with the so-call-
ed agrarian revolution in the tribal
belt in Bihar and if so, Government's
reaclion thereto?

THE MINISTER OF STATE IN
‘'THE MINISTRY OF HOME AF-
FATHS (SHRI VIDYA CHARAN
SHUKLA): (a) and (¢). Government
have no information that Shri Satya
Narain Singh hus escaped to China vin
Nepal, or that he had been summon-
ed by Peking for urgent consulta-
tions. The Government have also
seen a pree<s statement issued by Shri
‘Singh, refusing reports regarding his
-egcape.

(b) Duocs not arise.

Development of Minor ang Inteme-
diate Poris during Fourth Plan

1181. SHRI VASUDEVAN NAIR:
Will the Minister ~of TRANSPORT
-AND SHIPPING be pleased to state:

(a) whether the development plan
{for minor and intermediate ports for
the Fourth Plan period has been finali-
sed;

(b) if so, the main features thereof;

{c) the estimated cost of
and

the plar;

(d) the names of minor and inter-
mediate ports proposed to be devel-
oped during the Fourth Plan?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO): (a) The executive res-
ponsibility for the development
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of ports other than - miajor poris
rests with the ~State = Govern-
ments concerned, The Fourth Plan
programmes for the . development of
minor and - intermediate - ports-are
being drawn up. by the State Govet-

nments themselves and these luwr nbt
yet been finalised.

(b) to (d). Do not arise.

Deterioration in Indian Sperts

1182. SHRI VASUDEVAN NAIR:
Will the Minister of EDUCATION be
pleased to state:

(a) whether there has been a gene-
ral deterioration in the standard of
Indian Sports in recent ycars;

(b) if 5o, th» reasone therefor; u=d

(c) the step: which Government
propcse to take to improve the suand-
ard cof sporis in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (a)
No, Sir.

(b) Dwoes not arise.

(c) Neationa] Sports Federations are
primarily responsible for the improve-
ment of Standards of Sports in the
country. All proposals received from
them for financial assistance are given
due consideration in consultation with
the All India Council of Sports.

Calcuita Tramway Company

1183. SHRI SAMAR GUHA: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether it is a fact that sinee
the appointment of an Administrator
for running the Calcutta Tramway
Company, a steady fall in daily eal-
lection of revenue as also the numper
of tramg being éofnmissioned for ser-
vice each day hag been recorded;

(b) whether the workers of the
Company were not given bonus due
to them during the month of Mazy,
1068;
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_ (c) whether due to the serious
failure of the Company in repairing
tram tracks and lines, traffic in the
main streetg of Calcutta has become
dangerously hazardous, adding to the
frequencieg of street accidents;

(d) whether Government propose to
take over the ownership of the Cul-
cutta Tramway Company; and

(e) if so, when and, if not, tac
reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) to (e). The required in-
formation is being collected from the
Government of West Bengal and will
be laid on the Table of the Hocuse,
when received,

Compulsory Education

1185, SHRI LOBO PRABHU: Wiil
the Minister of EDUCATION be
pleased to state:

(a) the latest reported average ox
drop-outs in the sphere of education;

(b) whether in areas which are
subject to compulsory educaticn,
Government propose to enforce the
penalties of compulsion till the stu-
dent acquires literacy; and

(¢) if not, what measures will be
taken to prevent this loss of oppor-
tunities for education and of public
finance?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (a)
According to the Report of the Edu-
cation Commission (1964-66) wastage
at the lower and higher primary
stages is respectively 56 and 24 per
-cont for boya and 682 and 34 per cent
for girls.

{b) There is no such proposal
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(c¢) The Education Commission’s re-
commendations on the subject inter
alia include (i) abolition of examina-
tion at the end of Class I, (ii) intro-
duction of a year of pre-school edu-
cation and (iii) adoption of playway
techniques. These have been sent
to all State Government for conside-
ration and implementation.

Union Public Service Commission

1186. SHRI LOBO PRABHU: Wilk
the Minister of HOME AFFAIRS be
pleased to state:

(a) the time likely to be taken in
finalising the conditions of appoint-
ment and service of the Chairman
and members of the Union Public
Service Commission;

(b) whether instructions regarding
the relations of the Ministry of Hom
Affairs and the Union Public Service
Commission have been consolidatad;

(c) the reason for excluding the
State enterprises from the jurisdic-

tion of the Union Public Service
Commission; and
(d) the examinations for which

more than 20 per cent marks out of
the total marks are allotted for inter-
view and whether Government pro-
pose to reduce this percentage?

THE MINISTER OF STATE |IN
THE MINISTRY OF HOME AFFAIRS:
(SHRI VIDYA CHARAN SHUKLA):
(a) to (d). A statement is laid on
the Table of the House. [Placed in
Library. See No, LT-1475/68].

Physical Training Education

1187. SHRI ABDUL GHANI DAR:
Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that Gowv-
ernment have suspended physicak
training education altogether;

(b) if so, the reasons therefor;

(c) whether Government propose t»
start any new scheme; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (u)
No, Sir.

(b) The question does not arise.

(c) and (d). The Government pro-
pose to introduce from the year 1968-
89 National Service Corps and
National Sports Organization Pro-
gramme as alternatives to N.C.C. in
Colleges and Universities. These new
Programmes will cover among others
she following activities:

1. Development of Rura] Areas

2. Development of Urban Areas

3. Civi] Defence

4. Red Cross Activities

5. Bharat Scouts and Guides

8. Literacy Drive (Functional)

7. Sp~rial Coaching of Weaker
Btudents.

& Development of Sports Grounds
and other Campus Projects.

9. Special attention to those who

have marked aptitude and
skill for sports and games.

Weapong Discovered from Hilly Areas

1188. SHRI ABDUL GHANI DAR:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that Gov-
eanment have discovered various
types of weapons from the hilly areas
of Assam during the last three years;
sod

(b) if so, the type, make and the
sumber of those weapong discovered
during this period?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(BHRI VIDYA CHARAN SHUKLA).
(a) and (b). The required informa-
tion is being collected and will be
laid on the Table of the House on
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African Studies in Delhl University

1189. SHRI RABI RAY: Will the
Minister of EDUCATION be pleased
to state:

(a) whether Government’s attention
has been drawn to a report in the
“Timeg of India” of 1st May, 1888
under the caption “Delhi Vansity—
A Story of sad Neglect” to the effect
that the Department of African stud-
ies has failed to attract a sizeabl-
number of students and also it has nn
been able to sponsor a single researc.
project in Africa; and )

(b) if so, the reaction of Govern-
ment thereto and the sleps taken in
ithe matter?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Yes, Sir,

(b) The report is not correct and so0,
no steps on the part of the Govern-
ment are called for.

Education Commission’s Recommenda-
tions Regarding Pay Scales of
Teachers

1190. SHRI RABI RAY: Will the
Minister of EDUCATION be pleased
to gtate:

(a) whether it is a fact that he has
given an interpretation about the re-
commendations of the Education Com-
mission regarding the pay scales of
school teachers on the request of Joint
Council of Delhi School Teachers
Organisation; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHR] BHAGWAT JHA AZAD): (a)
Yes, Sir; the Education Minister has
given the interpretation in his per-
sonal capacity.

(b) The Statement laid on the
Table of the House gives the findings
on the issues raised by the Joint
Council. [Placed in Library. See
No. LT-1476/68]. :
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. 1191. SHRI DHIRESWAR KALITA:
Will the Minister of EDUCATION
be pleased to state:

ta) whether the Planning Commis-
sion has suggested the setting up of
an Indian Counci] of Social Science
Research to co-ordinate and systemati-
cally encourage research in

social
sciences in the country;
(b) whether Government have

examined the suggestion; and

‘c) if so, the decisions taken there-
«n?

THE MINISTER OF EDUCATION
(DR, TRIGUNA SEN): (a) A Com-
mittee set up by the Planning Com-
mission recommended that an Indian
Council of Social Science Research
should be set up to coordinate and
promote research in social sciences in
the country,

(b) and (c¢). The recommendation
is being examined.

Report of the Evalmting Committee
on purchase of New Aircrall for L.A.C.

1192, SHRI DHIRESWAR KALITA:
SHRI RAMAVATAR
SHARMA:
SHRI TENNETI VISHWA-
NATHAM:
SHRI JUGAL MONDAL:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
atate:

(a) whether the Evaluating Com-
mittee of the Indian Airlines Corpo-
ration set up to make suggestions for
the purchase of new aircraft for the
Corporation has submitted its report;

(b) if so, the suggestions made by
the Committee in this respect; and

fc) whether the Corporation has
accepted these suggestions?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) to (c). A team of senior
_Indian Airlines officer has visited
the UK. U.S.A. and USSR, in order
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to examine the suitability of various
ai-eraft for purchase by the Corpora-
tian.  The final proposals of the
Indian Airlines in this regard are
cwaited.,

‘vational Service Corps Programme

1193. SHRI S. R. DAMANI: Wil
the Minister of EDUCATION be
pleased to state:

(a) whether Government have de-
cided to introduce the “National Ser-
vice Corps Programme” in Colleges
and Universities; '

(b) if so, the scope and activities of
the new scheme and its financial lia-
bility on the Government; and

(c¢) whether State Governments
have agreed to implement the scheme?

THE MINISTER OF STATE 1IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (a)
Yes, Sir.

(b) The scheme is intended to ‘pro-
mote national consciousness and a sense
of social responsibility and to incul-
cate a sense of discipline and dignity
of labour. It is proposed 1 cover one
lakh male university students during
the academic year 1968-69 under the
new scheme of National Service
Corps/National Sports Organization.
The students will have option to par-
ticipate in the following activities:

(a) Development of Rura] Areas,

(b) Development of Urhan Areas,

(c) Civil Defence,

(d) Red Cross Activities,

(e) Bharat Scouts and Guides-
Rovers and Rangers Training,

(f) Literacy Drive (functional),

(g) Special coaching of weaker
students,

(h) Development of Sporis
Grounds and other Camputs
Projects,

It is estimated that recurring ex-
penditure of the Centre per annum
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would be Rs. 100 lakhs and of the
States Rs. 50 lakhs,

(c) Yes, Sir, The State Educatio:
Ministers at their conference held in
April, 1967 agreed to the scheme in
principle. They are being/have been
addressed.

Revenue from Road Transport

1194, SHRI S. R. DAMANI: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) the year-wise figures of revenue
from the road transport beginning
from 1960 to 1967; and

(b) whether it is a fact that the ex-
penditure ¢n roads during this period
hag fallen from 67.31 per cent to 36.24
per cent of the total revenues?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) The estimated revenue
from road transport, according to the
Basic Road Statistics of India (196G)
and India Transport Statistics (No. 1,
1968), was as follows:

Years ending Revenue in crores

31st March ofsltzgebatcéi gg:':‘

1960 134°67

1961 16696

1962 193°95

1963 22756

1964 308 59

1965 34691

1966 392°25

1967 43145 (provisional)
(b) Ye-,'Sir.

Taxes on Motor Vehicles

1195. SHRI S. R. DAMANI: Wil
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether it is a fact that taxes
on motor vehicleg in the country hove
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increased at a rate faster than all
other taxes;

(b) the effect of such high taxation
of the transport industry; and

(c) the steps Government propose
to take to rationalise the tax struc-
ture and the present system of octrui
and check-posts on all-India basis by
laying down uniform tax procedure
for all the States?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPFING (SHRI BHAKT DAR-
SHAN): (a) Yes, Sir, the Road Trans-
port Taxation Enquiry Committee has
come to this conclusion in its final
report.

(b) The Committee has grrived at
further conclusion that the tax ele-
ment in the cost of operation has be-
come a definite disincentive to the
healthy development of road trang-
port,

(e¢) The matter was discussed at the
Transport Development Council meer-
ing held recently in June, 1968. Thn
Union Minister of Transport ano
Shipping has, thereafter, addressed a
demi-official letter to the Chief Minis-
ter, Governors of States etc. seeking
their cooperation and personal initia-
tive, so that the conclusions of the
Council including those relating to
the rationalisation of the tax structure
and the present system of octroi and
checkposts, are implemented fully and
expeditiously.

Expansion of Major Alrports

1196. SHRI SHRI CHAND GOYAL:
SHRI M. N. REDDY:
SHRI DEORAO PATIL:
SHRI MAHARAJ SINGH
BHARATI:

Wil] the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government are con-
templating to expand and improve
the four major airports of the coun-
try; and
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(b) if so, the estimated expenditure
and the time likely to be taken tc
complete the job?

"THE MINISTER OF TOURISM

AND CIVIL AVIATION (DR, KARAN
BINGH): (a) Yes, Sir. It is propos-
ed to expand the four international
airports at Palam, Dum Dum,
Santacruz and Madras, particularly
i the context of the forthcoming
introduction of Jumbo Jets and
suporsonic aircraft.

ib) According to the provisional
vstimate of the International Airports
Committee set up by Government.
under the Chairmanship of Shn
J. R. D, Tata to examine the whole
problem, the total expenditure over
o period of 15 years on the develop-
ment of these four International Air-
ports is expected to be of the order
of Rs. 100 crores. The expendilure
in the 4th Plan period is estimated
at Rs. GO0 crores.

Conversion of Punjab University into
Central University

1197, SHRI SHRI CHAND GOYAL:
Will the Minister of EDUCATION be
pleased to statc:

(a) whether Government have re-
¢rived a representation from the
T'unjab University Teachers' Associa-
tion for converting the Punjab Uni-
versity of Chandigarh inte a Central
University; and

{b) if so, the action taken on the
representation?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Yes Sir

(b) . The President of the Associu-
tion. was informed that while every
effort was being made to meet the
genuine difficulties of the University,
it was not considered feasible to ini-
tiate actjon in regard to the constitu-
tional reorganisation of the Univer-
sity at the present juncture.
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Memorandam from Punjab
Government

1198. SHRI PREM CHAND VERMA:

SHRI RGHUVIR SINGH
SHASTRI:

SHRI PRAKASH VIR
SHASTRI:

SHR] KANWAR LAL
GUPTA:

SHRI DHIRESHWAR
KALITA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that the
Government of Punjab have sent to
him a Memorandum demanding that
Chandigarh, Bhakra Nangal Dam and
Himachal Pradesh areas of Kasauli,
Dalhousie and Simla be included in
the Punjab;

(b) if so0, the details thereof;

(¢) whether Government are con-
sidering the question of adjustmcnt
of boundaries of Haryana, Himachat
Pradesh and Punjab or whether the
Prime Minister will arbitrate on speci-
fic issuc only;

(d) the specific issues which will be
subject to arbitration and the areas
concerned; and

(e) the procedure being adopled
{or the purpose of arbitration?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (e). No such memorandum
has been received but recently the
Chief Minister of Punjab had wrilten
to the Home Minister that early steps
may be taken to initiate the proces:
of arbitration for the settlement of
the outsanding issues. These s8ues
relate to Chandigarh, Bhakra Project
and claims and counter-claims
for  territorial adjustments. So
far no agreement has been forthcom:
ing between the State Governments
on the point of arbitration. The
matter is under consideration nf Gov-
crnment.



2865 Written Answers SRAVANA 4, 1890 (SAKA) Written Answers 1866~

Fire incidents in Delhi

1196, SHRI PREM CHAND VERMA:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the number of fire incidents
ihat occurred in Delhi during the
last three months and whether the
number of these fire incidents was
“much higher as compared to the
previous years;

(b) whether a demand was made
by the trade and commercial in-
ierests that an inquiry should be held
in these incidents;

{c) whether any inquiry was insti-
1uted and if so, the findings thereof;
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
‘THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) to (d). The total
number of fire incidents attended by
Delhi Fire Service during the last
three months (April, May and June)
‘ure 824 as compared to 810 for the
-«corresponding months in 1967, 887 in
1966 and 763 in 1965 The Fruit and
vegetable Marketing Welfare Asso-
ciation inter alia, demanded u judi-
vial enquiry on the fire which oc-
wvurred in Subzi Mandi. The Delhi
Administration appointed a one man
‘Commission of Inquiry to inquire into
the fire accidents at the stall of the
“Tea Board, Exhibition Grounds, on
the 9th May, 1968: in Subzi Mandi on
the 11th May, 1868; and in Sadar Ba-

zar and Ramakrishnapuram on the
12th Muay, 1968,
Presence of Chinese and Nepalese

‘Guerrilly Groups on Bihar Nepal
Border

1200. SHRI PREM CHAND
VERMA: Wil the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the
yresence of Chinese and Nepali
‘Guerrilla groups in dense forest area

on the Bihar-Nepa) Border has come
to light; .

(b) whether valuahle documents
about their plant have also been cap-
tured; and

(c) if so, the extent of activities of
these groups and the steps being taken
to liquidate these groups?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY):
(a) to (c). Facts are being ascertained
from the State Goverrrment.

Advisory Committees

1201. SHRI PREM CHAND VERMA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the names of various Advisory
Committees, Boards or any other
such grganisations connected with his
Ministry, the name of their members
and functions assigneg to each of
them;

(b) how many members in each
Committee or Board are public men
and how many of them are officials;

(¢) what is the tenure of these

Committees and Boards;

(d) whethe nomination of memb-
ers is for one term only and, if not,
for how many terrns &8 member ¢&n
be appointad; and

(e) the total expenditure incurred
on thesé organisations during the
vear 1967-687

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) (a) to (e). I lay a statement
on the Table of the House showing
the composition of the Board of Di-
rectors of the Public Undertakings
under the control of this Ministry,
and of other Standing Committees.
[Placed in Library See No. LT-
1477/68)
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Tlaeﬂ aml Sale of Art l’ieeel Abroad

- 120" SHRI PR_LM CHAND
VERMA:
. SHRF -HEM RAJ:

Will the Minister of EDUCATION
ke pieased to state:

- (a) whether -the problem of fast

inercasing theft in-the country and
clandestine “sale abroad of invaluable
art pieces and antiquities has been
“examined by Gawrnmcnt

(b) if so, tha nature thereof and
.axtent of the.problem and how much

art treasyre has so far been sold
abroad; ang

(c) the measures which are being
adop.; d to stop such aclivities?

THE MINISTER OF STATE IN

THE MINISTRY OF EDUCATION
(SHRI SHER SINGH): (a) to (¢).
Government have taken note of the
increasing incidence of thefts of
sculptures and other antiquities from
snonuments in the country. A few
cases of illegal exports . have also
come to notice which are unde- in-
vestigation, but no official infcrma-
tion has ‘been received about large
scale exports. Cases of theft from
centrally protected monuments are
promptly reported to the police au-
thorjties’ concerned for necessary in-
vestigations and. apprehension of the
culprits. The Export Advisory Com-
rittees and the Customs Authoritics
at major ports are also alerted at
the same time to prevent the export
of the stolen objects out of the coun-
try. The following preventive mea-
sures have also been taken to check
the incidence of thefts from Centrally
protected monuments:—

(i) Documentaticn and shifting of
“.  loose scuylptures from monu-
« m&nis'|31tbs to places of safety.

w(it) Wuteh and ward staff at the

inunmnts[sites have been
& 'warned to be more vigilant.
<< Buch M has also been streng-
‘thened wherever necessary and
" possible.
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The Ministry of Home Affairs have.
also addressed the Heads of State
Governments and Chief Ministers to.
take measures to gear up the police
machinery in thei- States to exercise
greater vigilance and  sirictness  at
points of export and  places where
purchases ang sales of art pieces and
«ntiquities take place. Suitable am-
cndment of the Antiquities (Export
Control) Act, 1947, ig also unde- con-
sideration with a view to tightening
the licensing regulations and  Dre-
venting unauthorised export of anti-
quities from the country.

All Weather Services to Laccadive
Islands

1203. SHRI YASH PAL SINGH: Will
th>  Minisler of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether Government have
taken any decision fo- having an all
weather service to the Laccadive Is-
lands; and

(b) if not, when the final decision
is likely to be taken?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R . V.
RAO): (a) Yes sir. The Government
of India have decided to have an ali
weather service to the Laccadive, Mi-
nicoy and Amindivi Islands and an
all weather passenger-cum-cargo ves-
sel has been ordered by the Shippine
Corporation of India from YUGOS-
LAVIA:

(b) Does not arise.

Foreign Correspondent in Nagaland

1204, SHRI YASHPAL SINGH: will
the Minister of HOME AFFAIRS be
pleaseq to state:

(a) whether it is a fact that =&
foreign correspondent has been re-
siding in Nagaland for the last many
years;

(b) if so, whethe- he hag beem
residing there with the prior permis-
sion of Government; and
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(c) if not, the action taken by Gov-
ermment against the person concern-
ed? -

THE MINISTER OF STATE IN'

THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) No, Sir.

(b) and (c). Do not arise.

Mahaz, -ashtra-Mysore Border I)ispme

1205. SHRI YASHPAL SINGH:
SHRI ARJUN SINGH
BHADORIA:

Will th> Minister of HOME AF-
FAIRS be pleased to state:

(a) the prcgress so far made to-
wards the settlement of Maharashtra-
Mysore dispute; and

{b) when the dispute is likzly to be
settled?

THE MINISTER OF STATE IN
‘THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). Efforts are
being made to settle this dispute as
early as possible. The matte is under
active consideration of Government
but the time when the dispute is
likely to be settled cannot be Indi-
cated.

Law and Order Situwation in Delhi

1206. SHRI YASHPAL SINGH:
SHRI BIBHUTI MISHRA:

Will the Minister of HOME AF-
FATRS be pleased to state:

(a) whether law and order situa-
tion in Delhi has worsened since the
termination of the last Session of Par-
linment;

(b) if so, whethe- any study has
been made to find out the causes; and

(c) what measures are being taken
to remedy the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA' CHARAN
SHUKLA): (a) No, Sir.
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(b) and (¢). As against 4578 cuses
during the period 15th February, 1968
to 30th April, 1968, 4432 cases were
reported during the period 1st May,
1968 to i5th July, 1968. While no spe-
cial study has been made of ‘the law,
and order situation as such  during
tha inter-sessional recess the crime
situation in Delhi, is °~ however, re-
viewed {ruin time to time and neces-
sary preventive and other measures
are taken by the Administ ation in
accordanc, with law.

Dis.ribution of Pamphlet
Mizo Rebels

1207. SHRI K. LAKKAPPA: Will

the Minister of HOME AFFAIRS be
pleased to state:

amongst

(a) whether it is a fact that the Mizp
National Front has published and cir-

culated a pamphlet among the Mizo
tribals;

(b) if so, what are the contents of
this pamphlet; and

(c) the steps that have been taken

lo counter such propaganda and stop
Chinese inte-ference in the Mizo
Affairs?

THE DEPUIY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY):
(a) No pomphlet published and cir-
culated by the Mizo National Front
among the Mizos has come to the no-
tice of Government.

(b) Does not arise.

(¢} Government have laken mea-
sures to counter hostile propaganda
and Secu-ity Forces are continuing
their operations and maintain cons-
tant vigilance.
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() o 7@ 1 fawy faeelt offmmm
afafr A Az w9t & qAX & 1-7-68
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qaqf gI0AT wvd 9 Fpar § Faadk
T geg Iqt § wATaT AT FEqA
IO S°%¥ITT ¥ SUaEqT F1 KA
AR IRIT I8 A9EY I g0 ¥
sfa feanie 1 zv & wxrni 1 .49,
Fafs e gra wfw s wrer geqrq
& w1 7 fzar amiar

“Faking over Management of Ashoka
and Janpath Hotels by Department of
‘Tourism

1210. SHRI ONKAR LAL BERWA:
SHRI ANANTRAO PATIL:
SHRI JUGAL MONDAL:
SHRI K. M. KOUSHIK;
SHRI R. K. SINHA:

SHRI B. N. SHASTRI:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
*tate:

(a) whether it is a fact that the
Department of Tourism is taking
over the management of Ashoka
Hotels and Janpath Hotels from the
Ministry of Works, Housing and
Yupply; and

(b) if so, how many such hotels
will be taken over in the country?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). The adminis-
trative control of the Ashoka Hotels
Limited and the Janpath Hotels
Limited (including Ranjit and Ledhi
Hotels) has been transferred from
the Ministry of Works, Housing and
Supply to the Ministry of Tourism
and Civil Aviation with effect from
the 2nd July, 1968.

The India Tourism Development
‘Corporation has plans to construct
several hotels during the next plan
‘period.

Pak. Agents in Kashmir
~1211. SHRI ONKAR LAL BERWA:
Will the Minister of HOME AFFAIRS
‘be pleased to state:

. (&) whether it is a fact that two
persons were arrested recently in
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Kashmir while taking photographs of
a strategic bridge; and

(b) if so, the measures taken to
cambat sabotage by Pakistani agents
in Kashmir?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFTAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) Government are vigilant in the
matter.

Cochin Harbour

1212. SHRI ONKAR LAL BERWA:
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether it is a fact that the
development of Cochin Harbour {s
being delayed; and

(b) if so, the reasons therefor?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO): (a) No, Sir.

(by Does not arise.

Indian Psychologist going to UB.A. to
study the Mind of the Alleged Killer
of Senator Roba:t Kennedy

1213. SHRI ONKAR LAL BERWA:
Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that an
eminent Psychologist of Rajasthan 1=
proceeding to U.S.A. to study the
mind of the alleged killed of Senetor
Robert Kennedy; and

(b) if so, how India will be bene-
fited by this Study?

THE MINISTER OF EDUCATION
(DR TRIGUNA SEN): (a) Yes, Sir.

(b) The propased study is expected
to add to the furtherance of scientific
knowledge on the subject of Parapsy-
chology.
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Subsldy received by LA.C. from
Mynsore Btate
1214¢. SHRI S. A. AGADI: Will the
lﬁmter of TOURISM AND CIVIL

AVIATION be pleased to state:

(a) whether it is a fact that the
Indian Airlines Corporation received
a total subsidy amounting to ' about
Iie. #4 lakhs from the Government of
Mysore during the period from 1961
to 1987;

(b) if so, the basis on which the
said amount was collected, with year-
wige and Air Route-wise details;
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(c) whe.her it is also a fact that
from no other State in India, such ‘a
amount of subsidy had been received
by the Indian Airlines Corporation
«wugh they had more and frequent
services than in Mysore State; and |

(d) if so, the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) The details of -subsidy
received from +the Mysore Govern-
ment ‘are as follows:

Year S=:tor Subsidy received
1961-62 Mangalore—Bangalore 2,738,177 1)
1562-63 Mangalore-Bangalore . 5,793,181 98
1964-65 Belgaum-Goa-Mangalore- B:mgalorr B.91.443°74
1965-66 Belgaum-Goa-Mangalore-Bangalore 17,32,952° 96
I-4-66 10 30-9- 66 Belgaum-Goa-Mangulore-Bangalure 12,34,110° 72

‘The service did not touch Goa during 1-1-56 to 31-3-5%

47,348,507 19

(b) Under the Air Corporation Act
the Indian Airlines are required to
act on business principles. The Cor-
poration, therefore, do not under-
take operation of air services on un-
economic routes. But when they
are required to operate on any such
route by @ State Government they
do 90, subject to availability of air-
craft and crew, on the express condi-
tion that the losses which the Cor-
poration may suffer will be made
good by the State Government. The
above subsidy has been obtained
against such guarantees.

Mysore is not the only
state for which the Indian Airlines
have operated air services on this
condition. They have done so in the
case of some other State Governments
also. The amount of subsidy receiv-
ed by the Corporation in other cases,
however, varies, depending on  the
quantum of actual loss.

(ey No, Sir.

(d) Does not arise.

Aerodrome near Hubli-Dharwar Cor-
poration (Mysore)

1215. SHRI S. A. AGADI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that after
the re-organisation on linguistic basis,
a proposal for the construction of
a civil aerodrome near Hubli-Dharwar
Corporation in Mysore State was ac-
cepted and officials were deputed for
survey, but the proposal was sub-
sequently dropped;

(b) if so, the reasons therefor;

(¢) whether Government's attention
has been drawn to the news  that
has appeared in the Deccan Herald of
the 26th June, 1968 from Bangalore
that the Mysore Legislator’s have
voiced their demand for a Civil Aero-
drome near Hubli-Dharwar Corpora-
tion at their meeting held at I'!ubllla
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on the 26th June, 1968; and

(d) if so, the reaction of Govern-
ment thereto?

¥ THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). A proposal to
cvonstruct an aerodrome at Hubli at
a site selected by the Civil Aviation
Department after a survey, wWas con-
sidered by Government in 1956, but
was given up for the following rea-
*0ns: '

(i) the funds available for con-
struction of new aerodromes during
the Second Five Year Plan period
were inadequate to undertake this
project.

(i1) there is an aerodrome at
Belgaum, which is only about 60
miles away.

(¢) and (d). Government are
aware of the demand for an aero-
drome near Hubli, which has been
made by wvarious interests, and the
matter is being considered afresh.

Airfield and Tourist Home near
Hospet

12186. SHRI S. A. AGADI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether estimates have been
prepared for the construction of an
Airfleld approved near Hospet Bel-
Jary District, Mysore State and a
Tourist Home thereby for the deve-
Jopment of tourism;

(b) if so, the estimated amounts for
#e airfield and the tourist home sePa-
rately;

(c) when the works ure likely to
be started and completed; and

(d) the name of the Railway sta-
+ion nearest to this airfield?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) Preparation ef
estimate for an airport at Ginigera
near Hospet for HS-748 has not yet

been comp'eted. There is no proposal
at present for a Tourist Home in thjs
area.

(b) The cost of construction of the
airport at Hospet which was earlier
estimated rougly at Ras. 55.43 lakhs
may go up to Rs. 65 lakhs.

(¢) No decision has been taken yet
to make this airport suitable for
HS-748. A decision wil] depend om
the resources available, and the an-
clusion of the Project in the Fourth
Five Year Plan.

(d) Ginigera Railway Station

Retirement Age of Governmsemt
Employees

1217. SHRI M. N. REDDY:
SHRI M. L. SONDHI:

Will the Minister of HOME AP-
FAIRS be pleased to state:

(a) whether a final decision has
been taken by Government in regard
to the retirement ago of Central
Government employees;

(b) if so the criteria adopted for
this purpose;

(c) the reasons for delay in announ-
cement and implementation of this
decision; and

(d) the number of employees likely
to be affected by the decition in the
first instance and the financial jimpli-
cations of such a decision?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (c). The age of compulsory
retirement of Central Government
employees is 58 with effect from 1-13-
62 and there is no proposal umder
consideration to alter it. However,
Government have decided to amend
the rules so as to provide for retire-
ment of Government employees Om
attaining the age o’ 50 years affer
giving three months’ notice, if it Is
necessary to do so in the public ints-
rest. The employees will have =
similar right to retire after giving
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three months’ notice. In view how-
ever of the opposition of the Staff
Side of the National Counci] of the
Joint Consultation Machinery, this
matter iz under further examination.

(d) Does not arise.
U.PSC.

1218, SHRI P. VISWAMBHARAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of Members in the
Union Public Service Commission;

(b) the qualifications for appoint-
ment as 8 member of the UP.5.C,;

(c) whether persons belonging to
Kerala have ever been appointed a®
a member of the UP.S.C,; and

(d) it so, their names and the period
for which they have held office?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
{SHRI VIDYA CHARAN SHUKLA):
{a) Eight including the Chairman.

(b) No specific qualifications have
been laid down. The Constitution
provides that as nearly as may be
ene half of the members should be
persons who at the dates of their
respective appointments  have held
effice for at least ten years either
under the Government of Indla or
under a State Government.

(c) Yes, Sir.

(d) Dr. A. Appadurai, who was ap-
pointed as a member with effect from
the 9th December, 1964 held office till
15th March 1867.

Imternational Tourist Centre at
Kovalam

1219. SHRI P. VISWAMBARAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the designs and esti-
mates for developing Kovalam into
an International Tourist Centre have
bean finalised;
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(b) if so, the total estimated codt
of the Scheme and its main features;
and

¢) when Government propose to
start the construction of the Hotel
India at Kovalam?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) A detailed survey
of the area, including study of the
under-sea current, wind wvelocity and
meteorological data has been under-
taken, and some of the results are
awaited. An  Architect has been
selected to design the sea-side resork
on an integrated basis. His report is
not complete yet.

(b) No firm estimates are available
vet, but the expenditure on the Pro-
ject is likely to be a little over Ra.
one crore.

(¢) Construction of the Hotel wiid
be taken up as scon the Master Plax
of the resort is finaligsed.

fawsit 9f =

1220 st THTEATC TEAY : ¥
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(%) %1 a8 7= & fo smc &
dog F foge ga & ax foeely qfew
¥ §3 saxri # fqafas foar &
o Tate fFar §;

(=) afz gt ay frex wefarfak
7Y faefeaa famar mar & s faad -
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qg-end Wavew # wew Wit (st
fearwror gr ' ) ¢ (F) 9% (=),
13-5-68F 17— 7-68 T T wafy ¥
feedft gferm & wawiwl *Y qar o
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Fae wan & afcwg g

1225. St § W W< wom™ : ¥
aficager e St = 7Y g FvE w Fw
Far fF

(%) =7 s g7 I 1 o
w0t fr 397 w2w ¥ oftagy mas
FY ARE, a7 q97 IF a0 AN T
FAATE, 1968 % 3mrETTS  wlaw
= 4% faer @

(&) #aTERERaTT SIS
FA 5 301 £7 & 9g W TW FAY
gra afeaga g F oA S R
efay o g

(7r) afz g, area geTe ST f57
a7 9T &1 77 I {5y wid §F g=wia
war i 1 =@ @ ;oW

(%) =% a5 qar g9 fFaar ‘ax
AT gar ¢

qfaga aqr AAgn WA o
IIAAT (st ww ) ¢ (F) 7 (¥9).
mfqd gam |47 TSI AW ¥
nff3q F Ar Fr & AT A1 9L
HAT 977 97 TEFT FT &1 FAEAT |

e Gifem

1226 S g% © X WEAT : T
WE-Td AT AT TATAFFTFH (®

(%) = wagd wrawfn
¥ qfent Y, fgiy W & A
gam ¥ w9x s FfqaT &7 3,
roFTe X aadAfas ffed & afEmey
Fad ¥ afefaa sefAam g,
(=) afc g, MATFRFITF
o #Y feadt faaa saaanr &
g
() war @Lw & faae a%
FaT g, TR ¥ 0% famfwa W<



1885

s g o faaT<t At ¥ afa<
1 39 fasfrn weraar 37 771 2, W

(w) afz 7€, @1 57 F 47 Fr707
g7

T WA ¥ Tow WA (o
Fagraor q¥7) ¢ (F) o 2, A

(@) & (u) wsg q7FLT FQ
9g @ g, qfw wAEal, OFT
gATEl 74T w1 qAAE-gfaast ¥
®F 7 HETAAT IT FfARIAT 3 ATOIAT
w141 91 wr 2 97 q FAaeaar qam
§ gy ST AeE #7177
g AAT F F=TT HAZIF F W ST
aF qYT AFT Agaar weAgAr F
sqfemra giaAT § @ wtAT 2 wfas
FETGAT 24 71 &% 957719 fa=rad g
z fafas =91 7 07 wif arfamr &
aft it & 9w AL T A1 T
FEGAT FT AT AT Q7FTLF T0F TAT
# 1 fwr o1 AT A7Em g TE
fFq a5 A wife -mfanr ¥ afeari
*i 39Fw 1 ifqF mgraAr A A 2

qIW ) gregEIfadl W BIeTa T
g3 w1 e

1227. % F%8 w9 wGA™ 347
Mg AAT AZ AT F FA FIA
fg :

(%) #ar F7F77 F7 €417y WL,
1968 & &fFs “Aawrg e
¥ aF1fwa ¢F ATAT F HATITZ FF /T
fearar man & f& agoga F 9 F0AT A/
o qagd dfrw afaerdr grT avaset
wreqarfaat #1 BrareT 13 %7 Sl
faar = = &; A

(w) afzghdrgmaauiamme
T ?
1150 (Ai) LSD—8.

Written Answers SRAVANA 4, 1890 (SAKA)

Written Answers 188

mgerd W ¥ T Wl (W
faerwew wr) - (F) wR (w).
RTFETT F1 vH w1 SrAwrt A
3

foeeit & qew wfawii o100 wfer

LR
1228 *t g9 WX wEAT@  FAT
R AW wafTw Ixean 7 95 91
#® For Far fE

(F) FaTATHFTTHIEAH FARAT
FATAT 15 WHIE OrA1 ¥ wF
wreT S gat 2 fow § faeet § e
afamfai § gfaerefae § fawraw
#1 7E #

(@) #a1 a8 7= # & g1 oA
T wEe ¥ fz=T § agwry #7 wwgar
fx ST7 9% 37 F7 FUF7T fFay a1 "
g zhez @ 7 3977 ¥ fag w70
;A

(w) =fz i, Atgware ¥ grw A
FT FIIATET &1 7 7

qqEA w1 gEfTE JyEEA WA
(w10 woi fag): (%) 1 21 1 fagraa
faeelt wdza FrdTHT F I FA-
st #1347 A #1 faeett F AT
¥ gqr7 Amd,  (afeAfadr wreed),
a1 f& gqaieq qra0 7 TTIA59 F, A A
WHAGAT F JUL F 4T 7

(&) 7% (7) wze 7 BraT A7
fa=r & FawTA & TAT F 7T FT AT
o, a7y B0 7 Wz frar fe oge
gt & amrar s AT fer was &
aTET 3177 WYATA fHG ATT ¥ AT RI
w7 q Adr g€ &, =g Aafgmw ATIY WY
Afyq & gMZ AR A FTAF TIH
Fardr ¥ €1 w2

6



1887 Written Answers

Pay Scales of Stenographers

1229. SHRI M. L. SONDHI: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether there has been an in-
ordinate delay in the implementation
of the pay scales sanctioned for the
stenographers of the Centra] Govern-
ment; and

(b) if so, the time by which the
revised scales will be introduced?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). Proposals for restructur-
ing of the Central Secretariat Steno-
sraphers’ Service with revised scales
of pay were approved by Government
in March last. Details regarding im-
plementation of the scheme are being
worked out in  consultation with
Union Public Service Commission and
the necessary orders will be issued as
varly as possible.

Dangerous Struciures in Delhi

1230. sHRI M. L. SONDHI: Will the
Minister of HOME AFFAIRS  be
pleased to state:

(ay whether four labourers were
injured in a wall collapse on Asal Alj
Road in Delhi and had to be extricat-
ed from the rubble by the Fire-
Brigade; and

(b) whether in the light of this in-
cident and of earlier experience Gov-
ernment propose to lake steps to
remove dangerous structures in Delhi?

THE MINISTER OF STATE I[N
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) Steps are being taken by the
Delhi Municipa] Corporation to demo-
lish the dangerous building and parts
thereof.
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Electrocution of a Boy in New Dethi

1231. SHRI M. L. SONDHI: Will the
Minicier of HOME AFFAIRS be
pleused to state:

(a) whether it is a fact that a three-
vear-old boy died of electrocution in
Netaji Nagar Government quarters,
New Delhi when he touched an ex-
posed live wire about a foot from the
ground;

(b, whether the exposed wire had
neen reported to the authorities ear-
lier;

(¢y whether any enquiry was insti-
wted and, if so, the resull thereot:
anc

{u) whether it is proposed 1o pav
any «ompensation to the parents?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

{b) No report was received ol ex-
mnoscd wire by the authorities (Cen-
tral Public Works Department) pre-
vious to the incident.

(¢} An enquiry into the incident
has .een instituted by the CPWD
which is in progress. The Delli
Pohwee are also investigating into the
matian.

td) Since the enquiry and the in-
vestizalion are not complete, it is not
possible Lo say whether compensation
is rovable or not at this stage.

Enquiry against former I.G. of Police.
Andhra Pradesh

1232. SHRI M. N. REDDY: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether the C.B.I. -enquiry
against the former Inspector General
of Police of Andhra Pradesh has been
completed:

(b) if not, the reasons for the delay;
and

(¢) when the enquiry is lkely to
be completed?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (c). The investgation is not yet
completed. The case involves exami-
nation of a large number of witnesses
and voluminous records. Steps are
being taken to expedite,

Gove 'nment Lands in Saroor Nagar
(Hyderabad)

1233. SHRI M. N. REDDY: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether a memorandum had
been submitted to his Ministry and to
the Central Vigilance Commissioner
in September, 1967 in respect of Gov-
ernment lands in Saroornagar near
Hyderabad having been fradulently
nbtained by the late Nizam of Hyde-
rabad.

(b) if so, the action taken by Gov-
crnment in the matter; and

(¢) the time likely to be taken for
the conclusion of the enquiry?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHR1 VIDYA CHARAN SHUKLA):
(a) to (¢). A memorandum contain.
ing certain allegations in rospect  of
some land in Saroornagar was receiv-

ed by the Ministry of Home  Affairs
and the Central Vigilance Commis-
sioner in September, 1867. It was

forwarded to the State Guvernment

for disposal.

West Bengal Governmen! Employees

1234¢. SHRI K. LAKKAPPA: Will
the Minister of HOME AFFAIRS be
p'eased to state:

(a) whether it is a fuct that Gov-
ernment have withdrawn suspension
order issued against the West Bengal
State Government employees;

(b) if so, the number of such sus-
pended employees; and

(c) whether the services of those
suspended employces would be given
a break?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
{SHRI VIDYA CHARAN SHUKLA):
ta) Yes, Sir.

(b) According to information re.
ceived up to 23rd July, 1968, 44 State
Government employees were initially
suspended, but suspension orders
were subsequently withdrawn,

(c) No, Sir. This is, however, with-
out prejudice to action being taken
against the individuals under the nor-
mal rules if they are convicted in a
Court of Law in respect of offences
for which they were orginally placed
under suspensicn.

Hindi as a medium of instruction in
Public Schools

1235. SHRI B. N. SHASTRI:
SHRI R. R. SINGH DEO:
SHRI BEDABRATA BARUA:
SHRI Y. A. PRASAD
SHRI N. K. SANGHI:
SHRI C. K. CHAKRAPANI:

Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that all
Public Schools in India have buen
directed to adopt llindi as a medium,
of instruction: and

(b} if so, the reaction of these edu-
cationa] institutions?

THE MINISTER OF STATE 1IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (a)
No such directive has been issued hy
Government,

{b) Does nul arise.

Concessions ty Scheduled Castes and
Scheduled Tribes Government
Employees

1236. SHRI B. N. SHASTRI:
SHRI BEDABRATA BARUA:

Will the Minister of HOME AF-
FAIRS be pleased {o state:

{a) whether it is a fact that Gov-
ernment propose to give furher con.
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cessions to persons belonging to the
Scheduled Castes and Scheduled
Tribes in Government employment in
the matter of promotions; and

(b) whether Government have sat-
isfied themselves that such benefits
will not in any way hamper the ad-
ministrative efficiency?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a)
and (b). Yes Sir. A copy of the ins-
tructions already issued is placed on
the Table of the House. [Placed in
Library. See No. LT-1478/68).

Anti-National Posters in Caleutta

1237. SHRI R. R, SINGH DEO: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that some
posters have recenily appeared in
Calcutta which read as “Not Mid-term
Elections: Not Civil Disobedience but
Armed Revolution”: angd

(b) if so, the reaction of the Gov-
ernmeni thereto?

THE DEPUTY MINISTER IN THE
MINISTARY OF HOME AFFAIRS
(SHRI K. S, RAMASWAMY): (a)
and (b). Facts are being ascertained
from the State Government.

Promotions of Non-matric Class IV
Staff

1238. SHR1 BEDABRATA BARUA:
Wil' the Minister of HOME AFFAIRS
be pleased to state:

ta) whether Government have
iaken any decision regarding the pro-
motion of the non-Matric Class IV
employees who have pul in 15 years
of service; and

(b) if so., the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). There is a scheme in ope-
ratlon in the Ministry of Railways,
P&T Department and the Indian
Audit and Accounts Departments un-
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der which Class IV Employees whe-
ther they are Matriculates or not are
promoted to Class III posts wunder
them on the basis of a test. This
scheme will remain in operation in
these Deptts'Offices.

A scheme has also been evolved by
the Ministry of Home Affairs under
which 10 per cent of the vacancies in

the post of Lower Division Clerks
would be made available for being
filled up by Class IV employees

(borne on regular establishment) in
these offices subject to the following
conditjons:

(i) selection would be made through
a departmental examination confined
to such Class IV employees who ful-
fill the requirement of minimum edu-
cational qualifieations, viz., matricula-
tion or equivalnt;

(ii) the maximum age for this exa-
mination would be 40 years (45 years
for Scheduled Castes and Scheduled
Tribes employees);

(iii) at lcast 5 years of service in
Class IV would be essential;

(iv) the maximum number of pro-
motees by this method would  be
limited to 10 per cent of the vacanties
in the post of Lower Division Clerks
oceurring in a year; unfilled vacancies
would not be carried over to the next
vear,

Development of Internationa] Airports

1239. SHRI N. K. SOMANI:
SHRI NARENDRA KUMAR
SALVE:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the
In ernatjonal Airport Committee head-
ed by Shri J. R. D, Tata has submit-
ted an interim rfeport for the improve-
ment and development of the four
International airports;

(b) if so, the salient features of the
report and the likely date by which
the final report is being submitted;
and
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(¢) whether the programme of
supersonic aircraft for 1970 has been
fully finalised?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir.

(b) Pending the submission of its
main Report, which is likely 1o take
some time because of the magnitude
and complexity of the problems in-
volved, the Committee has indicated
in its Interim Report—

(i) improvements to be made im-
mediately to the cxisling terminal
Buildings, and

(ii) a broad outline of the likely
fotal expenditure on the implementa-
tion of the whole programme spread
ever y period of 15 years with parti-
cular reference to the schemes 1o be
taken up and executed during the
period 1969 to 1974, so that suitable
provisions could be included in the
Draft Forth Five-Year Plan to com.
mence from April, 1969. The Com-
mittee expecis to submit ils final re-
port in about 2 or 3 months time from
now,

(¢) No decision hag yet been taken
in regard to purchase of Supersonic
aircraft by Air India, though Air
India holds certain options on delivery
posilions of American S.8.Ts as well
as Anglo-French Concorde aircraft,

Retirement age of Punjab Government
Employees

1240, SHRI Y. A. PRASAD: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
Government of Punjab have decided
40 revert to the retiring age limit for
Government officials to 55 years;

(b) whether the State Government
have consulted the Central Govern-
ment in the matter; and

(c) if so, Government's reaction in
shis regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (c). The Punjab Government
have sent a proposal, for the approval
of the Central Government under the
Punjab Reorganisation Act, for re.
ducing the age of retirement of the
State Government employees from 58
to 55. The proposal is under consi-
deration.

India Library at London

1241, SHRI S, C. SAMANTA: Wil
the Minister of EDUCATION be
pleased to state the position regarding
acquisition of the India Library at
London?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): The Govern-
ments of India, Pakistan and U ¥,
have agreed on the setting up of a
Tribunal for settling the jssue of India
Office Library, London. However, the
ferms of reference of the proposed
Tribunal have not yet been agresd
upon by all concerned. The Govern-
ment of India have agreed to the pro-
posal of the Government of U, K. re.
garding the system of law 1o be ap.
plied by the Tribunal. It is under-
stood that the Government of Pakjstan
has recently sent a reply to the Gov-
ernment of UK., regarding the legal
system applicable, which js under
examination by the UK., Government.

Official Language Act
1242, SHRI S. C. SAMANTA: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) the steps that have been taken
so far in the direction of implementa-
tion of the Official Languages Act;

(b) the difficulties, if any, in the
way of its implementation;

(¢) the progress made in the pro-
gressive use of Hindi in various officos
at the Centre; and

(d) whether the report of the Hindi
Adviser will be placed on the Table?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
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(SHRI VIDYA CHARAN SHUKLA):
(a) Section 5(1) of the Official Langu-
ages Act was brought into force with
effect from 10th January, 19685. Sec-
tion 3 thereof has been substituted by
an amending Act passed by Parliament
in December, 1967, and administrative
instructions for the implementation of
the provisions of this Act have been
issued recently.

(b) With the issue of the adminis-
trative instructions recently, action
will be initiated to strengthen the ex-
isting arrangements for implementing
the provisions of the Act. This wi.l
more particularly include steps for
accelerating the rate of teathing Hindi
to Central Gouvernment employees,
purchase of Hindi typewriters, trans-
lation of the remaining forms into
Hindi and strengthening of transla-
tion arrangements, etc.

(c) The progress made in the use
of Hindi for official purposes of the
Union is reported in the last annual
administrative report of the Ministry
of Home Affairs.

(d) The report of Hindi Adviser
was inlended primarily for depart-
mental use. There is no provision to
place such reporis on the Table ..{
the House.

Kothari Commission

1243. SHRI SHIVA CHANDRA JHA:
SHRI ONKAR LAL BOHRA:
SHRI RAMAVTAR SHAS.

TRI:

Will the Minister of EDUCATION
be pleased to state:

(a) whether it is a fact that the
revised pay scales for teachers, as re-
commended by the Kothari Comm’s-
sion, have not been implemented o0y
the States:

(b} if so, the reasons therefor; and

(¢} which of the States have imple-
mented in the revised pay scales so far
and which are in the process of
doing s0?
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) to (c).
The vxact information with reference
to school teachers is being collected

and will be placed on the table of the
Sabha.

In so far us Unjversity|College tea-
chers are concerned, the Governments
of Andhra Pradesh, Assam, Bihar,
Gujarat, Jammu and Kashmir, Har-
vana, Kerala, Madras, Maharashtra
Mysore, Punjab, Uttar Pradesh and
West Bengal have issued orders o
implement the pay scales recommen.
ded by the Unviersity Grants Com-
mission, which are identical with those
recommended by the Education Com-
mission, Scales in Nagaland are alre-
ady comparable to Usiversity Grants
Commission revised scales. The
Government of Orissa is awaiting th~
recommendations of the State Pav
Commission. The Governments ¢f
Madhya Pradesh and Rajasthan have
not so far sent  any proposal.

WITA-AGTA AR q¥F

1244. »t Torrq STET ¢ F
ofcaga  @at dtag T TF A R
i:‘-'lTﬂ?‘ﬁﬁF:

=

(%) ar-aar dwr oA F
feqwior % war & (AT ani7 58 2,

(@) & Az =7 £ % 33 97% #1
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# wgeA ;AT

() afz 71, =t T S AL
¥ 19 T 93 & 99 A6 T T F
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afcager mar Avega waww §
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Y ad A ¥ fage qqr ofew
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Scheduled Castes and Scheduled
Tribes Officers

1245. SHRI A, DIPA: Will the
Minister ¢«f HOME  AFFAIRS be
pleased to state:

(a) the number of Officers belong-
ing to Scheduled Castes and Schedul-
ed Tribes in the 1C.S., LAS. and
I.LP.S. cadres in Orissa State;

(b) whether this number ig in
proportion to the quota reserved for
Officers belonging to the Scheduled
Castes and Scheduled Tribes; and

(c) if not, the steps proposed {o
complete the reservation gquota?

THE MINISTER OF STATE iIN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) L.C.S.—Nil; LAS.---12;
LP.S.—5.

(b) No Sir.

(c) The candidates belonging to
the Scheduled Castes and Schedu'ed
Tribes are being recruited for these
services every year upto the nuniber
of vacancies reserved for them. Out
of them, a proportionate number uf
recruits are being allotted to Orisza
also.
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Bridge over Mahanadi
1246. SHRI A. DIPA: Will she

Minister of TRANSPORT AND SHIP-
PING be pleased to state-

(a) whether any representatlion
have been received regarding the
need for constructing a bridge on the
river Mahanadi connecting Poleswar
in Dhenkanal District and Daoipur
in Phulwani District of Orissa State;
and

(b) if so, when the construction
work 1s proposed to be undertaken
and by what time the bridge will be
ready?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIFPING (SHRI BHAKT DAR-
SHAN): (a) Yes, Sir; a proposal was
received from the Hon'ble Mumber
himself some time back for the in-
clusion of the bridge in the Fourth
Five-Year Plan under the Central
Sector.

(b) The proposed bridge fails on
a State road. The State Government
are, therefore, primarily concerned
with this project. They were re-
quested to supply some essential data
to enable the Government of India
to examine the matter. Complete
information is still awaited fiom
them. The State Government has
again been reminded on ‘*he i8th
July, 1968. A decision in the mutter
wil] be taken only after the ;eceipt
of the required information and the
finalisation of the Fourth Plan Allo-

cations.

Bridges over Mahanadl, Orissa

1247. SHRI A, DIPA: Wil] the Min-
ister of TRANSPORT AND SHIP.
PING be pleased to state:

(a) whether representation:
been received by Government reguid-
ing the need to construct a bri:_lgc
over the river Mahanadi connting
Kiakata in Dhenkanal District and
Hondh in Phulwani District of Ovi=sa

State: and

have
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(b) if so, when the construct.on
work is proposed to be started and
when the bridge is expected to be
ready?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) Yes, Sir; a proposal was
received from the Hon‘ble Member
himself some time back for the In-
clusion of the bridge in the Fourth
Five-Year Plan under the Central
Sector,

(b) 'The proposed bridge falls on
a State road. The State Government
are, therefore, primarily concerned
with this project and thcy were re-
quesied 10 supply some essential
data to enable the Government of

India to examinc the matter. Com-
plete  information is still awaited
from the State authorities. The

State Government. has again been
reminded on the 19th July, 1968. A
decision in the matter can be taken
enly after the receipt of the rejuired
information and the finalisation ot
the Fourth Plan allocations.

Bettlement of Ex-Servicemen in
Kutch Border Area

1248, SHRI VIRENDRAKUMAR
SHAH: Will the Minister oi HOME
AFFAIRS be pleased ‘o slate:

(a) whether the late Prime Min-
ister Shri Lal Bahadur Shastri was
in favour of a proposal to selile ex-
jawans in the Rann of Kutch aica in
view of its strategic importance;

(b) whether any concrete scheme
for the purpose has since been evolv-
ed and if so, the details of such a
scheme: and

(¢) if the reply to (b) above be 1n
the negative, the reasons for the
delay and the steps being taken to
draw such a scheme?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) There is no recurd

JULY 26, 1968

Written Answers 1900
of the late Prime Minister's views on
the subject.

(b) and (c). Government waste
lands in Gujarat are offered by the
State Governmeni to members ¢f the
Armed Forces and the ex-serviceamen
on first priority, wunder the State
Waste Lands Disposal Rules,

New National Highway in Urissa

1250. SHRI A. DIPA: Will the Min-
ister of TRANSPORT AND SHIP-
PING be pleased to state:

(a) whetiler any proposal [or the
construction of a new Nation+! High-
way Irom Bhubaneswar to Khurda,
Nayagarh, Daspalla, Baudha Sub-
Division Sonapur, Vallangir and Sam-

balpur is under consideration of
Government,
(b) if su, the amount ecarmarked

therefor; and
(¢) when it iz likely to Dbe com-
pleted?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AN
SHIPPING (SHRI BHAKT DAR-
SHAN):(a) No, Sir,

(b) and (c). Do not arise.

Border Road Development Scheme

1251. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of TRANS-
PORT AND SHIPPING be pleased {o
state:

(a) whether the Gujarat Govern-
ment had submitted 3 Border Road
Development Scheme for that State
costing about Rs. 38 crores for impie-
mentation during the Fourth Five-
Year Plan;

(b) if so, the details thereol, and
(c) Government's decision thereon

and the amount sanctioned for the
\said scheme?
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THE DEPUTY MINISTER 1IN
THE MINISTRY OF TRANSIORT
AND SHIPPING (SHRI BHAET
DARSHAN): (a) Yes, Sir.

(b) It is not in the public interest
to give the details of the Scheme.

(e) It is not considered nheccssary
to agree to the extensive programme
proposd by the State Governmeai but
the question of what roads arv neces-
zary is under examination.

Development of Ports in Kerala

1253. SHRI MANGLATHUMADOM:
Will the Minister of TRANSFORT
AND SHIFPING be pleased to statc:

(a) whether a Polish expert is
studying the possibilities of develop-
ing some minor and major poris of
Kerala and other ports in the South:
and

(b) if so, at whose instance the
survey is being carried out?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR, V. K. R V.
RAQ) (a) and (b). The executive res-
ponsibility for the development of
minor ports vests in the State Gov-
ernments concerned. It has been re-
ported by the State Governments of
Kerala and Mysore that they have
engaged a Polish firm for the pre-
paration of feasibility reports for the
development of some of the minor
ports in their respective States. No
Polish firm has been engaged for the
development of major ports in the
South.

Kolaghat-Haldla Road

1254, SHRI S. N. MAITI: Will the
Minister of TRANSPORT AND
SHIFPING be pleased to gtate:

(a) the estimated expenditure and
time schedule for the constructicn of
the 32 miles long road link from
Kolaghat to Haldia Port on Nationai
Highway No, 6;

Written Answers SRAVANA 4, 1890 (SAKA)

Written Answers 1902

(b) the progress made for the land
acquisition and construction of the
road; and

(c) the total] amount spent so far?

THE DEPUTY MINISTER IN
THE MINISTRY OF TRANSIORT
AND SHIPPINI (SHRI BIIAKT
DARSHAN): (a) The estimateq ex-
penditure on the construction of the
link road (National Highway No. 41)
from Koalaghat on National Highway
No. 6 to Haldia Forf is Rs, 3.63 crores.
The expected date of completion as
reporied by the State Government
now is December, 1972

(b) Possession of land on 31 cut of
the total length of 32 miles, excluding
homestead land, has already been
taken and preliminary action for fix-
ing the boundary pillarg ete. and
awarding the contract for the road
work is in progress.

(c) Rs. 20,000 approximately.

Closure of Polytechnic, Baijnath
(Kangra)

1255. SHRI HEM RAJ: Wil Lhe
Minister of EDUCATION be pieased
to state:

(a) whether it is a fact that the
Government of Himachal Pradesh
have closed the Folytechnic at
Baijnath (Kangra);

(b) if so, the reasong therecfor;

(¢) whether it is also a fact this has
deprived many boys of the opportu-
nity of technical studies;

(d) whether any representation
have been received by Government in
this regard; and

(e) if so, the aclion taken in the
matter.

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Yes, Sir.

(b) According to the report receiv-
ed from the State Government, there
is serious unemployment among dip-
loma-holders and the present situation



1903 Written Answers.
does not warrant continuance of tnree
polytechnies. There is also a decrease
in demand for admissiong to the poly-
technics in the State.

The Baijnath Polytechnic was con-
ducting only a diploma course in 2ivit
ongineering, and had not been estab-
lished ag a full-fledged and composite
polytechnic.

(¢) No, Sir. The other two poly-
lechnics in the State will cater for the
needs of the students.

(d) Yes, Sir.

(e) The reasons for closing down
the polytechnic are justified in the
wircumstances,

Kothari Commission

1956. SHRI SHRI CHAND GOYAL:
Will the Minister of EDUCATION

be pleased to staie:

ta) whether Government huve re-
ceived the recommendation from the
Union Territory of Chandigarn for
the grant of grades and allowances to
the teachers of the private-manage«l
school in accordance with the Kothari
Commission Report and whether the
same have been approved; and

(b) if so, the reasons for the delay
in implementing the same?

THE MINISTER OF STATE IN
-THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (a)
and (b). Th: Chandigarh Admirnis-
tration has revised the pay scales of
Government School teachers deputed
frcm Punjab and Haryana oo the
basis of the recommendaticns of the
Kothari Commission as implemented
by their parent States. The question
of extending the revised pay scales to
the teachers of privately managed
schools is siill under the consideration
of the Government.
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qrgai ar fawew, 9193 @Y gl
Hv 07 95 F fA0 qEAm 3Tees
Azl

(z) =7 (7). fagwi & faioir
JR-JETTRT ZOOT HA &1 Jifcawr
v & faa fadt g & &1 & a4t o4
fear w37 2, \F9¥ ITZF, AAFRG AT
g7, FAAF-ZEAATH, T, qfrare-
faafz & fav ua, aifaw waf & qfe-
Frew "z omfea &1 ‘fadr ew oo
arfrgifad wres & T ‘TET TS FTHRAT
& FAf®E7Or § W4WT & AT AAT E H
a9 &€ Sy A IE0C AT AT E o
o TH q07 & wAGT 0T fang 6y,
% gifws ael & afraraw § aafyT
A UFRfF FTAT TEAT AS GO0
v ou faash g ¥ 9@ 97 w05 A5
SAIAT JSA T TE AAAT T E | AT
7 fazoit 94 FIHT F1 AABAT
wafs ® o T W oA § Al
W W H TIE T FITAET WAL FFAT

1
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Ta gfem st §fomm quoamw
wTRrTe ¥ farerer et
* g oeT WAy ¥ W

1258 Y GHo UHo Wst : I
TdTT AaT wEfe gEEER AT AT
TITA &1 597 =70 fw

(%) T ag aw ¢ f5  oww QA%
gfear #17 gfeg ogT Fif=m FTORIIAT
U5 TFF F ©F # 5T 730 4 6 574
fawrss & @wg qrg afrs fawm
T[wE T TqT AW AT
q 97 918 7w {97 7,

(&) Far g Wraw g fr fawrem
& 99T 37 g€ qar aar qr fe IE
faita fAaat & faom =aesr & oy
wfr & wawe "W g g
TR g A 3R AT AT fAei
7 Farz=c fear wo,

() #ar 7z w4 wa g f6 gfema
aqT qrgeq FTEEAA § A IEwi
Hgg qa T agI LW E;

(7) ddi fmai F famrm st
%1 fad 9T aTT 379 W 7EATE WA H
fqmar g7 &; AT

(T) &% WeTT &1 TH FH K
Ay |7 T 47 FAaTEr &1

e

Tizy AT wEfTe I A
(wte wei Fag) : (¥) FT, TE | OHAT
zfozar wT gfeqa Qa¥ AR T OF
gfaz & ®1 % at atd 71 f4aT )

(&) = (). 5o 7 35 |
(%) A @Al faam-

AOTF ZT, TS, UL AT WA
F w5 g | A A R0 grafeaar w7
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FAM ATAT Fa 370 w91 Te 97 @ faan
T ¥ | [qERTeg § ey wan | gfed
Heqr U E1-1480/68)

(%) 797 7 1 FEAFWA &
fafow sSfrgt & sa=rfogy a7 =
wentiA 77 K17 fafoq afmd F =
57 & HC F A7 F fwrim 9779
fam wgw =R I3 genTE
wfafs fergs 7 & 1 afrm & 337
AFGHHT FIT IS KHT TH ONIF(S AT
fedrfesti F1 ziv2 & 770 wman o

gfewm waemw sToitse & fame
arewr & fod gAmTE e

1259 i THo UWo Wimt : F1T
i T wdfe syEww WA T

TFFIH T A0 740 4

(F) #ar 3¢ == g fx Zfsma
WETSIETT  CETYEA & (AWTA AEET
F1 1 AgaT v famr amar & @y www
gfvegr & fagra s=at w0 f2r 7 a9
wEQTE W A AGT FTE

(®) mragviga g fregg wnwa
a7 gfreas ngTaETes FTRET OF
arq=Et & Arq uF FHAAT gHT A7 {7
FAATT TH AT 1 TF OF geqrg F7
wteq &1 fia fgam oo @ Ay
T T AT

() # ag Wt w7 § {5 wowwq
q Iq 992 7 AT WAy % faam
AR 0 T FATT TFATE WAT A FT
famrfon =1 =7

(F) Tz &1, A1 T GLETT A s
q9rE F1 #Hg7 F7 faqr § o7 afg
&Y, T Ta% 47 FTOLE 7

Tz vt wifre I st (ato
w% fox) 1 (¥) fogs qowame=w
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AT g7 gfvemr & famra wTeOA
FY af=Eagy ¥ Agare WAT Faw oF
Am & 1 WAty 3 59 & fo TR www
T zfusar fawE =tAH0 F fA0
g wears F91 300 wrAT 95 AR
qT AT WS Mo Ao & fAATA IMErwi
F fam 125 w1 aft @, v aw
feqfh 25 ww 779 7€ w9 oA IfEmn
frara Aarrsi F {97 =mA qFmE WA
FT 0 9O WA 200 FO7 9f5 wrs
9% §dA wA 7 siifaew w7 (=200 597 )
z% fAg 77 584 9oq % w07 (A) H
fafawr TwaYsr g iw waa feafa o
ot { maw zfozm & fqaiT amer &1
oo ®=1q wfg wF q2mi 9aT AT
Fi4T 97 747 HEo Mo Hio fawd
ATTHRT F1 125 77T Tf3q7 9 4T qhawre
T |

(=) = (3r). 55, 21 1

(7) sfezas oammgs A
frama  (wifEEzy) @1 fAr =fiwrw
F7 fq7 & a7 wa 1w waifos
AT T § 1A 14T ¥ T aa
TURT & | T TF T2 ALAWAA ALY 21
wraT, gfisad maTHEe 799 fAgra-
AMMFT &1 175 Fo TfH F15% &1 wimfay
FEAE AT & TR E M 7 vE E 13w
ifm #1 WY faams 7 Wi TaTse’
YT T HAATT 213 31 2 |

% faam qaroemgT wTTToTm & araeet
¥ for sicemge atomr
1260. S Qo QWo WY : FT
# Fav w47 {4 ¢

(%) 7 wwFTT A gfewd qaw-
dgFa ¥ qIEES F Arg TX ATNT X7
% UL fFar ar fF 3aFT MR
24 ae uE areen w1 PR e
STaeT; WY
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(=) afzer, @ ss T FRaT
Fragg?

T4 4T WAtTe JgEEm W
(¥To wi forg) : (%) W (@). T
sfread a7 argew & s & ang
F1E T AL T | W AFI F FAL
=4 oo gra fRy o €
gfregn  waTwgew A faama SR
F AT a7 g AR w0 H, SArfE
27-8-68 F1 FATA FH qAErT g
adt f¥dt SragT (38feq) =h %1
=TT A g S qEmar dm JE
A&7 A1 =T ¢ faTs 78 waeE fag
AT AT & |

Administration of U.p,

1261, SHR] TENNETI VISWANA-
THAM: Wil] the Minister of HOME
AFFATRS be pleased to glate:

{a) whether the Governor ot Uliar
Frodesh held out a promise 1c tihe
SV.D. Coordination Committes, whoen
President’s rule was imposed in Utlar
Mradesh, that he would not upser the
pulicies initiated by the dispiaced
S.V.ID. Government;

tb) whether the Bharteeya Kranti
Da!, a unit of the S.V.D. Governnmeni
nas sent in a protest to the Goveinor
nn ihe pubject;

(c) if sv, the main points in  the
protest: and

td) whether the matlter wouid be
placed before the Parliamentary Con-
sultative Committee on the Ultai Fra-
desh Administration?

‘THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) While no such specific wLromise
was made. the Governor had :iated
the general practice in this matter in
regard to the continuance of policies
of popular ministries during the
President’s rule,

Written Answers 1910

(b) Yes, Bir.

(c) A copy of the resolution, with an
English translation thereof, submiit-
ted to the Governor by the Executive
Committee of the Bhartiya Kranti
Dal, Uttar Pradesh, on June 25rd,
1968, is laid on the Table of the House
[Placed in Library. See No, LT-1481/
68.]

(d) It will be open for any mem-
bers of the Consultative Committee to
seek a discussion on any of ine points
contained in the aforesaid resotution.

Kerala Chief Minister's Complaint
about Erosion of Powers ol States

1262. SHRI TENNET] VISHWANA-
THAM: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Chief Minwsler of
Kerala has sent any communication
to the Central Government complain-
ing about the crosion of States’ puwers
vis-u-vis the Central Government;

(b) if so, the chief points of the
complaint: and

(¢) the action Government have

taken in the matter?

‘THE MINISTER OF STATE IN TilB
MINISTRY OF HOME AFFAIRS
(SHKI VIDYA CHARAN SHUKLA):
(a) No, Sir,

(b) and (c). Does not arise.

Corporation for U.P. Roadways

1263. SHRIMATI SUSHILA
ROHATGI: Will the Minister of
TRANSPORT AND SHIPPING be
pleased to state:

(a) whether the working givup of
Transport and Communication met 1m
Lucknow recently;

(b) if so. whether it recommended
the setting up of a Corporation for
U.P. Roadways to ensure efficient
transport service to the public;

(¢) whether the Planning Commis-
sion and other States and local bodies
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also hold similar views for 1unning
the State-owned Roadways; and

(d) if so, the acticn taken in the
matter?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF TRANSPORT
AND SHIPPING (SHRI BHAKT
DARSHAN): (a) and (b). The in-
formation required is being collected
from the Government of Uttar Pradesh
and will be laid on the Tabie of the
House, when received.

(c) and (d). The view of the Gov-
ernment of India is that Stute Road
Transport Undertakings snould be

managed by statutory Road 71vansport
Corporations to ensure thai wncy fol-
low commercial practices and princi-
ples. In fact, such Corporavi, have
already been set up in the States of
Andhra Pradesh, Bihar, Gujarat,
Himachal Pradesh (Mandi-Kui, areca).
Kerala, Madhya Pradesh, Maaarash-
tra, Mysore, Punjab (Pepsu ar2ad,
Rajasthan and West Bengal (Cooch-
Behar region and Calcutia vity). The
State Governments, whicn du  not
have Road Transport Corporations,
have again been requested to ¢t up

such Corporatons early, as rerom-
mended by the Transport Develop-
ment Council at its recent mnicoting

held in June, 1968.

All India Council for Techmical
FEducation

1264. SHRIMATI SUUSHILA
ROHATGI Will the Minister of EDU-
CATION be pleased to state.

(a) whether the All India Council
for Technical Education has pitevared
a Plan for reducing admissicns 10 the
Engineering Colleges and Polytech-
nics; and

(b) if so, what are the main pcints
suggested in the Plan?

THE MINISTER OF EDUCATION
(DR. TRIPUNA SEN): (a; ana (b),
In view of the present unempioymenti
among technical personnel. and uncer-
tainty regarding the future demand

JULY 26, 1968
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for such personnel, the Centra! Gov-
ernment has formulated a plar for
restricting admissiong to technical
institutions on a selective husis. The
plan 'is aimed at reducing admissions
to those institutions whtere adequatc
instructional facilities are not avail-
able, and improving generally the
standard and quality of (training
Only marginal adjustments are made
in admissions to those 1»stitutions
that are fully e<tablished and hawve
adequate instructional facilitics.

Naxalite Activities in U.P,

1265. SHRIMATI SUSHILA ROHA-
TGI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the
Naxalites a group of left Communists,
are active in U.P,;

(b) whether il is also a fact that
these Naxalites, having already held
camps at Sultanpur and Banaras are
making preparations for a third Camp
at Bijnor; and

(ey if so, the action proposed to be
taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
fa) According to information received
from State Government, cxtremists
under the leadership of a former
member of the CPM, have come to
notice for circulating  propaganda
material emphasising the need of an
armed agricultural revolution and
creation of liberated areas etc.

{b) and (e¢). Facts are being us-
certained from the State Government

India as a Tourist Centre
1266. SHRI M. SUDARSANAM:

* Will the Minister of TOURISM AND

CIVIL AVIATION be
state:

(a) whether the attention of Gov-
ernment has been drawn to the press
report appearing in the Times of India
of the 27th April, 1988 to the effect
that India had been rated as amomg

pleased to
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the least attractive tourist centres by
the Pacific Area Travel Association;

(b) whether Government have
obtained a copy of the report; and

(e) if so, the details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) A summary of the
‘Pacific Visitors Survey' Report con-
ducted by the Pacific Area Travel
Association appeared in several news-
papers, including the Times of India.
According to this Report, India ranks
very low among the 26th tourist des-
tinations surveyed.

(b) A copy of the Report has been
received by Government,

(e) The major factors which it
mentions as  crealing unfavourable
impressions about India are: dirt and
poverty; poor food; red tape; insani-
tary conditions; unpleasant climate;
high cost of getting to India; lack of
personal security; problems of langu-
age; not enough to do, etc. On the
other hand, major factors mentioned
as favourable to India are: beautiful
creations of man; good shopping;
reasonable prices; exotic environ-
ments; comfortable accommodation.

Government of India  have not
been able to accept the results of this
study, as they believe that it suffers
from certain serious flaws and that
its sample was not large enough nor
properly  selective. However, the
Ministry is painfully aware of the
deficiencies in our tourism infra-
structure, and efforts are being con-
centrated upon bringing about sub-
stantial  improvement  during the
Fourth Plan period.

Memorandum Demanding Dismissal
of Punjab Ministry

1267. SHRI PRAKASH VIR
SHASTRI:
DR. SURYA PRAKASH
PURI:
SHRI K. N. PANDEY:
Will the Minister of HOME
FAIRS be pleased to state:
(a) whether Opposition Leaders in
Punjab have given any memorandum

AF-
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to the President demanding the dis-
missal of Punjab Ministry; and

(b) if so, whether any Commission
of Inquiry is being appointed in the
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) The matter is being examined.

Administrative Reforms Commission

1268. SHR] JUGAL MONDAL: will
the Minister of HOME AFFAIRS be
pleased to state:

{a) whether there is any proposal
to extend the term of the Administra-
tive Reforms Commission; and

(b) the amount which has been

spent on it so far?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No time limit was stipulated in
the terms of reference, which  only
required the Administrative Reforms
Commission to make its report to the
Government of India as soon as prac-
ticable. The question of extending its
ierm does not therefore, arise.

(b) Rs., 4596754 (upto Juns 1968).

Admission to Delhi Colleges

1269. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether Government are aware
that Colleges in Delhi University dis-
criminate students getting 40 per cent
to 50 per ceni marks;

(b) whether the University has con-
sidered any proposal that 25 per cent
of the seats in every college should
be fllled from candidates securing
marks between 40 per cent and 50 per
cent; and

{c) if so, the details thereof?
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THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) The Col-
leges are autonomous bodies and they
<an select candidates according to
their judgment provided they do not
go below the minimum eligibility
conditions prescribed by the Univer-
sity of Delhi.

(b) No, Sir.
(e) Does not arise.
Mangalore Port

1270. SHRI M. N. NAGHNOUR:
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

fa) the fina) estimates for develop-
ing the Mangalore Port;

(b) the amount provided for the
purpose during the year 1968-69;

(¢} the amount proposed to be pro-
vided in the Fourth Five Year Plan;
and

(d) the steps taken for early com-
pletion of the project?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO): (a) Rs. 24.30 crores.

tb) Rs. 1 crore.
(¢y Rs. 16.52 crores.

(d) Every possible effort will be
made for thce completion of the Pro-
ject consistent with the resources
position,

FAT TN AT IO Froifads oy
wami § ow wfafcea fagg w1 aqroew
fem st

1271 it ®ew avdw : <7 faner
HAY qg JArT ¥ T 4% fe e

(%) =ar ag /9 & fF 39T 98w
* IR A AW gy @ A9 famr
af ¥ geoifede & s
# famr v s wiafem fawg wow
sy &1 famg fear ¢ ;
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(=) =fz gi, 9t ag faex si7ar
grm; AR

(w) afz ag fawm s §
TR% FT FTew g7

fowr warem ® wem Wt (Wi
WA RTReR ) (%) S g

(@) (=&t afgs) +1f ofses
ECC

(w) forar 31 =3 w91 F7A F
faq ow a1 fasg, 51 fx faand? =4
A, TGWAT AEAVGS TET 74T |

forerr wrmn & fawfen & e frafr

1272. +ft g 7R #AfgraT
Fa1 foer &4 78 F47 ¥ FaT T
far

(%) 7o #7 foraqr Aifa & T #
fres 20 agt ¥ waq w94 97 faq37
fa@r v foer wigar; T #Y T fAag-
fror; w1 farfrafs & fan wedm a7t
I FT FEEED A1 TE & W

(=) @ @ & qETA w1
qu #79 % far g7 fawfo &
#1 g frufas w0 a1 S7aTe
w1 fa=r &7

fant =i (w0 faqmat): (¥)
oL (F). T o THo FRTH
F1 HeqFAT ¥ foredT Sra1T (1964—66)
& 297 & forarr 47 5 A AIEQTA] AT TATET
F1 1 ®YT gEY W9 20 a8t H IW
Hfnai Ffaurs & fag faega fywrfori
#1 4t | g7 fasfor +1 fosr -fagr,
was-fadi Ga1 wIAAT weATIE[ T
fafws =57 9¢ si= F1 W4T o7 HT
% frarc-fame| & foar &7 a<iw
Aifa fa faq g€ &1 faewr 1 oig
Ay & <eeg & saTd d6e9 57
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- ot griw ® g W @
faqr mar &

feen &t afiw #ifa N goe
st st & fag qen e
quxdfs @lom § o1 W@ T qe
oft 1w diwer, o dmfor M
o oy §, fewn & o Aifa o<
sarfcr gt |

Communist Movement in Kerala

1273. SHRI D. N. PATODIA: will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
Communist Party of Indra (Marxist)
have decided to launch mass move-
ment in Kerala for the seizure of Cen-
tral Government property; and

(b) if m, the Government's reac-
tions ther rto?

THE D.CPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S, RAMASWAMY): (a)
and (b). Facts are being ascertained
from the State Government.

C.B.l. Enquiry into Allegations against
Birla Enterprises

1274. S:IRI G. S. MISHRA: Will the
Minister of HOME AFFAIRS be
pleased to state:

{(a) the number of reports submit-
ted by thi: C.B.I. while enquiring into
allegations made against Birla enter-
prises;

(b) thy action taken by the Gov-
ermment on these reports;

(c) whether it ia a fact that efficers
conducting investigations in this direc-
tion were either iransferred or were
asked to take leave preparatery to
their ret! ement; and

(d) if so, the reasons therefor, while
the enquiry was steadily progressing
under them?

1180 (Al) LSD—&.
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THE MINISTER OF STATE IS
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). The CBI submitted nine
Progress Reports, in the investigation
of complaints against Textile Mills of
the Birla Group. As a resull of these
investigation cimrge sheets have been
filed by the C.B.I. in the cases against
the following Mills so far:

1. Technological Institute of
Textiles, Bhiwani.
2. Bhiwani Textile Mills Bhi-

wani.

3. Century Spinning and Manu-
facturing Co., Bombay.

4. Birla Cotton Spinning
Weaving Mills, Delhi.

(c) No, Sir.
(d) Does not arise.

and

Foreign Shikaris

1275. SHRI G. 5. MISHRA: Wwill the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether il is g fact that some
of the Foreigners entered into a con-
tract with one of the Shikar firms in
Madhya Pradesh and large scale pho-
tography of jungles of Madhya Pra-
desh, particularly Baster region, and
that of Adivasis living therein was
taken in this summer and if so, the
names of the Indian Company and the
foreigners who have taken these pho-
tographs and the purpose of the same;

(b) whether Government are aware
that the Marxists from Telangana have
organised an agitation in this area
and inciting the tribals to break law
and order in that region;

(¢) if so, the reasons for allowing
foreigners to photograph everything
available in this region and to allow
its publicity in Western press which
would be detrimental to the national
interest; and

(d) the Government's
thereto?

reaction
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a) Ac-
cording to information received from
the State Government, Mjs Allwyn
Cooper. Private Limited, Nagpur
Shikar agents took shooting permits
in- Bastar District in three shooting
blocks between 1st March ang 31st
May, 1968. The permits were in the
names of three American nationals.
Thege persons were reported to have
possessed cameras and they presum-
ably took photographs. Details about
the photographs are not known,

(b} :Government have ng such in-
formation.

(¢) and (d). There is ng law prohi-
biting taking of photographs in this
area.

Yardi Commiltee Beport

1276. SHRI SIDDAYYA: Will the
Minister of HOME AFFAIRS be pleas-
ed to state how. for the recommenda-
tions made by Yardi Committee have
been implemented so far by the Cen-
tral Government and the State Gov-
ernments regarding the represenia-
tion of the Scheduled Castes anq Sche-
Juled Tribes in services?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
.(SHRI K. S. RAMASWAMY): A state-
ment showing action taken by the
Ministry of Home Affairs on each of
the recommendations relating to ‘em-
ployment’ contained in the Report of
the Working Group under the Chair-
manship of Shri M. R. Yardi is laid
-on the Table of the House. ‘[Placed in
’ leﬂ:ry See No. LT-HEM'EB]
. “~

Mroelueaonnuums

1277. SHRI' SIDDAYYA: Will the
! Minister of HOMFE AFFATRS be pleas-
"e#d to state:

(a) the decisions taken at the Con-
ference of Chief Ministers of State
held recently to put an end t, the at-

“‘rocities beinr committed on Harijans
in the country; and )

JULY 28, 1088
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- {b) whether - these .-declsions have
been imp]exmnted so far?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME & AFFAIRS
SHRI VIDYA CHARAN SHUKLA):
(a) and (b). At the Chief Ministers'
Conference held at New Delhi an 19th
May, 1968, the Home Minister polnted
out that the administration should
put its entire weight on the side -of
weaker sections of the soclety to im-
prove. their conditions. It has been
suggested to the State Governments
that in order to instill confidence
amongst the Scheduled Castes and
Scheduled Tribes, it is important that
incidents involving Scheduled Castes
and Tribes should be investigated with
more than ordinary care and prompt-
ness gnd all possible sfforts should
be made to ensure that. the offenders
are brought before the Courta of Law
in the shortest possible time, If neces-
sary, special investigating taams should
be set up so that the prosecution does
not suffer on accounts of inadequate
investigation. It has also been sug-
gested to the State Government that
the question of recruitment of Harijans
in police should be kept continuously
under review,

Border Roads Development Boarg

1278. SHRI P. R. THAKUR: Will the
Minister of HOME %F’F‘ﬁIRS be pleas-
ed to state:

{a) whether an Office Memorandum
was issued by hir Ministry in June,
1961 regarding the transfer of officers
to the General Reserve Engineer Force
of the Border Roads Development
Boarq on selection by the UP.S.C.:

(b) whether it is a fact that the

- -quasi-permanent Central Government

‘emplayees were allowed to joln the
- Barder Rods Development Board with
- the understanding that on their rever-

sion/retrenchment from the Board,
they would be taken back in their

 original posts in thelr parent depart-

ments and they would be- _govamed by
the Home Mlniutnr Order !sﬂled on
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the 24th April, 1852 in the matter of
fixation of their seniority;

(c) if so, whether the principles and
procedure laid down in this regard
are being followed uniformly; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir,

(b) Yes, Sir, but the instructions in
3o far ag it related t, quasi-permanent
Government servants were only reite-
ration of the earlier instructions {asueg
in April, 1932,

(c) Ministries|Departments ure ex-
pected to follow the instructions is-
sued by the Home Ministry. No #peci-
fic cases have been brought to the
notlece of the Home Ministry where
these instructions had not been for
lowed.

{d) Does not arise.

Service Condltions of Quasi-Perma-
nent Government Employees

1279. SHRI P. R. THAKUR: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that wher-
as the principles and procedure gov-
erning the service conditions of quasi-
permanent Central Government em-
ployees as laid down in the Home
Ministry's Office Memorandum No.
32|2)61-Estt (A), dated the 2nd June,
1961 have been followed by the Minis-
tries of Defence and Railways and
they are not being followeq by other
Ministries;

(b) if so, the reasons therefor:

(¢) whether specific cases of such
differential treatment of the same
categories of employees were referred
to the Home Ministry for decision; and

(dy it ;IO,"I.]"I_E- action taken thereon?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Instances in which the Minstries|
Departments have not followed the
instructions referred to have not come
to the notice of the Home Ministry.

(b) to (d). Do not arise.
All India and Central Services

1280. SHRI P. R. THAKUR: Will
the Minister of HOME AFFAIRS be
pleased tp state:

(a) the names of the various All
India and Central Services already
constituted and likely to be constituted
shortly under the administrative con-
trol of the different Ministries|Depart-
ments;

(b) the dates of the initial consti-
tution and the Government rules for
each of the Services since the inaugu-
ration of the constiution;

(c) the strength of each of the Ser-
vices at the initial constitution and
the number of yearly recruits, sepa-
rately for each of them till todate;
and

(d) the number of persons belong-
ing tp Scheduled Castes and Sche-
duled Tribes appointed to each of the
Services at the initial constitution and
in the vearly recruitment till todate?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S, RAMASWAMY): (a) A
statement giving the names sf the ax-
isting All India and Centra] Services
and some of the Services likely to be
constituted shortly is given in Ap-
pendix I. Information regarding other
Services likely to be constituted will
be collected and leid on the Table of
the House as soon as possible. Ap-
pendix T is laid on the Table of the
House. [Placed in Library. See No.
‘LT 1284/68].

(b) to (d). A statement giving the
information in respect of the Services
under the contro] of the Ministry of
Home Affairs which is readily avail-
able is glven in Appendix TI. Infor-
mation in respect of other Services



1923 Written Answers
will be ctl)llected and laid on the Table
of the House as soon as possible.

Appendix 1II is laig in the Table of
the House. [Placed is Library. See
No, LT-1283/68].

Social Welfare Fellowships and
Scholarships Programme

1281. SHRI P. R. THAKUR: Wil
she Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that Gov-
ernment have been participating in
U.N. Social Welfare Fellowships and
Scholarships programme since 1947
for training or social welfare;

(b) if so, the year-to-year number
till todate of the offers made to India
under the programme and the number
actually utiliseq during this period;

(d) the number of persons belonging
to the Scheduled Castes and Scheduled
Tribes 80 far selected and trained uu-
der the programme; and

(d) the names of such Scheduled
Castes ang Scheduled Tribes trainees
who are serving in the Soclal Welfare
Departments at the Centre and in the
States?

THE MINISTER OF STATE IN THx
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) to. (d). The in-
formation is being collected and wu
be laid on the Table of the House.

Clash with Mizo Hostiles

1282. SHRI K. P. SINGH DEO:
Wil] the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that re-
cently there was a major encounter
of Mizo hostiles with the Border
Security Force south of Demagiri on
the East Pakistan border while the
Mizo hostiles attempted to re-enter
the area with huge consignment of
mailitary hardware from East
Pakistan;

(b) if so, the number of casualties
reported on both sides;
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(c) whether any aminunition.
documents were seized from the Mizo
hostiles during the encounter;

(d) it so, details thereof; and

(¢) the steps taken by Government
in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S, RAMASWAMY): (a)
There was an encounter between a
patrol of the Border Security Force
and Mizo hostiles on 9-6-1968 about 9
miles North West of Demagirl near
the Mizo Hills-East Pakistan border.
The Mizo hostiles were attempting to
cross over to Pakistan.

(b) Four Mizo hostiles were killed.
The Border Security Force did not
suffer any casualty.

(¢) and (d). Some ammunition.
and some documents were recovered
from the site.

(e) he Security Forces are carrying
out regular and intensive patrolling
in the area.

Naxalite call for Revolutionary Bases

1283. SHRI K. P. SINGH DEO:
Will the Minister of HOME AFFAIRS
be pleased to state:

{(a) whether Governments' utten-
tion has been drawp to the Press
appearing in the Hindustan Times of
the 30th June, 1968 regarding the
Naxalite call to set up revolutionary
base areas in the country-side for
armed struggle of the peasantry to
encircle the cities and to capture
political power; and

(b) if so, the recation of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) A close watch is being kept on
the activities of the extremists.
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Kidnupping by Pakistanis in Garo
Hiil District of Assam

1284. SHRI K. P. SINGH DEO:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is fact that armed
Pakistanis recently trespassed into
Noonmati Hil] in the Garo Hill Dis-
trict of Assam and kidnapped some
Indian nationals including women;

(b) it so, the umber of persons
kidnapped by the Pakistanis;

(e) the steps taken by Government
to recover the kidnappedq persons;
and

(d) the results achieved?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
+SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) Five.

t¢) Strong protests have been
lodged by the Border Security Force
and the Assam Government with
their counterparts in Pakistan. The
matter hag also been taken up at the
diplomatic level.

(d) Four out of the five persons
kidnapped have since been returned
to India. Efforts to secure return of
the remaining person are continuing.

Uniawful Aetivities by Teddy Boys
in Delhi Colonies

1285. SHRI K. P. SINGH DEO:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government's atten-
tion has been drawn to the press
report appearing in the Hindustan
Times of the 20th June, 1988 regard-
ing the unlawful activities and acts of
rowdyism by the gangs of teddy
boys in Government colonies like
Srinivaspuri and Pandara Road, New
Delhi, creating terror for unescorted
women and girls; and

(b) if s0, the steps taken by Gov-
ernment in the matter?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) All such reports are carefully
looked into with a view to take
necessary action. Surveillance of bad
characters, intensive and frequent
ptrolling by plain-clothes and uni-
informed policemen as well as by
mobile vang in the affected areas and
other preventive action in accordance
with law are some of the general mea-
sures adopted to deal with such un-
lawful and undesirable activities.

Hote] in Collaboration with Hilton

1286. SHR]I LILADHAR KOTOKI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether Government have
since taken a final decision on the
proposal to construct a Hotel in India
in the private sector in collaboration
with the Hilton Hotels Corporation of
U.S.A.; and

(b) if so, the detuils therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN ©SINGH): (a) and (b).
Governments have informed the
parties that the proposed terms of
collaboration are not acceptble to
them.
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1288. SHRI MAHANT DIGVIJAL
NATH: Will the Minister of HOME
AFFAIRS be pleased to state:

‘(a) whether it is a fact that one
Member of Parliament was assaulted
by some goondas in Delhi on the 12th
Jily, 1968;

(b) if so, whether some arrests
have been made by the police; and

“(c) the steps which Government
are considering to take for the safe-
guard of Members of Parliament?

THE MINISTER OF STATE |IN
THE MINISTRY OF HOME AFFAIRS
(SMRI VIDYA CHARAN SHUKLA):
(a) and (b). It is reported that a
Member of Parliament was beaten by
some persons on the night of 10|11th
July, 1968. In this connection three
persons have been arrested by the
Delhi Police.

(¢) In the areas where M.P.'s
reside, arrangements for patrolling
round the clock have been made,
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Resolution Re. Untraineq Teachers

Passed by Territorial Counecil,
Manipar

1293. SHR] M. MEGHACHANDRA:
Will the Minister of EDUCATION be
pleased to state:

(a) whether the Territorial Council,
Manipur passed a Resolution in the
year 1963 to the effect that untrained
Matriculates and non-Matriculate
teachers who have been in service
for twenty years wil] be exempted
from training and they will be en-
titled to the pay of a trained teacher;

(b} whether many teachers had
got the benefits under the said
resolution:

(e) if so, whether the said Resolu-
tion s still in force being seaved by
Section 58(2) (b) of the Government
of Union Territories Act 1963;

(d) whether those non-matriculate
teachers who have been in service
lor twenty years and more are to
he taken as trained teachers;

(e) if so, whether they are entitled
to selection grade pay scale; und

JULY 24, 1968

Written Answers

1932
(f) if ‘not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD):
(a) In 1862 (not in 1863) the erstwhile
Manipur Territorial Council decided
to exempt Matric untrained and non-
Matric untrained teachers who had
put in 20 years of service on 1-1-1959
from training and to give them
trained teachers' scale of pay.

(b) Yes, Sir.

(c) Question of the Resolution
being still in force by virtue of pro-
visions of Section 58(2) (b) of the
Government of Union Territories Act
ix under examination.

(d) The decision of the erstwhile
Manipur Territorial Council mention-
ed in reply to par (a) of the Question
required the approval of the Gov-
ernment of India. Necessary approval
has already been given to the grant
of trained teachers’ salary scale to
untrained matriculate teachers with
20 years teaching experience. The
decision of the Council to grant simi-
lar concession to non-matriculate un-
trained  teachers with  similar
teaching  experlence in  under
consideration.

te) and (f). Do not arise

Revision of Pay Scales of Non-Gov-
ernment College Teachers

1294. SHRI M. MEGHACHANDRA:
Will the Ministar of EDUCATION be
pleased to state:

(a) whether the pay of the non-
Government College teachers of Mani-
pur has been revised;

ib) if so, the details thereof;

(c) whether Government are
giving assistance to all the private
colleges as to allow the College
teachers enjoy the new scale and
also the senior scale as enjoyed by
their counterpart in Assam; and

(d) it not, the ressons therefor?
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THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION

(SHRI BHAGWAT JHA AZAD):
(a) Yes Sir.
(b)
Degree  Colleges upto
Colleges Pm-Ut‘lﬁersity
Standard
Rs. Rs.
Principal 7§0—1200 3501002
Lecturers 350—925 300—800

' Demonstrators  235-—600

(¢) and (d). Assistance is being
given to all Colleges fulfilling condi-
tions for Grants-in-aid so as to allow
the College teachers enjoy the mnew
pay scales. Senior scale of Rs. 550-
1100 has, however, not been #an-
ctioned because the same has not been
given to teachers in aided colleges in
Assam. Pre-University Colleges have
been given Higher Secondary scales
as those have been equated to Higher
Secondary standard, Cases of those
private colleges located in hilly wund
rural areas which do not fulfil
grant-in-aid conditions are under the
consideration of the Government.

Non-Payment of Pensions to Retired
Teachers

1285. SHRI M. MEGHACHANDRA:
Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that many
Head Pandits of LDP. Schools in
Manipur who retired in the yeur 1961
and 1082 have still not been paid
pension and other retirement facili-
ties; and

(b) if so, the reasons for the delay
in making payments?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD):
(a) Yes, but they have been paid
anticipatory pension amd gratuity.
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(b) Erstwhile Manipur Territoriml
Council had exempted Matriculate
and  Non-Matriculate Untrained
teachers who had put in 20 years of
service as on 1-1-1959 from training
and. sanctioned the scales of pay of
trained {teachers for them. Prima
facie the cxemption granted by the

Council ab initio required Govern-
ment of India's approval. Approval
in respect of Matriculate untrained

teachers has already been conveyed
and pension cases of such teachers
would now be finalised, The case of
non-matriculate untrained teachers
is under consideration.

Revision of Pay of Headmasters of
M.E. and VJ.B Schools in Manipur

1297. SHR1 M. MEGHACHANDRA.
Will the Minister of EDUCATION be
pleased to state:

(a) whether the pay of Head-
masters of M.E. and V.J.B. School of
Manipur has been revised;

(b) if so, the details thereof;

(¢c) whether the new pay scale
a uniform for wll headmasters; and

(d) it not, the reasons for the
difference in pay?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD):

(a) Yes, Sir.

(b) Headmasters who( R.. r125—200 as
are matriculates only. »idde pay plus
Rs. 20/- per
month as special

pay.
‘Headmasters who Rs. 140—275 ms
are matriculates and | grzde  pay phus
per

Senior BasicTrained Fs. 20/-
or Intermediate. i motith

a5 special
L pay.

(c) and (d). Headmasters of M.E.
and J.B. Schools get either of the
pay scales mentioned at (b) above
according to qualifications prescribed
for each gcale; as in Assam.
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Introduction of South ndian Language
in Uttar Pradesh Schools

1288, SHRI SIDDAYYA: Will the
Minister of EDUCATION bLe pleased
to state:

(a) whether the Uttar Pradesh Gov-
ernment had introduced a scheme to
teach South Indian Languages, viz.,
Tamil, Kannada and Telugu to its
employees; and

(b) if g0, the number of employees
who took advantage of the scheme
from 1962-63 to 1967-68 each of these
languages?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH): (a) and (b).
Information regarding the gcheme is
being collected from the Uttar Pra-
desh Government.

Dmnnndi of Ceniral Government
EmploYees

~-1289, SHRI P. C, ADICHAN: Will
the Minister of HOME AFFAIRS
be pleased to state:

(a) whether talks in regard to the
Central Government Employees' de-
mands for (i) full compensation for
the increase in cost of living (il) mini-
mum wages etc., through the Joint
Consultative Machinery failed in July,
1068;

(b) if 80, the respective stand of
- the employees and the Government
regarding each issue;

(c) whether the employees had
threatened to go on strike; and

~ (d) if so, the efforts made to avold
the " i‘ll‘h?

[ |
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THe DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. 5. RAMASWAMY): (a)
and (b). The National Council of the
J. C. M. met on 11th-12th July, 1968,
At this meetnig, the Staff Side wanted
to know whether the Government had
referred fo the Board of Arbitration
the two items relating the Merger of
Dearness Alloawance with pay and
Grant of need-based minimum wage.
In reply it was explained to the staff
side that the first view of Government
wag that the two items did not appear
to- be arbitrable; nevertheless, Gov-
ernment would keep an open mind
on the question gbout arbitrabilify
and the Staff Side representatives
when they meet the Dy. Prime Minis-
ter, the Home Minister and the Labour
Minister in a few. days’ time, as al-
ready invited to do so, could discuss
also the question regarding the arbit-

rability of these two items,

The item relating to Full Compen-
sation for increase in Cost of Living
was not discussed at the meeting of
the National Council as the Staff Side
wanted the meeting to be adjourned
before this item could be taken up.

(c) and (d). At the meeting of the

‘National Council, the Staftf Side did

not give any indication that they

would resort to strike action.

v Age fasrfoama, <€ faes:

13 00, % fayfer (e aar faver
RAT gg aqnt &1 £97 =4 5 7 ferefy
H.. a‘mawa dze fywfagmy w1
rqrfae #<% ¥ waew ¥ Pt i
gte?

faar w1 (W famm @)
fvafaama & i wifaq 59 1,000
uwr qfn ¥ ¥ AnyT o0 twy ¥

af'wawmfam:m%mt ameT &1
ﬁﬁq'ran"@tl

. wATERETy Age freafawmy, o
1966 # Sl §asfa qu vrafore



1937

aatgee afafa % frafer o frare
foar stz g

TEW-ATR GE A ® WY €T

1301. i fasgfer foosy : opT e
w41 WMARE TPER TA @ T AN
o1 w3 fg

(7) mrag = & f& sAa0 7
HER aF AT ATEIR G qAE AT K
Mg /Y T wiEAWIAT TTETT H

(@) =1 qg w1 79 § fx 7o
SFIT FT ;ARYT F UAA FOFW
gfq ag s+ e gt w1 oar® ufa
grft & agife At # qww ® a1y @
RECIE A oIl il g (e o T
w7,

(m) a1 wvwrv a1 fawre gm
gq17a ¥ fA% fafaa caEt o wfaomr
1T wqrfed wvq qT & 7

qdza @i w4 fae Igas /10 (T0o
v faz) (%) A1, &7 1 3H oAmm
TH TN (FEFAl), HIaqaan (AR
g grarhw (Fewf) ® 3-do Hlo
Fasig R FTw F7 vz F | azxfy
gt feqm TwrT a1 Iq @ 2o0
A §, 7R W Ty F e $7
I 8 0 H, Fa1 T WA 1 A
fegfr # g @ F9 2

(&) vodax mreT<i 7 gfew wiw-
TS T8I T AT ATEHRATHY FHTAT %7
aat m+ § wfew wror fag g s
t 1 grg wfFwrr TR &1 owAE
g1 gem, warfe, & wror gsaft mft
fx &1 orem #1707 A TEET ST
TEAT, FiE AT TIT F T
. ¥t Igeay guwwAt A7 ATgAT ¥ R
®! nrawadt qeEl & 17 ¥ oy ¥
Lo A oy §

Written Angwers SRAVANA 4, 1890 (SAKA)  Written Answers

1938

(m) fawmaraetas & mx wfe-
wTHY 10 &eo Hro TTET TyTiOW 5T ¥
TT A X DY | www
AT I gf, At gy gromr H
afeafaa fed amr & fedr ge wiv
108 o HYo TETTT HT £GIYAT &Y 4R
qv fa=re fegr adar

Emergency Doors of Avro.748

1302. DR. KARNI SINGH: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it ig a fact that the
emergency escape doors of Avro-T48
have known to come out in fligt; and

(b) if so, the reasons therefor and
the steps taken to correct this defect?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). There was
one occasion, on 20th January 1088,
when the emergency exit (window)
opened out during the take-off. On
investigation of the incident, it was
established that this happened because
a passenger had inadvertently opera-
ted the window lever, and that there
was no defect in the design or work-
manship of the emergency exit.

To prevent the recurrence of such
an incident, Indian Airlines are hav-
ing the emergency exists painted in
red with the instructipng “NOT TO
BE OPERATED IN FLIGHT".

Three-Language Formula in Seheols
in Delbd

1304, SHRI G. S. REDDI: Will .the
Minister of EDUCATION be vleased
to state:

(a) whether it is a fact that - the
Union Territory of Delhi hes adopted
the three-language formula; and

"(b) it so, what sre these three
languages and when schools in Delhi
are likely to implement the scheme?
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THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (a)
The multi-purpose schools under the
Delhi Administration, since converted
into Higher Secondary Schuols, used
to have syllabug based on the three-
language formula, At present there
are 12 schools in Delhi following the
All India syllabus of the Central
Board of Secondary Education, which
have adopted the three-language for-
mula. The rest of the schools in the
Union Territory of Delhi have not
adopted the formula.

(b) Information regarding the
languages required in the schools in
Delhi following the All India syllabus
of the Central Board of Secondary
Education is given in the attached
statement. As regards the gquestion
ag 10 when the rest of the schools in
Delhi are likely to implement the
three-language formula, the matter
is under the consideration of the
Delhi Administration,

Statement

Every candidate for All-lndia High-
er Secondary Examination is required
to offer Three Languages as under:—

(i) A language at the higher level:

Hindi, Urdu, Bengali, Punjabi,
Gujarati, Marathi, Malayalam, Tamil,
Telugu, Oriya, Assamese, Kannada,
Kashmiri, Sanskrit, Sindhi, Manipuri
or a Foreign Language—French, Ger-
man or Russian

(i) A language at the lower level:

Hindi, Urdu, Bengali, Punjabi,
Gujarati, Marathi, Malayalam, Tamil,
Telugu, Oriya, Assamese, Kannada,
Kashmiri, Sanskrit, Sindhi, Manipuri
or a Foreign Language—French, Ger-
man or Russian.

(iii) English.

Notes: 1. The game language shall
not be offered against (i) &
(i),

JULY 26, 1968

Written Answers 1940
2. Hindi shall be offered as
one of the lanuages either
under (i) or (ii).

3. Under the language at the
lower level, a student js ex-
pected to have only an ele-
mentary knowledge of the
language offered by him.

Respect to National Flag and Anthem

1305. SHRI G. S, REDDI: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are aware
tha; the National Anthem screened at
the end of each screen play is not
duly honoured by the whole public
standing in attention;

(b) whether the Cinema Managers
will be further direcied to arrange due
honour and respect being shown to
the National Flag and the Anthem;
and

(c) whether any legislation is und-
er contemplation to punish disrespect
to the Flag and the Anthem in the
country?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a) and
(b). Generally people stand up ana
observe proper decorum when the
National Anthem is played in cine-
ma houses, However, complaints have
been received from time to time of
lapses in this matter on the part o1
the audiences, Recently, the Minister
for Information and Broadcasting has
issued an appeal to the cinema exhi-
bitors to ensure that proper decorum
is maintained by the audiences when
the Nationa] Anthem js played.

—
(e) It is proposed to undertake legis-
lalion to penalise overt acts of insuu
to the National Flag and the Natlonai
Anthem.

Students Participation in School
Administration

1308. SHRI G. S. REDDI: Will the
Minister of EDUCATION be pleased
to state the full details of the new
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scheme envisaged by him according
to which the pupils in the £chools are
to take greater part in the admini-
stration of the schoolp

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): No
such scheme has been taken up.

Pak. Inflitrators in Tripura

1307. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of
HOME AFFAIRS be pleased to state:

(&) whether it is a fact that there
are a8 number of illegal Pakistani in-
filtrators in Tripura at present and if
so. the estimated numbe- thereof;

(b) how many such infiltrators had
been apprehended in Tripura since
the Independence and how many were
deported;

(c) the procedure and arrange-
ments for apprehending and for de-
portation of these infiltrators; and

(d) the further steps which are
being taken to comb out such sub-
versive elements from the border
territory of Tripuva?

THE MINISTER OF STATE IN
THF. MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). The exact
and upto date information is  being
collected and will be laid on the
Table of the House.

(c¢) and (d). The following measures
have been adopted:—

1) Intensive guarding of the bor-
der is being done by the Bo der

Security Force

(il The number of outposts in the
border villages has been in-
creased.

(iliY Powers have been delegated to
the locl authorities of the Tri-
pura Administration for ensur-
ing an expeditious eviction of
the Pakistani infiltrants from
Tripura.
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(iv) A Tribuna] has been appointed
to consider the cases of Pakis-
tani infiltrants.

Free Compulsory Education in Tripura

1308. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of EDU-
CATION be pleased to state:

(a) the number and percentage of
children in Tripura in the age groups
between 8 and 14 years, who do mnot
2o to schools; ‘

(b) whether the schooling facilities
in Tripura are adequate for proper im-
plementation of Free Compulsory
Education system as envisaged in the
Constitution:

(c¢) if not, the extent to which the
facilitles fall short of requirements;
and

(d) the steps being taken to provide
for adequate schooling facilities for
children between the age of 8 and 14
years in Tripura?

THE MINISTER OF STATE 1IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD):
(a) to (d). The requisite information
is being collected and will be lald on
the Table of the Sabha in due course.

Free and Compuisory Education
Scheme in Tripora

1309. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of EDU-
CATION be pleased to state:

(a) whethe- there is a proposal to
introduce free education upto High
Schools or Higher Secondary leve] in
Tripura and, if so. Government's deci-
sion in this rega-d:

(b) the States|Union Territories in
which free education upto such level
has already been introduced;

(¢) whether the system of free and
compulsory education of children up
to 14 years of age is enforced In Tri-

purs;



1943 . Written Anrswers

(d) if so, whether it is 5 fact that
in the absence of any penal action
against defaulting parents a large
number of children there take to me-
nial jobs like that of domestic ser-
vants ang shoe-shine boys: and

(e) .the steps being taken by Gov-
ernment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(BHRI BHAGWAT JHA AZAD):
(a) No such proposal han been re-
ceived. L)

(¢} Educatién in Tripura is free
upto VIIth standard but has not yet
"bzen made compulsory.

(d) and (e). Information is being
collected from the Administration.

(b) A statement is attached.

Statement

The poeition of free education upto
high schoo] or higher secondary stage,
according to the information available
in the Ministry, is as follows:—
- Andhra Pradesh (for girls anly)

Jammu and Kashmir.

Madhya Pradesh (for girls only)

Madras‘

Mysore (upto Xth standard)

Orissa (for girls, children of Pri-

mary school teachers and State

Class IV employees and Scheduled
Castes|Scheduled Tribes).

Punjab (for certain categories €.8.
for girls and for children of back-
ward and Harijan classes subject
to prescribed income conditions).

Uttar Pradesh (only for girls upto
Xth Class).

West Bengal (upto Xth Class for
tribal and Scheduled Castes pu-
pils with low literacy percentage).

Andaman and Nicobar Islands.

Dadra and Nagar Haveli.

Delhi (In Delhi Municipal Corpora-
tion schools only)
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Laccadive, Minicoy and - Amindive
Islands.

North East Frontier Agency.

Pondicherry (for girls only).

Tripura (for Scheduled Castes|Sche-
duled Tribes, girls and children of
Government employees with in-
come limit of Rs. 1,200 p.a.)

Police Firing in Kamalpur
1310. BHRI KIRIT BIKRAM DEB

' BURMAN: Will the Minister of HOME

AFFAIRS be pleased to state:

(a) whether a judicial inquiry has
been ordered into the Police firing in
Kamalpur (Tripura) on students en-
gaged in food-agitations in April this
year, in which a number of students
had been killed and injured:

(b) if so, the terms on which the
matter had been referred for such

inquiry;

(c) whether the inquiry has been
completed and if so, the findings
thereof: ang

(d) the action taken against the
officers found responsible for the

firing?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA)Y: (a) Yes Sir. The Gov-
ernment of Tripura have appointed a
Commission of Inquiry with  Shri
S. B. Laskar District and Seasions
Judge, Tripura, as its sole member to
enquire into the incident of firing by
police on 17-4-68 at Kamalpur (Tri-
pura) in which one student died and
five others were injured.

(b) the terms af the Commission of
Inquiry are (i) the cause and nature
of the situation which led to the
firings on the 17th April, 1968; (i
whether the firings which were report-
ed to have caused injuries to some
persons and to have led to the death
of one person as a mesult of injuries
were justified: angd (ill) any other cir-
cumstances whichto the Commission
may appear to be relevant.
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(¢) and (d). The inquiry by the
Commmioh is still in progress. -
Mao’s work in  Caloutta University

Syliabus

1311. SHRI MEETHA LAL MEENA:
Will the Minister of EDUCATION be
pleased to state:

(a) whether the  Calcutta Univer-
sity has decided to include in the
Political Science syllabus the Com-
munist Chinese leader Mr. Mao Tse-
tung's works; ang i

(b) if so, whether Government have

.been consulted in this regard?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) and (b).
The required information s being
collected and will be laid on the Table
of the House.

Correctinn.o! Answer to Unstarred
Question No, 10384 dt 10-5-1968 re-
rarding Andaman and Nicobar Islands

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. 5. RAMASWAMY); “The
amount shown in column 7 against
serial No. 16 of the Statement attach-
eq lo the answer given in reply to
part (a) and (b) of Unstarred Ques-
tion No. 10384 in Lok Sabha on the
10th May 1988 has inadvertantly been
given rongly as Rs. 3,022.20 p. The

-correct figure is Rs. 1,238.20 p,

12 hrs.

PAPERS LAID ON THE TABLE

ANNUAL ACCOUNTS AND AUDIT REPonrTs
_oF VISARHAPATNAM & Bomupay
Port TRUSTS

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAQ): I beg to lay on the Table a
copy each of the following papers

. urder ‘sub-gection (2) of section 103

. of the Major Port Trusts Act, 1063:—-

(1) Annual Accounts of the Visa-
khapatnam Port Trust for the year
1966-67 and the Audit Report thereon.
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(2) Annual Accounts of the
Bombay Port Trust for the year
196867 and the Audit Report
thereon. [Placed in Library.
See No. LT-1454/68],

‘CeRTIFIED ACCOUNTS OF INDIAN INSTI-
TUTES oF TECHNOLOGY AND ANNUAL
.- REPORT QF INDIAN INSTITUTE oF
TecaNoLogY, KBARAGPUR

" THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): I beg to lay
on_the Table—

(1) A copy each of the follow-
ing papers under gub-section (4)
of section 23 of the Institutes of
Technology Act, 1861: —

(1) Certified Accounts of the Indian
Institute oy Technology, Mad-
ras, for the year 1966-67
along with the Audit Report
thereon.

Certified Accounts of the
Indian Institute of Techno-
logy, Kanpur, for the year
1986-6T7 along with the Audit
Report thereon.

(ii)

(2) A copy of the Annual Re-
port of the Indian Institute of
Technology, Kharagpur, for the
year 1066-67. [Placed in Library.
See No. LT-1465/68].

NotrricaTiONs UNDER ARMs (Amewp-
MENT) Rurzs, Civi. DerEnce AcT
rrC,

THE MINISTER OF STATE IN THE
AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
I beg to lay on the Table—

(1) A copy of the Arms (Am-
endment) Rules, 1088, published
in Notification No. GSR 1019 in
Gazette of India dated the Ist
June, 1968, under sub-section (3)
of section 44 of the Arms Act,
1959. ([Placed in Library. See
No. LT-1456/68].
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(2) A copy each of the follow-

ing Notifications under section 20

of

(1i)

[Placed in Library.

the Civil Defence Act, 1968:—

(i) The Civil Defence Rules, 1968,
published in Notification No.
GSR 1277 in Gazette of India

dated the 10th July, 1968.

fication No. G.S.R.
Gazette of

10th July, 1968.

1456/68].

(3) A copy of Notification No.

8.0. 2435 published in Gazette of
India dated the 6th July, 1868,
issued under section 1 of the Civil

Defence Act,

1968. [Placed in

Library. See Nv. LT-1457/68].

(4) A copy each of the follow-

ing Notifications under sub-section
(2) of section 3 of the All Indin
Services Act, 1851: —

(iii)

(iv)

(i)

(i) GSR 811 published in Gazette
of India dated the 4th May,
1968, containing corrigendum
to GSR 422 dated the Ist

April, 1967.

1955.

(Pay) Rules, 1954

(Pay) Rules, 1954.

The Civil Defence Regula-
tions, 1968, published in Noti-
1278 in
India dated the

See No. LT-

GSR 833 published in Gazette
of India dated the 11th May,
1968, making certain amend-
ment to the Indian Adminis-
trative Service (Fixation of
cadre strength) Regulations,

GSR 834 published in Gazette
of India dated the 11th May,
1968, making certain amend-
ment to Schedule III to the
Indian Administrative Service

GSR 835 published in Gazette
of India dated the 11th May,
1868, making certain amend-
ments to Schedule III to the
Indian Administrative Service
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(v)

(vi)

fvii)

(viii)

(ix)

(x)

(xi)

(xii)

Popers [ald 1uds

The All India Services (Con-
ditions of Service) Residuary
Matters (Amendment) Rulés,
1068, published in Notifica-
tion No. GSR 836 in Gazette
of India dated the 11th May,
1968.

GSR 837 published in Gazette
of India dated the 11th May,
1968, making certain amend-
ment to the Indian Adminis-
trative (Fixation of cadre
strength) Regulations, 1955.

The Indian Forest BService
(Probation) Rules, 1968 pub-
lished in Notification No. GSR
887 in Gazette ok India dated
the 18th May, 1048,

G.SR. 888 published in
Gazette of India dated the
18th May, 1068 making cer-
tain amendment to Schedule
11T to the Indian Police Ser-
vice (Pay) Rules, 1954.

G.5.R. 880 published in
Gazette of [ndia dated the
18th May, 1868 making cer-
tain amendment to the Indian
Police Service (Fixation of

cadre strength) Regulations.
1955.
G.SR. 890 published in

Gazette of India dated the
18th May, 1968 making cer-
tain amendment to Schedule
III to the Indian Police Ser-
vice (Pay) Rules, 1054.

G.S.R. 951 published jn
Gazette of India dated the
25th May, 1968 making certain
amendments to Schedule III
to the Indian Administrative
Service (Pay) Rules, 1854

The All India Services (Con-
duct) Amendment Rules, 1968,
published in Notification No.
G.S.R. 952 In Gazette of India
dated the 25th May, 1968
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(dii) GS.R. 1017 published in
Gazette of India dated the 1st
June, 1968, making certain
amendments to Schedule 01
to the Indian Administrative
Service (Pay) Bules 1854.7

Pgpers Laid SRAVANA

(xiv) G.5.R. 1077  published in
Gazette of India dated the 8th
June, 1968, making certain
amendments to Schedule III
to the Indian Pulice Service
(Pay) Rules, 1854

{xv) G.S.R. 1078 published in
Gagette pf India dated the 8th
June, 18968, making certain
amendment to the Indian
Police Service (Fixation ' of
cadre strength) Regulations,
1955,

{xvi) G.S.R. 1079 published in
Gazette of India dated thedth
June, 1968, making ce Y
amendment to the Indian Ad-
ministrative Service (Fixa-
tion of cadre strength) Regu-
lations, 1955.

{xvii) The Indian Forest Service
(Fixation of cadre strength)
Amendment Regulations, 186,
published in Notification No.
G.S.R. 1083 in Gazette of India
dated the 8th June, 1968.

xviii) G.S.R. 1113 published in
Gazette of India dated the
15th June, 1968 making cer-
tain amendments to Schedule
111 to the Indian Administra-
tive Service (Pay) Rules,
1954.

G.5.R. 1114 published in
Gazette of India dated the
15th June, 1968 making cer-
tain amendment to the Indian
Administrative Service (Fixa-
tion of cadre strength) Resu—
lations, 1855.

(xix)

G.S.R. 1116 published in
Gazette of India dated the
16th June, 1968 making cer-
1150 (Ai) LSD—10.

x)
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tain amendments to Schedule
I to the Indlan Administre-

tive Service (Pay) Rules,
1954.

(xxi) The Indian Forest Service

' (Reégulbtion oy Senlority)
Amendment Rules, 1968, phib-
lished in Notification No.
GSR. 1120 ‘it “Gazette of
Indid dated the 15th June,
1968. )
ool

{Jp_:ii) The Indian Forest Service

(Released Emergéncy Com-
tisstonied and Short Service
Cothmissioned Officers) (Ap-
pointment by Competitive
Exammatmn) Regulations,

published in Notification
N‘o GSI{’ilﬂa in Gazétte of
India ddted ' the 22nd Jine,
1968.

(xxiii) The Indian Fores‘t Service
(Recruitment) “Amendment
Rules, 1968, published in Noti-
fication No. GSR. 1139 in
Gazette of India dated the
22nci June, 1968,

(xxiv) The All India Services
(Death-cum-Retirement Benfﬁ-
fits) Fifth Amendment Rules,
1968, published in Notificar
tion No. G.5.R. 1183 in Gazette
of India dated the 29th June,
1968,

G.S.R, 1246 published in
Gazette of India dated the 6th
July, 1968 making certain
amendments to Schedule III
to the Indian Administrative
Service (Pay) Rules, 1954.

(xxv)

G.SR. 1247 published in
Gazette of India dated the
6th July, 1968 making certain
amendments to the Indiam
Administrative Service (Fixa-
tion of cadre strength) Rc’zu-
lations, 1955.

(xxvi)

IPlaced in Library. See No. L¥-
1458/68). .
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Dzrnr Motor VEnICLES (THIRD AMEND-
MeNT) RuLes

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): I beg to lay on the Table—

(1) A copy of the Delhi Motor
Vehicles (Third Amendment)
Rules, 1967, published in Notifica-
tion No. F.3(10)/67-Transport in
Delhi Gazette dated the 13th
March, 1968, under sub-section (3)
of section 133 of the Motor Vehi-
cles Act, 1939. [Placed in Library.
See No, LT-1459/68].

(2) A statement showing
reasons for delay in laying the
above Notification.

MinisTERS' (ALLowAnces, MebicaL
TREATMENT & OTHER PRIVILEGES)
AMENDMENT RULES

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S, RAMASWAMY): I beg
to lay on the Table a copy of the
Ministers’ (Allowances, Medical Treat-
ment and other privileges) Amend-
ment Rules, 1968, published in Notifi-
cation No. G.S.R. 894 in Gazette of
India dated the i8th May, 1968 under
sub-section (2) of section 11 of the
Salaries and Allowances of Ministers
Act. 1952. [Placed in Library.. See
No. LT-1460/68].

12.02 hrs,

STATEMENT RE. PRIME MINIS-
TER'S VISIT TO SINGAPORE,
AUSTRALIA, NEW ZEALAND

AND MALAYSIA

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): From 18th May
to 1st June I visited Singapore, Aus-
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tralia, New Zealand and Malaysia, in
response to invitations from the Heads
of the friendly Governments concern-
ed. The cordiality and warmth with
which we were received, not only by
the Governments but also by the peo-
ple, reflected the goodwill and friend-
ship which they have for India.

I had visited Malaysia and Singa=
pore before, though not as Prime
Minister. But with regard to Austra-
lia and New Zealand it was a voyage
of discovery. Although we have
known these two countries through
our Membership of the Commonwealth
and have had good and friendly rela-
tions with them, I felt that it was
essential for us to have more direct
contacts.

The central purpose of my visit was
to make personal contact with the dis-
tinguished leaders of these countries,
affp to exchange ideas with them on
current international problems and
matters of mutual interest, The visit
also provided an opportunity to
strengthen our bilateral relations and
to promote proper understanding of
our problems, our policies, our endea-
vours and our achievements. I think
I was also able to correct certain im-
pressions which had beepn created in
recent years because of our economic
and other difficulties.

It was not my intention to seek
specific agreements or to undertake
negotiations on specific matters. How-
ever, the officials accompanying me
availed of the opportunity to discuss,
with their counterparts, matters re-
lating to the furthering of bilateral
cooperation in the economic, technical,
geientific and cultural flields,

I had invited our Heads of Missions
from Indonesia, Laos, Cambodia, Thai-
land, Malaysia and Singapore to meet
me in Kuala Lumpur for consultations.
They gave a first-hand assessment of
the situation, and the thinking in these
countries, on current problems, and of
our developing bilateral relations. I
am glad to inform the House that our
relations with these and other coun-
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tries in the region continue to be good
and are being further strengthened to
our mutual benefit.,

There is a large fund of goodwill
for India and the recognition that
despite her recent difficulties, India
is a vigorous and peace-loving demo-
cracy. I was informed that Indian co-
operation and participation in econo-
mic endeavours would be welcome.
On our part, I reiterated our own
earnest interest us well as desire to
cooperate with them. We are already
discussing possibilities of jncreasing
our trade and «f dcveloping technical
cooperation, joiny wentures, ete. A

Malaysian delegation has already
visited us. Other delegations are ex-
pected.

As the House is aware, a sizable
section vf the people of Indian origin
abroad live in some of these countries,
Over a million are in Malaysia and
Singapore. A majority of them have
settled down as citizens of the coun-
tries of their adoption, and are con-
tributing to the welfare and develop-
ment of these two countries. I was
assured by the leaders of government
in both these countries that there is
no discrimination against persons of
Indian origin. They do have some
problems, which are not unusual in
the circumstances. Given goodwill on
all sides, the difficulties should not
prove insuperable.

Our own views on foreign bases
have been expressed on more than
one occasion. Our stand on Vietnam
is also well-known and was further
elucidated. Thesg countries were, in
varying degrees, concerned about the
possible economic and politica] conse-
quenceg of the changing conditions in
the area, Naturally, we are interest-
ed in the South-East Asian region,
which we would like to see as an
area of peace, cooperation and pros-
perity. We believe that the security
a8 well as future of the region lie in
the stability, growth and rapid econo-
mic development of these countries,
based upon such cooperation as their
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sovereign and independent
mentg may choose to have.

govern-

The Governments of other friendly
countries in this region had invited
me and I should have liked to res-
pond. I regret ] was unable to do so
on this occasion. We attach the high-
est importance to our relations with
these and other countries of the
South-East Asian region. Fortunate-
ly, we have very close relations with
them and it will be our constant
endeavour to further strengthen these
relations, which are based on mutual
cooperation and respect for one an-
other’'s independence.

s Tfeem  (90) (ge T
gt wfg@ | o7 qfewr o< ¥zw
gt sifg@

MR. SPEAKER: Some Members
have also written about it. I think
the hon. Member over there has also
written about it yesterday. They
have told the Prime Minister also, Let
us hear Dr. Ram Subhag Singh. He
is going, to tell us about the work for
the next week. We will see whether
he can provide some time for this
also.

12.07 hrs,
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH): Sir, Government Business in
this House during the week commenc-
ing 29th July, 1968, ‘will consist of:—

(1) Consideration of any item of
Governmeng Business carried
over from today's Order
Paper.

(2) Consideration of the Statutory
Resolution given notice of by
Shri Yashpal Singh seeking
disapproval of the Gold (Con-
trol) Ordinance, 1868 and the
Gold (Control) Bill, 1968.
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(3) Consideration and passing of

the  Enemy Property Bill,
1988, '

(#) Consideration and passing of
the Indian Patents and Design
(Amandmenl) Bil1, 1968 and
¢onsideration of a ‘motion for
reference of the Patents Bill,
1967, 40 a Joint Committee.

(5) Oonsnderation and passing of:

The Inter-State Water  Dis-
putes (Amendment) Bill,
1968.

Thq Police Premises (Eviction
of Upauthorised Occupants)
Amendment Bill, 1668, as
passed by Rajya Sabha.

The Police Premises (Eviction
of Umpthornod Occupants)
Amendment Bill. 1968, ws
passed by Rajya Sabha.

The Banking Laws (Amend-
ment) Bill, 1968 as reported
by the Select Gommittee.

MR. SPEAKER: They were just now
asking whether there will be a dis-
cussion on: foreign policy.

DR. RAM SUBHAG SINGH: As
you knmow, as regards foreign policy,
only two days back we discussed the
Russian arms aid to Pakistan. In
view of that it may not be possible
during the current gession to provide
time for the discussion of foreign
policy.

SHRI RANGA (Srikakulam): Did
he give us the programme of work
for the eurrent session or for next
week only?

MR. SPEAKER: Next week,

SHRI RANGA: It will be for the
next week. I wag under the impres-
ajon that the Gpld Control Bill was
tp be sent to the Select Committee.
But my hon. friend has not mention-
ed it

DR. RAM SUBHAG SINGH: 1 have
said that.
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MR. SPEAKER: We did agsin cob»
sider it; jt was mentioned at the Ad-
visgry Committee.. Wa have dec
thé it shall go to the Selgct C::q;-i

ee, Buf being an nrdmnncp. we
wall have to pass it belore we adjours,
Therefore the Select Committee will
send it back quickly apd then we will
pass it. We have agreed to that yes-
terday,

sipge ey (faee &)
9 %Mo W gwa fag ¥ ag arer fear
a1 5 ¢8 ¥ ¥ o A-3-e-ivw
W ot frasw f6d wrdd oo
AT wEEdl ¥ ag wrdAT #r o fiw
T §AIE ¥ AR W AME W
t ok 1w fag 3@ 1 oo femwa
fear 9T 1 x4 AT €9 WA WA
o & faforra 5 wfarer #< form o

SHR] BANGA: It was also brought
to your notice by several other hon.
Members and then you asked them to
wait till you were able to take a deci-
sion regarding the sirike by necws-
paper employees. Sir, we are ali b
ing mconvemenced because so man
of these papers are not coming out. i
would like you to give some time
during next week for a discussion on
this.

MR, SPEAKER: A Calling Atten-
tion Notice is before me—I do not
remember in whose name it stands. I
also think we must take an opportu-
nity to discuss it. Perhaps the Rajya
Sabha has already discussed it.

DR, RAM SUBHAG SINGH: Here
also, Kir, the Labour Minister did con-
vey some information to Shri § M.
Banerjee.

MR. SPEAKER. That was convered
without anybody else knowjng about
it. Even ! did not khow anytuing
abeut it. No notice was given that
such a stutement was going to be made
in the Fouse. This praciice vf sume
'hon, Member getting up at any timé,
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for a statement to be mude
e Mlmisier making a staccivent
iﬁ d stop.” I do mot think it is
proper.  Anyway it ‘has happeaed
but I hope it would not happen again.
Cthér hon. Mémbers did not know
that such a statement was going to be
made in the House, 1 did not know
it myself. If some hon. Member EEts
0p, the Chair allows him, he asks for
some information on some subject and
the Minister makes a statemeny wilh-
out any notice being given, -the whole
procedure we adopt collapses. I i.epe
it would not happen again. But on
this subject I would like to have a
discussion some time next week.

..ll. [}

. SHRI S. M, BANERJEE (Kanpur):
Sir, this was done under Rule 340.

MR, SPEAKER: I do not know the
Rule. But hon. Members of the House
rust know that an important state-

~ment is being made in the House,

SHRI 5. M. BANERJEE; 1 only
want to point out, Sir, that your
observation, I am afraid, will go
against the interest of the Members
to raise such matters under a parti-
cular rule, It was under that rule that
the Minister made that statement and
promised to intervene in the matter.

MR. SPEAKER: If hon. Members
are ready to make statements when-
ever they are asked 1 will allow
every Member here to get up and ask
for statements to be made. Tomorrow
they will themselves find it difficult
to cope up with it.

SHRI H. N, MUKERJEE (Calcutte-
North Bast): I am entirely in favour
.ot sticking to the proper procedure.
But in regard to this matter to which
you made a reference I feel it was a
lucky ecoincidence that a matter which
was agitating the House and the coun-
try could be somehow, in spite of the
sjprocedure mentioned and the minis-
‘terial prunouneemeqtl made on it
raised in the House. ‘You feel fht
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urgency of the matter. Shri Ranga
has altesdy put it belore you. This
subject fs hanging firé ahd ¥ the its-
cussion is delayed too long the whole
country suffers.

MR. SPE‘.AKER I have already said
that we will consider it.

o wrew gt amenedt( qercge)
werw Agew, v feet ¢ fr e
e @ A 9y | weEy W
HTHAT AT WL R | o el Y e
w1 &t & fF wg Wi w9 orw s
1 AT g T O Ty § o oW
AN (B aFAE |

SHRI SURENDRANATH DWIVEDY
(Kendrapara): You said, Sir, that it
will be discussed sometime next week,
We must know on what date it ‘will
come up. If not today, are they tsk-
ing it up on Monday?

SHRI BAL RAJ MADHOK (South
Delhi): 'In this connection, Sir, I
think wbout four days back I submit-
ted a Calling Attention Notice. It is
& very important subject, Today,
for example, there iz no Calling Atten-
tion Notice and this could have been
taken up in view of the urgency of
the matter,

MR. SPEAKER: I agree it is an
urgent matter. But I thought they
must be in a position to answer the
points. Moreover, some information
‘has already been given. They must
'b_e able to give some useful informa-
tion. I they are in a pusition to do
so let it be given this afternoon.
Otherwise we can give them time for
a couple of days and let them make
‘the statement on Mondey. But I am
‘definitely going ‘to take it up here.

DR. RAM SUBHAG SINGH: Sir, I
will Aiscuss the matter wl’h the
“Labour Minister. If he sgrees he can
make a statement today itself, dther-
wise 1t will dellnltely be maldle on

Stonday,
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o gemae  wew (FgE)
WS WEEY, ¥ WY H TOT FAAT
e § e o W & og¥ st wETe
TH WEF & WeAw q, 91 I UF qO]
govHTa fFaag A sy s OF
A-T-Az-4x WA wavy foar oy
™ wvE ¥ WY A A7 FRST 40 Y,
& I N 355 g€ | I FAA A vt
farmrfei % oY aga A1-2-Fz-vw A
e felt §, 9 ¥ qer w7 ¥ g
& gAfawTee & wraew ¥ 9= W )
T AT F1 AT WTATH F TIALT Y A
qft § | W9 GG FTF HaAT F Fg 5
W §Tg, a1 IT ¥ AT AR, B
fafaqa darc #@ w97 77 TW 7T
F ITAT T FL AR FH ¥ F7 0F Wi
feq arem gera fame & foq waw
foray smr

MR. SPEAKER: I do not think we
should continue like this. The Sub-
committee has met. I do not know
what decisions they have taken. I
think they have taken a decision to
take up two, by lots or some such
thing. This wag also discussed in the
Business Advisory Committee. It will
be taken up. If something is impor-
tant, we are discussing it in spite of
the rules; we are discusing it and we
shall discuss it. But we have decided
on two no-day yet named motions by
taking lots. Yesterday, Shri Naidu
wanted something should be included.
We have suggested that it may also be
included in the ballot, Let us see
‘what happens.

SHRI SONAVANE (Pandharpur):
In the list of business to be taken up
during this session two items that have
beep listed are discussion of the Re-
port of the Commissioner for Sche-
duled Castes and Scheduled Tribes
and formation of a parliamentary
committee for the redress of grievan-
ceg of these people. I want the Mini-
ster of Parliamentary Affairs to ensure
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that this discussion is taken up the
next week or the week after and not
during the fag end of the session.

st orefre fag (Jgaw) ;=
RS, Tgt T 7 FY a0 ey &, ol
®Y I1a Gl §, gfcot # ava g &,
afer ot 2w w1 wrfers 3-Frama, sa A
I 7 et & 1 A AT R ¥ AR
AW ¥ FASH WIT §T § a7 SqTaT Arfew
g5 2w a1 & WA, ST 99,
ghamn s oo § aifar & a9
W AT & | 7wy & s fE
TH g, q1 WU g, q7 99 § W
TR ¥ feam & WEavy & at #
T[T H Y | FE TG IW AT NG
FY srefasr a¥7 T+ g1 7€ 1
MR. SPEAKER. What is it that he
wants now, I am also a kisan, What
doeg he want now?

ot Toveie g - e @ 5
fFrm g 1A e fregagee &
framr #Y srEwTe 9T &

MR. SPEAKER: Very good.
SOME HON. MEMBERS rose—

MR. SPEAKER: Once
there is no end to it,

it begins,

SHRI MANUBHAI PATEL
(Dabhoi): Though the Tek Chand
Committee Report js with the govern-
ment for the last three years it has
not been discussed in the House. I
would request you to cinclude it for
discussion during this session—not
next week or the week after but at.
some convenient time,

SHRI J. H PATEL (Shimoga)
Spoke a few words in Kannada.

SHRI GEORGE FERNANDES
(Bombay-South) Spoke a few words
in Kannada.
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MR, SPEAKER: No, no.

SHRI DHIRESWAR KALITA:
(Gauhati): You have had the pleasure
of disallowing our calling-attention
notices regarding the floods. Recent-
ly there was flood devastation in
Assam as also in Rajasthan. In Assam
18 people were killed and in Rajasthan
45 people were killed. The Prime
Minister and the Minister of
irrigation and Power, Dr. K, L. Rao,
also visited Assam, Now Haryana is
also affected by floods. So I want that
Government should at least make =
statement about the flood situation m
the country.

SHRI S. K. TAPURIAH (Pali):
For quite some years our party had
‘been demanding a ban on political
domations by companies. In the last
session the hon. Minister was pleased
to introduce a Bill. Now we hear that
a serious rift has taken place in the
ruling party. So we want to know
when it will come up for discussion.

MR. SPEAKER: You are seeing re-
portg in the papers every day. The
Bill is before the Rajya Sabha,

SHRI SAMAR GUHA (Contal):
First on a point of personal explana-
tion. Yesterday and the day before I
invited your wrath when I tried to
Taise the question of the newspapers’
strike. I quite agree with you that it
was completely unfair and that when
Yyou have decided that a calling-atten-
tion notice should be rejected the
matter should not be raised in the
House.
cause the matter was so urgent, for
1he last two days I tried to raise it
and invited your displeasure. But I
was surprised to see that an impro-
mptu statement was made by the
Minister on that very question, That
was very bad and, I should say, it was
some injustice done to other Members.
"This practice should not be followed.

Secondly, I quite appreciate the
point raised by Chaudhuri Randhir
Singh because many States in India
-are seriously affected by floods. Now
it is the harvesting season ond it is
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expected that the Agriculture Minister
should make a statement and you
should allow us some time to discuss
that.

SHRI TENNETI VISHWANATHAM
(Visakhapatnam): The Educsation
Minister has given us a White Paper
and has also recently indicated that
students should be given a part in the
management of universities, Are we
going to have any discussion upon
this subject also?

SHRI S. M. BANERJEE: Sir, I want
to give a personal explanation about
what Shri Samar Guha has said just
now,. You were not in the House
when I raised that question.

MR, SPEAKER: I know the whole
thing.

SHRI S, M. BANERJEE: Sir, I
always rely on the Rules of Procedure.
My interpretation may be wrong but
1 raise & question under the rules, I
raised thig question that day under
rule 340 and the Deputy-Speaker
could have rejected it, but it was very
good of him to accept it. The Mini-
ster was prepared to answer it, So
let not the impression go round that
1 raised the question of strike by
newspapermen forcibly. I quoted a
rule and it was for the Deputy-Spea-
ker to reject it or waccept it. He
allowed it.

o fora @ W1 (AgEAY) ;W
wgeT, v frdgs ot foedr s ¥
T 47 gETew qfers wmERd &
qrReH ¥ 4T qg ¢ /A ¥ |ar i
maﬁlwmﬁqwmﬁ
P L1 )

@ OF a1 ¥ WY FAT A
£ f fagre & s e aem afy &
T N & 1y wrk § W Ao Swd
fagre qF fa ¥ wmwa & 1 F ¥ wra-
wéw foqr @1 ag W A walere
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MLELE ST

ﬂﬁﬂtﬂ‘tw&wmmt
FT TF Fw ¥ WX 7g waq e B
q *8 Ay &7 pFEE W & fag
#r'&ttl ..... (rra

:M]-‘t. SPEAKER Order, order.
Please git down. I have heard him.
Now, before 1 go to the next .item, 1
want to express my sarraw, Once it
begins, I am not able to control.
When the leaders get up, I.am not
abletollypp!oth IrIpermit
leaders, everybody ge

SHRI HANGA: - You héed not go
beyond leaders if you wish so,

MR. SPEAKER: That is agreed. I
am very happy. I think so. We will
have some procedyre, Only Ieaﬁgrs
can get up and say sqmethmg
everybody is getﬂng and maki‘lu
;:peech from floofls tr:?orelkn affairs,

erybody is d,oing it. T am helpless.
Next time, it will not happen. I made
a mistake today. That is all,

12.264 hrs,
BUSINESS ADVISORY COMMIPTEE
TWENTIETH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH): I beg to move that. this
House agrees with the Twentieth Re-
port of the Busihess Advisory Com-
mittee presgnted to the House on the
2th July, 1968.

MR. SPEAKER The quution i.l

zhislinwamwith

B.A.C. Report JOLY 86, tof8 . BWills Intrdddved

1068 .

od o the Housé on the 25th July,
19068."
i‘he motion was adopted.

—

12.27 brs.
(Mr, DEPUTY-SPEAKER in the Chair]

INDIAN PATENTS AND DESIGNS
(AMENDMENT) BILL®

THE MNISTER OF INDUSTRIAL.
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A.- AHMED): I
beg to move for leave to introduce

a Bill further to amend the Indian
Patents and Designs Act, 1911.

MR, DEPUTY-SPEAKER:
question is:

The

"That ]eave be granted to intro-
‘duce a Bill further to amend the
Indian Patents and Designs Act,
1911

The motion was adopted

SHRI F. A. AHMED:
the Bill.

I introduce

12.27} hrs.

STATEMENT RE INDIAN PATENTS
AND DESIGNS (AMENDMENT)
ORDINA.NCE

., THE MINISTER OF INDUSTRIAL
PEVELQPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): 1
beg to lay on the Table a copy of
the explanatory statement giving
reasong for immediate legislation by
the Indian Patents and Pesigns (Am-
.andment) Ordinance, 1968, under gule
71(1) of the Rules of Procedure and
Conduct of Business in Lok Sabha.

ﬁ'le ntieth Report ' of the Busi- [Placed in Library, See No. LT-
ness lem i'.!ommmee present- 1462)'88]
in Guatte "of India ‘Bmaorﬁlmry, Part 10, sectldn 2,

whaes
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1228 hrs. 1229 hrs,
o, PERTY BILL* INTER-STATE WATER DISPUTES
ENEMY PRO (A MENT) BILL*

| wfgw @4 (s fedw o)
& e &1 st & S < § B
Wi sfoeen faw, 1962 & woiA
m%ﬁwﬁmﬁﬁfﬁﬁ
wa wwafe & fre fafee o @@
qereer fawai ¥ fd Soeew &
Y fadas &1 90 @ F1 WA
& o |

MR, DEPUTY-SPEAKER:
question is:

The

“That leave be granted to intro-
duce a Bill to provide for the
continued wvesting o¢ enemy pro-
perty vested in the Custodian of
Enemy Property for India under
the Defence of India Rules, 1962,
ard for matters connetted there-
with.”

The motion was adopted.
f: feim fag - 7 fados #
FATTE

—_—

STATEMENT RE. ENEMY PRO-
PERTY ORDINANCE
afava s% (st fedn fax):
& ww—awr F giEwar qar amfmm
graea fawt & fraw 71(1) & W=
war gl WearRW, 1968 T gTW
ﬁgﬁamﬁmmwﬁm
farcor %1 ow wfF qwT q2w 9T T@AT
g
[Placed in Library. See No. LT-1462{
e8],

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): I
beg to move for leave to introduce -
a Bill further to amend the Inter-
State Water Disputes Act, 1956.

MR. DEPUTY-SPEAKER:
question is:

The

“That leave be granted to intro-
due a Bil] further to amend the
Inter-State Water Disputes Act,
1956."

The mction wags adopted.

DR, K. L. RAO: I intreducei.the -
Bill.

12294 hyras.
UNION TERRITORIES (SEPARA-

TION OF JUDICTAL AND EXECU-
TIVE FUNCTIONS) BILL

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
Sir, certain changes in the names of
Members have been suggested to me.
If the House has no objection, I will
move it with the substituted names.

MR. DEPUTY-SPEAKER: Yes.

SHRI VIDYA CHARAN SHUKLA:
I beg to move:

“That the Bill te provide for
the separation of judicia] and
executive functions in Union
territories, be referred to a Joint
Committee of the Houses consist-
‘ing of 33 members, 22 from this
House, namely: —

8hri Jahan Uddain Ahmed,
Shri M. Deiveekan, Bhri
8anjibhai Rupjibhai Delkar, Shri

qubmed in Gazette of India, Ext racidinary, Part TL Sectidn 2. dated

28-7-08.

rimtroduced with 'fhe fétonitiiends tiéh 'of ‘fhe Phesldent
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[Shri Vidya Charan Shukla]
K. R. Ganesh, Shri Ram

Swarup Vidyarthi, Shri K. M,
Koushik, Hazi Lutfa] Haque,
Shri Shri Chand Goyal, Shri
Vikram Chand Mahajan, H. H.
Maharja Manikya Bahadur of
Tripura, Shri M. Meghachan-
dra, Shri V. Viswanatha
Menon, Shri P. M. Sayeed,
Shri Dwaipayan Sen, Shri N.
Sethuramane, Shri Janardan
Jagannath Shinkre, Shri Pra-
vinsinh Natavarsinh Solanki,
Dr. A. G, Sonar, Shri Krishna
Dewv Tripathi, Shri Ram Sewak
Yadav, Shri ¥. B. Chavan,
Shri Vidya Charan Shukla,
and

11 from Rajya Sabhas;

that in order to constitute a
sitting of the Joint Committee
the quorum shall be one-third of
the total hiumber of members of
the Joint Committee;

that the Committee shal] make
a report to this House by the
first day of the next session;

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
shall apply with such variations
and modifications as the Speaker
may make; and

that this House recommends to
Rajya Sahha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of 11 members to be ap-
pointed by Rajya Sabha to the
Joint Committee.”

SHRI C. C, DESAI (Sabarkantha):
On a point of order. I want to know
why these changes were made. We
were asked to make our own pro-
posals and we submitted the names.
Why is he making those changes?

MR. DEPUTY-SPEAKER: The hon.
Member may take up this matter
with the Minister of Parliamentary

Bill Referred to J.C. JULY 26, 1968 Bill Referred to J.C.
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Affairs. We are not concerned with
that matter now.

Now I shall put the motion to the
vote of the House.

The question is:

“That the Bill to provide for
the separation of judicial and
executive functions in Union
territories, be referred to a Joint
Committee of the Houses consist-
ing of 33 members, 22 from this
House, namely: —

Shri Jahan Uddin Ahmed,
Shri M. Deiveekan, Shri
Sanjibhai Rupjibhai Delkar,
Shri K. R. Ganesh, Shri Ram
Swarup Vidyarthi, Shri K. M.
Koushik, Hazi Lutfa] Haque,
Shri Shri Chand Goyal, Shri
Vikram Chand Mahajan, H. H.
Maharja Manikya Bahadur of
Tripura, Shri M. Meghachan-
dra, Shri V. Viswanatha .
Menon, Shri P. M. Sayeed,
Shri Dwaipayan Sen, Shri N.
Sethuramane, Shri Janardan
Jagannath Shinkre, Shri Pra-
vinsinh Natavarsinh Solanki,
Dr. A. G, Sonar, Shri Krishna
Dev Tripathi, Shri Ram Sewak

Yadav, Shri Y. B. Chavan,
Shri Vidya Charan Shulkla,
and

11 from Rajya Sabha;

that in order to constitute a
sitting of the Joint Committee
the quorum shall be one-third of
the total number of members of
the Joint Committee;

that the Committee shal] make
a report to this House.by the
first day of the next session;

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
shall apply with such wvarlations
and modiflcations as the Speaker
may make; and
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that this House recommends to

Rajya Sahha that Rajya Sabha do
join the said Joint Committee and
eominunicate to this House the
names of 11 members to be ap-
pointed by Rajya Sabha to the
Joint Committee.”

The motion was adopted.

12.33 hrs.

RICE-MILLING INDUSTRY (REGU-
LATION) AMENDMENT- BILL

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): On
behalf of Shri Jagjivan Ram, 1 beg
to move:

“That the Bil] to amend the
Rice-Milling Industry (Regula-
tion) Aect, 1958 as passed by
Rajya Sabha, be taken into con-
sideration.”

This is one of the least controversial
measures with which we have come
before this House. As the House is
wel] aware, we have already the
Rice-Milling Industry (Regulation)
Act of 1858 which is in force at the
moment and which has been operating
for the last few years. On the basis
of the experience of the last few
years we find now that there is a
need, in consonance with public policy,
to bring about some changes in the
existing law.

When the old Act was enacted, the
main purpose was to provide some
safeguards to the hand-pounding in-
dustry from the point of view of
employment. But now, as you are all
well aware, we are trying to see that
the problem .of food is attacked from
various angles. Food production has
mainly two angles: one is production
and the other is processing,
séorage, etc.

In our country paddy is a very:
important crop. Almost half of our

Rice' Milling SRAVANA 4, 1880 (SAKA)
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production or slightly less than half of
our production ig that of paddy. But
unfortunately in regard to paddy, the
processing facilities which are avail- .
able in our country are not completely
satisfactory. Most of the existing rice
mills are outmoded gmall mills. We
have, according to the information
available with us about 45000 or
50,000 rice mills in our country, but
most of them are hullers most of them
are just adjuncts to dal mills, power
mills, pumping sets, etc. The machi-
nery which is used to process rice is
outmoded, the technology is outmod-
ed, and as a result of that, the out-
turn, the recovery, which we get is
s0 low so poor, that considerable
quantities of valuble rice is lost in the
process . It is in our nations in-
terest to see that such valuable food
is not allowed to be lost simply for
lack of inadequate processing facili-
ties in our country or for lack of
moderp factories in our country. This
is one of the main aspects in the
light of which the hon. members
should look to the provisions of this
Bill.

In the existing Act there is no pro-
vision for giving preferential treat-
ment to the mills of the publc sector
or to the mills erganised by the
farmers in the co-operative sector.
This Bill makes u specific provi-
sion for giving preference
in granting permits to a  govern-
ment company or a corporation owned
or controlled by the government over
every other applicant; s;md to =
farmers’ co-operative society over
every other applicant, not being a
government company or a corporation
owned or controlled by the Govern-
ment. So, one of the purposes of this
Bill is to see that the cooperative
sector mills of the farmers as well
as the public sector organisationsg are
given preference in regard to grant
of permit, ete.

Another important provision with
which I have come before this House
ig in regard to the existing provisions

| of punishment,
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[5bri Aonashid Shinde)

In the old Act, the provisions were
there Yor puhishment bt ok of the
offenders who !vndtﬂ the regilitions,
Who evaded procurément #nd who
evaded provisions o law used to
éfcape with light punishment. Now,
‘we have come forward before the
House' for seeking powers for strin-
gent punishments. In regard to this
matter also, I hope hon. Members will
support the - provisions because there
-have been complaints not only from
social- workers and politicians but also
-from all the State Governments that
-the existing provisions for punishment
of culprits are not adequate. ‘This
matter was thoroughly gone into with
the representatives of the State Gov-
ernments and the State Governments
also have broadly indicated that this
Act needs amendment from these
-various angles,

There is one important provision in
the Bill to which I have made a refe-
rence. There is need to modernise our
existing rice mills. So, we intend to
bring it akout by providing a condi-
tion that when any mill seeks permis-
sion or wants to renew its licence and
so on, the authorities will be compe-
tent to se¢ that some conditiong are
imposed whereby it would be incum-
‘bent on the mills to have the neces-
sary modern machinery attached to
their mills. "'hese are some of the
important provisions in the Bill, and
1 'think they uare least cﬁntmvemial
and they are very much in the inter-
ests of the couatry . . .

SHRI RANGA (Srikakulam): Ques-
tion.

SHRI ANNaASAH SHINDE: 1
hope that by aud large it is in the in-
terests of tlie cyuntry,-though my hon.
friend Shri Ranga may  have some
reservationy about it. This was long
.overdue, and 1 hope that hon. Members
will extend their support to this Bill
from all sides of the House,

‘MR. DEPUTY-SPEAKER: Motion
moved:

“That (he Bill to
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tion) Act,ﬁs a8 passed by Rajya
f‘;bhu. be taeken -into considera-
oﬂ "

SHRI RANGA: The hon. Minister in
t_:harge of this Bill thinks that this Bill
is a non-controversial Bill, but he has
not placed the_ galient. features of this
Bill squarely before the House.

What this Bill seeks to do is to
give a specia]l preference to the so-
called co-operative rice mills in éom-
parison with the existing rice mills
Gov-
ernment themselves are mnot quite
clear about how many Tice mills there
are in our country. Their informa-
tion is that the number is anything
between 45000 and 50,000, Thus,
there is a wide gap of 5000 between
the two numbers. They feel gs if this
nymber does not at all matter very
much. .

I am glad that they were in favour
of hand-pounding, and at least they
had come to be in favour of hand-
pounding after a lot of propaganda
by a large number of us all over the
country, who were pleading for that
employment-intensive process. These
rice mills are also employment-inten-
sive and they provide such a lot of
employment. But we find that now
Government would like to encourage
the Japanese-imported large-scale
monolithic gigantic rice mills. They
are introducing these mills- under the
guise of co-operative rice ‘mills. What
sort of co-operative is it? The man
is supposed to invest a capital of more
than a crore of rupees; more than
three-fourths of it is being advanced
by the Government themselves. A few
hundred peasants are brought in there
as shareholders as it were and then
they call it a co-operative. And they
want to establish tens and twenties
of these rice mills in every district
and throw hundreds of workers into
unemployment.

‘Qitite a num‘ber of ‘our friends’ who
ire ‘intérested ‘in labotir Weve .been
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opposmg the installation of automa-

Ewn w ept- Thmu;notherm

:':;W hon ‘friep tfﬂﬁugtg;.;e?ﬁiq:h:;
;Hﬁ-oduce He says z

thesp smal]
}mlls destroy a lot of materigl.
I would like to know ‘whether he has
gone into this matter with any great
care. Even the husk is being utilised
in severa]l ways. The broken rice is
élso being eaten avidly by m.u- peop]e,
it is not uneatable. It does pot result
in any indigestien or anymmg like
that. THe only thing is that the
polished rice is not there to the neces-
sary percentage of realisation. That
does not mean that there is any
national loss that wiay.

SHRI ANNASAHIB SHINDE: May
1 tell my lion, friend . .

SHRI RANGA: Perhaps, my hon.
friend does not know these things.
Further, he has not had so much ex-
perience of it from his childhood ag
I have had with thes\e rice mills.
know what happens with all these
various byproduct_ whlch we are
using. We are usm,g all the byproducts,
and we are using eyery bit of it. No
bit of it is 'bemg wasted. Even the

useless husk is being used for fuel
purposes.

On top of this, what is going to
happen is that the existing rice mills
‘which would not function or work for
the past cme or two years have got to
Eo on their bended knees before the
officers who will be appoirited by this
Government as well as the State Gov-
ernments in arder to seek perrnusion
t6 restflrt their mills and &t that stage,
1.11!1: would have to shell out so mich
of money ‘end wet the ‘palms of a good
‘fiufiber of people ‘ahdl ANl the pockets
of many more also in order to be able
to_get the licence. I have known also
of instarices where political influence
Has been exploited, ‘even at the pan-
chuynt board level in order to icti-
‘mise 'certain people whb own these
mills and to ‘Histbalify themh and to
prevent thewn from restarting -their
wmills, If and wheén these people go
and sk for the renewal of their
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lilcence, they pitch against them in
rivglry seme kind of a proposal of a
£9-Aperative rice mill and then they
fre. teld that that rice mill is going
th be started in thet particuler apea
at a dis ceotﬁqrmilunrso,sml,
therefore, the renewal of the licence is
not posgible. It is that type of power
w]uch is sought to be given to the
Government through this Bill, and
that is why we ere not 5o much in
favour of this Bill, nor are we pre-
pared to treat it as in the national in-
terest at all.

Coming to the question of punish-
ment also, I find there are all kinds of
punishment. Que is to disqualify these

rice mills.

SHRI ANNASAHIB SHINDE: The-
authority vesting in the competent
officers for granting permits etc. s
already there im the old Bill.

SHRI RANGA: I kpow that the
power is already there for that pur-
pose. But I take all that into view
and then I am raising my ob;echnn.

SHI f&NNASAHIE SH E I have
no objection. He ‘can uss it if he
wants.

SHRI RANGA: Let my hon. friend
look into the Act. He will find ‘that
Government have already the power to
decide whether to hllow A amtll rice
mill to restart or not Whether to 'allow
it to renovate its machinery and if so
with what sort of machinery and so
?n MNow this power is also given.

wrther the punishments gre ajso being
ephanced. Not merely have they now
tried to double and redouble these
‘punishments, but the ‘punishmients
‘Have been increased from imprison-
mernt or find to both also. In this
way they want to throuttle these

le by disqualifying them and dis-
iﬁo them. Therefore, ‘Wwe are mot
in flvour of this gt Wil

d would like my hon. friend to con-
sider the gmendments that have begn
fiven potice of and mslder
care fully. dn framing themua-
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ments also, I would request him to
see to it that the existing rice mills
are not scriminated against and that
there is no kind of monopoly given to
the so-called co-operative rice mills.
Tet there be co-existence between the
old mills as well as these new co-
operative mills. Quite a large number
of very small entrepreneurs, number-
ing about two to five lakhs of people,
‘and nearly three-fourths of the vil-
lagers consisting of agriculturists have
got together and started thesz rice
mills and they have been running this
enterprise,. But now my hon.
friend wants to throttle them
by giving preference over them
to the so-called co-operative
rice mills. The co-operative rice mill
is only a name; behind it, they have
got the favourites of the Governments
at the Central anq State 1level
Therefore, let there be honourable,
decent and non-discriminatory co-
existence between the co-operative
rice mills and the private-run mills.
Let there be no halter round the
necks of these private rice-mills who
are there at present,

SHRI ANANTRAO PATIL (Ahmed-
nagar): 1 rise to support this Bill.
I see no reason why there should be
two opinions about this measure,
Shri Ranga says that the Bill is con-
troversial. His objection is to the
co-operative sector, It is but natural
that he should have an allergy to that
sector as he has to safeguard the
interests of the private sector.

SHRI RANGA: I am in favour of
co-operatives. T am one of the foun-
ders of the co-operative movement.

SHRI ANANTRAO PATIL: Then
he should have congratulated the
Minister on the salient features of
thig - Bill.

Under the term ‘rice mills’, hullers
are also included. Sco the legislation
has been made applicable to these
also. Prof, Ranga knows the condi-
tions of the- rice hullers as well as 1
do. Al rice hullers have become
outdated. And who runs these
hullers? ' Mostly middlemen and
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banias who exploit loot and cheat the
farmers. Unless we replace this out-
dated machinery and modernise the
machinery, there is no possibility of
eliminating waste, improving quality
and getting more production, This is
very essential when we are so short
of rice in the country.

In the rice milling industry, Japan
has made commendable progress.
They have progressed by leaps and
bounds whereas we are still limping
in this field. The time has come
when we should also go in for modern
machinery.

The second salient feature of the
Bill is in respect of granting permits.
In this respect, preference will be
given to government companies, cor-
porations and farmers' co-operative
societies. When we talk of agro-
industrial society, I think we should
give preference to agriculturists’ or
farmers' societies. Especially in the
case of industries based on agricul-
tural produce like cotton, groundnut,
rice, oil mills, ginning and pressing
mills etc, we should give preference
io farmers, Farmers should be induc-
ed and encouraged to run these indus-
trial in rura] areas. So we should
compliment the Ministry for making
ilie provision in this Bill giving pre-
terence to them jin  the grant of
permits.

The third feature of the Bill—to
which Shri Ranga has objected—is in
respect of enhancement of the punish-
ment of the guilty. In the original
Act, the punishment prescribed was

very nominal. Three months
imprisonment and Rs. 2000 fine
are nothing for the rice hul-
ler owners or rice millowners.

Instead, there should be deterrent
punishment for contravention of the
Act. One year's imprisonment and
¥s. 10,000 fine constitute an appro-
priate and deterrent punishment. Not
anly that, if the offence is repeated,
there is provision to confiscate the
machinery and plant also.

I do not want to take more time.
It is necessary. This Bill was over-
due. I think it will not only help
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farmers but also help in producing
more processed rice in the country.
I commend the Bill.

S W AW S (AT ) AT
e, g fow W@ aE W o g
g T faferr T (V) B
1958 ®Y wi® & ¥ fag &1
¥ e w1 N e W) TR
TAWTAT AT T@T §, TEH HI§ wE Al
ag ¥ga w=or § | AfFT Q& & aw
% 1T 9 FgY § F ag e T
TF TFT FET &, a0 agT HA FAT
w3t & afew s wwe TEF &
1A AT R Y | T § AR
AASIE €9 58 FT A 9  IH JF0A
(2) =Y avw feamr sgar § 1

“It is hereby declared that it is

expedient in the public interest
that the Union should take under

its control the rice milling in-
dustry”.
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T{ FiET WA wT FTERET
AT GO=AT A7 T &Y 7 FT FAa
¥F wdr ) wfag & gt mERT §
fraga wem 5 9z @ fag & o<
oF gifawm 34 feeg &1 &7 & %%
FGE F wfeg ¥ 79 # gdgTrd
AR q7% H QR 919 %7 919 | AT FA
¥ G¥ F FOAER FIETHET G
gear & A I9F fAU IzF g @
aFar B

@ a7 & g @ SifgaT @
At 2 5 ferwe el &1 wezr &
fagsiaa i fmromrm ) § @7 are
TR # 78 garg A1 wmEar § oA
st ATAT FTH A A AT §
qZ TIAAZT sTAT & AT ST GfEa
AT # 3 e w7 R
afew | w=faw A% o1 FEgHET
%27 ¥ faw 3991 2 #T 29 H qraEy
dar #fer

SHRI DATTATRAYA KUNTE
‘(Kolaba): I had heard the hon. Min-
ister with close attention ...

SHRI R. D. BHANDARE (Bom-
bay Central): Not with closed mind?

SHRI DATTATTRAYA KUNTE: It
ig for friends like Mr. Bhandare to
sit here with closed minds, I have
an open mind and very open ears and
keen attention. I was trying to
understand from him the reason why
be brought forward this Bill. He said
that the number of mills and hullers
was between 45,000—50,000, They
are all licensed and if he had had con-
sultations with the State Govern-
ments, it should have been easy and
possible for him to give the exact
figures to this House. Secondly, he
wanted to say that the machinery was
out-dated and out-moded and he was
recommending to this House gome sort
o.f a Japanese machinery. He did not
€ive any figures about the production

1150 ¢Aj) LSD—11.
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from these new mills or machinery
which he wants to commend to this
House. Nor did he compare the pro-
duction of the existing mills and
hullers. He was generalising: the
new machinery is good; the old
machinery is outmoded. The Minis-
ter of the Government of Indig Is
saying this and so it is to be accept-
ed. ] bow down to him. But I
should like to be educated also. He
wanted to tell us that preference
would be given to the State entering
the trade and industry; later on co-
operative societies and further later
on, if there is any scope left, the
existing mills. I should like to know
whether this is the policy 1aild down
under the Industrial Policy Resolu-
tion. ‘That Resolution demarcated”
certain sections to be completely in
the public sector, which the State
will take over and the others were
not to be completely in the public sec-
tor. This House passed that resolu-
tion and I think the hon. Minister
was also a Member then when the
resolution on industrial policy of co-
existence was passed. The senior
Minister was then a member of this
House when the policy of co-exlstence
was adopted. If this policy of co-
exlstence is to be given up, let it not
be done surreptitiously, I wil] go
with him much longer than he thinks
it will be possible for him to go with
me, Let him remember his old policy
and principle. He has changed: 1
mean the hon, Minister who moved
the Bill. He has not taken over all
those policies to the new Bill. There-
fore, I would really like to tell him—
Do you want me to continue, Sir?

MR. DEPUTY-SPEAKER: You will
take some time.

SHRI DATTATRAYA KUNTE: I
will.

MR. DEPUTY-SPEAKER: You may
continue after the lunch recess. Now,
I have a number of slips, and the
time is very limited, So, I request
hon. Members— (Interruption)—I will
try to accommodte theam— (Interrup-

tion),
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13 hrs.

(Bilaspur):

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock,

The Lok Sabha re-assembled after
lunch at five minutes past fourteen of
the Clock.

[SEHRIMATI TARKESHWARI SINHA in the
Chair]

RICE MILLING INDUSTRY (RE-
PUTATION) AMENDMENT BILL—
' Contd.

SHRI DATTATRAYA KUNTE: Mr.
Speaker, Sir . . .

AN HON, MEMBER: Not Mr.
Speaker; Mr. Chairman or Madam
Chairman.

SHRI DATTATRAYA KUNTE: 1
am addressing the Speaker; I am not
addressing any particular person. 1
would like to point out to hon. Mem-
bers that my address ig the correct
address. She is officiating for the
Speaker and, therefore, ] am address-
ing her as “Mr. Speaker”. Even if it
is a lady Speaker, she will be address-
ed ag “Mr. Speaker, Sir".

SHRI LOBO PRABHU (Udipi):
She is ths Chairman, not the Speaker.
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SHRI DATTATRAYA KUNTE: But
she is occupying the Speaker’s chair,

MR. CHAIRMAN: He may conti-
nue his speech,

SHRI DATTATRAYA KUNTE:
Before we adjourned for lunch I did
make a reference to the Industrial
Policy Resolution only because the
hon, Minister was pleased to say that
first of all he wants to bring the State
into this industry. Next to the State
he wants to bring in the agriculturists
who are the producers and, after
that, if there is any scope, the exist-
ing millers.

SHRI D. N. TIWARY (Gopalganj):
In between, co-operatives are there.

SHRI DATTATRAYA KUNTE:
Yes, it is there. I am thaknfu] to
Shri Tiwary for bringing this to my
notice.

Let us see whether this is one of the
industries which under the Industrial
Policy Resolution adopted by the
House the Government is supposed to
take over. It might be that the hon.
Minister was remembering the reso-
lution passed by his party at Bubanes-
war. But as long as this House has
not adoptej that resolution, it is not
binding on this House. Further, this
Bill is not even in terms of the Bu-
baneswar resolution. They have wate-
req down even that resolution passed
al Bubaneswar a few years back.
Therefore, it is neither fish nod foul;
nor is it in keeping with the Indus-
trial Policy Resolution.

Now, when we consider the Indus-
trial Policy Resolution, the first ques-
tion that will be asked is. What is
wrong with the nationalisation of in-
dustry? Nothing wrong. But what has
happened to the cotton textile indus-
try? This Government is now going
to take over sick mills. In
the case of these rice mills they
will be relegated as if they are out-
moded. The present cotton mill ma-
shinery in this country ig outmoded
by fifty years. The number of looms
that a weaver is attending to in Japan
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is very much more thap the number
attended to by a weaver there. But this
Government does not have the cou-
rage to introduce that system and
their a moment would be that if this
is done there will be unemployment
in the industry, with the result that
the out-moded machinery in the cotton
textile industry will be allowed to
continue in this country. This Gov-
ernment is always under the pressure
of these trade unions and therefore
they are not introduce it.

There was an occasion when I had
an argument with the late Shri G. D.
Ambekar, the leader of the INTUC
in Bombay on a Gandhi Jayanti Day.
I asked of him a question and said that
if he was in favour of Gandhiji’s
philisophy, then he should either go
in for the charkha and other things
in the proper manner but if he would
advocate a neyw ideology, then he
ghould agree to rationalisation in the
cotton industry. There i{g no ration-
alisation in the cotton textile indus-
try because this Government dare not
do it. Ag early as 1946, the present
Governor of Andhra Pradesh, Shri
Khandubhai Desai, g fromer Labour
leader in the cotton textile industry
in Ahmedabad had brought out =a
brochure in which he had pointed
out that during the war years, the
cotton industry had made as much as
Ry, 1100 crores profit. Where have
they sunk that profit? During the
last scssion only, the Commerce
Minister had come forward before the
House with a Bil] under which the
sick mills could be taken over by
Government. There are mills in
Maharashtra which when these be-
came sick were taken over by Gov-
ernment, and Government had sunk
a few crores in thdse mills, but ulti-
mately those mills had to be handed
over to the owners of the mills again.
One does not know what happens to
the crores of rupees of Government,
the money of the poor taxpayer of
this country which has been sunk in
those mills, This Government which
is talking of bringing in the State here
has not the courage to touch the
cotton taxtile niagnates, and they dare
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not do it; they have not the courage
to do it; they will only talk, but they
wil] try to hurt the small only and
they will try tp mislead those friends
who are in favour of the agricul-
turists,

The hon. Member from Ahmed-
nagar was talking about an agro-
industrial society. Who ig question-
ing the need for an agro-industrial
society? Does he Rhow fhat the mills
are located in the villages only? They
are usually there in the villages, Be-
fore lunch the hon. Minister hag not
told ug how the new machinery was
going to give better production. Bo,
during the recess 1 asked "him end he
was pleased to tell me this, and I
shall give that information to the
House because. I do not want to with-
hold it. He has said that as against
the existing performance of the pre-
sent mills of 63 to 64 per cent, the
new mill would give about 67 to 68
per cent.

SHRIMATI ILLA PAL CHOU-
DHURI: (Krishnagar) They are ex-
pected to give about 72 per cent.

SHRI DATTATRAYA KUNTE: This
is what the hon. Minister has told me.
I am prepared to be corrected by the
new Member from Bengal that the
percentage is T2. If it is 72 per cent,
I shall be very happy because 1 come
from a rice-producing area. But then
the hon Minister will have to correct
his figure. 1 shall take it from the
newly elected Member from Bengal
that it is 72 per cent. But let ug see
what the proluction of the existing
machinery is, and what Government
are proposing to do?

In between, my hon. friend from
Bihar, as it were, very agitatedly
and rightly so, because he lives
in the village and he works for
the peasants, butted in. I am not
talking of the trader in paddy. My
hon, friend is mixing the trader In
paddy with the miller. He has objec-
tion to the trader in paddy who takes
the paddy and mills it in his mill,
which is just incidental and then sells
it at g very high price. Let ug make
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a distinction between the trader in
paddy and the miller. If my hon.
friend wants to stand against the
trader in paddy, well, let him stand
against him, and I would not come in
the way. I would like the middle-
men to be eliminated in this sphere,
and the preference should g, to the
miller. But then, will my hon. friend
chastise the Government for the huge
profits which Government are mak-
ing? What is the rate at which Gov-
ernment are purchasing paddy and
what is the rate at which they are
selling the rice? What are the figures
and what is the percentage of profit
which they get? The miller with
whom he is very angry is prepared to
do the business at a profit of about 5
to 7 per cent, but Government wants
a much larger percentage. Will he
compare the figures of the amount
that Government pay to the agricul-
turists for the paddy that they pur-
chase and the price that they charge
him and me? Hg has control over
it; he has control over his Govern-
ment and his party and yet he will
Pass the Bill here because of the party
whip, and later on repent ag we have
been seeing the other day. In this
very House, hon. Members had oppos-
ed the five paise rate for the news-
papers, and yet the Bill was passed,
but we found the hon. Member from
Ahmednagar getting up ang saying
that the rate should have been less.
Similarly, my hon. friends would
allow the land acquisition and requi-
sitioning Bil] to be passed here but
later on raise complaintg about it,

SHRI BIBHUTI MISHRA: What is
the harm if the farmers get together
and start co-operative rice milling?

SHRI DATTATRAYA KUNTE: 1
am thankful to the hon. Member for
putting that question. I have not
opposed it. In fact, I have been telling
about it. That was exactly the reason
why first of all T was dealing with
the State coming in. I shall come to
the co-operative society later on.
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) Is it necessary for the State to come
in in this industry? Has the perform-
ance of the State in any industry
been such that we should compliment
it? Has it been such that that.they
will run these industries at a profit?
In the State of Maharashtra, we have
a State trading farm where ggricul-
tural land which was under sugar=-
cane with private factories has beea
taken over. While the private fac-
tories were making profit, this agri-
cultural farm that .has been created
by Government in the public gector
is losing lakhs of rupees annually.

SHRI LOBO PRABHU: And they
are increasing the price of cane.

SHRI DATTATRAYA KUNTE:
They are losing lakhs of rupees? Have
they benefited the agriculturists in
any way? No, the agriculturists had
to sell the cane at a lesser price.
This ig the case with State trading
where the State does not bother about
the interests of the agriculturistg but
they did help the mills. They might
be co-operative mills, but as against
the poor agriculturists, State trading
has helped the sugar mills. This is
the performance of the State. There-
fore, let the State be very careful
now,

MR. CHAIRMAN: The hon. Member
should try to conclude now.

SHRI DATTATRAYA KUNTE: It
there are interruptions, I have to ans-
wer them.

First of all, there is no case for the
State coming in. As regards the per-
formance of these mills also, are there
any mills which Government run at
present and which are giving this T2
per cent? The hon. Minister was care-
ful enough to say that it is only 68
per cent, Have Government any rea-
son to believe that the present millers
wil] not be able to give that produc-
tion? Have Government ever made a
proposal to the present millers that
they should gitve this production?
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Here, I am reminded of another in-
dustry in regard to which this House
had passed a legislation under which
it was left tp the Khadi and Village
Industries Board to say that there
would be no hullers, no mills and
nothing of that kind so that the rice
would not be polished. But somehow
or the other, this Government under
pressure {rom rice mills trading in
paddy d:d not implement it.

MR CHAIRMAN: The hon. Member
should conclude now.

SHRI DATTATRAYA KUNTE. If
this is a Bill of some importance, then
T do not know whether time is going
to decide the importance of this in-
dustry, with which the whole of this
country is concerned. I am really sur-
prised at this, I am making wvery
cogent arguments. I am not dilating
on any point further than I ought to.

MR. CHAIRMAN: The time had
been allotted by the Businesg Advi-
sory Committee.

SHRI DATTATRAYA KUNTE: With
all respect to the Business Advisory
Committee, 1 mast-§ay that they had
not understood the {mplications of
what this Bil] had stood for.

At one stage, the State was feeling
that it must be left to hand-pounding
only. The hon, Minister hasg referred
to certain things. [ would like to
know whether he has referred to the
report of the study group on the Khadi
and Village Industry for the Fourth
Plan, 1 happened to be a member of
that study team, In our report we had
advised that such machines should be
kept in the villages themselves where
every villager who wants to pound his
paddy will take to that machine, use
the machine himself, use the power
himself and do it himself sp that he
will get all the benefits, he will pay
the actual cost and all the produce
will come to him. 1 am afraid, the
Minister has not seen that recom-
mendation. Hand it over to the gram
panchayat.
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Now, the question arises; because

my hon. friend for the Bihar agricul-
turists has posed a very cogent ques-
tion and I also stand for agriculturi-
sts, whether we should have co-ope-
ratives of agriculturists or not. We
should have.

SHRI RANDHIR SINGH (Rohtak):
Gradually.

SHRI DATTATRAYA KUNTE: Why
not? We need not make it very gra-
dual. Because of the gradualness of
this Government since 1947 the cot-
ton mil] industry is there and this
gradualnesg will take us another cen-
tury. I am not with Chaudhurj sahib
in this; T am very much in a hurry.

MR. CHAIRMAN: 1 would request
the hon. Member to conciude mow.
Many hon, Members, almost of all the
parties, are thers to speak.

SHR] DATTATRAYA KUNTE:
Therefore I really want the co-opera-
tives to comg in.

Now, let ug see what {8 to happen
to the co-operatives, Mostly they buy
the new machinery? Who is going to
produce that machinery and vshat is
to be done to the existing machinery?

MR. CHAIRMAN: The hon. Mem-
ber must realise that I am requesting
him to conclude and many other
Members are there on the list of spea-
kers. Please conclude now.

SHRI DATTATRAYA KUNTE: I
must make a point. If 1 am wasting
the time of the House, I should be
ordered to sit down. I have not taken
longer time. 1 am raising it point by
point.

MR. CHAIRMAN: You have taken
20 minutes now and 5 minutes before
Lunch.

SHRI
have,

DATTATRAYA KUNTE: I

SHRI RANDHIR SINGH: My good-
ness, half an hour!



1991

SHR] DATTATRAYA KUNTE: Yes,

1 wag talking of the co-operatives.
1 am absolutely in fovour of the far-
mers' co-operatives, but let these not
be joint stock companies registered
under the Co-operative Societies Act
48 many of the co-operative sugar
mills are; let them be rea] co-opera-
tives. I am for them becaus: I am a
reprasentative of the rural people ana
1 stand by them.

Then, there are a number of mills
in thig country which are in existence,
What is to happen to them? Are they
going to scrap them? If they are going
to be scrapped, so much national mo-
ney will be wasted. Let Government
openly say that; let them not eall it
damaged machinery. By little impro-
vement the production can come from
62 per cent to 68 per cent, These mills
can work. Let the Government
take over all those mills and
nand them over 4o the co-opera-
tives of agriculturists so that they
will get them at cheaper prices and
they need not pay higher prices for
the new mills. Then the agricultu-
rists will benefit. 1 stand by it but not
in the sense the hon. Minister wants
to do it. -

SHRIMATT ILA PAL CHAUDHURI:
(Krishnagar): Madam Chairman, I
warmly welcome this Bill because
this Bill is really to help the agricu-
turists. What ig this Bil] for? It is
to make milling more effective, to
put the mills where they are needed
80 that the paddy cdn come to the
millsg and thus help the agriculturists.
So, the Bill is very good in its own
way, but there are one or two things
that I would like to bring to the notice
of the hon. Minister if I may be per-
mitted to do so,

In 1866 I understand four plants
were ordered and two big buildings to
house these plants were started. Now
we dp not know whether those four
plants have gone into action and whe-
ther those buildings have been com-
pleted, These were supposed to be
new plants. Had that been done, much
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The hon. Minister has himself said
that we would have some kind of
Japanese machinery.

In Japan, I have scen that there is
some machinery in the milling process
that can mil] the rice to the extent
that it does not spoi] its nutritive
value. I would like to ask whether
we are going to import such machi-
rery or manufacture such rhachinery
the. will keep the nutritive wvalue
of the rice in tact even though it is
milled. This is another clarification
I would like to have from the hon.
Minister.

There are one or fwo points more
that we have tp think about; when
we are thinking of rice and ity was-
tage. In the old mills, of course, with
the outmoded machinery, much is
wasted ang we have to guard against
this waste. But there is also another
kind of waste which; I wonder, it we
have thought of and that is how much
the rats eat? In Burma, the have
had a research and they found that
the fruit of the Lantana plant has a
terriffic effect on the breeding of rats.
They went into this research because
there was the incidence of plague.
Could we not get some data about this
because we have plenty of Lantana
plants in Indiaz and thosg could be
destroyed and lakhs of rats would not
breed, so that much wastage cculd
alsp be eliminated?

While we develop thy country and
mechanise the country, when we take
it on from one step to another. I hope
the cooperative sector will, certainly,
come in and the farmerg will get every
chance because that is one way of get-
ting the economics of agriculture into *
some sort of a shape and giving them
some hope for the future. Within the
last 10 years, as regards Sugar coope=-
ratives, almost 85 have been licensed
and they are working very well.
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There is no reason why the coopera-
tives, when constituted by farmers
who really know the business, should
not flourish, The cooperatives are
institutions thay we want to see flou-
rishing 1 do not know why my hon.
friend opposite objects to co-opera-
tives,

1 would like to point out one thing
more. When we go in for mills, let
us not eliminate hand-pounding of
rice. In this Bill, there ig no mention
of any protection to the hand-puund-
ing of rice as there was in the old
Act. I would like to be assured apout
that. If I may just bring to the netice
of the House, it is a very cogent ques-
tion because hand-pounding, ss you
know, employs in West Benga! alone
12 lakhs of people, the mills employ
30, 884 people and the small hullers
employ 10,000 people. Of these 12
lakh people it is, mostly women who
are engaged in the hand-pounding of
rice. In the hand-pounding of rice,
the nutrition is there and the avenue
of employment is also there. 1 hope
that avenue of employment will be
protected and the women given a
chanc to earn their living by which
the economy, at least, in West Bengal
and in places where the ratio of wo-
men working outside the home i3
small, is maintained.

With these words, I welcome tihe
Bil] and I hope the hand-pounding
industry will be given the protection
that it has enjoyed before.

SHRI S. K. SAMBANDHAN (Tir-
uttani): 1 welcome some of the
provisiong of the Bill. Before deal-
ing with those provisions, I would like
to ask the Government whether they
think that the consideration «f this
Rice Milling Industry (Regulation)
Bill is at all necessary, The Govern=-
ment, very recently, has de-licensed
some 48 industries—this is what they
have salg in answer to a Question
just two days before—including the
manufacture of power alchohal.

The rice milling industry, if we
go into the basis of that, is, more OT
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less, a village industry or a cottage
industry spread over each and every
nook and corner of town, village and
even the remotest part of the coun-
try. If we look at it from that angle,
It is village industry or g cottage in-
dustry. Is it necessary that such a
cottage industry should have so much
of control even in these days when the
Government ig de-licensing bigger in-
dustries? I know many cases, in many
States, where the people apply for
licences and their applications have
been delayed and many people have
spent thousands of rupees for getting
licenceg to establish small rice milling
mills, With those difficulties is it
necessary still to continue such regu-
lations? I hope the Government will
think over this, if not now, at lcast
after passing this Bill.

Coming to the provisions pf - the
Bill, I quite agree that preferences
should be given to co-operative and
public sectors. But as it is, almost
all the State Government who are im-
plementing the provisions of this Act
are showing preferences even with-
out any mention in the present Act.
As a matter of fact, in our own State
one big co-optrative undertaking,
Modern Mill, has come into being
recently, one of two months before,
Such big rice mills cannot nowadays
be established by the private sector
and it is only open to the co-operati-
ve and public sectors to establish
such mills. So. there is no need fom
such a provision to be there. Any-
how, in spite of that, I welcome i$.

SHRI ANNASAHIB SHINDE:
The State Government carnot do
unless they have these powers.

SHRI S. K SAMBANDHAN: As
it ia they have been showing preferen-
ces to co-operatives others. Two
years back, before the last General
Elections. I may say this for the
information of the hon, Minister—
hundreds of applications made three
or four or flve years ago were peén-
ding in the State of Madras. 8o,
such dificulties were also there. In
spite of that, some other people were
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given licences. So also co-operative  qT wiofar 7@! g, g% @ & 4 3

institutions and public sector orga- (T) qewumafa £ 1 & auy aE fiF wTor
nisations can be given without there . -.
being @ provision to this effect. Any- 9 WAl # g Ga1 WAT U FAT &

how 1 quite welcome snowing pre- U7 WHIEIX WIE & # TEr 81&
ference to co-operative and public wie wmy W :, fom aw ¥ T8

sector undertakings, but it should R .

not in any way inconvenicnce a rea- faer & FRLESS L F A FA d ARG
sonable demand from the private EGIGI ag @111' fF 97 |59 B A SR
sector also, particularly from the 3 N ﬂ
people in the villages. In the villa- qA G | T IE G q:{
ges this gives more employment to ELIGECIEE ﬂ"l'g':l' F far am A k‘.:
the villagers, p;rticuli*;ly iin tthi Afw agt o< faeft awg & g &
villages mnear about e industria - . 2

belts. For instance, in our State, LI A ﬂ'iﬁ @Fﬂ‘ % W Sk
near Neiveli in  so many villages A & EEITﬁﬂT AT FTLEMT &g
new rice mills have come up. The -(%,n- aY I FT LR HfEe &1 TFAT
licences for these mills, I may tell a s
the hon. Minister, were obtained 158 G"fT?EIﬁ' qrrm FET FL ATIHA
from the then Government after  FTS1 FEIFEL, qg QAT L& FC 2T
muf:h difficulty; "people had to use g & wemar R 999 OO T
their influence with the then Gov- P R
ernment of Madras. 'Qjﬂi». oA :-“ AT WHIS ’J'_i_ W *‘:r
"Now I come to the penal clause, 1 W/ JEW® Z Wim, B I &
am a man who stands for stringent f9¥ ®A ¥ & A T TEGA HCAT
punishment to whosoever violates the  FFagl & 1 T HIT wrefig o faer &

law, Here I quite welcome some of a
the penal provisions, but the penal §—=¢ T gec @, faw g @

provision of confiscating the machin-  IT UEH faer Y, 37 &9 FY &7 OF FdY
ery is, in my opinion, too much...  # gipfy, WX IW T 10 AT WA
(Interruptions) .
st < fear ma, & # wRaar g

SHRI RANDHIR SINGH: If such fﬁ'mﬂ’(ﬂﬁ'{ﬁ‘ﬁ?@@ﬁ'ﬂ

action is not taken, the 'malpractices
m:rrt::h:u; SAMBANDHAN: Y et vt e ¢,

. & Py wTR R g T # g Y Ay 3
r::i}su:g;“nf L?:r one or hntroafyeiaTs. fast & T FOE Y TG 1 TF
:11;: srn:fsl:tauld romt rlepri‘-u;fl thet’!a- q T FSfHE an wraw F7 AT F I
of fhe. maghllr:rrr v:i’l’.l. d:;riv!::a :;: g W ma fort - ;ﬁmﬁmn
family of its property. That ig too & @@l i | AL Jgr @S H
much. SUTETA AW AT2T FT AT F T949T 2,

Wt B T (whrEr) : owemf FAT ¥ QY BFT £ WX T F A
T, AN o o wHG geT K AWy qg v & & Wi ww e O qnAr
PN P, AT F A A AT s forw a@ ¥ o ¥ ww e .,
agf &, Ffew frw a57 a8 w7 1058 I aE€ ¥ g g wAr ¥ Ay
¥ qre gwr 97 9W & qarfaw a7 faw ¥ 9w et D) gw faw Wi oo &
uxw freg W qonrd wr @, Afew g w1 oA gg @ R oo
VW R g A W I fawr gyt el ¥ w1 @@ @i e
g W W e @ e st e el g€ &, wes  §, i w1 EW
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TG ¢, F A B @6 W T
wRFTT w1 A W T X & ax
|IT 1 qewEs g oAy 1 &, gwfa
", fafree aea @1 At §
9 &7 WgaT § —wea 6 ag o
"oz grF mad’ wee ® faem (Far
o1 9IfEY, ST qET & qE] § a9
&, 37 %) 7@ ¥ A e wfed | gER—
TR agi agrel ¥ Gg fawe wE 4,
a&fF snfeeen sfesay a7 vy O @
TE g, T Tl U< faoell F TR TE
& wmn £, afFw 99 F7 F17 aga ot
€, g @ 99 & I §TH 7E e §,
e fordy ot &Rr7 A9 © 99w |wnaw
&9 I Agr AT =ufgy

Tl fo—3ET & far Sy a9
FTUET T W F, qg T g
& fo Fw @ ofedr | A s
¥ el #1 @A g aren qE O,
T & AFOA M| oW oA T
fore T A € S A FrAOfed
4T § T AR §, 98 qga A=ev
5 §, T ¥ TR FY B g,
FfF gt TN gea g I w1 & faw
# wwraw A @ fer | A Ay
qraT ¥ ST &, ST ¥ far faegw
gz g e

& weat & g & g faw w1 @nE
L 2G|

ot woq ToEy (TSAGT) © wEAET
o, N faaTaFoAT A E
graee T &% qrAAg gge 4 fafae
faenz smwt foy ¥ @Y oAl qa-
=T A ore g7 R A T 99
JUTY ¥ e & it T ag fa faan
qr f5 @ gOTT TEME &1 A
wEgq W W Iod ugr fgAt &
TR AT AT @7 T ATT FTATE IAH
yaT< fFar mar te ase i T g @
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TR TSAFTOT T ST | W A w5y
IR ATT A, e T ¥
¥ A TW W @ WW §,
SAUECI B o O
™ ORI W A awa # 6% faar
o

EH 9HT WA ¥ qraw o faw
smar &, § Y awaar g e afmardrate
R g F1E fa0w agi g, T d
ag Fear Tgar g fF W o Wt
FA T E A ghe g g fee &
¢ fF faerrmanenl &1 geem &% gy
Y A9 gE AT S sifvw A s wf
fadt @ 9, Tad fog gw faw &
Sl figar wa, dfe g % A g
A9 WA qE NEOT W &T frai T
q BR-81 AN gAT AT IARY W
FIGAH AATTEN | T FaA aF qOHTT
wEAw 74T adr Y A IwHT FgAv 97O
W BR-B1E A & A fed o
qt Y g AT FT AR FW@ E qg
T E qym MR @ HE amwe
S AT | EHY ATHTC I O gL
FiH G ATAT HT ATGEE 3 FT qrfers
T @ wafs A § foga atw
arde grar & 3@ " faw mifaw
T ¥ e

& AT IR FH TR N ameEw
fer ad? gewde & ofex OA®
Tz ¥ fay w@ | frawr ey e
aqat TR AR g i i #
Erh S ¥ eE-B g wwr @
£, FTHIRT £ {8 3T 9T g
T § A HE $1 5T $QF | -
e w0 qq TG g, § o
g M dar FuR E woeTORY Afew
% ag e 7@t wrt € fr o A gorg
Q @ v Ae R ¥ Ty
ER F AT FAEH AT ) T AN
g &1 6 @ feat & ot gre g
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B g™ Tggw @ frw I
ar &Y fwT |FiT TiqTw T aE F F9
fraffe #2237 fF wor a e ¥ i
QAT T G § IR A @A 2 g
ST qF WY 7.9 9 T F 57 oy
i WOR F e & J|WH O
W a fax gy sk s Ry
gt wowa Ay ot i e
¥ WA A ) I @Ay oy
W & fF W o fe o
FEATT FT FEAT AT &1 W AGEF
B g o Faet SEEr Bre T@ g
g 9ed @ T g8 FEIeET FY Ay
g 1 gw faw & ofeg & @vsg
I B TE AR T e Tl
@ & cafeg & Fow A g,
fF & o WA g ¥ FET 8,
oYW & AqF IgT A7 fgawr 7@
Q §, "a W7 7 (Rl 1 A grg §
wfar X e v & faw wfas
FqT F@, IR QT TAX AT &qT
£4t, 3 O W qG T qHA
Xre 30 T FWwA ag rear § o oum
famr wfasi & o7 Txw el F w9
g # &ifed

O amagd fs s sty
N aig O | gt st
Y oY =y g &, gy AT gl o g
£ 1 Fwradfesy § WY £1E wewr ST
W & arAa Jufeqa @ fean § 1 fe
fEx WY SR W9 FwTakiess # E,
G g2 av TG Y | W wIAY
g Wi FE Ea § 6 w a faw
A WG ANFE 72 foady mgawe
@t axfe A oR-eR Wil &
WYY I AN G § IART A A
firer &% | WIS @Y P WTHT 3 T g
§ ag e grar fae & a wwAr
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a1 I F fg wogdn § arfe
TAY FE FAE 1 wrow wfgy e
I gaE B A F g @
fasr & ot A =wawar X qfF 99
=Y WY &1 frer w9 | w9 9y =iy fr
Tal ¥ g9 wET ¥ w A1 9% dATY
9% qFMA | BIE FANT FY qTAG 3T B
Hfg ey g Tfgd ) afeT wR
FAT /A AT ¥ G & AT qg
gare fF e SuE F T e
9T HIX 92 FAMT F1 JgT97 fgqT Ay
srafE TR 79 A FEr Ay o g OF
g O vawi 1 |EwRE | W
far & ww & fadcs sem fs R
TR H AW T @ AR e T
T & g & gy ¥, I g mre
Qe sqawar F1 f famr qa fer s@ A
T & ATEeed A o B F 99
% | w1 A 4 fee wmd adfie
e f Tga fadi 1 A9 AT A
¥ Afvd wifs w AATEEI
g 9 W ¥ AR A9 |me Tt
ot qgdT AT @ & | SEw A1 da A"
ag AW FHWH FAM | FAH THC
& o #wr o $1E oS q@ A
¢ afewr faw wifas @ 16 = @r
WY §, ag FW ¥ T WS AW A o
FFTH WA | E@H A9 A AT
g @mra F@r g |

Wi faxm @R (FEEAE)
gumfs wgeg, fFamt & aW a1 aQ
7 ot & s 4 § Af o frmml
¥ fag #t #1¢ Qo WA @ IFHC
frdgfiarg | defsfaa & @l d
fear m g sk dar f& w=r S A
o s § aqemar g, f fae et
i Trgw faw et FTH &1 AiEFR
¥ Y, A STW W FQIE W
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e ¥ Juv ¥ adrmwcr W
MerAramr 2 faw & FOX A A
g g aard e am agy Faw
A qEwT & [ 9§ &
TR wr qR gE faew & wrafa
Mfa & Fax ag faa St },
wg¥ wTiFe g frew B S AT
feqr araT & 1 W7o ATeE H wre AT oy
@ dmam g fF St A
v & s & forg v ¥ e fwar
g AfF7 ww e A & Fag ¥
Y oA fFE wWhad
e Y g oW faw aFar
Wt as Td faew & S A S
2ag I AFFC 99 Fradfes faew
T WEAT A1 SAE ST A Ay |
W Ry Nos fafewdq & ag
et o | g frame #1 o ww
BNT | WX T AT a W qH
= fagm fem 3 470 SET TTEw
faeti qar 5 srgfas wvaw fae
AT F 4 & fore wga famr & 1 A
drq = § fas 5 arafas wraw faei
F1 w1t & fog wga faer § 1w
IR aaarag ¢ 5 wgaTd da
¥ S FreEml & a9 aeer gt
g 9 gud wfes A T =R
afea oy qamT A § 5 S Femr
¥ fafesr w1 #F wWT 1500
sifan faea 1 wqoAT FIF w717
1 @ ¥ am el SR
“frew X gnfera g ST, gEeT o
Al frar mur & 1 Y i g g T
¢ sad s A1 def, gl wr o
2 @ g d e T
o R F s F c@d gu TEd
Frar gufa  # sy | F oy FFA0
iz g fefaw & s i e
¥ AAT AT FIATIAEST T ETIO
w3 TER faew a@r &T otF 0
T F1 wwa 78 § e s gae

Rice Milling SRAVANA 4,

(Regulation)
Amdt, Bill
# o2 frardl w1 1§ S A frear
&1 SpwE F faar maT § wfag d wg
w § 5 #9 & ¥ A Aggad § v
i SETEA a1 Tifgy i
WL 4g AT faT T @Y 9 o fee
& ST Fré HrraT g AR | yEava
w1 A [WGET § IEH Fgr T

It is written in that that the work-
er should be associated with the
management of the industry in such
a way that rapid progress in this
sphere could be achieved. This should
enable the workers to have g sense
of parlicipation in the industry and
to achieve maximum production.

T 1| FT TAH B WA A€y gravg
T quma & e ot 3w AT
FAAr SEH A THE T QiweaT
¥qE FHFW & IR f Fa ey
arfed |

T 7. AT 0 A1 § For-wr aTe
AR AT el AW ET STefa
fFar § 7. ugé fFam 9t zred i
§T & S FT9 W F7 g S ar
IaN aF AT e F e Ay

1880 (SAKA) 2002

| T ST grad dgrat
*mﬁm LR RS RO o
F wWraga A gred gY@

ot arfgdr |
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[=fr Eaqy wife]

fam & atiwew @ 5w ¥ W
& gt il &Y s & forg qafes
dxex weefem 9y o w9
WA = ifeqrwr W s aro
Trg gt doeed smmifes derde
w1 qfrem fo 97 | W A 2
W% Wadecw @z G99 § g w@
g

“Therc: hag been a growing
public d#mand that the rice mil's
in the country should be brought
progressively under co-operative
or State management.”

THH W9 A 9gF Fowroifed FErg
AT a9 3T AA9HT Fgr g Al fae
HT I JAT AT AT WTT T TAT AT
f& =& waeEl, A Y fear @ g
ag &z ¥ fagr g A AT 2 9
e #1 faam @ § |

I 3 o7 agfemmand

“....Covernment company or
a corporation owned or controll-
ed by the Government over
every other applicant.”

s g f de Rcie s
s fr e faar man @ oew
TR 9T FAder w w@AT AIER
R a7 Rz T Ay | 5%
g0 § afew gfs sl ¢ @
fag a4 wu ¥ & gwg 7 ST "ga i
/7 rad, 7@ @y T Tifgd W%
RwTfrs A @ agd AT ey |
I R/ FTH AAWT g} AR
S R I o afem
T SifeE 1 W @ e A A
qr wgw & AWw ¥ a7 St S g
feg & arar § fF Sromafer 2
wofgd | oA )

(Regulation) Amdt. 3
Bill ==

=t wgrew fag wredt (4%@) ¢
aw-fw wgman, w4 ot gz feam &
9 T G F AT SaTEE 59 and
o< e faar § B ag feer & @ AL
formma § &fam w1 3 g aga A
serg, faw &1 g Faadt aga 31 =Y &
Ig AN AFHZAT GTAT GF g /I qgH
THRI g1 €1 & | 37 fgaar g, "4t <y
HIA A F AL @ &7 qT TA Kl
d31 WETAT R dfew w1 uw H
F7 d21aT7 &1 a7 10 HELT 7 SATRT
Tl 2 | T8 FY aF AT V7 AT 2 AThETA
AR, T 90 BEGT TITETT 41 341
gmr ? Ta FT §7 saw fHFET 59 9%
wagfer 3ftorm & 7w w0 g
93T |

are wq fear 7 Fmmifer frm
1o, 4{ $iF9z g1 A% e
g, 3% 77 fam o =M F fag 34t
<& & g ¢ 9% iy o fae g
& AT FowTC S A 2 GAra 9T
Fet Au7 grar € &fFT AT 9% 1 g%
mr e g E? SwAT
Fror ag & O w5t ¥ vt Breen ag
forratt g% Wt 9% A1 G0 &A1 9¥AT §
qT AT FH T ¢ 5 IRAT Ay
e TTRHT ArTaEr & uEar g | A0
Atg FY WG ¥ o= A qer 5 gw
O TT H F47 TE A AT G AT FFA
21 ff om foodt e & S| W
qt= frat 7 §o7d o3 ¥ gw 37 Y
&t Tr| 7 waar | SifF g gy F
STaT & TRy e vguT o ofa figen
AF et @ FrmT oRATREA) T g
F:6g foat % T A 7T g1 AT 2
afrT oz e awan & 1 foo T Y9
#1 afaqit f = a0& § 9 R SR
g7 afagat g ¥w ¥ =y 7€ & vt e
a1 & araw fgren ST & | geiiE
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I F A9 7 TEAT 9% e £ wlwA 1 AT 7 THT ATa FA6T FC o9
¥ AT AAFTE H WA g g e IO H @ fur w3 7 Avaw 2 wamw w

Ttq g g gt i ag wwwY ATSTaw
FNH 99 T G | I A a7
SE9Fe &7 dar dur AT & | IS dar
Far gur grm | Afea ga 38t g
HrFaw AT & 1 CF T q1aq fagrer
FC T HT & W AT ACHFH AT E
uq T3 HTEHT FAAT THT T FE &
HF fof fourr ot & og faa f5 ag @&
T AR Wifrar<l Fg9 & | 98 aF
feam & AT w19 9@ F93 I g
|fT Ja wog w1 W wogd ¥ g
faaar @ A B fram Faet i sw &
T q® 90 e far 3 g
WY AT ATIFT & | 7T F g7 TH 7T
W19 AT @0 a1 saqrar g fad ) ag
AN NI FAAF AR IAE agIT
e fAFE ®C @ AT § AR AT
AT IF K FTA & FATAT IAEA & | HIY
g T FAR g
fredt B2 g@re #1 agdq 73 faqar
@Al ag 7 g foet sy e oy g7
Fo & e T q99 & | g T AR
oY {1 9% T 2 | a7 T $T AT, 29T
¥ AT | 4—5 FF AT qE § {7 IHW
®I A 9T E 1 AT o fam
77 F1 2w "a F fag o @
AT T TATT TTATT T AT FrEar
g W14, 39 F fA7 fFaT ot awAe
T F1 T 5 39 F177 51 39
aa® F1 o any frawr fs @ o
QAT T AYE | FA gAfAq FATaT STt
& aife sa &1 T3 d TR 39 &
RAT S & & o 47 7ATT F70§ AR
¥ argar § s ag woAT snat o H§
¥ g7 AwFT w1 @ F1 X fF 90
BA FATT, A A AT F wET G
F & ¥ Wi € W I6 &7 A W44«
=g frars & 7Y off % o s & fag
1 e ¢ foaw fF ag A wor

37 ¥ a7 2 f gg a1 vgw fawr s &t
& 7 A A g F) @ QaET FAE E ar
itg # /T A H OF TEEET ol
forat f ag FewT AT a9 g T
arf | g AR A § dav e F agras
TR WA § A faasl s o ww
TuHt g ar fFET & 9mq "9 vy
T & @A | A F FTAfHS & 9w
AT a7 BF 43 Pt @ fagar |
F T TI0HE FAT HGT 2 | OF A9
100 797 feae arare & fas @ @
wafs g gt awawd wm@w 212
&Y fea=aw fas @7 2 | A9 avaway
Wlsuooa'rrﬁamﬁguf‘q‘eﬁ
# 9w g & WX 7z 3¢t A% W surar
K # fa3 71T 99 1 9 F T2
H SgmeT qiarg # @ 9w WY
gl A& asa & | I qaAT & G A
qES W =T T aTICH 70 Ty
foges aramdt &1 g1 fagt 2% s9w
fam w1 8212 9% faqew | ag qar i
/T g P | A w1 6 g dar
98T & AT IS FH A1 A 9 H @
dar & & 7 e | W ATEw
T W1 WY FT AT 81 & 48 50 WA
fogesr & faqr & /Y 99 #7197 100
Y fraew & fror wr & 1 70 fay
st fagedr & 0w fraea & 1 99
50 f&et wmaw t5ar femm &Y so0
T A I IT F 50 %7 ¥ @z forar
MY ACE fFea g 1@ aE av ¥
arE 20 AT KA T T @) AT
% ag s e & e o e &
79t g T wff @ & ar g ave
Y & are e fa F a7 50 T
fai st ara w1 Smaw frered arn
I 37§ w1H Afaw aa F At ag
formra 3 Y wiferss ww & sgamer i
tafag ag am & fassrg # T8 giga
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[s wzras fg wreat)
99 12 139 A fre A & fag ag 7
I I3 A G & ?

14.58 hra,
[Mr. DEPUTY-SPEAKER in the Chair]

T I § 97 ¥ afgar smw @
Froaar, a8 w3 & e o aw
o9AT 1w fre o & W sw H A
NE F=qT & T g4 BY g A AY
wfged frrga i gram ¥ s@z oo
FT gt frpre 5 § o i frady
T AT AR A RAT TIATE AR
IEl F FTH K AT ST 21 100
Sragi g w974 < oA srar § 1 w9
& feamm ¥ g sAgaATfas grm Sfe
R feemar & aY g gwaw gafas 2
T fa=t & qro7 &1 43 d9 97 W
wga fael & foq oefaea o 2 &
TaRgAFE ey i § 1w &
wqnaT TEA faew w9 wF & w9 &
w@|nE g1 S | @fHT AR g
FTCGA T F qra9g F1 7 ffam
&1 qrawdl 70 &9 fqgea foar man
AR 212974 fqaee & fgrm ¥ 3z a@=
T & FIO AAT AT A T 34 A
¥ qg 9aq & are ¥ qradr 97 7z
s W A1 5 A eI #
S & &1 F67 i ST SIgAT § B2
Fh AGH TA GO 1 OF ATETA I
&Y WX O Trgaz < g A forad
fe agt ziwi 93r vw T @@ g A
& wrwn %7qi § i 79 wgEg g7 aral
W T T |

15.00 hrs.
oft griATe STAw ()

xa wrea fifer st (opdrr) wive
¥z fem o7 AT gI AR A 2 e
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¥ ag Prare wee frar w2
LA TTIEY & 1T TN AR T
TTF SIS & SATST AW T 8T GIAT
arfgn wif sTEde TI9E & ot F §
IT F ITHE A F) CFEAERAT
gran & srafs oo ai Sy
Y qTH § g T IS G
g & ) T g @ i T oA ®
WX SATRT TG Fg wwAT g | AT F agh
% ey fiF qdaw Tt ¥ fet
FT CFAATIEHA AG) grar & AT IW A
s fafae w@dY o3t & wafs sgde
IOEY & G4 a7 wAfA RS gl &
B GACA®T 3G H A1 T CHRACATIE AT
graT 21 o F1 H Ifawe B 2
gaTe AW ¥ s« &7 forr § Mwfores
T4 = qrarael fow & 7 a8 € fw
®1E W) FEHT w9 9 F, A9 5§
T WY1 T H FAL T QAT AT 7
1 | UF 1L T9 [ TIAT §CH & 918
BT FY TAT §Y AT IA B FHC fn
o 4 TEATAT FT F19 & | AivFd a8
¢ f5 feRz<foy o fr Fidefaz &
i # a1 ag gaw & frar o awar &,
fora 1 garfasTe F28 €, Kfem SaTHN
¥ W F AW T aHAT AT FE AR
AR AT T FLFA R SHATZAT & 1
HOT AT & A1SI 9T AT HARMT & FT7.
gt & | gafaa @0 KT AwHAT LAT T
TG | AT 9AT §, WX I § HqL
frmdzrif g | e afam wi 2 13w
FIEM & AT FATAI & AT g &
T Ai01 98 & 5w F1 ArwwE &
|HIg FAT & |

MR. DEPUTY-SPEAKER: The hon.
Member may continue on the next
occasion.,

We will now take up Private Mem-~
bers' Business.
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15.02 hrs, et ¥ fe 9 & & for gswaw
COMMITTEE ON PRIVATE nmn;— ey &1 wiator fadwfaes sam
BERS' BILLS AND RESOLUTION & !ﬁl’ﬁtﬁ'ﬂ‘ﬁ 1 4T F & w1 afir
THIRTY-SECOND REPORT & ol |
SHRI RAMAVATAR SHASTRI
(Patna): I beg to move: MR. DEPUTY-SPEAKER: The

“That this House agrees with
the Thirty-second Report of the
Committee on Private Members"
Bills and Resolutions presented
to the House on the 24th July,
1968."

MR, DEPUTY-SPEAKER: The
question is:
“That this House agrees with

the Thirty-second Report of the
Committee on Private Members'
Bil's and Resolutions presented
to the House on the 24th July,
1968."

The motion was adopted.

15.02} hrs,
CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 145)

wi wg fmad (FA<) ;& gem
F<n g fif wrea & afagr & s dawa
& A1+ fagas w1 Iw w77 FY wgAfq
Lo A
MR. DEPUTY-SPEAKER;
question is;

“That leave may be granted to
introduce a Bill further to amend
the Constitution of India.”

The motion was adopted.
W wy ford ;& fadas #7 4w
LaGIRF S

The

SUPREME COURT (ADDITIONAL
DISCRETIONARY POWERS) BILL*

At vy fomd (AT) : FITeEm
W, & sam swig f5owfaeg

question is:

“That leave be granted to in-
troduce a Bill to confer addi-
tional discretionary powers on
the Supremy Court to issue writs-
in certain cases.”

The motion was adopted.
wit wy forad - & fagos &1 4w s
g

CANTONMENTS (AMENDMENT)
BILL*

(Amendment of sections 13, 14 etc.y

ot 7y foqd (77) : SaTEEw
wgrea, & swma g § 5 e
wfafrs, 1024 & wt g@lgT &
ai¥r fagas a1 4w 27 1 wyafa &
Ei il

MR. DEPUTY-SPEAKER:
question is:

The

“That leave be granted to in-
troduce a Bill further to amend
the Cantonments Act, 1924.”

The motion was adopted,
ot g frqd : & fadgqs A qw
F g |

DELIMITATION COMMISSION
(AMENDMENT) BILL®
(Insertion of new section 9A4)

it g fowd (gi7) © arsTw
wgEq, ¥ wEs v § e ofedwT
Wi sfafam, 1962 & garaT w7
a1/ faig® w 9w o 1 wqair &
ol

*Published in Gazette of India Ex- traordinary, Part II, section 2, dated

26-7-68,
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MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to in-
troduce a Bill to amend the Deli-
mitation Commission Act, 1962."

The motion was adopted,

o wq fovd & fodas =
LEc U S

INDIAN PENAL CODE
MENT) BILL*

(AMEND-

(Omission of section 1244)

oY oo s (7sat-afar):
IUTenE wgEd, § s w7 g
W 398 §fzaT, 1860 ¥ 01d FHapraa

w0 NF fadaw 71 4w 77 7Y 7wl
A
MR, DEPUTY-SPEAKER: The

question is:

“That leave be granted to in-
troduce a Bill further to amend
the Indian Penal Code, 1860."

The motion was adopted.

! A FEANE ;& fagas Y
CLEE 2o ol S

INDIAN PENAL CODE (AMEND-
MENT) BILL*

(Omission of sections 125, 126 and
127).

oY o weAn (Tt
Jareqe wEEA, # geard w7 g fw
W T "fgam 18 50 ® 5t Haaa
e A1 faduw F1 dw @ K wgafa
& 9|

JULY 26, 1988

Constitution
Amdt. Bill

MR. DEPUTY-SPEAKER:
question is:

2012

The

“That leave be granted to in-
troduce g Bill further ty amend
the Indian Penal Code, 1860.”

The motion was adopted.

Y W G § fafaw wy
I FTAT § 1

15.50 hrs,

CONSTITUTION (AMENDMENT)
BILL—Contd,

(Amendment of articles 74 and 163)
by Shri Madhu Limaye

MR. DEPUTY-SPEAKER: The
House will now take up further con-
sideration of the following motion
moved by Shri Madhu Limaye on
the 10th May, 1968:—

“That the Bill further to amend
the Constitution of India, be
taken into consideration.”

Time allotted is 14 hours, time
taken is 21 minutes and the time re-
maining now is 1 hour and 9 minutes,

i wy fosd (Hi7) @ ES
ARG T 930 |

MR, DEPUTY-SPEAKER: We will
consider it. Shri Bhandare may re-
sume his speech. He has taken 9
minutes already; however, I will
give him five minutes more.

SHRI R. D. BHANDARE (Bombay
Central): Mr. Deputy-Speaker, Sir,
there will be another opportanity
for me to discuss this matter when
the suggestions made by my brother
advocates and lawyers will be
brought before this House but so far
ag this Bill is concerned, in simple
language it seeks to codify what is
known as public morality or the
convention that those who are likely

*Published in Gazette of India EX traordinary, Part II, section 2, dated

26-7-68.
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to change sides- after the general those tensions and conflicts continue

elections should resign. In other in the Indian society there is  bound

words, those who would like to to be changing of sides both in poli-

throw - away - the . manitesto with tics and in other organisalions. Mere-

which they had gone before the pub-
lic, the voters, and from whom they
had sought support on the strength
of that manifesto. and accept the
manifesto of another party should
resign; that is, there ought to be
some check on changing sides. The
matter of changing sides should be
left entirely to the Members them-
selves because it falls within the
purview or province of what is
known as convention or public mora-
lity. But Shri Madhu Limaye would
like to codify that conwvention. There
will be an occasion to deal with this
question elaborately when the sug-
gestions incorporated in the report
which hag been prepared in  pursu-
ance of the”integration conference
are considered and T shall have time
to deal with it elaborately then.

SHRI ATAL BIHARI VAJPAYEE
(Balrampur): The Bill has nothing
to do with the integration conference.

'SHRI R. D BHANDRE: It seeks to
stop defections.

SHRI ATAL BIHARI VAJPAYEE:

For that there is a different com-
mittee,
SHRI R. D. BHANDRE: 1 am

sorry. But the report to stop defee-
tions is to be discussed. To stop de-
fections is sought to be codifled and
that codification will come before the
House. Then I shall be able to deal
with this aspect elaborately.

So far as thig Bill is concerned, 1
would like to oppose it becauge of
the simple fact that there can be no
codification. Theng can be no law or
legislation by which we can stop de-
fection. Why is it that I am raising
this question? I am raising this
question because in the Indian so-
ciety, constituteq as it is, there are
a number of tensions and conflicts,
soclal and economic, and so long as

1150 (Ai) LSD—12.

ly amending the . articles of the
Constitution, putting a check under
article 74 on the Prime Minister
limiting his or her latitude and power
to take any- person he or she would
like to take in the Ministry or under
article 163 putting a limitation on
the power of the leader of the Legis-
lature to form the. ministry, will not

help matters. My suggestions are,
therefore, twofold. First, we have
got to see and all political parties

have got to see and a!l leaders should
apply their minds and direct their
efforts to' reviewing those conflcts
and tensions in society. That is the
first suggestion which I. would like

to make. The second suggestion that
I would like to make is that we
should see that we move and move

fast towards polarisation of politice
in this country. So long as there is
no polarisation, you will appreciate
that this political morality will not
be of any avail or will not be a clog
or a limitation or a deterrent on
those who would like to cross over
and bring about political polarisation.

MR. DEPUTY-SPEAKER: Before
I call the next speaker, I would like
to know how many Members want
to participate in this debate,

st wvey sy (Tt ) : guTem
TR, FIT UF ;AT KT AT ¥ | ¥A
AT aw T fuAz 1 % £
g i & o fafgr g d 7 & 4
¥ arg fomr oy ¥ Afer e A
T & 27 o= g1 1g &, w1 A%
faw ¥ 1 ggsmamer 3 7
MR. DEPUTY-SPEAKER: There
is no point of order.

1 find that there are about nine
Members who want to speak.

SHRI ATAL BIHARI VAJPAYEE:
We have one hour at our disposal.
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MR. DEPUTY-SPEAKER. The cases, the Minister is not given a

hon. Minister will also take some separate secretary or separate Minis-

time. try. But if you reckon the cost of

SHRI TENNETI VISWANATHAM
(Visakhapatnam): 1 would also like
to speak.

MR. DEPUTY-SPEAKER: Hon.
Members may confine themselves to
about flve minutes each ang not
more than that. The main thing is
the principle of the Bill; the number
is a secondary thing and that can be
taken up afterwards.

Now, Shri Lobo Prabhu.

SHRI LOBO PRABHU (Udipi):
This Bill tends to be confused with

the purpose, from what I have heard.

from the last speaker. We are concer-
ned here with the simple proposition
about the size of the Ministries. The
first question is whether there is a
necessity to regulate the size of the

Ministries. One has only to look
around to see what is happening.
For instance, in Bihar, we had a

Ministry whose size was equal to the
number of Members belonging to the
particular party. Again, one has to
look around in Punjab to see what
the position is. But more than that,
I sha]l speak from my own experi-
ence. I wag in the Government for
about thirty years, and I have seen
the time when four advisers or four
councillors could do the work in UP,
which is now done by about forty
Ministers, I have seen the time
when the work in the Government of
India could be done by 10 councillors
or 10 Ministers, which is now done
by 56 Ministers.

The first thing that I am concerned
with as an administrator is this.
What is the effect of having 56 Min-
isters? It means 56 secretaries; if
they belong to the ICS then they are
on a salary of Rs. 4000; if they ore of
the other variety they are on a
salary of something like Rs. 3500. In
fact, there is not only a secretary but
there is a string of other officials
following him. Of course, in some

the administration following the ap-
pointment of a Minister you would
be surprised how for a political pur-
pose Government are making the
common taxpayer spend so much on
the staff, I shall mention what the
expenditure is on each minister in-
dividually.

I think the calculation made in the
last Parliament was that a Minister

cost Government something like
Rs. 6,600. The latest figures which
are avai'able, though they may not

be up to date, show that a Minister
costs Rs. 10,000 per month.

AN HON. MEMBER: Per day.

SHRI LOBO PRABHU: Per day,
all right; I am willing to accept the
amendment that it is Rs. 10,000 per
day, because the mistake which some
of them commit are very expensive;
the mistakes which they make, es-
pecially if they are in such Jlarge
numbers, especially for want of
qualification, cost Rs, 10,000 a day.
So, you have this position that a
Minister costs so much, the staff costs
so much, and you have also this pro-
position that a Minister—who is ap-
pointed to salisfy some political pur-
pose or to gratify the claim of a
particular section of the House can
be unsuitable—I am using the word
advisedly—for his post. We have,
therefore, o restrict the number of
Ministers to g size which will secure
good quality and which will ensure
that the expenditure is the minimum
and at the same time will ensure
that the work is done expeditiously
and econormically.

This is a long subject and I do not
know how indulgent the Chair will
be. But I would say this that to
have separate Ministries and separate
Ministers means that files have to go
up and down several ladders before
they are decided. Before a decision
is taken on any subject, all the con-
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cerned Ministers have to be consult-
ed, and as soon as the file cumes from

2017

on a Ministry to the other, it goes up-

and comes duwn to the bottom and
again it goes up. You can imagine
what an amount of movement takes
place just because of the simple fact
‘that the Government must have a
Minister to satisfy a political purpose.

Now, I come to the effect on the
public mora'e of having so many
Ministers. The public has lost  its
respect for the Ministers when they
are so cheap, when they are packed
like sardines in a tin, when they go
so frequently 1o cach district. More
than that, when a Minister has not
got the status, and when a Minister
is appointed particularly to satisfy a
defector, then you are bringing down
the office of Minister. Any Minister
who is appointed for his qualifica-
tions must feel that he is being de-
graded when he is in company with
those Ministers whose only qualifica-
tion is of crossing the floor or being
a defector.

So. I entirely agree with my hon.
friecnd Shri Madhu Limayc that the
size of the Ministries should be de-
creased. I would go a little further
ever and 1 would introduce an am-
endment that instead of the sizc
being one-twelfth, it should be one-
twenticth of the number of elected
Members. ...

SHRI JAGANNATH RAO JOSHI
(Bhopal): Size of the Minister?

SHRI LOBO PRABHU: The size
of the Ministers varies, of course. If
my hon, friend was himself a Minister,
We may have to make an allowance
and say that he is equal to two.

I woulg like to make my position
clear. T shall give you the calcula-
tion now. In this House, at the rate
of one-twentieth, we would have 26
Ministers. It is certainly not a small
number; we can
many in this House as have the
qualifications to be Ministers, I am

SRAVANA 4, 1890 (SAKA)
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not making any allegations, but this
is about the number of Members on
the other side fit to be Ministers;
the others should be very good fol-
lowers. In the States, the size should
be 12 or 13 or 14 Ministers, or about
one-twentieth. I may remind you
that in the State of Madras which,
in spite of its political changes, has
still a reputation for being a very
cfficiently-governed State, they have
found it not impossible to work with
eight or nine Ministers, Therefore,
this plethora of Ministers in other
governments is like a swarm of fish
which lay their eggs in large num-
bers in the hope that some would
come out. This must stop if demo-
cracy. is to mean anything. I would,
therefore, urge that my amendment
may be accepted and that without
delay we stop this proliferation,

SHR] RANE (Buldana): Mr. De-
puty-Speaker,  Sir, 1 rise to make
certain observations on the Consti-
tution (Amendment) Bill moved by
Shri Madhu Limaye. Perhaps, this
is the first occasion that I am agree-
ing, though not entirely, with Shri
Madhu Limaye substantially in cer-
tain respects.

I agree, in principle, that there
should be a limit placed on the num-
ber of Ministers at the Centre as
well as at the State level. Secondly,
I agree with the observations he has
made in the Statement of Objects
and Reasons, It is quite true that
the Congress Party at the Centre or
even the Congress Ministry at the
Centre has not laid down any
healthy conventions about the for-
mation of the ministry. If you look
at the number of Ministers, in 1952,
the Cabinet Ministers were 12 and
the Ministers of State were 5. In
1957, the Cabinet Ministers were 14
and the Ministers of State were 8.
In 1862, the number of the Cabinet
Ministers went up to 17 and the
number of Ministers of State were
11. Now, in 1887, the number of
Cabinet Ministers has gone up to 18
and the number of Ministers of State
has gone upto 17. This itself shows
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that the Centre or the Central Gov-
ernment or the Prime Minister has
not taken that much care to see that
the number should be the minimum.
I would, therefore, submit that what
Shri Madhu Limaye has said that the
Congress Party has not laid down a
healthy convention for the forma-
tion of the Ministry is correct......

MR. DEPUTY-SPEAKER: You
do not want to include Deputy Min-
isters in the Council of Ministers?

SHRI RANE: I have not purpose-
ly included them because 1 wanted
to place before the House the in-
crease in the number of Cabinet
Ministers and the Ministers of State
from 1952 to 1967,

As regards the merits of the Bil],
I do not agree with Shri Madhu
Limaye’s sub-clause (ii) of clause 1.
It says that it shall come into force
immediately. I do not want that the
status quo shduld be disturbed after
passing this legislation.

As regards clause 2, it says that
the ratio of Ministers should be 1|2
of the elected Members of the Lok
Sabha. I agree with that in principle.
But I differ when it comes to clause
3. In the State Legislatures, 1 think,
the ratio should be 1|20 as stated by
Shri Lobo Prabhu.

After Shri Madhu Limaye moved
his Bi'l that is before the House, it
has appeared in the press that the
legal expert committee on defectinns
have made certain suggestions about
the formation of the Ministry and
about the prevention of defections.
They -have suggested that the minis-
ters should be 1|10 of the total num.
ber of Members of the legislature in-
cluding the Upper House.” At present
the number of Ministers at the
Centre is about 57. Now, if we
accept the suggestion made by the
legal expert committee on defections,

‘it may come to B0 at the Centre and, :
in different States, it may perhaps -

be double or more than double. Take

for instance, Madras. At prasent,
Madras has only 9 Ministers. If we
take this suggestion, the number
may go upto 40. So, my submission
is that the suggestion made by the
legal expert committee on defections
is rather unreassonable or, perhaps,
one can say, it is absurd.

1 quite agree with the Statement of
Objects and Reasons which says that
the more the Ministers, the more the
expenditure. I have come to know
that though we have got 18 Ministers
of the Cabinet rank, our Departments
exceed more than 100. It means in-
eréase in expenditure. I do not want
to go into details. My submission is
that the Departments themselves incur
heavy expenditure,

With these words, I submit that I
quite agree with Shri Madhu Limaye
in principle, and with whatever I
have suggested I support the Bill,

SHRI TENNETI VISWANATHAM
(Visakhapatnam): Mr. Deputy-Speak-
er, Sir, the Bill, whether it is accept-
ed today or not, embodies in itself a
very good principle. Although there
may be disagreement on the actual
numerical factor, namely, 1]12, still
there shou!d be general agreement on
the question whether the Ministries’
size should be under-sized, over-sized
or sizeq properly. Now after four
General Elections, after the 1952 and
the subsequent clections, we hawve
found that in the wvarious States as
well as in the Centre, the tendency
has been {0 increase the size of the
Ministries. I do not like to offend any
one who is at present g Minister either
here or in the States. I am talking of
a propositien which is academic in
nature except where Mr. Limaye says
that the Aet must come into éffect at
once; that is, to say so is an invita-
tion to the Government to oppose it at
once because if it ghould come into
cffect at once, the present Ministers
cannot be expected to pass it; they
are not so bad as to pass such self-
denying ordinances on themselves
immediately. ' o
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The position is that there is abso-
lutely no doubt that ministeries are
oversized to a disgusting extent. 1
should say that the Central Govern-
ment can be run with 30 Ministers; I
have no doubt about it. Those Minis-
ters who are now working know that
30 of them gre good enough to deal
with any problem that arises before
the Central Government. But now
are the Ministers selected? They are
rarely selected with reference to the
volume of work. Those who have got
any part or lot in making a Ministry
or being in a Ministry know perfectly
well that they have got a lot of varied
pressures and it is to satisfy those
pressures that 3 Prime Minister or a
Chief Minister hag got to give Minis-
terships. Of course, the first 10 or 15
members in a Central Ministry or the
first five or six memberg in a State
Ministry come there because they are
inevitable; they are qualified or are,
on account of their political strength
are inevitable, but the rest come due
to unhealthy pressures. The Prime
Minister or Chief Minister tries to
spread the net far and wide and see
that as many people as possible are
brought under their protective wings.
Of course, we cannot blame the mem-
bers if they are a little ambitious and
we cannot blame also a Prime Minis-
ter or a Chief Minister if he is a little

2021

over-ambitious; he wantg to be as
strong as possible and, therefore,
whenever there is a pressure, he

would certainly try to accommodate
and that is what is happening. That
is the reason why before a Session
begins, new items appear with refer-
ence to either State or Centre that
the Prime Minister or Chief Minister
is thinking of expanding the Ministry.
During the Session therefore, all
ambitious members are bound to be
silent and when the Session is over,

again ‘speculation goes on and people’

would be going about expecting as to
who is to become the next Minister.
Ang there are always some obliging

'reporters Who! rifentibn'a few names’
18nd then the game goes pn until again ';
the next Session comes. Then, again

there are reports that the Chie? Min-
ister is thinking of so and 30 to fill the
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gap caused by so and so on account of
certain reasons or that the Prime
Minister is going to do it. Our report-
ers are very excellent reporters. 1
think, they beat the best reporters in
the world and they give you such nice
assessments that every day when we
come to Parliament or go to an As-
sembly, we really think that the
Prime Minister or the Chief Minister
is going io make an actual announce-

ment on the floor of the House that so .

and so is appointed a Minister, but
that nothing comes, We ask import-
ant ‘reporters, ‘What has happened?’
They reply, ‘Well, not now, it will be
tomorrow’. Then tomorrow and to-
morrow, is on the wall. Ambition is
our weakness and Chief Ministers and
Prime Ministers are able to play upon
it. Their strength lies in this that
they are somehow able to command
the majority of the party and they
continue the game; when they feel
they are failing, they expand the
Ministry automatically and succeed.

Thig tendency is a very bad one.
That is why the principle embodied
in the Bill is very good. As suggested,
I believe the Central Government can
run with 30 Ministers and the State
Government with 10, I have abso-
lutely no doubt about that.

SHRI S. M. JOSHI (Poona): If it
is fixed at 30, still they will be able
to play on that ambition.

SHR] TENNETI VISWANATHAM:
True. But it will be limited to that
extent.

Now on the question of a statutory
limit, the point is whether we can
impose such a limit. If you are a
Chief Minister, you will oppose it. It
will be almost impossible in the pre-
sent context of events to have a con-
vention. Conventions are honoured
more, in the breach than jn the ob-
servance. That is the reason why
Shii Limaye has predcribed a - limit
statutorily in his Bill. If we are able
to agree on a statutory limit, ambi-
tions can be cut down to size and the
pressure upon the Chief Ministers and
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the Prime Minister will also be re-
duced.

Then the race will be among the
qualified people or the politically-
strong ones within the party to come
up to the level and into the first 30
in the Centre or the first 10 in the
States, After a time, this will become
an accepted practice in the country.
It is a question of our willingness to
take a decision. This decision must
be taken at some time or other. The
objection taken would be that such a
decision has not been taken in other
countries.

THE MINISTER OF LAW (SHRI
GOVINDA MENON): There is g law
in England on the matter,

SHRI TENNETI VISWANATHAM:
In England, there were 125 Ministers
at one time. For us here, there cannot
be more than 30. If there is a law,
let it be observed, If we make a law
and observe it as in the case of the
law on prohibition, what is the pur-
pose behind having such a law? It
will simply be violated at will.

I heartily support the principle of
the Bill. We should also be able to
say, “This Government at the Centre
shou!d not consist of more than 30
Ministers and the State Governments
should pot have more than 10 Minis-
ters, whatever may be the size of the
State concerned. Thig will not come
into effect immediately, but after the
next elections.”
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SHRI S. M. KRISHNA (Mandya):
After the great upheavel in the noli-
tical map of our country following
the general elections in 1967, we have
taken a few disastrous strides in the
working of parliamentary democracy.
The tempo and the speed with which
ministrieg after ministries fell toppl-
ed in various States reduced our de-

mocracy into public ridicule, I am
not singling out any political party
to lay the charge at its door. The

Bill that is now being discussed
would have served a very useful pur-
pose if it could kindle a little re-
thinking on the part of every poli-
tical party ‘in this country and also
every legislator in this country. A
certain degree of introspection is the
need of the hour, what is the lesson
that we have learnt in the last fifteen
months. Should not certain conven-
tions and precedents be evolved as a
result of the consensus that -would
develop by the meeting of the minds
and hearts of parties representing
various political shades in this coun-
try? I am pained to find that we are
going in a yery wrong,direction. I
heard two gpr three speakers' from
the ruling parly and noné of thém
have opposeq this Bill To that"ex-
tent they stand to be congrn‘tqtated
because we have to move with the
L - s
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spirit of the time. The condition is
acute; the disease is so deep aund
malignant, That is why my hon.
friend has come forward with this
Bill to amend the Constitution, I take
this opportunity congratulate Mr. |
Annadorai, the non-Congress Chief
Minister of Madras State. He could
have a jumbo sized ministry like the
one we are having in Mysore or 32 as
as they in Bihar had. But he stood
by the principle. He said that .on
principle he was not going to have
more than nine Ministers. Pressures
were brought upon the Chief Minister
of Madras State, but being a strong
leader as he is, he did not succumb
to those pressures, and he did not
surrender himself on the principles.
What happened in my State of My- ~
sore?  Much was made about the
new, dynamic, young Chief Minister,
1 feel that Mr. Nijalingappa was much
better, because he had a Cabinet or a
Counci] of Ministers consisting of
only 22, and today, Mysore Ministry
censists of 28 persons, and the Chief
Minister ig holding a threat, he is
holding a threat before the people of
Mysore, that he is going to add some
more Ministers, Ministers of State
and Deputy Ministers, I hear a rum-
bling, a murmur, a whispering cam-
paign that in the Central Ministry,
many of our Deputy Ministers, Min-

isters of State, have gone to the
Prime Minister and said—they
are reported to have gaid—"“Madam,

you do not have enough work at all,
and you do not give us any work at
all. What do you expect us io do
here?” The quorum that is needed
in the Lok Sabha is 54, I am given to
understand. They have three more;
there are 57 Ministers here. It is
three more than the quorum that is
required. The Prime Minister does
not bother about all of us being pre-
sent.as long as she pan cpmmand §7..
and sjt and be

glued to their seats whidh have been ™

* ahotted to thém! "THig I8 fhe position }

to which we have reduced parliamen-.
tary democracy in this country,
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Where we do we go from here?
What is going to happen to our de-
mocracy? What is geing to happen
to our values of democracy? Go 10
"Bihar, go to West Bengal, go to Hary-
ana; you walk on the streets of Chan-
digarh and Patna, You tumble into
so many ex-Ministers; and you just
cannot keep track of this ever-grow-
ing strength of Ministers and ex-Min-
isters. A time may come when we
will be expanding our Government
and when we will be expanding the
strength of the Ministers, when the
Ministers would become the laugh-
ing-stock of the nation, and we have
to be guarded about it.

Unless there ig a constitutional
sanction, no Chief Minister is going
to bow down to a convention, to
sweet reasoning, to persuasiveness,
He would like to be whipped by a
constitutional mandate, and that is
what is sought to be put in by the
leader of the Samyukta Socialist
Party. With these few words, I
commend the Bill for the acceptance
of this House, with the fond hope
that sooner or later, wisdom would
dawn on politicians, on legislators, on
leaders of political parties.

SHRI ASGHAR HUSAIN (Akola):
Mr. Deputy-Speaker, Sir, I rise to
support the Bill in principle inasmuch
as that, when we look to the coun-
try, we find that everywhere there is
a talk or comment that in every State
and also at the Centre the size of the
Ministry is such that it has become un-
wieldy and causing unnecessary waste
of energy, time and money. However,
the main object, as stated in the
Bill, is that this would stop defec-
tions also.

MR. DEPUTY-SPEAKER: You
had better come forward; you are
not audible.

SHRI ASGHAR HUSAIN: It #s
also said: in the country that thiase de-
fections which are taking-place every
now and then in the States would
also be stopped if we do not give any
encouragement to members by mak-
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ing them Ministers, It is also said

that the work has increased; no
doubt the population has also in-
creased, and the number of members
of the legislatures and of Parliament
has also increased, and to that ex-
tent the number of Ministers must
have increased, As my friend Mr.
Rane said, in 1952 it was g small
number, and looking to the present
trend in the country, and to the work
which is required to be done effec-
tively, no doubt that size will nave
to be greater, but not to the extent
as it is existing today. Therefore, 1
request the Government to consider
this aspect. I also request the Gov-
ernment to see that the number of
Ministers in the Ministry, if not now,
at least in future, is regulated.

But the question arises whether
there should be a constitutional check
on this, That is the moot point to
be discussed.

I think we need not go to that ex-
tent at thig stage, If we make it a
point to make it constitutional then
it would be very difficult for us o
run the Government as effectively as
we have been doing. Because, for
purposes of the functioning of parlia-
mentary democracy sometimes occa-
sions do arise where many considera-
tions have to be taken into account.
Therefore, 1 think we should not go
to that extent of amending our Con-
stitution. But, all the same, we must
introduce some healthy conventions
whereby we will be able to limit the
number of ministers and also, at the
same time, do away with the encour-
agement to likely defectors in legis-
latures,

Sir, that is all that I have to say.
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5T ATEILY S FEw frogw 7
% quEl &7 AT T@r @ | A aef
yFacgar g | afew Iw F AT §
Awmfeai Ffaa adig ) 9 Twera
I TTFT g g | gAfEq AT
T 9t Y FOT ISFT I AMEAT
g faay Twdifas &3 §  wezraiT
AYIA 1A% F37 95T & | 3AF fA7
qg=r 9 47 g +ifgd fr ogm wfa
gz &1 g1 difgq ¥ ifF a9 23
FraemEar gra Tl 3w fam oA
4T FI gT H o Ay fAwy o
T T FPTAZ ZATE |

i 7 =g Tt (77 I): IuTeE
agtza, w4 famq 13 =1 fadgas o
e & 391 937 H AW B § wEmA
s g v o & fad s=iT ag
fadas qn far & 99% 719719 39
i ot g =ifEgd a1 1 A fad
Ffedl X qaedt wmiE @ AfEw
Farfadt & g fow  AgY frar g0

15.09 hrs.

[SHRI VASUDEVAN NAIR in the
Chair.]

o1 79T 98 @ & 5 ww gu
fafq=r 2wt # 9 fafreedt & ot
FanfordY 77 § | 9T gW TAHT WA AT
IR g f5 a7ar &% art 9T
fERH TR Fraar frema &
we8 & oF SyaEY 1 AW A O
wH T TR a7 T 1 §W A &
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' FRIET O ST & O oo & faen

Wig 1 FTesady T8 ASR
FHTAE N &G | Hat o @ 7
TEATY T FTTH IMA G FAE 3@
TR T aEiR
o1 @Y o | TR qIET wRa £ o
W qg A W4 qA AT 7 gar e
T & ws qw fe i |mE gt ar
Igi4 FgrfF AT G AT WA TR
T AET § IAF qArfaw € 97 99
e feTadT qrg 74 § gwrT
AHE AT g3a T W & e qu gt
27 w0 | arfam frfaree #yog 7
A fr e ar g i T AR &
AqTAT §2 HY AT AT & W FY w9n
‘ggErg ag fearard gwrd angen
F1 #717 gd - wizwad &1 | gafaq
i agm f& 20 Ffeet & a1g =g
FAE 1 Y e7r7 7T gom

A AT ST AT AL F1 ATE0TF - X
Til12marg # wwamg agiw
& #rs wiaT 7d & A1 ga w oA
gt g 1 HfF gaT arg @y wrg aa
AT |/ 2ATAT =AnfEg fv 91 fafreem
g3 wEa ¥ Az § 59 F wifzg
FE A1 91 f& s drar g FER
AT AGE =79 3T 9fg |

OHT ZATY 19 4.F T S0 fig
I WUT QX TF I F1, & Fifar
WA I F, 07 I F T
# fa=TH daeir & arrgy. .. ..
i6.00 hrs. 11

ot Ay fod : WY gvH wEE
F1 ATEEE RS @A A a9 A,
ag WY Jg faar w1

Wt 9w @ w\f ; OF AT AT
S gY, Fe §f T A TG A
T =ifgd | At e 9w gw
39 & wg & IARAT F FIC A0 AT
ﬂfmtqmqm'tlh
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uw gar? W€ ¥ a8t T wyr d 5
77 fafredre Wt s asfai
aw f.& g1 #fe 5 wam @
& a7 wfietr ewial & av
W afer dWi ¥ a@ fawr &
ag aY A7 €Y 7€ 7y & Ww, awlegi
1 gl Al & 1 ag oY & § A ww
arg wrefagt w s W a &
7T A wrefagi & 7 < qF wred
AT a7 T waadr ¥ W@ § W7
25,000 §9% IqF FIA(E | S WA
€9 ¥ sgrer /Y fraen g AqAT 7
€A 777 & W, Wl § g A
F1 gd g aa A a7 v AR
q¥ fefirew Y oify g7 @ & a6
Amd § 39 g §) O § fag oy
7 ageaq arr & e g 3w F I gy
AN |

T ¥ g g aft AT gE Wk A
g femor T AT WA F
as qr FER &, K afi sgar f fr ag frm
qdt & §, At ag g3 ¥ fr T & fag
Forx &t g3 QAT AfFg | T wrEH?
Tt AT § 9% A I & 190 AT
a1 Iq &t §ua fowfy Trfag 1| g7 7@
¥ 91 €@ aw 34 A ¥ fTAw 7
ol & 1 & wawar g e gd Iuriar
%Y s faT Tarat § @Y st § favamy
|TAT U | FATT FT AT TAGRT qG7
TC I § IA FT WG 1Y AR AT
W ¥ § T EH AT L | W
o & fg e § oY g B o A
w2 fw srre e & forg gy e &
R dgi s g am A g Ia &
forg @t 1 AT 4T FTAT G

& 4w & amq {1 w19 ow oy W
W o wolt T 0 gy ¥ wHT
arfer 1 & ot wg forn & W L
wf frat 1 Q. Qe o T QTR

A1 g ATERO 9T AT T §
aTefre TCRATE FIE A THoqH oo
T AT | AfwT 34 & Tz 97 @ 7
T S{AT § AT IA FY e w@T g
t ? fafaeet o o o7 &g FOR
Y qft 78 @ & 1 3§ @A W
WARTT WA dgAn fawar g

7 zearfedi, wefey, W s
AR Ay o (wAa § 1 faa

fowr % ag ddraA E uw Aade
¥ faogqs ¥ w7 ag 39 S qW
7 g9 wa IET & Afew waw
A1 77 W T Tgar § i war ag 99 fag
F art # Wt g @y & forg fawm &
fr ag fafreer @% & 7 & W
 IFA w1 A &1 9wt femy g
A fafreer a7 o § @7 &0 &
w3 o fraww 7w § i ag e
wt &1 g9 ¢ oww fAd g@oam O
o A § ©F v € A A A E I
g S} o 757 el TeF F e Gt
WT-MMA ¥ g4 77 71 gaed g fawre
FEAT AT | FEA @ A A Y fw
g 34 am Il 1 A8 g qat @
fe: ag I gt § 1 A1 ag A IHT
fr wre w18 st qEt qTerr @ oAy
qg o T &1 0F A, D AR T
& o o afre 7 T @ wfay
W g acg 71 4w faw @ owf A
#& et wfgg | war frer w0 A
TG weer § Afww @A ¥ wr
FeT ¥4 arx ST 6 A A Free
21 gt aga & wr A gq & Afew
ag wgd FTral aw § difee T Q@
Y I gema A @I A
wg o fr ag Wi 3T FAT ¥ a®
ﬂ@@m'ﬁﬂﬁfvrzmm
wtﬂﬁmﬂww
a‘h 39 wrA ¥ afemi
g o & WIT §FF TR wmEl
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%1 afeqar Iy st & | qg Gfosar
Tr fl I3 § WgARt wdedw
# oW oA ¢ gafeq A gred &
HTHA §7 AT F1 T@AT Angan g fw we
@ FTA &1 TATAT , 0§ HATHTATE,
e AYT g wa w7k @ A
Wﬁwgﬁﬁsﬁuw@mwﬁvr
?H%‘m!ﬂ'fta'?r | wfwa w wE
§ f5 &7 a7 Q) &7 FAT T A7
I ¥ dar yE@w a7 ' e
I 9T wHS AT AT &, 1 IF wY
famnwadft @ & o Sy asy & W
w3 & wrdfy wifege | aug fad s &
g & W9 %7 gFqATS FTETE |

SHRI RAJARAM (Salem): Mr,
Chairman, Sir, I am really happy to
support Shri Madhu Limaye's Con-
stitution (Amendment) Bill which is
before the House. We have amended
the Constitution go many times in the
past. For various reasons, this is a
fine Constitution amendment that has
been proposed by my hon. friend
Shri Madhu Limaye and which is an
essential one at this time for our
country.

My hon. friend, Shri S, M. Krishna,
has said very fine things about my
State and about the administration
given by the DMK, party in Madras
State. So, I think, I am competent
enough to say a few words about this
Bill because my State is ruled by
only 9 Ministers. Not only now. It
is not a new thing in Madras State.
From time immemorial, Madras State
has been ruled by only a few persons.
Even when the Britishers were hav-
ing a diarchy form of Government,
there were only 4 1.C.S. persons and
4. democratic persons and, on the
whole, 8 persons ruled Andhra,
Kerala arid Madras, all the 3 States,
and a part of Mysore State. All
these States were ruled only by 8 or
9 persons in those days, under the
Ministership of Dr, Subbarayan, Raja

of Bobbili, Raja of Panagal and others

who ruled very well without any
corruption. They even spent their
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money. They have lost their pro-

perty. In those days, there were all
big zamindars, rajas and everything.
Now they are paupers. But these
these days, paupers have come to
politics and have become rajas, multi-
millionaires and everything. Politics
gives them all these things. So.
everyone wants to become a Minister
one day or other. Take, for Instance,
Haryana.

SHRI RANDHIR SINGH: = Now,
we are T only.
SHRI RAJARAM: I think, in

Punjab, everyone is an ex-Minister.
I have read in papers that in Bihar
new parties are coming up for the
sake of contesting elections. Every
party has been formed by an ex-
Chief Minister. I do not know how
many ex-Chief Ministers ruled Bihar.

So, here is a fine Constitution (Am-
endment) Bill. The stage has come
when we must do something here.
At the Centre, from Nehru's days, it
is like that, Everyone will say that
he will become a Minister tomorrow
so that he will pull his wires contin-
nuously with so many other Mem-
bers of Parliament to catch the eye
of the Prime Minister or the Deputy
Prime Minister of even to joln ome
of the groups of the Congress Parlia-
mentary Party to get a Ministership.
This is a normal thing. This Is a com-
mon thing. The Centre has not
given a model to the countiry. So,
as Shri Madhu Limaye has rightly
pointed out, here is a fine Constitu-
tion, (Amendment) Bill by -which we
can create a model Cabinet and we
can create a quality Cabinet. My hon.
friend hag suggested that we must
create quality Ministers, Of course,
it 1s rather difficult to create quality
Ministers, Anyhow, we ean try to
do something to give a model to the
country and show it to other coun-
tries. We must minimise the number
of Ministers. We have got an army
of Ministers here, Yearlv 57 persons.
They *an even burn the whofe cotn-



.

Constitution
(Amdt.) Bill

|Shri Raja Ram]

try. They have got such powers in
their hands. That must be curtailed.
We are having a democracy. But we
must not spend so much of money
over all these things. The number
of Ministers must be reduced. Then
only the people will respect us. Al-
ready, respect for the politicians is
going down and down. Every day
people are laughing at wus—every
Member of Parliament or Minister
wants to enjoy himself. Nowadays.
however, they are not complacent. As
far as Madras and Kerala are con-
cerned, people are studying so many
papers. At Delhi there are no dailies
in the morning and in the evening.
In Madras State there are vernacular
papers which gre going even to re-
mote villages—big dajlies. So every
villager knows what is going on at
the Centre, what is going on in Mad-
ras and in every other State. People
are now educating themselves. They
know what is politics in India. So,
do not think that you can continuc
to fool the people and live on the
foolishness of the people for ever.
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I accept the proposal of Mr. Madhu
Limaye. I think, all other parties
also will accept it, We musl unite
together and bring a Constitutional
amendment and cut down not only
the strength of the Ministry at the
Centre but also the strength of the
Ministries in all the Siates, so that
we can maintain a truc and good de-
mocracy in this country.

ot sifwTe ra Qe (Farem)
aamfa wgea, ot 7y fama F s
arfaw  fa= dfqae # goma & o
weqa frar £ 3% fair & 99 #1 weaame
T | AT ANa WH AT F A7
gaR W # W wwAfas amaETm
FeqH gWT § SHE FAdA TV qH LA
T FTHAT AT 98 @ | A G A
M adfed & wraar g fa 2w # ganaea
o fagsm g wfga, #fF ==
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Aazmarsi ¥ 77 ¥ ¢ qfavei 5
frator &1 § wew 5w ¥ geraa
AgY & 1 gEqw & garaead &1 fawfaa
®LAT EHAT &, ATAA FT QI FTAT

BT 8 AT ATET F W T S DY
2

T oz 7 guaAw wRgarfE
faew &t a9 ¥ gad ¢ a7 F 7O
fagfaa adf 1 fom & ar3 arft 9t
7 w1 fF gw & woma" &7 797 wowr
A2 geare w1 # fawra frar & 1 &gy
i1 32 & fr oge 77 Afardr al & g
ar A1 TN &1 f gaa dfadsa ¥
a1 faue a9THT ¥ w4aT 593§ A
g9 &7 3T TEAT Z | afg gw
F1g5 ¢ o Toraes 77 wmenr &1 fawrw
71, ofx gw 9m2d £ f aama Y oo
&1 fagra g1, afs gw w7 & fe
TATHA B el A1 #H FA AT Fol A
Ff gy @i T aga N Ama ¥
JATH &1 UF &g =7 fasfyq
fawar g, 7' 7z Fwd aga a€r -
gy 2, w43 # A P @ami ®
57 arAt &1 agd a€r fawardr &
g0 qATTA & F0H FT &1 fARTw A FY
TSATAA &1 TAT HI TG A7 FY |

9 3fee & 3= fam & o afandy
a1 2 IqFT § qwdA w7Ar §, A ag
gfrdy o 77 & f T o1 G
AT FV AT AAEA F AATGRT
& g7 &1 g § | YA & e
AT AT AT F GRT A AW §, AR
ag w9 § WA g, 9 sOg &
Fra< gl, g HAWEH F T¥a< g1, I9
97 &% & @ faeerd o & e 9
AT WTE F A, w9 G F g
s wow faerd waar s@T F g
s §1 9w fFm aw v € o
#F wg & mrew fadei § somaa w0
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o A for & fod fo i 7oA WICHTA wTe A wﬁmwrfg& I

¥y ey & o wad qufeqr fer & R a9 sawan @t @ fr @i & faw

37 &1 fors afY &7 =rgar, 79 fv £f
CAFT IATEIT F W H gATAT 0
Al 747 T8 FgAT AT g 6 99
w1 AT & af s s & &g g
¥, Farer ¥, fagre @, weq q2w A, S04
% oY ggt a% f o # fow g
& afageel &1 fawior 7 fapic de &
gH T TATHT B F1GH G R RIAAT
FY 2, 94 677 § gg wA@ gare fag
T 9gF aTeT & | ywaA & {7y ag
wa faga adi 8 | & fadea & wmgar
g fr afraedi &1 famae 17 9@
ates & fF gardy famaeat 2w &1 Far
H, ez F1 AT # av araafas dmr oy
AT A # faadt w41 a97 ¥ £ av
92 90T F7H H £ | aF AN G@AIATAT
& g T=m T gary 76T ¥ Ay nx win
G457 & ®7 § "vgg w7 g fay
¥ |m A7 7 3T A8 FEAT AngAr
g o1 abfist & wasforn 7@ & ar o
widt Y 1 3aTETOr fomt A E fr g
&1 fauiq &7 T g ao=g7 a7 fa=re v
2, #ife s dq sarEfoe & far
Aai7 7Ef 2, @A aqeE o 0
AT & wqa1 $A & fowr E-ag
quTA 917 2w %7 faw™a @@ F4T ?
oo fors wa %1 37 fam 77 g & =avma
FIATE |

az fam ¥ Py ol & fag
gl 2, ag ux iy faow £, a@ uw
TEE F14 § w7 iy feErd g
1 W qAE T a1 A oifeai T
a7 ®7 arga = 2 fy o aaefas
a1 717 7oz & wias Famar oo w214
qfa &Y & | = ma 92w F g, T8
gfcamm # @ ar 5 Wl g, s
&9 ata &1 32T #) f¥ form g & WY

& A7) stdw w1 faim fwr wit
qAA A fae /i §7 3T ATY f7@r )

AfwyacTe oo e g A fre

. qATH AR A 3 F A w1 wrEw

Y FET AW F | FAA AT AT

fogt staar &1 w77 s e wiw
A & fomr @ §7 fo3 1 TAwT
WAl 3y IgAggam ATt faag
70 wfgges o wEG  IIfedT &30
afer gqwhm (ar fawg & fa<nd

- qrfzgt &1 &1 "fag aEMT @ S|l

qTE% & grg w1 wgd  safedq g
fram 1 t@ wvaeg # oF AT g1 0
g | oA & geaT Wi afg ga gy
gfE g soma w1 gg AT F AT
F1 148 mravaw g fga ggama a9z
mWET & fa=me %1 AoH gIE
"7 a4 d63 7 919 §1 HIA FORA
wa fx afz gasr gsda 1373w 7
fagfaq FA1 & | a1 98 Faw wwHA
317 A7 wAa F fawfag 728 gmm
qE AT HIeAT W17 gATe AfAwn
¥ faaret 7 fagfam gy gwma
Y AT AFATE T gET 7 Z7 & ATHA
ot g7 qT T F AR TF 9T
fawfaa &< 1

zafmr 397 930, fagre, ofrem
U, WEM, Wi 7 AZWT H, FA7
Wt 7wyg fal § %71, agq T dfawen
q IR A | IA ARG § Al fr A
25 %Y fauifer w7 §r s 7w g7,
e, T O T &
fafem #< far wiw fx =wfus &
wfaw 157t @7 foraq  zvAT
oY & A7 afeafaa i1 7 Fea
1 dqaaq ag & fo favi  wfas
wfagesr 7 gawr g, Hmar e

B I qfagew FUw @A Afgd gEwr wAw W, gAAT ) v
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THTY X7AT 9T wF q¥a7 | fwgdT ww
I T G wadr § wEw wT
A A Awar o} qTe wfaw YT w1
W §HA WTpT | ZX YW AT #)
Tt ¥ waw W ey fe
AN Y RaTwT e agw wW R
i ofx gw wfawes w1 wfos
facart &30 Y agr w¥a7 T ET A
79 wodt warferdt ¥w & arey ) @
T&h 1 gufady wfagest w1 fawfo
*& w4m, wfagi w1 97 v auw
awfifde aifrqt  gw a1 o
& & fox dfadi §1 oy =4 37
it afre ¥ &1 TETE WY d ) 3w
e g AT X ww AR AT aw
® dt grar wifah fis sud  arrars
YT orgaTnAdt & AE-
afre e ¥ 3780 o e e
wfed, wawT sfv@ YT w7 whet-
qarz ¥ g TEga wfed | AW Ew
AW ET T X JRT |

¥ wrest awd wfgs 7 #4471 3
T & wgn wgar g Afaad
% g&qT wius g0 g7 wifgd | wT
at ag feafa g1 1 & for a7 & a7 Ha
T AT, WA TF AG BIL AG! AT W AW
THEVHE AE A A« A% 4% (7
sy v wefaw &1 oy feqn a3
gwiw 1 am @ s ot o 91 fafaeet
W §RAT § 57 97 TH AT FT &G
a¥aT 8, wrug gt @ s of 1 o 1T Wi
o AT ag 771§ fay Hav w0
Aoy 1952 F FET F T W 7 A
FRAF AT 9T T+ IART JG A AT
A AR A AAT R ETH w@aT X
TawAT g 5 7z gaTQ ATReETdy
wAagfe §, QoA wAEfa ¢ o
axEa w1 e wredi § 1 wwfay

wfaat 1 wuT F7 wHT €W ATq W
S aET wrAT qrigy fE o e
F gHY aF gt A 0 g 1 QFww
AT @ WAL W ges  wrefwa)
1 wYer famar @ ) A wre gan
g ¢ f& oF 17 wefl g & aw mA
fodt #1 qara weft qx 78 faear @
g Hamew F1 fmm 4
edf &1 o wifew wAr
¥ wm A # Tadifa 7T gw oTww
=l § | WIE 4g 9F T qEel
graf g wrw o o 1% fafae
TAAT § IAF AMAA Oy TE wHEAT
we gt fa oy fam 5 go vl
fea wta @@ | s@ a% ag frafa =
wfawss 07 zamm wATA gmrY
FAA FT qg AT €7 200 ¥ ey
wadt oy wawar # 31 afz ga amga
¥ v 7uq= 7% &9 ¥ T
fama g1 A7 Fa=y qETarsl &I
F AT 7 Faw  wfaTi FY F=gr "z
xifgg  afes sawT arasfas &a@r a0
TS L g =ifzm |
o7 TR KA1 F Ffewor & Atea
7T AT | T gR AT E T A AT
0F B BT FiT |

i qex o (MAgT) - ANI-
ofg wgrzw, ag w1 fa= #g7 & wmar §
IAFTHTAATT 7 QW §TEG: A GAXTRA
fami g AT & Y SEwTFRGT F7aTF |
aT & &1 9 FW TR TwEbl g
WIqH HTEqH § FRAT SRAT K qET
waAaT g & 37 FudraT wew fam
&1 grdw fazr &, Ffes waw Nae
3| §9 alg a7 T AT ¢ f ww
qg fa= ot & SEWAT g S=Te
fafeedi &1 a7 g7
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ot elivicwtor MeT: wg W
o AR

=t wey TVET : TE FIC AT T
T aE A wga &, Afew Ay ol
£ frgg a9y wet dm wwEw €1
AGT WY g TOET FT FT EAT ) T
fad 1o qg oz faofadl o gwen
W E ) A mER e
faferat & wv€ smew sufews 4@} fsar
g #agag e wrod gawt wRw
FATIETE | WY AT IRA A AF
T 2@ % ag 91 90T & FAT ZA@ST
|red §1 Y e L L

T WAAT T THIT T WY H
g4 = kY 4 SfeA gz qir A
g€ |

=i qT TG | TAq T2 fF W
FH A wrawt qaAr Frfgd fw wran
at T &wr w7 a7 & T2 71T § AT AR
FE A TEGA TEY F, AR TET
A1 g 7 1 WfwA #47 9F 99 AGY ©
27 a=A9T T A9 ¥ 929 WA 0N
qieATeA fgar & 7 fFR T AnE W
& F FAT AARTAATET 7T | Fahrer w7
At av fsvar, fea 7 9990 96 =
fza1, g1 72 % wraq o7 fasar 7
=T &Y A1 fastar qv 1 gaq Ay Tg
fazrar ar 1 Fgi fard & arawdy &
foa % wrod fadifirdi oY @ T 34T
w2 fagmar | oy @vi F fag g8
AT AR ¥ owaa 97 mifaat
warg, FAg™ wadi & qF g, Q& F6r
Tom g & & 7 #ar wmod a1 | g} ag¥
# ) gt & wmgar g for wm o €
e T NN Aagga e g 7
sHfadi M AN N A ¥

- qF ATE wEe ¥ 5g R e
W WA D Ja Al Wl o
1130 (Ai) LSD—18.
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ag Y w1 mar fis fadifial 3 Q. awi
1 #ft T AN W 3w ¥ ) W
o9 a7 frer =g ar & soey frar
awar g f v & 9t ¥ #F Fh A
&1 sy It Forrd s v 2w
e iara @ gr 8
A9 Gy ¥ WA Y d F=TET S
qZ A HPST ;T TwAT, A WAL
awe %< fewrd aa Wt 7f fearr aed 4
A9yl qT A P

ag w1 & fe 5 a1 R s
g1 =ifgl 1 fisaw afaam 56 &
HTET qEl & TATY A9 3G | F {7
AT FIEHEY X w27 g7 fs R
fpaar g1 wfaw g &fws ag o
gy =nfex fis ®rf gawr ww & famg
gadmedr ) Mtaagaawra
afea oo T o FF T oA 2
fogi 9 42 1 A9AT FAE FHRT
T @I g | A9 ag w4 fwaq g
sfcaam & & 9aw) ey w1 gfe &
G

g wgr mar § f fadfwmi A
nEAE H A & | 7g 3 £ fir glhcaa
# gy, g ® Y ok, Fagre wgr g
#fer & wgar § fp T aa A A
orq § 1 2w & foaay WY neadt @A &,
w W X TE & W EI &, WO AT
agrEx ¥

FS WA WCE4T T A N G £
e faQat drr srew 35§ ) A9 9E
g fr e s AW ¥ awd &) gAY
arg & /T | HAY 9Ef ¥ wTe A
"q ff ¥ awx § 1 W G F wlew
FOET A firqy AT WY wAT T
e fad gufad avmr fs 7 Fhie &
o W@ | W 9§ fgena @Y &
sl @ fegfa o e won
wifgd qr 1 weft Wit st o e
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gfex ¥ N §5 ¥ &, @ wAATA §
BN & | ag HHA T 7@ AGT & W
g faAt @ sa R F 0 g 1 A
Tl & fF & &% Fav T s afedz &
i 7 w aedl 1 w7 W W

fFarmrdacfiasar 2 ? vz &

.7 dzar § ? wiwdt ¥ wemar A
1§ WY T 5 a%ar & | TIRT AW
g dF X N E \ F awRar §
fF s W gare Y i Ay A
T WY g {Y AT | 7 aZAh] K
far sa% agt = &, IwAfea ¥ &9
oo Wl BT 4, IAR WS gt
ToaT &, AW F T AY o AP T
F & T amgd ggt Y aww
fazx frowe worng wtvw & & fF
= i 7E% & | Forx Aoy i Y St
AT HTT ALY T aATAT A AT WY FlG
T F THT AT ATAT |

% ay & FgA1 vear § fF gg
oM FAET & ¥4 9T g9 59 8 fae w7
faarr &7r wnfegy 1 & = quwan §
fr wiagi ¥ gem T2 ¥ & o T4
o TF I qFAT & | TAN AR A=
st asar g | F@IRA J
agaa § ff Q¥ ated & i &1 Jear
¥ UF aTga fged as &1 §Y w47 aqvar
I | A7 WY ATATT Y wear 41 &
ariy 3q faama & faadt @ 727 w0
AT HEAT § | IAL AW XY AT F WY
40—41 Fnir 3qifE agh & awew ger
s @ & 07 @ 1 TR A9 AR
ey | & 7@ aawan g e J0a S
O FW FT AW § W AN AT H
veft or 0% T FHy § | AN
wwet Y 7€ & fie wdT oz ¥ Ay
it ¥ ¥ guwr fed aw v fear

A | we Zw wrefaay 1 o 9

gt T ¥ W gawy gired 23 &,
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AR T faear @, I7%F NS waam &
avr ar dfew TiEE & oA g
A A7 AT T FAA AT 0 oq7T A
RILE TORERE CIRE AR (A Gl
HIAT I5T A | AWM K WA T QAT
Faw B YEF R Fqm A A &
are ot TEET FE S0 AW TG o )
R #T I 7g 9 fF wiww F O
farofegt 9T f9T I8@r & gww
T & ara fw o T war
¥ fadr 7ot Y Sred ¥ WY st £ara-
AWM FQ@ § AT 3IFT FE wEAT
w1yF! ferear aifgd qr @I A ¥
SAM WA 78 FZTT U€ 5 fzqr fF
fadreY ==t # 7q @ufaar & s gar
7T 3 Wr waf ot af § 1 ww
T 9 TIET ¥ faarT &0 1 wraEr
T CF TG TQTATE | AR A B BT
mE g A s E fF
3w wT i gard B age <@ ey
2 o< 3w g AT wrAaT & | WO 2w
T ATAATE | wTe AT we Ry
IX qT A W WG FTIT § ITR AT
I M FA AT RE

ag g1 A o1 fE I * aaF
faara w1 wfed adt & @ 2o«
AR FTL A5 | IfFT Aa AT gw a W
T frdr + aewl AT qFWT X OF
ary wiw ®r Fifew # w31 a0 fw gw Ay
AR wAT AT F ¥ &AW A I
&Y i & AT oY ®) Wb 5w ¥ w7
Rl

fead o ® A wET & 4% @I
afgw ve® ¢ | W@ I Wiy fawe
#¢ W< gg @ wiw %1 0k § e e
qre far oy TERT AT A & | WE
1Y ®y ¥ f5 7a AT W Y. 6T
T AT | A OHo fro AT (RoqHoT o
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& 7o & g wgh A, a7 Wy A
et R} wgar &t & 1 T A ¥ 9@ A
T R ag W et R A @
39 A 7 3w ¥ W@ wAeqT Saw
A & W o & ok @ g T
@ T 9T A% ;WE | W9 g%
T FYT qaY W | W qF @
AT T 2qAT ® TUGH AT WAGA
A fer god & s ow@T owmw w7
ey &

T W ¥ Ag & Tw faw w1
FRET FA § W SrdAr w3 g fE
Afgary ® g afada &1 S 99
TH OTTO T FT4N F qfe afaey §
7 Faw i g T qfer TH =A™
TR FT W TR gy "3 |

o qEwTE WwE (aTawEr)
awiafa wgeg g fasr 71 A w
AT YT ATF AV 9 3T A96T & |
@ wiferw 75 W wifess 164
Y STt T WY T weET B
W% fafred ot g fafaeet w
fafree<t &) faafer & art & &, st
AEE AITT ¥ OFT FIAT AET & |
™ faw ¥ 2z a% iR o
T T W7 T | qan fafeed &
ATETT HT ZF0A AT FH FLA 97 TR
Wgwm a & gama @ fear
TIART AT AR F
The  Statement of Objects and
Reasons says that “of late the expan-
sion of the Cabinet has been used by
the ruling Congress Party to perpe-
tuate itself in office and the Opposition
Parties too now in power in several
States have been unable to resist the
tamptation of imitating this bad ex-
ample”?

1626 hyrs.
[Mz. DepuTY-SFEAKER in the Chair]
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¥ W ¢ w Rw N o o
e @t s e @ AR
fir faedr oF  ag & 9T W fedwnw
g€ & Wt v gue 39T M § W
wferear & 7 wreft & av e wrawd
w38 § e gy funy o @ Rt
F wrgar A A sw @t mE & | AT
s g ¢ fe Qfefers & w
3w Ofx ¥ swedt § Y ofsws Wt 9w
A Ter o ardr | & awwar § R
@ ITHT EEWT & | WO QAT AT § AT
¥ 7t avwar g frga f o R sw
* ofar gy wraeir | ag & et fafreew
#far g1 fogs o wgh & a1 qF a1
# faax @y & fedee foar & 97
a1 &t @t fafaeeT 2amgn 7@ mv
A% §T9 WX W' qag, AW av S
st g ga o & 1wy faad @
# I EFU ¢ Swd § gav qiwg W
wgwa § e 59 3w & gw atg A A
& g Wl | SRR s e
A4 # 7g Wt wgr ¥ fF wiww qref
SR dEAT TR AT | S g R
Wt 7gwa g 1 faod atw aw & wiww
F THEAT 37T G & WY T FAw At
Y qat aarar aq @ e o foed 3@
AT it wIAT oY < AvEr qar o Afew
Fammar g fe most agi ¥ @0 e
forrft gt anfe 9 st g & Suw
WTAT & A T Fa TAR WAL A 2 ATYT o0F
afer gawt fee 921 &1 J@TR W
TAAT W T FqAr oy av e o
9% 9T Sa%! AT 7 feqr 91 0 a8
N T 02 A w1 § fee I we
Y W ¥ fawrar war o fefr gt
ardf &t ai &, ey = fwgr @mAT
wifed ) S agnag | wigw I
T IHT JaTg FOX § A Al w1 9@
A FT T AL ATE TEAT 91 WA
T | A F TR R
&R vy # TaAT g |

2080



2081 Conistitution JULY 26, 19%8 Conatitution 2052
(Amdt;) Bill (Amdt.) Bilt
[=Y gwehare amea)

W AR o T e
TR I3 R} wwdwa g wifgr
W UG Wrowgwd § 1 A ¥
T g e o @ fies,
1914-63", "= =y = frfeowr
A " 91T F e A | g
wgr=a, 719 7% gfwar & 1wy g
T SFT R TN A aSt femwedy
A IA T AR AN 2 & =
TAR A F T % | A A 3w
f& .99 Y7 99 A2 % WTEH fafmeed
1 W WY Ffawe § awegi € dear
F1 5 I SATRT FTATGLT | A7 F Tq7
Faw At fafev dfqmz & fo @,
w9 fF 9a% deg aer arg FW FAr
aiffarie Y #1509 AT @3l W6
=z ¥t fgar w7 #fade & wedi W
AT 100 TF 21 ITET G | T FEA
ag ? f& ¥ § 3fg @@ o7 fufaedi
wifg ¥ Fea1 & afg FAET L TN 2
T fedy Trafor #41 ¥ fafwe &1
#Feqr fean 17 7 Fw IFM, AKA
TAT FFY |AAT 7 |

gt g% gar fafqee<i srawamw &,
%3 Qai nai g (§ 3 #10 54 § aog
g _wa 8, foasr ofvmw gg gwr 2
f& wwwrd wfawifeat & far mfwa
H &1 w31 qfvee g1 9mar § 1 wag
s wm & faq &y oy g 1 o vEdw
fraY &Y S AT AEY 2 o qw
TANIHE 1 F19 g ¢, IEN TH Afa
u dfadi W wen foww w77 ¥ w1
[T ar AN, TH 9T gA 41 fa=rw
w7 ATfRY

mAT gEeg T A wise fay &,
g & wfrwTe Aff warg, dfew gaw
e & X agaa g | wa safaa
HYAT qET BT 3NE FTIET 7 g |
mrar &, A1 3a5T frat o g F o

9% 7Y 7 Tifeq, 7@ T #Y sy
aA Y WY wied | Sfew wT
afaqi €t Twar fraifoa < & s,
AV I WART T IoHGA FE qORT &
graFar g | TEl T ara felt Az
F1 9%g 919 9g€qt & arq fedwe 97
FT AAMA T T WY aq a7 Hfaqt
¥ ¥ us 1 & gefer faear w7 fegan
FTA AT ARET FT Fel! a7 & WA
ge wfagt #1 fagifim asm i
A aga 21 g0 777 ¥ fag £ Afaat
gas g\ fegram d A & & 77
I AN FTwA A gaE GG E
frzrosaadi sz frgmawitad
o=@ A AgT F

HIA FHA O TG H 2 1 F1Agar
7 f& ®a ot ny faug et gaw &
1% fafqeze aa o7 1 ag few 2,
gfmame & | AT ¥ w1 s T E
F1 AW FT FTH Famw, @ grnfore
I AR EAT, a8 AT FT WRXT HI7
favara grg &7 gwm | g faw @
TV TE 7 F HIE HY A FIE AATHA
7 %7 fwdr ®1 fedo w77 & o
fm A w7 1 A ITm A & WE g
g | W mEAAe wfagi €1 dear fewm
®3, 71 TF FE AT ALY £ |

za fam & SFwdi & wTHT ¥ w77
T & T gaer mifedt & sti| aE &
TaTasr Fm g i Au ggT 2 fw
FHY & § WY agA # We® WIT g
T THo THo To NI THo Gro F,
9T W1 § ) fT 5491 FEAT IEo §
for &1 el aaET FAA Ftaa w1
wa 7Y &, afew 33 WY Tear @A &
forr aga & w=8 s qvw T §
IT a9 F1 WY T O F TR0 T@E0

wfgd |
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fegd ofi7 - amgm, & »it =g fomd
st xerf a0 g fv 9% faw S A
Tax &, 3x¢ A8 A frare B, gaw
sy ot w2 ¥ e
F ufafore fFar & | soF T TICH
T & o1 Y R, 77 & 7 A g
wf TTETh W F FrAr w9 A
¥ o wg fomd £y Ardz w1 2 Afwa
# ot vy fawd & gz A@Ar g fe
AE AT &Y T, FEi SqT FAT WY |
e o ad wivam g s fafaeed
® AR qArfar Y 9, AT & oA
AEATE |

A9 ® E8 g1 F74 4 f grdt
A0 ATE FT WY WA AAT AT A,
Afea gaTE faurm & AF wrr av fF
#1967 ¥ THEIA A FEIT WY
fafaez mifwaie &1 18w e T,
& fedfr 7 feat adr woiamAw,
FEET AT FTOTA KT FACET qAT
fegr mar | fae @ riEEw € ani-
Feead w1 9 fEEy # dea
FITOA FT FTWA a7 faar v |
# wmar g fr shem ay azy & fx
Ao g # gare fear ag A &
TR QA ®AT § | AfRT a7 79
w dver AW gy mn g 7

T wmaAY fafreee adt a7 719,
ag frdl 7 a9 97 S9 41T $C §,
A FHME F AT AF T AT KT
sfiz ot 1 suw, wlwe ¥ Tawi
HIT aF T8 AHAATT AQTHT & A4 ITH
oty T R} T F ATL IART AT
FONWA G F7 ITET 7 faqn
T, 78 $1% WeBT WEAT @A AR
%Ay W qIET G w0 | OR
AR ® TR AT TAEAA qF
w® ¥ | qgt @1 § FIT W AATHRE
;g
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SHRI A. SREEDHARAN (Bada-
gara): Mr, Deputy-Speaker, Sir, I
‘wholeheartedly support this Bill even
though it might cause unemployment
1o some if it is adopted. This Bill has
come at a very critical period in the
history of our country, when our
faith in parliamentary democracy is
being eroded and a section of our
people are thinking seriously whether
the system of democracy which we
have in our country should be re-
moulded and whether we should have
-a parliamentary form of government
or we should go in for some type of
presidential form of government.
This state of thinking has come about
because of the lamentable perform-
ance of our Ministry. We have so
numerous a number of ministers that
you cannot go to a guest house. You
ask for a room and they say, the
minister is here, his nephew is here,
his uncle is here, his private secretar-
ies are here, They have become such
a big host that the administration
also is suffering. It is always better
to have a competent ministry for the
efficient running of administration.

1 would like to give one or two
examples. If only we could bring the
Ministries of Railways, Transport and
Shipping under one man, that Minis-
try could be more efficiently run. If
only we could bring the Ministry of
Agriculture ang Irrigation and Power
under one man, that Ministry could
be more effectively run. Today we
have too many Ministers and there is
clash between Ministries and files
take such a long time to mature.
Files go on jumping from one Min-
istry to another, One Ministry ob-
jects to it while another Ministry tries
to get it through with the result that
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even developmental gctivities are put
in cold storage.

History has proved that compact
Ministries have done more efficient-
ly than unwieldy ones. We have
various types of Ministers—corrupt
ones and honest ones, efficient. ones
and dunce ones, active ones and pas-
sive ones. While making selection po-
litical considerations always weigh
and cliques and groups exert their in-
fluece, By cutting down the number
of Mnisters alone, I do not think we
can change the face of democracy but
it blazes its trail. It is for that pioneer-
ing effort that I congratulate the
mover of this Bill, Shri Madhu Li-
maye.

Along with this T would like to
make a suggestion, and that is this.
At least 51 per cent of our Ministers
should be women and people belong-
ing to Scheduled Castes and Sche-
duled Tribes gnd backward commu-
nities. '

SHRI RANGA (Srikakulam) :
Why restrict it to 51 per cent? Why
not the whole lot?

SHRI A. SREEDHARAN: If that
could be done, the servieceg of talent-
ed people like Shri Sheo Narain
could be placed at the disposal of the
government. A number of other
measures are necessary to make our
parliamentary system effective. Shri
Madhu Limaye has invited the atten-
tion of the House and of the country
to one among many such measures.
I appeal to the Law Minister to accept
this Bill. If he does that, Shri Pan-
ampalli Govinda Menon will do down
in the history as one of those men
who saw light and wisdom at the pro-
per stage and my State and the
country would be proud of him,

SHRI SEZHIYAN (Kumbakonam):
I rise to support the timely Bill that
has been introduced by my hon.
friend, Shri Madhu Limaye. I accept
the principle on which this Bill
is based, but the formula which he
wants to recommend by certain cal-
culations, that I want to contest. I
would say that it should be re-consi-
Aered.
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As explained by the speaker who
preceded me, it is high time that we
‘do something to restore the confidence
of the people in democratic proce-
dures. The ministerial job should not
be used to attract defectors. A friend
who was speaking from the Congress
benches, Shri Yadhav, said that they
have not provided ministerial jobs
to all the defectors. That is the only
thing that he could find fault with!
They have given ministership to al-
most all of them but not to all.

Some time ago in Madras there was
a very satirical play, a modern play
by Cho. Muhammad bin Tuglak
ressurects, comes to the modern days
and contests the election on a party
ticket. His party secures about 240
seats and since he is elected the
leader of the party, he becomes Lhe
Prime Minister. Then there is a cla-
mour not only for Ministership but
for Deputy Prime Ministership. Tug-
lak solves the problem by saying “I
am the Prime Minister; I will make
all the 239 of you Deputy Prime Min-
isters”, In that way, the modern
Tuglaks solve the problem.

The same thing is being done in
most of the States. In Punjab, for
instance, all the members of the
ruling party excepting one have been
given ministership. The position of
the office of Minister has been reduc-
ed to that extent. Therefore, this
Bill is a timely one. My only objec-
tion to the Bill is to the formula. Shri
Madhu Limaye fixes the numerical
strength of the Cabinet as one-twelfth
of the strength of the lower House or
Assembly. But the numerica] strength
of the Assembly varies from State to
State, It ig not based on any rational
or logical principle. It is not related
to the population. Of course, in the
case of Lok 8abha the Delimitation
Commission goes into the question of
population and fixes the constituency.
But 'if you take the Assembly, for
‘imstance, in Madras State up to the
year 1087, the parliamentary consti-
tuency had only five Assembly seats.

. . v
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Now it has six. But if we go to My-
sore or Andhra, for each Parliamen-
tary constituency there are seven As-
sembly seats. Therefore the numeri-
cal strength of the Assembly itself
varies and we should not base our
calculation on a varying numerjcal
data. We should have some correla-
tion which is fixed and uniform
throughout the country. Therefore
when the Minister takes this into con-
sideration I would also like him to:
take into consideration that the for-
mula to be followed should be uni-
form throughout the country. If we
follow this formula, then perhaps for
Pondicherry we will have half a Min-
ister or a quarter of a Minister. But
we can fix the lowest number, say
three or five, and the maximum. But
we should calculate on some basis
which is uniform and rational,

THE MINISTER OF LAW (SHRI
GOVINDA MENON): Mr. Deputy-
Speaker, Sir, I am today in the happy
position of being able to accept the
principle underlying the Bill which
has been supported by,almost all the
speakers who participated in the dis-
cussion. These speakers came from
various parts of the country and be-
longed to various political parties re-
presented here.

Government also have been think-
ing about this problem for the last
few months. You are aware, Sir, that
the Government has appointed a com-
mittee, known as the Committee on
Defections, in which representatives
of all the political parties are there.
There are certain leading jurists gnd
lawyers also in that committee.

The occasion for the constitution of
that committee was the very depres-
sing spectacle of defections which we
witnessed in various Legislatures
after the fourth general elections. T
shall not mar the consensus "which
was evident in the speeches today by
referring to the question as to who
has been responsible for defection
and all that. I do not think this is
the occasion when we ghould indulge
in that kind of controversy,
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It is a fact that there have been
‘defections and to an extent which is
deplorable. The object of the con-
stitution of the committee was to re-
commend to Government the steps
which may be taken in order to
avoid this kind of political demorali-
sation in the country. After a few
sittings of that committee, wherein
a paper was placed by the Govern-
ment in which one of the recommen-
dations was limitation statutorily of
the size of Cabinets, the Home Min-
ister requested me to convene a con-
ference of the lawyer-members of
the committee so that we could con-
sider what exactly could be done
legally, i.e., by enactment, in order to
avoid this trouble, The lawyer-
members, three or four of them, emi-
nent people like Shri Setalvad, our
Attorney-General, Shri Daphtary,
Shri Kumaramangalam, ex-Advocate
General of Madras and myself, met
and made a report to the Committee
an Defections. One of the recommen-
dations which we made was that it
would be advisable to limit by an
amendment of the Constitution the
strength of Cabinets both at the
Centre and in the States.

Bloated Cabinets are occasioned nn
account of the phenomenon of defec-
tions, sometimes to avoid defections

and sometimes because defections
took place., Where a ministry is
toppled as a result of Jdefections,

those who have defected have been
expecting something in return and if
that something was not available,
they would have re-defected, if that
word could be used, Therefore, we
see that in many places Cabinets out
of size have come into existence. I
do not want to indicate where it has
happened like thal. Apart from de-
fections, it would, certainly, not “e
liked by ‘the people to see that there
are very large Cabinets. The people
would not like it and democracy
would come to be ridiculed if we
have too large or too big Cabine's
either in the States or in the Centre.
So, it was recommended that there
should be an amendment of the Con-
stitution. It would, perhaps, be much
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better, ag was suggested by my vete-
ran:friend, - Prof. Ranga, in the Com-
mittee, that most of the things sought
to be done by legislation could be
effected by a moral code which could
be evolved by various political
parties sitting together. That is
true. Whatever be the law which we
enact and whatever be the smend-
ments which we effected in the Con-
stitution, it would be much better if
we could have a common mora] code
which would be adhered to by
different politica] parties. But I say
this also that we need not be
ashamed to limit statutorily the size
of the Cobinets in our country be-
cause, I find this has been done in
other countries also,

In a politically mature country
like the United Kingdom, I find that
there is a statute enacted in 1057
which replaces earlier statutes under
which the size of the Cabinet is sta-
tutorily limited. I have before me
that legislation of 1957. Now, the
wording of that statute is very com-
plicated and, therefore, I would read
out a summary of the provisions in
that statute from one of the Commen-
taries of the Constitution of India
which I have before me. This is
what has been done in the United
Kingdom, It says:

“The holders of political offi-
ces in excess of the numbers
specified in Section 2(1) of the
Act are disqualified. This means
that Ministers, as a class, are not
exempted from the disqualifica-
tion. Not more than 27 of the
Ministers named in Part I of the
Second Schedule . . .

—they are the senior Ministers; they
shall not be more than 27—

% ... and not more than 70 of
the Ministers specified in both
Part T and Part II of the Second
Schedule shall be entitled to sit
and vote in the House at any one
time.”

27 senfor Ministers and 483 junior
Ministers, together 70, not more than
that. The technique adopted is this:
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“The maximum number of Min-
isters who are not disqualified
will be maintained by the order
.of their appointment as Ministers
=0 that any Minister who is ap-
pointed after the quota is filled
up will be disqualified from sit-
ting or voting unless the number
.of sitting Members is reduced by
.death or resignation,”

~That is the technique adopted in Eng-
land =o that if there are 72 Members,
the 2 who are last appointed will
have to wait in queue to see that one
or other of the other 70 either resigns
or dies before he could sit and vote
in the House, Now, that system of
limiting the number of Ministers may
not be suitable to our country because
we have a written Constitution. As
rightly pointed out in the Bill which
is now before us, unless the articles
relating to the formation of Minis-
tries, namely, 75 and 163, are amend-
.ed appropriately, the legislation in
this respect would be unconstitu-
tional. That is why a Constitutional
amendment is necessary. 1 find this
in certain other Constitutiong also; the
Irish Constitution provides for the
-number of Ministers to be not less
than seven and not more than ten; the
Japanese Constitution Empowers the
Legislature to fix the number of Min-
isters; and the Government of India
Act, 1935, limited the size of the
Ministry at the federal Centre to 15.
That is why we found that immedi-
ately before Independence whenever
the British Government sought to
form a national Cabinet at the Cen-
tre, they fixed the number at 15. So,
this process of limiting by law the
size of Ministries i .not a novel one.
I would, therefore, be happy to ac-
eept the principle underlying the Bill
produced by Mr. Madhu Limaye here
because even before the Bill was in-
troduced, Government was also work-
ing along these lines. Now this is
not the oceasion to discuss whether
it should be 1|12th or 1|15th or 1|11th
ang all that. I request Mr. Limaye
fo withdraw the Bill in the Interest
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of the principle which all of us would
like to see established because even
it I accept the Bill now as it is, be-
ing an amendment of the Constitu-
tion, it would not become law be-
cause the necessary quorum itself is
not here. Mr, Limaye himself is a
member of the Committee on Defec-
tions and I gee many other faces also
nere of the members of that Com-
mittee, The last sitting of the Com-
mittee is to take place early in
August and it would be possible for
us, by a consensus, to finalise the
provisions which would be necessary
in this behalf. After that, I am sure
I would be able to bring a Bill before
this House on behalf of Government.

SHRI RABI RAY (Puri): In the
next Session? '

SHRI GOVINDA MENON: As

soon as it is over,
= ofe @ : Fgy wedt aTgw

st AT 0 Tg wedr Al

HNT |
So, I would request my hon. friend,
Mr, Limaye, to withdraw the Bill. 1
appreciate the uniformity of opinior,
the consensus, in this regard which was
visible with respect top this discussion.

ot wy femdr: (477) T
wg, w197 440 7 w7 f5 g wy
T WG & o AT & §F TR J17
FOOAM AT T T ¥ T3, 71 g1 A
z1afeT na Qi ¢ fFATE fEELE
F SF7 €9 avE T MW IT WA H

‘o gt £ vF T 1A fow
SHRI R. D, BHANDARE: It is
wrong.

st Wy femd : T AL wE @
g, 30 Fg WIE | WG T WA
fadry fipar 2, aveT w9 7 T T fie
g
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S To To weart : ¥ TF WA
9B wgar §-—ag a1 A< fafwz
¥@ 61 ag g, fedwm & faas
¢ ar gauy w1 eor g ?

1 know the reasons why the number
is reduced under the Minister's

Salaries Act of 1947,

17 hrs.

‘ot 7 fawd : & T ¥ FOT
gmr 1 wA "ar ¢ fr frewr  ad
Sq #4 TR F1F T F0GT A9 F
far fagas o fear, faad oo
wrofagt T &1 Tadfas g @Y
F=r fogqr J|r g, I F eq w0
1 gaTa & vEr 41 W FAtaT
UXHT g41 F1 fuer &1 gaTa W @
qr | ¥q " g F fagee
®q ¥ ga F1 g7 faar, Yy #7 g9 &
nqlg 97 #ue fagas w1 oamE 7
faar qr | =T &7 FA 7 AT
fagaer & f13 M fagra &, o1 W
2, qfw 3a &t g9 fgar &, gafen &
969 g1 Fe 31 9wgar g f agq &t
oA # w9q fagaw w1 amw
AT ATATE | T AT B AFL LN AT
T 351 €, IA6 IR | & F3 FA ATEAT
£ 1 g am aft ¥ e o Teoygsar
5 A1 gEAE W0 OAT IIF ATAE CF
F02) frgam w1 7f va 5w & s qw
# &t g7 afrada & faafaar 2 @
§ 3a T O% 7T F 3] §I gEA
ag afafs ¥ o7 wEvEFdr 937 97
F14A1 af@fa &1 gam W 3g wfafa
¥ 1 gw afafs €1 Y 9g 4 55 g
70 d5% § &% o o079 fqar ar fs
Afg-afeag #1 87 97 gA TF ATH
arfgy 1+ wa we "ga 7 331 fF a2
% AMA AT A AT § T AR
¥aw a9 qfria ® Q= qfa & 4@

(Amdt.) Bill

g s s AR ETOT Y A d
I fadzw waT wrgan § e ve w7
& g o g ¥ 95w I gw fear qr
T 7g fadgaw o 4w fpar qr | da
e 7 wow s ¥, o fe o faw
Faaqrga 2, wer § e e A9
e at | @ fEdT 9T I8
T, A TG FT AT & 1 AR
wroor g @ fr aodife & o qeaty-
qar S waaanfear a3 W & fyaw
AEAT & fAQ F wqT AN QT B,
IG qTOF AT 7F WY TH FOTE |
a FE I QT JeIwW v g AT A
I AW F § Aff § oA ag w7 &
TF &1 IEFT FTO0 8, IAF  FE FIOT
@ aws € 1| 6T OF-IE T )
I FTC FT HACGH  FL FIT AT G
agar ¢ 5 $3 qaw & qvng o
wa # w1 w1q 1 gafeg A
o sEA@EfEEr & 9 AT 6
ad qfadq Ft F1 Fard g, TAT 97
s W F fAg & gErTi 9T gaa
fasrz figmr 1 94 ¥ oF fagm
g qr ) AU T ag A8 § fF oA
fagrea 1 F1a ®77 $ gv9r] TIAANCT
® faega wigweor g sraar afew
3% fag aga T T €74 97T

tm oAEE A wgr fy AR w0
wra wi famt & afe & aff 13 £,
A EI N e | AT
e ¥ wqA7 & I ¥ wa 9 WA
Fear 751 Jreai s Q8 #1721 afea
ST HA! &9 G §4 w@3a1 wAn fe
AR F TR T4 FF G AW A
slaa & gore amfae qEt ag &
qZAT AT W4 AGE W F Arw H
qF 74T MRV I & G @A oY
g wifw w1 1 giF shra e
AT & ®5 o 7tk 5 T o e
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o9 wtra ¥ gew & U AfFT gefrwr
WH I v ARy A
qfF a7y wten w1 foge a1 W
gAY a9+ far g fr shie & wfr
THETT G, gafae gaw arr fif o
qEA XX X F o gh faaw
anr ¥ T @A afge | zafag
@wg A= AvE 3§ AT IR
aifaqt ¥ gefrer faar | 3aF g
stra o=t 71 Tfey qr fF gdt @i
F1 qg AT AT T4 AY FY @A
gt &1 fawir w3t Fifow
ST AMFT ag AT gRT 1 AF A™A-
¥z H WA TAT F gdw staw vt
®t WY 7E sgema | Fhew EF qEw
e qdf 2, saw QAT cowTd
% wfoq ag (PRI TECOF RO
AT A ¥ g 0 gH AT HY
ot ST 41, 9= AT g W A= i
AY ITF AT ZT FUT FT WY FHET
a1 f% g9 $3 7% "= W F A™AA
@t | AfFT @ AT g g, Fwew
| Y a0z G g, AW T
7 91 a9 1 a ™ fae § IAAT AR
T A% A1 7 gANr F &, TT §AG
F ot FIRAAT FTE |

"I AL I A AR wiw §, A
T Hy wifma w1 & Fe 3o fagre
mrg fE /iy wEw AR agar
J&FT IfF Fai aF g% g—Iaw W ¥
TEATAT H G W QT W
AW T § WX A qgT R A-w
T ¥ gHAa &, FroTHe Fo W gHAT
§ AT Ia¥ W9-ATq Wi NI WY §
ogt f #iw #1 @IAE § | T
A S A g W & 1 fow
g FeFs TGy T ANE )

aft-aft s 0§ Fg e
ag At == qfcrdw avelt wAEY &, SN

¥9 Gux for @ &, a2 T@ a@
% Juer qaew Wt g AfET R ¥
fe $® sront ¥ feost &t d% &
ar T @sr 1 AfeT [ GEN
ERCECEA £ bRl
£, T ® s ¥ fog T
2 GaX w8 U § ot qgwT garAr
JE g o

“There was general agreement
that there should be a limit on
the strength of the Council of
Ministers at the Centre and in
the States. The limit should
not be more than 10% of the
strength of the House in the
case of unicameral legislatures
and not more than 11% of the
strength of the Lower House
wherever there were two cham-
bers. In fixing the strength of
the Council of Ministers, Parlia-
mentary Secretaries should be
included. Ministers could be
drawn from both Houses.”

e ¥

A =

IRE AT AITEET & ¢

“There was wide agreement
that no one who was not ini-
tially a member of the Lower
House should be Prime Minis-
ter/Chief Minister, Effect would
be given to this recommenda-
tion by suitably amending the
Constitution.”

WEqH WEYET, WIAF! AT g fE
66 ¥ o ISA TAT ¥ UF HITq ¥V
T FAT TG A A A G e
qr, Tufae 7@ f& wo i safeea
waer 9 afer § g8 FATAT qURAT AT
fr e aE Tas g anT fF 1920
¥ ag w7 AT F FOA 4T AT
far wur w1 AW W AT FT AFT
Tty # frae @& gur WX 9F AR
7% faarr sreafua gun fr Ssaifas
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WM W AN EEW WS S ®
g 7 fr grow we TEE ¥ W
wfv wq &9 §F 2 ot & Fw
T gqH A &A1 IR NEF Y geAr
o7 WX FAE H TAM FEHFL
TEH WA s | A g8 T W fagr
7 3741 fedwwren 9y ¥ a7 fear §
feq gad v glawa <E@T MW@
FaE & weRa A g 1w §q FA
WY & 91| FY, IE4 FET WY dI%
T 7w § 95w g ae @
formrti wfqm Gaen 2@ aar 2, gad
T ¢ AT {OAT a9 & fav ac aad
? WY T AT | Iaw fewra A e
EATE | U TEA w@ ) AT ST
faglea 7 a a1 wdaeq g afwx aqr
T §&9, sfqua @, 1/12 @ AT 11 97-
[T T IAX AL 9 F1FS HANL 7 |
qEA i A A3 a2 Iwn § aE
TG TGAN | qA OALT AqT g, a8 WY
§aam@r Szar g1 11 T7AT W
@ Zo Y gar A3 A e w2 afc-
AT W & | "I FE H fEFaq
TAYZ? s6dr57Z 1A 119 A=
gafau car v  fi 57 gedt 5oy ¥
TAAW | WAL E@AH ¢ |
T TF AT FEAT = AfFT FET
T waAdY ¢ fF gwa o 5 fem
qE qF WAV & | WISH T F IF HHA
satfedt ®Y As< g A fafraa 3
AR IEF mAEL g APy ofeg
1 IGT T F graq & sfow w7
f& ¥y dfges st fax @
FAY @A §U WO AT FAE | T
AV I IETATETE | IEA AT
8 FSATKA! &Y FFAT § A6 FT W
0 B A@ @ wsdr 7 iy ofoeg
% e T@Y w(, & qforw
oRXAT FAT g ¥ | WA AW
e 7g & 5 i O # gfw
zal Y dwr saEr § WK 7% T
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st agwa 7 faew & sron s
T a9 &€ T B gH QAT HT
T @, 9% g0 A d 1wl
9§ awers ag & fr ag o o
g rfzafar e de mER
Ao W W o ffew me v
Te, fdflde sl 7 9 s 2
@ ¥ fag ur  gawr qaa @@ v §
AT § 1 gg A w147 ¥ ofed’
A2 oY Tq A = THW AqTA FY AT
far @ R S *gy § B W w
yar #n fraffa £ s at saw
UF w1aeT ag grw fF ggm W 9%
AT gen A4 G AT T @ AifE
quT WA WY e i fRT &g aa@a
f& oo & frgerogor oY g g
FEL AT AR ¢ AfFA W@y w3 dwr
Y gog § warT 71w ot &,
woer? St Y ar o A A g, I
TETT W1 a1 g 5t Fg wea €
EM W FT FArT AT wga § A
s A dmr fraifa #t @ wwfag
T F® A& 7 AwA |

Imerw wgRw, 79 g §
T fagra & R § g® 9 ¥ oF wa
iRk A s
/FT & 2 GAX ¢ A AT FY -
famr < & forn o fadaw & s

#Y wad qurew fadgww § 112
ST | FOATNA /209§ |
oft wRit s WY T W X 0)/20 WA
2@ wnfe A 2 wmm w1
wE qrwr @ g ¥ wet A
120 AN ST B WT ¥ 1 ¥
oA I & 7 wOA-Faw 10-11
TRaTrR aafer e £ |
zgT oM B W 7w wAA i fawr
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[ 7y fead]
X § Afer o) WY S g g8
7g 11 sfaws naw w7 7 § wifs

T ¥ oo ¥ % wed ©w fadew B
o 7EET & WA 9 W W

{9 gt 7197 2 |
nT ggsr frdos ¥ w@y &1 fadw
FEAR FE TIAG L TWIAFE
& fraaY & gart ag & &fFa faow @
g9 aZ0T ¥ qaw 97 F gafeg g
a7 &rw fF ag T afqa § w7 o7
A ¥ dfaarT ¥ w7 qg AT ey
A aga w8y g |

T #X qgw Far qW Wy 9 f¥
TN TR WIET T A T UF qI
frdas gav & s G ¥ fear S
i § wat fagas # afrg 3 #°Y
AT ATFATE |
MR. DEPUTY-SPEAKER: Has
the hon. Member leave of the House
to withdraw his Bill?

SOME HON. MEMBERS: Yes.

SHRI MADHU LIMAYE: I with-
draw the BilL .

The Bill was, by leave, withdrawn,
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CONSTITUTION (AMENDMENT)
BILL

(Amendment of article
Shri Sezhiyan

1200 by

SHRI SEZHIYAN (Kumbakonam):
Sir, T move:

“That the Bill further to am-
end the Constitution of India, be
taken into consideration.”

My Bill seeks to amend article 120
of the Constitution. The principle
on which this article is based is a
very vital one. It has been raised
here several times in the past and
even in the last Lok Sabha I gave
notice of a Private Member's Bill
and several other Members belong-
ing to other Parties gave notice of
similar Bills. Only now I have the
good fortune to have it balloted and
get priority, I do not want to go
into the entire question of the offi-
cial language policy of India and
that is not under discussion now.
This has only limited scope. What
should be the language that can be
used in Parliament, by Members of
Parliament and the discussion is
confined to this narrow ambit. When
we begin to speak, several Members
ask: why don't you speak in your
own mother tongue? We readily
agree; we want to; it will be a
happy occasion when we can do so.
But there is the impediment of the
Constitution. Article 120 defines the
languages in which the businesy of
Parliament should be conducted.

Article 120 says:

“Notwithstanding anything in
Part XVII, but' subject to the
provisions of article 348, busi-
nesg in Parliament shall be tran-
sacted in Hindi or in English"™
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JAnd there is a
reads;

proviso which

“Provided that the Chairman
of the Council of States or
Speaker of the House of the
People, or person acting as such,
as the case may be, may permit
any member who cannot ‘'ade-
quately express himself in Hindi
or in English to address the
House in his mother tongue.” '

Here comes a very important ques-
tion. There are two-aspects: one is,
a Member who can adequately ex-
press himself in English can speak
in that language, adequately and
fully. In the same way, a person
whose mother tongue is Hindi can
also expresg himself well. But what
about a person whose mother tongue
is neither Hindi nor English? He is
also elected by the due process of
democratic elections; he also re-
presents a million people, but if he
does ‘'not know and he cannot ex-
press himself adequately in either of
these two languages, what is the
scope of his functioning here? They
say that first of all, “He should con-
vince the Speaker that he cannot
adequately express himself in Hindi
or in English.” But it is natural to
say that I can adequately express
myself only in my mother tongue. It
is the basic truth. Anybody can ade-
quately express himse'f in his mother
tongue, Because I got some English
education, they force me to speak
in a language which is not my own.

MR. DEPUTY-SPEAKER: I would
like to correct the impression. At the
present juncture, we are following
a practice wherein a Member'is per-
mitted to speak in his mother-tongue.
The question ig one of technical
arrangement only, namely, transla-
tion. Today, the practice followed
according to the Constitution is that
we give him permission to make his
submission in his mother tongue,

DR. RANEN SEN (Barasat): That
ig not recorded “in the proceedings
of the House.
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MR. DEPUTY-SPEAKER: I
that it is a technical difficulty.

said

SHR] SEZHIYAN: I concede that
point: in practice they allow us. But
as per the Constitution I cannot
claim it as a matter of right. I can-
not claim it as a matter of right to
speak in my own mother tongue,

MR. DEPUTY-SPEAKER: I have’
read the Constitution and when that
question was raised I gave my ruling.
It is a question of procedure that we
are adopting so far. The procedure
was that @ Member should give an
advance copy of the translation and
then alone he could make his speech.

SHRI MADHU LIMAYE: He wants
that right to be incorporated in the
Constitution.

SHRI SEZHIYAN: I accept your
position. Suppose if we say, “in
practice,” there is nothing which

should prevent the Government o
put it in the Constitutional form jtself.
Therefore, it is very easy from the
point of view which you suggested.
Just now you said in your ruling
that we should give a translation be-
fore we make the speech in the
mother tongue.

MR. DEPUTY-SPEAKER: That
was the procedure. We are not
following that procedure any more.
The only question is, as Dr. Ranen
Sen said, that of reporting and tran-
slating, and the question of other
Members following what one Mem-
ber is speaking, These are technical
difficulties that all of us are experi-
encing,

Wrqee qwo Wit (94T ) : W
ferlt ¥ OF A ... (swawm)

MR. DEPUTY-SPEAKER: It was
in keeping with the Constitutional
provisions,

SHRI SEZHIYAN: The Constitu-
tion overrides any other thing If
anything is found ultra vires of the
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‘Constitution, then the Constitutional
provision stands. Today, we have
got good Speakers who can under-
stand the sense of the House and
they come to our rescue. But as
long as the Constitutional provision
is there, it doeg not clearly spell out
what you said as a ruling. The Cons-
titutional provisjon stands, So, to
put the matter in order, I have
brought this Bill.

Here, I can say one thing. In the
State Assemblies, the respective
mother tongue, that is, the national
language of each region hag been
allowed to bc used as the State lan-
guage and these languages are being
freely used in the State Assemblies.
1f we go to Tamilnag angd sit in the
Assembly and watch the proceedings,
we find that almost all the speakers
—100 per cent—speak in the langu-
age which is their mother tongue.
All the proceedings are recorded
in the same way thc members speak.
According to the present arrange-
ment here if 1 make a speech in my
mother tongue it has either to be
iranslated by somebody else or I
should give a translation myse'f and
only the translation would be re-
corded. The speech that I make will
not be recorded. But if I go to the
State Assembly and make a speech
in Tamil, say, in the Madras Assem-
bly, it will be recorded in Tamil
as 1 make it. If a member from
the State Assembly who can speak
only in Tamil which is his mother
tongue comes here, even though he
map be a very effective speaker, he
will not be able to speak. Even if
he speaks in his own language, he
will not have the benefit of his
speech being heard and understood
by others. Sir, why do we speak
here? We speak here tp convey cer-
tain thoughts to others. If that pur-
pose is not served, there is no use of
.qgur talking. We do not take pleasure
in hearing our own voice. But once
it is made Constitutional, once this
provision is incorporated in the Coms-
titution, then I can insist on my
_getking all the facilities,

The question to be considered is
whether it is desirable and whether
it is practicable. 1 do mot think
anybody will contest that this is
not desirable Everybody will ac-
cept it is desirable and everybody
will also agree that the Members
who come electegq to this House
should be allowed to express their
thoughts in their own language. After
all, if you !ook into the relevant
provision of the Constitution you
will find that there is no disqualifica-
tion to be a Member of this House
for not knowing a particular langu-
age. There are many disqualifica-
tions stated in article 102 but pone
of them is about absence of know-
ledge of a particular language. Under
the present arrangement if a person
who does not know either English
or Hindi comeg elected to this House,
for a major portion of the proceed-
ings he will have to kéep mum with
the result that he will not be able
to function as a true representative
of the people who elected and sent
him here, We should, therefore, re-
move this anomaly and that is the
purpose of my Bill.

As 1 saiq earlier, everybody will
agree that this is a desirable method
by which democracy can function
effectively and we will be making it
easier for the effective use of Mem-
bers and giving opportunities to all
persons to get elected and represent
their people here. If we continue the
present provision in the Constitution
and somebody insists that the pro-
vision should be followed to the very
letter, then we will be cutting away
a major portion of the people who
can come here., If they come here
and cannot express themselves either
in English or Hindi, they will not
be able to function effectively as
representatives of the people. We
require that all the people of India
who are otherwise qualified are able.
to come here and function in an
effective way.

1 think it is

possihle to. do - that.
Firstly we must see

that Counsti-
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tution gllows it, The Speaker or the
Deputy-Speaker may rule that a
Member can speak here in any lan-
guage, but if somebody goes to the
court they will stick to the Consti-
tution whatever your ruling may be.

Some may say that we have 13
or 14 languages and it may not be
possible to provide tramslation faci-
lities in all the languages. But we
find that in many other countries
where many languages are spoken
their representatives hold meetings
at a particular place and speak many
languages. They have found it pos-
sible to allow all to speak in their
own mother tongue. One classical
example is Soviet Russia. There are
as many as sixteen republics which
go to make the Union of Soviet So-
cialist Republic. If you take their
Constitution you will find that there
is no clause which state that such
and such a language should be learn-
ed by all the people in Soviet Russia.
There is no compulsion.

MR. DEPUTY-SPEAKER: One
thing needs to be clarified, Should
the translation be provided in one

language or in all the 14 languages?
In Russia, if I have understood the
position correctly, while a member is
allowed to speak in any language he
likes, the translation for the benefit
of the other members is given only
in one language.

SHRI SEZHIYAN: But they are
allowed to speak in any one langu-
age.

MR. DEPUTY-SPEAKER: I- am
asking for your views. Would you
insist on translation in all the langu-
ages mentioned in the Schedule or
you want translation only in one
language? Which would you accept?

SHRI SEZHIYAN: If you accept
in principle that all the languagss
listed in the Eighth Schedule can be
used on the floor of the House......

MR. DEPUTY-SPEAKER: That is
one part. What about the other
part?

1150 (Ai) LSD—I14.
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SI-IR; SEZHIYAN: The question
how far it is possible to translate
inter se, that has to be considered
and solved. Technically speaking, I
understand that it can be done with
the help of modern computers, The
Tata Institute of Fundamental Re-
search, Bombay, are at it and I think
they have demonstrateq it also. If
that process succeeds, it will help us
immensely. When I went there, they
told me how it would work. They
will feed one language, either Eng-
lish or Tamil, at one end and the
translation will come out at the
other end. It is said that it can be
done with the help of computers, So,
the technical feasibility of that ques-
tion should be gone into.

Once you concede the point that a
member who comes here can speak
in his own mother tongue, that will
go a long way in solving the present
difficulties felt and experienced by
people who do not know either Eng-
lish or Hindi, or those who know it
but not sufficiently enough to express
themselves adequately in those lan-
guages because they are mnot his
mother tongue.

I do not want to take much time.
So, I commend this Bill for the con-
sideration of the House, Today is a
very happy day for us because the
Minister just now accepted in prin-
ciple the Constitution (Amendment)
Bill moved by Shri Madhu Limaye,
I hope he will accept in principle
this Bill also, We can work out the
details later.

MR. DEPUTY-SPEAKER: In prac-
tice the House has accepted it.

SHRI SEZHIYAN: 1 want to get
constitutional sanction for this prac-
tice. That is why I move this Bill.

This is not a new idea. I note that
the veteran Congress leader, - Shri
Govind Das is not here. - Ag early as
1927 he moved a Private Members’
Resolution in the House to the effect
that English, Hindi and Urdu should
be accepted as floor languages in the
legislature  So, if he had been hers
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I am sure he would have accepted
my Bill, because it takeg his argu-
ment to its logical conclusion, by pro-
viding that all the national langu-
ages of India could be used here,
All the national languages of India
should be given equal dignity and
opportunity and they should be treat-
ed equally at the highest forum
where all the people meet. With
these words, 1 again commend my
Bill for the acceptance of the House.

MR, DEPUTY-SPEAKER: Motion
moved:

“That the Bill further to am-
end the Constitution of India b
taken into consideration.”

i farx Aroaw (F=0) @ 3w
g, AR fam 7 WY geqra @ §
& G qIET ATHAGT FAT ATZATE |
T 14 WIOTHT &7 /IT AT 1 K Tiw
w1 § f 57 2w # oF 2feqor £ wrar
I TF IJTATHT W97 Z1 | IAT HT WAy
fefr @y ot zfaror Y 1€ o wr W
CABUE GO i e A i g
% 19 & g3 wH ¥ o fadew
[T § W HIA F ot FgAT AgaT E,
T AT ¥ ofF w1 Tz g
o g" # fagrae famard s -
frradlt & 2w % @F T & A Ew A
WY |TT FY wEA FLAT g, fae
FL AT WL W F aFar A1 g
wifs gary 2w 7 I FoEi 0%
A F A FEU R E | T ARAIA
dsfmm AT Frifrersramr s
T qT wEATAT 17, E2HE F Ay 0%
FEATAT I, € F ATH 0T AgATAT WA
R Q2 F 79 9T FEamar od, QT F
fa? ga &t sl AR T g
§, fr wg & fadr o % =9 ST
qEat & | & wrgan § i gy aw o2
wifaat ga §t v 27 O oYt ari Ay
g ¢ | uvft &9 T 299 | fiwdr

visit to Farakka Project

& AT 9T I87 JATA AT | TETHE HT
T & AT W TR T | aw X FET
ar f s "R AT g a1 wiwe
qqot q.&, el aeT g ar s
e | g A g el fy aw A
Iy § Woe 24 Wt w7 e EN A
92 g g1 | WETET, Fd qWd@e wwel
TG AAAT AT A g | AaET
TIG& ATETE ¥ S AT aF AT
FERLQE | K Z@AT§ faasd ovdie
THT HAA A A & | §F F AT RGAC
ag 2 fg dndr ae fedr o= s,
2@ wET Ao, WIST, INAT wrf WA
FAT FTF | qg SATAT AZALEAT |

qIET A AT 99T 99 F |
TF TULT 1, TF AT A1, OF aferor
Fr AT AT HT 0 fgeEr AT e
afFa w91 #1 €T A9TH T |
WEg BIATT ATTHL | T 0T 71
a9 g & 1 gwar, 3fan, qod
AT & AATCF 2 | TTo TAF THZ
Fuos oA fagrar g g o o=
ferma$y a=mt form & it sl ¥
_wax gart ¥ fad g 1 w1 i a1
F W HRT AW AT AT wrarHT & fog
o1y 3T forfa FrormT & | agrgare
fag < fafe & 1 gfmw & fafa
U & W FAT Wi 1 e fafy
gy fafe &0

g aF qrFd BT §rad g . ..
IuAR APEE : AMAT "I
SATET AT HIAT WTHOr AT @ |
17.32 hrs,
HALF-AN-HOUR DISCUSSION

Visit oOF PAKISTANI EXPERTS TO
FARAKKA BARRAGE SITE

SHRI CHENGALRAYA NAIDU
(Chittoor): Mr._ Deputy-Speaker, Sir,
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the Farakka Barrage dispute is an-
other blow to our Government's

weak policy. We all know that due
to our Government's faults, we had
to forego all our rights jn the Indus
waters’ dispute and even now we are
paying Rs, 10 crores every year to
Pakistan for Pakistan to take up
additional works. We have to pay
about Rs. 100-and-odd crores to
Pakistan in foreign exchange due to
our Government taking the issue to
the World Bank.

17.33 hrs.
[Surt R. D. BHANDARE in the Chair.]

Now, again due to our Govern-
ment’s weak policy Pakistan hag dis-
puted it. When the Pakistan Gov-
ernment has disputed this, when we
do not have good neighbourly rela-
tions with Pakistan—our Government
was at war with Pakistan when they
attacked us—at this juncture our
Government had no business to in-
vite the Pakistanis to wvisit our dams.
There were many engineers who
visited that dam. God alone knows
how many real engineers were there
and how many defence personne!
were there included as ‘engineers.
The defence engineers may have
taken the plans of the Farakka
Barrage and when hostilities break
and when we are at war with Pakis-
tan, they may do harm. The Gov-
ernment had no business to invite
the Pakistani engineers to wisit our
site,

The Farakka Barrage was taken
up long ago but so far they have not
been able to complete this. I expect-
ed very much of our Minister of
Irrigation and Power. He is one of
the ablest and great engineers in the
world, but he is not able to complete
this project due to Government's
weak policy or due to the Planning
Commission’s indifferent policy. At
the time of the construction of the
Aswan Dam in Egypt he saw that
one of the ministers who was in
charge of the execution of the Aswan
Dam was living there itself and was
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(H.A.H. Dis.)

supervising the work for quick exe-
cution. Here we are having so many
ministers. Why does not our Gov-
ernment appoint one minister to be
in charge of the Farakka Barrage
and ask him to stay at the site so as
to quickly complete this project? I
do not know why our Government
is indifferent to the execution of this
project. So far, they have not been
able to show much progress,

The hon. Minister once told the
Informal Consultative Committee, in
June, 1966, that it will be completed
by 1970-71. I think, he still holds
that view. If that is so, the hon.
Minister has {u take some steps by
which he can complete the project
by the time he has mentioned.

Again, the Farakka Barrage was
once considered to be rn importani
project. Why should he take so long
time to complete the project? Is it
because it did not suit Pakistan and
that they were interfering in the
matter? I may point out that upto
March, 1967, out of th: total 109
bases of the Barrage, only 32 were
completed by April, 1967, It was
pointed out by the expertg that the
total cost of the project would :e
twice that of the original estimate of
Rs. 6§ crores. God alone should
know what is the total amount they
have spent so far.

I ask: Is it not a fact that the
project suffered a great deal because
of the Centre's indecision? In 1963,
the then Finance Minister, Shri T. T.
Krishnamachari, suggested the post-
ponement of the project. That shows
what interest the Government Is
having in completing the project.

In June, 1963, a supervisory board
was set up in addition to two other
committees. I do not know what
purpose was served and what work
wag done by this board and the twe
other committees. The result is that
this board and the committees were
ab'e to spend only 30 per cent of
the amount allotted for th. projcct
and were able to complete only 29
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per cent of the estimated work. the interest of our country, ‘They

Thereafter, nothing has been done,
After 1967, they have not spend
much on this project. The only
amount, I think, they have spent is
on taking these Pakistani engine-rs
to the Barrage site, feeding them
and entertaining them.

There are two reasons for irritat-
ing opposition from Pakistan, One
is that it wants to win concessicns
for itself similar to those which it
got under the Indus Water Trealy
signed under the auspires of tre
World Bank and the cther is the
habitual hostility towards India’s :n-
terests. The Foreign Minister of
Pakistan, Shri Arshad Hussain, t.1d
the National Assembly of Pazkistun,
on 20th June, 1968 that the Farakka
Barrage issue will not be allowed iv
be continued any more ang that 1t
must be resolved at an eariy date
through recourse to an irternational
forum. It shows that Pakistan is not
interested about the project but it is
only to defame India internationally.
[ may warn the Gowvernment thot ihe
experts view is that if the praject is
not completed soon, the port of an
international important might be lost
for ever at Calcutta.

I 'want to know why should ihe
Prime Minister of U.S.SR. dare to
write a letter suggesting t) sc'tle
the [Farakka Barrage issuz w.ih
Pakistan on the pattern of the Indus
Water Treaty? May I ask whether
it does not amount to irterferenca
of our internal affairg? 1 demand
that the letter of the Frime ILir -ter
of U.S.S.R. at least the portion of the
letter which related to ihe Farakka
Barrage, may be placed before
Parlisment. I have g0t a deafirite
infromation that the Prime Minister
of U.S.S.R. has threatenel ~ur Gov-
ernment that if we do not settle
this Farakka Barrage issue with
Pakistan, they are going to help
Pakistan by giving more arms to
then:.

. ing Farakka Barrage, our
Government's indifference is not in

have only started the construction of
Farakka Barrage and the feeder canal.
It is not enough. They must try to
connect the feeder camal so that it
might join the river Bagirathi and
there is a good flow of water towards
Calcutta. They must also start dred-
ging in the Bagirathi river so that it
will be useful for navigational purpo-
ses,

There is another important point.
In the interest of our country they
must start another irrigational canal
from Farakka Barrage to Asssam, At
present we are connected with Assam
only by railway line and whenever
there are floods and rains, the railway
line is washed away. Now Pakistanis
are not allowing our boats to go to
Assam. So, there is no navigation at
present. They seized our bvats also
at the time of war. In the interest of
our country, in the interest of defence
also, we must provide a canal from
Farakka Barrage to Assam go that we
might use it for navigational purposes
and also for defence purposes. If the
amount is too much, Government can
do one thing: they can take up this
project and part by part at least they
can complete the navigationa] ecanal
within a period of five years or so,
These things must be done gn a war=
footing, and they must complete this
project. They must connect this fee-
der canal with the Bagirathi river and
they must re-align and see that dred-
ging is completed, If this is not done,
the international port at Calcutia will
become useless; it will not serve us
any purpose if Government neglects
this.

SHRI SRADHAKAR SUPAKAR
(Sambalpur): I am glad that the hon.
Minister will now have an opportunity
to clear the whole issue regarding the
Farakka Barrage. Pakistan has been
creating trouble regarding jts share in
the Ganges water and the matter has
gone so far that the Prime Minister
of U.S.S.R, on behalf of the Govern-
ment vf Pakistan has addressed a
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letter to the Prime Minister ot India
on this subject. Uptil now Pakistan
was harping on the Kashmir issue and
evidently from now onwardg they will
also be harping on the sharing of
Ganges water. Therefore, in this con-
text, it has not only a scientific and
hydrological significance but also a
politica] significance, I am glad that
in the answer that has been given to
the vriginal question it has been defi-
nitely pointed out by the hon. Mini-
ster that they will never be agreeable
to refer this alleged dispute with
Pakistan to any third party or to any
arbitrator. I hope that they will stick
to this stand to the last and there will
be no outside interference in this
matter

MR. CHAIRMAN: He may ask his
question.

SHRI SRADHAKAR SUPAKAR: 1
want a deflnite assurance from the
Government that they will stick to
this stand and 1 want to know what
iz the point at dispute and when the
specialists from Pakistan came to
India to discuss this matter and for
an inspection on the spot, what were
the points at issue, what were their
demands and what is our stand, and
when the data were collected by both
sides, whether we could satisfy them.
This is the proper forum to satisfy
not only the members here but the
people of India and also the entire
world that our stand is justified. I
am glad the Minister has that oppor-
tunity now to explain the whole mat-
ter to the satisfaction of this House
and of the entire world.

ofi vy faad (Fd7): wwrefa wgRT
waa F A og § ST FAH
& wate QBT FZATE | ¥W T A 99
wuw g4 ¥ fw fa agy gw w A

“In the matter of the Farakka
Barrage or Ganges waters, Soviet
Russia has not told us that we
should go to arbitration or we
should take anybody as mediator.

2086
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They have not told us, They only
tell us ‘Please talk on these mat-
ters’ because they must have told
them that we are not talking on
these matters”

FET T8 gHTE faamd "&t A WY are
W=t ¥ 777 § i &=a 3 gu =1 asgeqar
R F & fam, gigaS 1w ot
¥ fau adi o & 1 & 9 & oF v
AT q@AT STgal § | ¥ 99 T,
qifs®am, & o @a< uré &, fag &
§Heiq § 9z & HATGr F 1 WG
TTTIC AT 23 M A @a} g o

“A high government official of
Pakistan claimed today that inter-
national opinion was in favour of
a settlement between India and
Pakistan by a third parly over

the Farakka Barrage which India
is building on the Ganges”.

TR AT AEd & -

“The Soviet Union made the
suggestion of a third party settle-
ment in a letter to the Indian
Government on July 5".

41 fq=t g1 3 77 I9-quE HE
A wag i WgE &1 9@ W g
afr qgr &, @ gt W9 F gW ;A
¥ 7§ AW FATE, IA ® L EA
& fal ote 3 A & favia w1 & fae,
T qg FIefaT @gE F 99 9@ &
Tz ¥ e g7 G ?

3% feai g & 7 797 o WA
fqr g 5 w7 FEH T WX
FH F AT TG RANGAN 7 BT
#3w ¥ Ta9, vy, TR 0
fer @ o FuT SH F ITCH CF THRIAT
ara famaT at 9v | 97 & SaTa W g
wa&ﬁma@glmﬁmﬂ
srget 71 AT W ML I F AR
i gt a9 @18, A1 9 v @,
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s vai viw (78) - gwfa W,
# arqy o FY wewArR F@0 g oo
92 # gg I91 F AW GEH AW
¥ qarer 71 ag g & FB1C | F Frd v
s 33 & fawgwradigar g | &fFw
# grq v Iaran S § fF amag are
X graaty arw & are ¥ % fwam
staaty g #1 TTH F fag aufer
T Y o s 3 & fAg w41 F%
fzar aY Arfee aTga A ferma e F edw
STy w7 TrEEr femr g A Ow
afgar aTgdt 7 OF TTH ACAL ATE
3 feamar FfeT o<l % s I
# XA WX IT S 92N ooy w' F
CFUIH AR TS 7 Al fF AT d
AA A HTH FWI § I F AT H
o FT WIT & A fag adr &
WO A & A faar oad
Wy fowd &t A A gATT FEATYR
# 34t F o Tg § F s
arga 7 At faedt & wftq s aid
¥ gars ®1 WeAEHAr W 9 F fy
& FW FN G 8, WA AGITA 1 A
& ®1 wWartgq At Ifge fF ag
aeq & qee 9T PN e w1 R
9 @A &, WX I qA F1 A A wAT-
g &7 Afgy fF TadiT wEET Qg
¥ garw M 99-favig a1 wemeEm §
foq  Ag WS

SHRI SAMAR GUHA (Contai): I
am afraid that our otherwise well-in-
tentioned Minister has allowed himself
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to be led into the through of the inte-
riguing politics of Pakistan. I come
from East Bengal and I know every-
thing about it. The problem of East
Bengal is not of getting more water,
but of less water. Therefore, East
Bengal will be much benefited by the
Farakka Barrage. Also, demands are
being made that the Brahmputra and
the Ganga should be connected. If
that is done, that will also benefit East
Bengal.

The reason is this. The Ganga that
flows through East Bengal is known as
Padma. The Teesta coming from
North Bengal also runs through East
Bengal and is known as the Jamuna.
In the other area the Brahmputra is
known as Meghna, These three are
very voluminous rivers and it is the
problem of East Bengal,

I do not know how many of you
know it, but for six months in the
year the major portion of East Nen-
gal remains sub-merged not in knee-
deep water, but double the height of
a man. For six months in the year,
without a boat you cannot travel
there. (Interruption). I still consi-
der it to be my homeland, although
these people have betrayed it. So
many people talk about Kashmir and
other things. Do you think we can
forget our homeland?

I do not know how the Irrigation
Minister has been misled by his advi-
sers. Pakistan wants to involve India
in as many international disputes as
they can create. Secondly, by artifi-
cial propaganda they try to create an
impression in the minds vf the East
Bengal people that the Ganga Barrage
will do a lot of harm to them, to
divert their attention grom the conflict
with West Pakistan.

Therefore, if Government can pre-
pare a good booklet explaining how
by the Farakka Barrage East Bengal
will be benefited by way of flood con-
trol and in other ways, that will con-
vince international opinion that the
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whole demand of Pakistan to have a
dispute on Farakka Barrage iz no-
thing but politically motivated.

It would be extremely wrong, un-
just and I should say diplomatically
peurile to allow the Pakistan experts
to visit the Farakka Barrage, It is
absolutely wrong. Will Russia like
India to suggest to her that she should
solve her dispute with China about
the Siberian border or Chinese Tur-
kestan? Will they like to have inter-
national arbitration? If they would
not like, it is some sort of an insult
to the whole personality of the Indian
nation for Mr. Kosygin to suggest that
the dispute about the Ganga barrage
should be settled by international arbi-
tration. I think that India should
have the courage to reply with natio-
na] dignity and say that no outsider
has anyright or business o interfere in
the internal affairs of our country.

So, my questions are; whether the
Government will prepare g statement
or white paper for international con-
sumption describing how a barrage on
Farraka or in Brahamaputra would
not hinder but in fact would immen-
sely help the people of East Bengal 1o
control floods there.

SHRI P. VENKATASUBBIAH
(Nandyal): This half an hour discus-
sion is mainly about the wisit of
the Pakistanj experts tn the Ganga
barrage and Mr. Naidu made two or
three points, whether the engineers
should have been allowed to visit the
barrage; whether the team included
some agents of Pakistan who could
take advantage of this visit for some
aggressive purposes and whether Mr.
Kosygin's ]etter to the Prime Mini-
ster suggests third party’s help to
settle this dispute. This barrage will
go a long way to improve the Cal-
cutta port and offer navigational faci-
lities. I should ask whether this had
happened because of the Tashkant
agreement by which India and Pakis-
tan agreed to settle among themselves
any disputes that might arise. I want

(H.A.H. Dis,)

to know whether Mr. Kosygin's letter
to the Prime Minister is jn pursuance
of the agreement reached at Tashkant
and if so what is the exact wording
used by him and also whether it goes
against the agreement that we have
reached in Tashkant. It is alleged
that he has suggested that the Indus
Water Treaty Agreement could be
made the basis of settlement of these
disputes with regard to the Farraka
barrage. I want to know if he
has mentioned it in that letter. Due
to the mishandling of our case by one
of our officers who had been deputed
for thig purpose, we had beep the
losers in the Indus Water Treaty and
posterity had to pay for it. So, I wanted
a categorical answer from the hon.
Minister of Irrigation and Power to
say that there has been no pressure
from the Soviet Government and this
matter will not be referred to a third
party; that it will be in the best inte-
rests of the country and we will
adhere to what we have been doing
so far as the Farakka barrage is con-
cerned, and also give an assurance to
this House that this gigantic project,
which has got a multi-purpose utility
not only for West Bengal but for the
country as 3 whole, will be completed
as expeditiously as possible.

18 hrs,

o § ara qw (feei-aae)
aaTafa wgIed, SIfaf1T 7 gAT a7
1 9t 99 faw &, 99 & Ty § sut
/el oft 7 78 Famar  fF s a8 wRr
t o wrow ¥ oo qifeearT & 9w @
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FWT AT Y AT 3 F Wi E AT
¥ 7 & | 4 ag smgan g f gwrd AT
I A1 AR AR & 747 2 fiv g7 gF gwTT
T @A TV g AR W A &
faeme sew & & 1| qwmefy W@,
T F G & gawa w8,
e #1{ #fmre g wr o §, fo
5% TEECY WO g—gRW
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wTfEl TV X ) 0T F X
T ¥ fordt o w1 B R
F 1 T TF qg X7 7G! 7T, FABA
& 41E FT §ETATT EVF 31 & ALY &Y w0 |
W ¥ fa¥ w1 s @ @
TH FTH 1 Weq qU F & ol wav
Ffnw F7T | § ?

MR. CHAIRMAN:  Shri
Viswanatham,

Tenneti

SHRI TENNETI VISVANATHAM
(Visakhapatnam): No, Sir; thank you.
I leave it to the Minister.

MR. CHAIRMAN: The houn, Mini-
ster.

SHRI RANDHIR SINGH (Rohtak):
What about my name? I gave my
name. What is this? Ask your office.

MR. CHAIRMAN: May I read the
rule for you?

SHRI RANDHIR SINGH: I do not
want the rules. I gave my name to
the office.

MR. CHAIRMAN: Please take your
seat. May I tell you the rules?

SHRI RANDHIR SINGH: I gave my
name,

MR. CHAIRMAN: The rule is, if
there are more than four names there
ought to be a ballot and, unfortunate-
ly, the hon, Member's name has not
come in the ballot. Therefore, I call
upon the hon, Minister to reply to
the discussion.

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): Mr.
Chairman, Sir, I am very glad the
House is taking @ lot of interest In
this very important project of our
country. 1 shall first clear up the
points raised by the hon. Member,
Shri Naidu, and later on answer the
questions put by other hon, Members.
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The first question raised was about
the progress of the project, I want
to say that the progress of this project
is going even ahead of what we
thought. We originally thought that
this project will be ready only in
June, 1971. But we are proceeding at
such a rapid rate—and I must say the
river has been very kind to us so
far—that we hope now that this bar-
rage will be completed by June 1970—
ie. one year ahead. I must also tell
hon. Members that this is one of the
most difficult engineering feats of the
world. It is not an ordinary thing to
construct @ barrage at the very end
of Ganga. It is a very difficult prob-
lem and such a thing has not been
attempted so far in any country. In
fact, Pakistan was afraid of construct-
ing a barrage in their own territory,
otherwise they would have suggested
one long ago. Only after seeing our
work they are more courageous and
they are suggesting a barrage lower
down in their country. As I said, it
18 a very difficult project and it in-
volves an expenditare of more than
Rs, 150 crores. The Government of
India is very anxious about this pro-
ject. We are doing everything possi=
ble to see that this project is com-
pleted as early as possible. In view
of the very difficult conditions it is
not possible to switch on the date of
progress beyond what we are doing.
Two-third work has been done on the
barrage and 40 per cent work has been
done on the feeder canals, These are
the two main components of this oro-
ject.  Therefore, the House should
really be glad to know that we are
going to do this work one year ahead
of schedule,

The second question was about the
invitation given to their engineers to
visit the project. It is not correct.
No such invitation wag made. What
happened was, we agreed for a bila-
teral discussion between this country
and Pakistan at the experts level.

SHRI KANWAR LAL GUPTA:
Why? Why did you do that when
there was no dispute

1150 (Ai) LSD—15.
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DR, K. L. RAO: After all, in any
problem we can always have bilateral
discussions.

SHRI KANWAR LAL GUPTA:
When this ig not under dispute, why
do you make it a disputed case?

DR. K. L, RAO: It is not a guestion
of any dispute. Ganga wag originally
flowing into Bhagirathi, It was flow-
ing, by Calcutta, Padma was another
branch. River Ganga was having two
outlets—one was Bhagirathi and the
other was Padma. This was 400 years
back. Then, 400 years ago there was
an avulsion and Padma became the
main Ganga and Hoogly became the
smaller Ganga without much water
except during the monsoons. There.
fore, a major portion of Ganga flows
through India and a part of its waters
enter into the sea through Pakistan,
You can have a discussion on this
problem between the two countries.
That was agreed to as far back as
1957, that we shall have discussion at
the experts level or the technical
level. In pursuance of that we had
four meetings and the fifth meeting
was held recently in the month of
May. In that meeting they said that
they would like to visit the project.
We said that we would like to show
them the project at a later date, But
they said that they would like to see
it R (Interruptions) P
immediately. Their engineers wanted
to see the project. We have come
to a stage at which we would like
their engineers to come and gee the
project. They were under the im-
pression  that this project was not
completed, it had not reached such a
stage of development as we had stated.
They were thinking that we were
stating lies. So, when they sald “all
right, we want to come and see the
project”, we said *“all gight". And
when they saw the project, what im-
presgsion did they get? They have
expressed the view that a major por-
tion of the work has been done, more
than two-thirds, there is nothing more
which can be done and the project can
be treated as a completed project.
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SHRI RABI RAY: Not very convin-
cing.

DR. K. L. RAO: At the same time,
we 1nsisted that our engineers should
see their project, that project for
which they were claiming waters, that
is, Ganga-Kabadak-Fardipur-Barisal
project. We said “let our engineers
see the project” and they agreed, So,
we are sending our engineers in the
month of October/November to see
what progress they have made.

SHRI SAMAR GUHA: That project
does not affect us in any way. You
have fallen into their trap and allowed
their experts to come and see your
project.  Your experts going there
doeg not help you in any way.

DR. K. L. RAO: I will submit that
there is nvothing wrong in showing
them a project which is completed.
After seeing the project they are con-
vinced that it is over. Their experts
visited the project on 21st and ?2nd
June when the Ganga was flowing
full, This has convinced them that
twothirds of the work has been done.
So much for the Ganga.

With regard to the other question,
he has made two suggestions.

SHRI SAMAR GUHA: You have
failed to see that there is politics be-
hind it. In East Bengal in every
paper they are propagating against
India. In Bast Bengal they were all
pro-Indians; now they are creating
anti-Indian feeling in them by mis-
leading them. You have forgotten
the politics, That is the tragedy.

DR. K. L. RAO: The hon. Member
has made two wvaluable suggestions.
We should look to the destination of
Bhagirathi to ensure that the Canal
and river lower down are ready to
take up the water which can be used
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for the Calcutta port. That is a very
good suggestion; in fact, we are aware
of that, but that is a work which has
to be done in consultation with the
Ministry of Transport. We will do
that; it is a question of funds.

Another important question which
he has raised is this, It is desirable
to have a navigation canal from
Farakka to Assam through Indian ter-
ritory completely so as to avoid pass-
age through Pakistan which our ves-
sels have to take in normal conditions,
Actually, this project is Farakka-
Dhubri Project through Tista. This
project has not been taken up so far
only because of the financial difficul-
ties. The project costs Rs. 200 crores
and we cannot afford to spend that
much money now. It will be taken
up as soon as we are in a position to
find the funds for it. The project has
been fully investigated and we can
put it on the field straightway. It
consists of cannals 300 miles long and
it will enable our vessels to go from
Ganga to Brahamaputra through Tista.
It is a very valuable project and we
will take it up as soon as we get a
little better financially.

There is one point on which hon,
Members were wvery critical. They
have given various versions of it, spe-
cially its repercussions in East Pakis-
tan and so on,

About that particular letter I want
to submit and categorically state that
the only sentence that it has got about
this project expressed a desire that
both countries should show goodwill
in the search of a mutually acceptable
solution as in the past in the case of
the Indus system.

oft AT AT @ ¢ w9 4 aqd
fe gem 1 feege Al g feege
ow § ?

‘'DR. K. L. RAO: My hon. friend
must be patient. I am just giving you
the information.
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DR. K. L, RAO: I am not giving you
any quotation,

SHRI PILOO MODY (Godhra): No
quotation. Thank you,

SHRI MADHU LIMAYE: Have you
read the letter yourself and will you
lay it on the Table?

DR. K. L, RAO: 1 have read the
letter and the letter contains this
statement that both will show good-
will.

SHRI MADHU LIMAYE: You give
us a direct quotation.

DR. K, L. RAO: This is the main
idea that is there, namely, that both
will show goodwil]l in trying to solve
this problem on a mutually acceptable
basis as in the past in the case of the
Indus river waters.

With regard to the laying of the
letter on the Table, it js a letter writ-
ten by the hon. Prime Minister of
USSR to the Prime Minister of India
and, therefore, it is a question which
you should ask the hon. Prime Mini-
ster. But I can say that generally
letters of this type cannot be laid on
the Table unilaterally; it has to be
done after getting the consent of the
heads of both the Governments,

Irrespective of that 1 would like to
say that as in the case of the “Indus
waters”, does not mean that the world
Bank has to come in. I can tell you
that the USSR will be the last per-
son to suggest the World Bank be-
cause the USSR is not a member of
the World Bank.

SHRI MADHU LIMAYE:
party mediation,

Third

(H.A.H. Dis.)

r DR. K. L, RAO: There is no ques-

., tion of a third party. What it meant
was that he wished that there might
be an acceptable solution found out by
the efforts of these two people. That
is a general wish which anybody can
express. We do not mind that, Our
policy is very distinct and clear in
the case of the Ganga and the use of
its waters,

The case of the Ganga waters is
entirely different from that of the
Indus waters, The Indus has an in-
tricate system of¢ canals and rivers.
Part of the headworks are in India
and the canals are in Pakistan. It
was an intricately connected system
there, but in the case of the Ganga
there is no such inter-connected sys-
tem.

There are many other reasons why
the Indus and Ganga systems are en-
tirely different, For example, the
Indus system irrigates an area where
there is no rainfall—it is very highly
dry and it is a completely dry
system—whereas in the case of the
Ganga system the rainfall in East
Bengal is of the order of 100 to 150
inches.

What I mean to say is that they
are two entirely dissimilar problems
and there is no guestion about it. We
are very deflnite that there is no
necessity for any third party interven-
tion and we will not allow any kind of
intervention or induction of a third
party into the question.

If anybody studies the problem In
its scientific bearing, the legal issues
and in its proper style, one would feel
that the claims of Pakistan are rather
unfortunately and unnecessarily exag-
gerated. For example, in the first
meeting they wanted 3,500 cusecs; now
they have gone to 49,000 cusecs. If
really this water is granted to them,
Professor Guha will be able to tell
you that this will do them more harm
than good because it is an area where
really a drainage system is more indi-
cated than irrigation. We know all
the facts very thoroughly about the
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whole thing. I will be very happy to
consult Professor Guha if this prob-
lem comes up, because he comes from
East Bengal and he will be able to
help us very much if anything really
comes up.

SHRI S. M. BANERJEE (Kanpur):
Shri Madhu Limaye raised a very
direct question. Certain documents
were passed on to Pakistan, In that
case Sunil Das, Mohit Chowdhury and,
1 am told, Atulya Ghosh are involv-
ed.

DR. K. L. RAO: I do not think Pak-
istan is really serious about the dis-
cussions when they suggest such =
large volume of water., Nobody
would, normally, suggest any such
thing. If one is really interested in
getting something, one must make a
reasonable demand. No one goes to
the extient of this absurd exaggeration.
That defeatg their case itself. I know
the case. There is very little for us
to feel, in any way, about having any
kind of doubt on our stand about this
issue. After all, Ganga river is an
Indian river. It js entirely an Indian
river. It serves about 40 per cent of
India's population and the entire
water, more than 99% per cent, comes
from India, Generally there should
be no question of any discussion on
the subject. But still if a neighbour=-
ing country wants to have a discus-
sion, we do not want to deny it at
the technical level. That ig all to
which we have committed so far.

Then, as I submitted, unfortunately,
there is a misunderstaing about the
letter of the hon, Prime Minister of
U.S.S.R. Ag far as I know about the
subject, there has been no such sug-
gestion at all in that letter either
for @ third party or the World Bank
or anything of that kind, All that it
says is, “You please, both of you,
.discuss and come to a settlement.”
There is nothing wrong in that. It is
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purely a bilateral discussion to which

we have committed so far. Nothing
more than that.
The hon. Member, Shri Madhu

Limaye, asked about a pending legal
case. There is nothing that we need
to be afraid of because these plans of
Farakka Barrage are entirely with us.
Anyway, the Project is nearing com-
pletion. But about the pending suit
I am not up to-date. I know that
there was something like that. I shall
write to the hon. Member, Shri Madhu
Limaye, separately about that after I
get the information on the subject,

SHRI YAMUNA PRASAD MAN-
DAL (Samastipur): What about the

submergence of some villages in
Bihar?

DR. K. L. RAO: Then hon. Member
from Bihar, which is u State upstream
of the Barrage, is afraid of the
Farakka Barrage itself. I only want
to say, how much more vigilant we
should be when Pakistan is trying to
construct Barrage lower down. There
is no question that anything of the type
will be allowed to be done., We are
the complete masters of the Ganga
river, There is nothing to be afraid
of.

I am most thankfu] to the hon.
Members who have participated in
the discussion. Be rest assured that
the Government of India will never
allow any kind of a third party inter-
vention in this case’ a’hd it will be
entirely, if any discudd¥ns are held,
bilateral discussionsl. gqu,

MR. CHAIRMAN" The House stands
adjourned to meet agaid at 11 AM. on
Monday. b

18.24 hrs. b - .
HEPE

The Lok Sabha then adjourn-
ed till Eleven' ''8fl"the Clock on
Monday, July 29, 1968/Sravana 7,
1880 (Saka).



